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LOK SABHA DEBATES

LOK SABHA

Monday, July 15, 2014/Ashadha 24, 1936 (Saka)
The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]

[English]
HON. SPEAKER: Now, Question Hour.
...(Interruptions)

HON. SPEAKER: There will be no suspension of
Question Hour.

...(Interruptions)
HON. SPEAKER: After the Question Hour, not now.
Q. No.101 - Yogi Adityanath.

...(Interruptions)
HON. SPEAKER: Yes, Kharge Ji.

...(Interruptions)

HON. SPEAKER: Kharge Ji there is no rule. | am
sorry. This is not allowed.

...(Interruptions)

HON. SPEAKER: No, there is no rule to suspend
the Question Hour.

...(Interruptions)
[Translation]
HON. SPEAKER: You please sit down.
...(Interruptions)

HON. SPEAKER: Yesterday, it was raised. Don't
raise the same point again and again.

...(Interruptions)
11.01 hrs

At this stage, Shri Ninong Ering and some other hon.
Members came and stood on the floor near the Table.

...(Interruptions)
[English]

HON. SPEAKER: | am sorry. There is no
suspension of Question Hour. There is no rule or

anything. After the Question Hour, | will see. No, | am
sorry.

...(Interruptions)
HON. SPEAKER: Please do not do that.
...(Interruptions)
HON. SPEAKER: | request all of you, please.
... (Interruptions)
[Translation]

HON. SPEAKER: | would request you to avoid this
every day uproar. There will be no suspension of
question hour. There is no such rule.

...(Interruptions)

HON. SPEAKER: Yesterday also, this point was
raised. Don't repeat the same thing.

...(Interruptions)

HON. SPEAKER: Right now, question hour will be
taken up. [English] No, | am sorry.

...(Interruptions)
[Translation]

YOGI ADITYANATH (Gorakhpur): Hon. Speaker,
Madam, farmers, the food providers of the country are
distressed. ...(Interruptions)... He is in difficulty
...(Interruptions)...

11.03 hrs

At this stage, Kumari Mehbooba Mufti and some other
hon. Members came and stood on the floor near the
Table.

...(Interruptions)
[English]
HON. SPEAKER: This is not proper.
...(Interruptions)
[Translation]

YOGI ADITYANATH: Its reason is that the support
price of foodgrains has been constantly reduced in
comparison to the rising prices.

[English]

HON. SPEAKER: Placards are not allowed. No, |
am sorry.

...(Interruptions)



3 Oral Answers

HON. SPEAKER: Please go to your seats.
...(Interruptions)
HON. SPEAKER: No placards, please.

...(Interruptions)

11.03 %2 hrs
ORAL ANSWERS TO QUESTIONS
[English]
HON. SPEAKER: Now, Question Hour.
Q. No 101, Yogi Adityanath ji
[Translation]

MSP for Agricultural Produce

*101. SHRI YOGIADITYA NATH:
SHRI K.C. VENUGOPAL:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the existing methodology adopted to determine
the Minimum Support Price (MSP) for various agricultural
produce;

(b) whether the Government is contemplating to
review the procedure and norms to fix MSP for
agricultural produce, if so, the details thereof and if not,
the reasons therefor; and

(c) whether the Government has announced MSP
for kharif crops including paddy for 2014-2015 and if so,
the details thereof?

THE MINISTER OF AGRICULTURE (SHRI RADHA
MOHAN SINGH): (a) to (c) A statement is laid on the
Table of the House.

Statement

(@) and (b) Government fixes Minimum Support
(MSPs) of various crops based on the
recommendations of the Commission for Agricultural
Costs & Prices (CACP), views of concerned State
Governments and Central Ministries/Departments, and
While  formulating its
recommendations on price policy, the CACP considers,

Prices

other relevant factors.

inter alia , a number of important factors including cost of
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production and changes in input prices. The cost of
production, inter alia , includes all paid out costs
including inputed value of family labour.

Methodology for estimating the cost of production is
reviewed from time to time. With effect from 2009,
premium paid by farmers for crop insurance, marketing
and transport charges have been included as additional
items in the cost of production on the basis of the
recommendations of an Expert Committee under the
Chairmanship of Dr. Y.K. Alagh that was constituted to
Examine Methodological Issues in Fixing Minimum
Support Price (MSP).

Government has constituted a Committee under the
Chairmanship of Director, National Centre for Agricultural
Economics and Policy Research in 2013, to examine the
methodological issues in fixing Minimum Support Prices.

(c) Government has announced the MSPs for Kharif
crops of 2014-15 season. MSPs of Kharif crops fixed by
the Government for 2014-15 season are given at
enclosed Annexure.

Annexure
Minimum Support Prices

(Rs. per quintal)

Commodity Variety 2014-15

Paddy Common 1360

Grade A 1400
Jowar Hybrid 1530

Maldandi 1550
Bajra 1250
Maize 1310
Ragi 1550
Arhar (Tur) 4350
Moong 4600
Urad 4350
Cotton Medium Staple 3750

Long Staple 4050
Groundnut in shell 4000
Sunflower seed 3750
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Commodity Variety 2014-15
Siyabean Black 2500
Yellow 2560
Sesamum 4600
Nigerseed 3600

YOGI ADITYANATH: Madam, when the population
of the country was merely 35 crores in the year 1953, the
contribution of farmers in gross domestic product was
53% ...(Interruptions)... At that time, foodgrains were not
produced in adequate

...(Interruptions)... But, today, the farmer is making the

quantity in the country
country self-reliant by producing foodgrains for 120 crore
population ...(Interruptions)... Today, his contribution to
the gross domestic product of the country is merely 14%
...(Interruptions)...

Madam, | just want to mention only a simple thing.
...(Interruptions)... If we look back, the rate of ten grams
of gold was only eighteen rupees in 1925 and the rate of
one quintal wheat was sixteen rupees ...(Interruptions)...
But, today, the rate of ten grams gold is 29000 rupees
and the farmers are not getting even thirteen hundred
rupees for one quintal of wheat. ...(Interruptions)...
Madam, these facts are only proving the point that the
farmers of this country have been neglected in terms of
fixing minimum support price, ...(Interruptions)... His
labour has been ignored ...(Interruptions)... We can see
this in terms of the negligence he is being subjected to
minimum

while  announcing the support  price

...(Interruptions)... this unjustified approach
...(Interruptions)... it proves that we want to deprive the
sixty per cent population of this country of their
fundamental right to live with dignity and equality
...(Interruptions)... through you, | would like to know from
the Hon. Minister that due to the inequality faced by the
farmers in the country in the last ten vyears

...(Interruptions)...

HON. SPEAKER: Ask the question, don't give a
speech please.

YOGI ADITYANATH: Five lakh farmers have
committed suicide in the last ten years. Therefore, |
would like to know from the Hon'ble Minister as to what
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steps are proposed to be taken by the Government to
ensure that the farmer get the benefits of huge difference
which exists in the minimum support price and the price
of agricultural products available in the market?

...(Interruptions)...

SHRI RADHA MOHAN SINGH:
Government came to power on 26th May and we know

Madam, our

that the new crop cycle starts from 1st June and the
farmers should know beforehand the rates fixed by the
Government for their commodities ...(Interruptions)... First
100 days were difficult for us. In the last four-five years,
we observed that the government accepted the
recommendations of the Commission for Agricultural
Costs and Prices, so we have accepted this in such a
short span...(Interruptions)... Furthermore, | definitely
agree with the opinion of Hon'ble Member that justice is
not being done to the farmers, so we will definitely take
note of it...(Interruptions)...

YOGI ADITYANATH: Hon'ble
experienced Minister and a farmer. Naturally, he has felt

Minister is an

the pain of the farmers ...(Interruptions)... This is a matter
of happiness for all of us. | would like to bring to the
cognizance of the Hon'ble Minister that some State
Governments give bonus with minimum support price and
the Government of Madhya Pradesh is one such
Government ...(Interruptions)...

HON. SPEAKER: | am sorry. Once again, | would
like to submit that | will give reply to your adjournment
notice after question hour. Please don't do like this in the
question hour and | am again making it clear that
placards are not allowed. Please take note of it. | am also
requesting you not to disturb the question hour. | don't
have any notice of adjournment of question hour.

...(Interruptions)...
[English]

HON. SPEAKER: This is the Question Hour. Hon.
Member, | would look into the matter raised by you.

...(Interruptions)...

HON. SPEAKER: | am again requesting you, please
go to your seat.

...(Interruptions)...
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HON. SPEAKER: Please do not disturb the
Question Hour.

11.08 hrs

At this stage, Shri P. Karunakaran and some other hon.
Members came and stood on the floor near the Table.

[Translation]

YOGI ADITYANATH: Madam, | was saying that
Hon'ble Minister is an experienced Minister and a farmer
by profession. Therefore, his sensitivity and seriousness
towards the pain of farmers is welcome. Some State
Governments give bonus along with minimum support
price. The government of Madhya Pradesh is one of
them. | would like to know from the Hon'ble Minister
...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT,
MINISTER OF HOUSING AND URBAN POVERTY
ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon. Speaker, |
would like to request that if any issue is raised with
permission of Hon. Speaker, the Government is ready to
give reply. We should also be aware of the question,
issue or notice. But if you want to run the House like this,
its ok. [English] we are ready to discuss every issue
under the rules....(Interruptions) But, this is not the
way....(Interruptions) Other Members are losing their
opportunities, they should understand it.... (Interruptions)

[Translation]

YOGI ADITYANATH: These people are anti-farmers
and they are not letting others to ask questions on the
important issues related to the farmers ...(Interruptions)...
So, | want to tell the Hon. Minister that as the Madhya
Pradesh Government benefits the farmers by providing
bonus in Minimum Support Price, whether the
Government of India is likely to make any provision to
provide bonus for other agricultural produces also?

...(Interruptions)...

SHRI RADHA MOHAN SINGH: Madam Speaker,

bonus is provided by the State Governments
...(Interruptions)... and our Food and Public Distribution
Ministry looks after these issues ...(Interruptions)... It also
has some role. | shall consult them in this regard

...(Interruptions)...
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[English]

HON. SPEAKER: Shri K.C. Venugopal, do you want
to ask a question? No.

...(Interruptions)
HON. SPEAKER: Shri Nagendra Kumar Pradhan.
...(Interruptions)

SHRI NAGENDRA KUMAR PRADHAN: Hon.
Speaker, Madam, the MSP fixed by the Government of
India recently is not adequate for the farmers of this
country, especially the paddy-growing farmers of Odisha.
Especially in my Sambalpur parliamentary constituency,
thousands of agriculturists, who are depending on paddy
production, are not getting the exact price. May | know
from the hon. Minister, through you, whether any
subsidized amount is to be fixed by the Government of
India for the benefit of the agriculturists of my State as
well as the agriculturists in the rest of the country?

[Translation]

SHRI RADHA MOHAN SINGH: Madam Speaker,
there are guidelines for the Support Price we fix
...(Interruptions)... In the year 2009, a committee was
constituted ...(Interruptions)... 1t had given its suggestions
regarding production cost ...(Interruptions)... On that
basis we recommend agriculture cost and price to the
Commission ...(Interruptions)... We implement the price
fixed by it. ...(Interruptions)... In many states, States
Governments also provide subsidy ...(Interruptions)... In
this regard, | would like to state that of the Government of
Odisha also ...(Interruptions)... provides subsidy it will be
a good thing ...(Interruptions)...

SHRI OM BIRLA: Madam Speaker, | want to know
from the Minister, through you, that even after
announcement of Minimum Support Price
...(Interruptions)... State Governments are authorized
...(Interruptions)... NAFED is authorized
...(Interruptions)... but crops are not purchased from the
farmers on  minimum  support price in time
...(Interruptions)... due to which the farmers have to sell
their produces at low cost ... (Interruptions)...

Madam Speaker, will the Hon. Minister be pleased
to state whether the Union Government has formulated
any action plan to reset the process of procurement
before the announcement of MSP ...(Interruptions)... and
to make arrangement for procurement of their produce
...(Interruptions)...
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SHRI RADHA MOHAN SINGH: Madam Speaker, we
fix support price for procurement of crops
...(Interruptions)... There is a separate agency for
procurement of crops ...(Interruptions)... | shall discuss
with that agency in this regard ...(Interruptions)...

[English]

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, do
you want to ask a question? No.

[Translation]
Mega Tourist Parks/Circuits

*102. SHRI JAGDAMBIKA PAL: Will the Minister of
TOURISM be pleased to state:

(a) the details of mega tourist parks/circuits set up in
the country along with their locations;

(b) the details of the amenities being provided in
these parks/circuits;

(c) the details of funds allocated/released and
utilised during the last one year, State/UT-wise;

(d) whether the Government also proposes to set up
more such parks/circuits and if so, the details thereof
along with the locations identified/sanctioned for the
purpose, State/UT-wise including places associated with
Lord Buddha; and

(e) the time by which the said tourist parks/circuits
are likely to be set up?

THE MNISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI SHRIPAD YESSO
NAIK): (a) to (e) A Statement is laid on the Table of the
House.

ASHADHA 24, 1936 (Saka)

to Question 10

Statement

(a) to (c) The Ministry of Tourism (MOT) does not
have any specific scheme for setting up Mega Tourist
Parks in the country. However, the Ministry of Tourism
provides Central Financial Assistance (CFA) up to an
amount of Rs. 50 crores, under Centrally Sponsored
Scheme viz. Project Infrastructure Development for
Destination and Circuits (PIDDC) for Mega Tourism
Circuits to various State Governments and Union
Territory Administrations prioritized in consultation with
them, as per the Scheme Guidelines, inter-se priority and

subject to availability of funds.

The State/UT wise list of Mega Tourism Circuits,

including locations associated with Lord Buddha,

sanctioned/identified, funds allocated, released and

utilised till 2013-14 year is given at enclosed Annexure-l.

The details of admissible amenities/components
under this scheme are given at enclosed Annexure-II.

(d) and (e) MOT does not have any scheme/
proposal for setting up Tourism Parks. However, MOT
provides annually Central Financial Assistance for setting
up tourism projects including Mega tourism Circuits in
consultation with State/UT Govt. The list of such Mega
tourist Circuits prioritized for the year 2014-15 is given at
enclosed Annexure-llI.

The project timeline for completion of each such
project is decided in consultation with the concerned
State/UT Govt. at the time of sanction of the project,
which generally does not exceed 36 months and varies
from project to project.

Annexure-l

List of Mega Circuits identified/sanctioned till 2013-14

(Rs. in lakh)
Sl. State/UTs Name of the Mega Year of Amt. Amt. Amt.
No. Project/Circuits Sanction Sanctioned Released Utilised
1 2 3 4 5 6 7
1. Andhra Pradesh  Tirupati Heritage Circuit 2008-09 4652.49 3722.00 3293.98
2. - Do - Kadapa Heritage Tourist 2008-09 3692.89 2954.31 2489.75

Circuit
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1 2 3 4 5 6 7
3. - Do - Development of 2012-13 4588.85 917.77 917.77
Vishakhapatnam
Bheemunipatnam Beach
Corridor as a Mega
Circuit
4. - Do - Development of 2013-14 4588.80 7.00 0.00
Bhadrachalam-
Papikindalu-Konaseema
Mega Tourism Circuit in
Andhra Pradesh
5. Assam National Park  Mega 2010-11 Identified
Circuit covering Manas,
Orang, Nameri,
Kaziranga, Jorhat,
Sibsagar & Majouli
6. - Do - (Mega Circuit) 2013-14 Identified
Development of Chirang-
Barpeta-Nalbari-
Guwahati-Morigaon-
Nagaon-Sonitpur-Tawang
Mega NE Circuit.
7. Bihar Bodhgaya-Rajgir- 2006-07 1922.42 961.21 961.21
Nalanda-Circuit
8. - Do - Dev. of Mega Project in 2013-14 4841.77 968.35 0.00
Rajgir-Rejuvenation of
Pond and Dev. of
Infrastructure & Tourism
Amenities at Pandu
Pokhar, Rajgir in Bihar
9. - Do - Development of Ghora 2013-14 4841.77 968.35 0.00
Katora as Mega Circuit in
Bihar
10. Chhattisgarh Jagdalpur-Chitrakoot- 2008-09 1133.82 566.91 566.91
Barsur-Dantewada-
Tirathgarh Mega Circuit.
Phase-|
11. Delhi Illumination of 2006-07 2375.09 1900.06 1900.06
monuments-Circuit
12. - Do - Construction of 2013-14 4944.84 988.97 0.00

Interpretation Center at
Humayun's Tomb by Agra
Khan Trust
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1 2 3 4 5 6 7

13. Goa Integrated development of 2008-09 4309.91 2154.95 2154.95
infrastructure for Heritage
and Hinterland Tourism in
Goa as Mega Project

14. Gujarat Dwarka-Nageshwar-Bet 2008-09 798.90 394.95 394.95
Dwarka Circuit

15. - Do - Shuklatirth-Kabirvad- 2011-12 4650.97 2325.48 0.00
Mangleshwar-
Angareshwar Circuit

16. Haryana Panipat-Kurukshetra- Phase-I 1630.03 1301.51 1301.51
Pinjore Circuit 2006-07
17. - Do - - Do - Phase-II 1545.22 772.61 772.61
2008-09
18. Himachal Pradesh Eco and Adventure Circuit 2009-10 Identified

(Kullu-Katrain-Manali)

19. - Do - Integrated Development 2013-14 3371.52 5.00 0.00
of Kullu-Manali Mega
Circuit
20. Haryana and Panchkula-Yamunanagar 2010-11 3253.06 1626.53 1626.53
Himachal Pradesh (Haryana)-Ponta Sahib
21. Jammu and Naagar Nagar Circuit 2011-12 3814.56 1886.88 1886.87
Kashmir (Watlab via  Hazratbal,

Tulmullah, Mansbal and
Woullar Lake), Srinagar

22. Jharkhand Development of Ranchi 2012-13 Phase-I- Phase-I- 0.00
Saraikela-Kharshwan- 3812.53 1906.26
Purbi Singhbhum, Mega
Circuit Phase |

Development of Ranchi 2012-13 Phase-II- Phase-II- 0.00
Saraikela-Kharshwan- 1073.10 236.09

Purbi Singhbhum, Mega

Circuit Phase-II

Jharkhand Remaining

Site
23. Karnataka Hampi Circuit 2008-09 3283.58 2626.86 2626.86
24. - Do - Development of Tourism 2011-12 Identified

Infrastructure at the World
Heritage Site Pattadakal
and Badami/Aihole in
(Bagalkot District)
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1 2 3 4 5 6 7
25. Kerala Muziris Heritage Circuit 2010-11 4052.83 2836.99 2030.79

connecting historically
and archaeologically
important places of
Kodungalloor
26. - Do - Development of 2012-13 4762.48 952.49 0.00
Backwater  Circuit in
Alappuzha in Kerala

27. Madhya Pradesh  Jabalpur as Mega Circuit 2012-13 4937.10 2468.55 2050.00

28. - Do - Bundelkhand comprising 2012-13 3600.00 720.00 720.00
of Tikamgarh, Damoh,
Sagar, Chhatarpur and
Panna as Mega Ciruit

29. - Do - Development of Mega 2012-13 4000.00 800.00 800.00
Circuit-Ujjain

30. - Do - Development of Bhopal 2013-14 4616.85 923.37 0.00
as a Mega Circuit in
Madhya Pradesh

31. Maharashtra Vidarbha Heritage Circuit 2008-09 3738.19 2990.56 2990.56

32. - Do - Mahaur-Nanded 2010-11 4510.99 2547.32 2255.49
Vishnupuri-Back ~ Water
Kandhar Fort as Mega
Circuit

33. - Do - Development of Solapur 2012-13 4387.08 877.40 438.70
Mega Circuit (Akkalkot-
Pandharpur-Solapur-
Tujapur) in Solapur
District, Maharashtra

34. - Do - Development of 2012-13 2343.20 468.64 468.64
Aurangabad Circuit in
Maharashtra

35. - Do - Development of 2013-14 4532.66 25.00 0.00
Bhandara-Gondiya-
Nagpur Eco  Tourism
under Mega Circuit in
Maharashtra

36. Manipur Development of 2013-14 4751.61 950.32 0.00

Integrated Mega Tourist
Circuit for Marjing Polo-
Keina-Khebaching
(Khogiom) in Manipur
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1 2 3 4 5 6 7
37. - Do - Development of tourist 2013-14 4862.54 380.00 0.00
resort at Sendra Hillock,
Water Sports complex at
Takmu and other tourism
facilities in  adjoining
areas.
38. Odisha Bhubaneshwar-Puri- 2008-09 3022.80 1511.40 1519.60
Chilka-Circuit Phase-I
39. - Do - Bhubaneshwar-Puri- 2013-14 1957.33 391.46 0.00
Chilka-Circuit Phase-lII
40. Puducherry Development of 2010-11 4511.00 2255.50 2255.50
Puducherry as a Mega
Tourism Circuit
41. - Do - Development of 2013-14 4848.16 970.00 0.00
Recreational Park/
Gardens and tourist
amenities around Yanam
Tower, Dev. of Oussudu
lake and Arikamedu and
Lighting of  Heritage
Monuments and Buildings
42. Rajasthan Desert Circuit (Jodhpur- 2010-11 Identified
Bikaner-Jaisalmer)
43. Sikkim Development of Mega 2013-14 5000.00 1000.00 0.00
Tourist  Circuits  linking
Gangtok (entry)-
Topakhani (Singtam)-
Takaru-Ravongla-
Tashiding-Khecheperi-
Rimbi-Darap-Melli  (Exit)
in Sikkim
44. Tamil Nadu Pilgrimage Heritage 2010-11 3647.95 2918.36 2918.36
Circuit (Madurai-
Rameshwaram-
Kanyakumari)
45. Tripura Mega Lake Circuit 2010-11 Identified
including Mata Bari
46. - Do - Mega Project for 2013-14 Identified

development of Neer
Mahal water palace
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47. Uttarakhand Haridwar-Rishikesh- 2008-09 4452.22 3561.74 4452.22
Munikireti-Circuit
48. - Do - Development of Nirmal 2011-12 5000.00 2500.00 1750.77
Gangotri Eco-Tourism
Circuit at Uttarkashi
49. - Do - Integrated Development 2013-14 3597.86 719.57 900.00
of Mega Project at Tehri
Lake
50. Uttar Pradesh Development of "Agra 2003-04 2277.69 2277.69 2277.69
Mega Project-Circuit
(Phase-I)" Construction of
Interpretation/Shopping
Center, Fatehpur Sikri
i Integrated 2005-06
development of
Agra Revitalization
and Visitors
Management for Taj
Mahal-East & West
gate
ii. Visitors 2006-07
Management at Taj
Mahal
51. - Do - Varanasi-Sarnath- 2008-09 1416.31 1133.05 1133.05
Ramnagar Circuit Phase-
I
52. - Do - Development Agra Mega 2009-10 1976.44 1581.15 1581.15
Circuit, Phase-Il
53. - Do - Development of Mathura- 2011-12 3178.66 1589.33 1589.33
Vrindavan as a Mega
Tourist Circuit
54. West Bengal Ganga Heritage River 2008-09 2042.35 1021.18 1021.18
Cruise Circuit
55. - Do - Kolkata  Heritage and 2011-12 Identified - -
River-From Mega Tourism
Project
56. - Do - Dooars (Jalpaiguri 2012-13 4668.46 2334.23 0.00

District)
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The

Annexure-ll

details of major admissible amenities/

components under Project Infrastructure Development for

destination and circuits (PIDDC) Scheme

Vi.

vii.

viii.

Xi.

Improvement of the surroundings of the
destination. This would include activities like
landscaping, development of parks, fencing,

compound wall etc.

Illumination of the Tourist destination and the area
around and SEL Shows etc.

Providing for improvement in solid waste
management and sewerage management, Public

Conveniences etc.

Improvement of road connectivity leading to the
the
Highways/State highways and other entry points.

tourist sites, especially from National

Construction of Wayside Public Conveniences

Construction  of  Budget

Restaurant and Wayside Amenities including one

Accommodation,
time assistance for its air-conditioning and
furnishings. This component will be supported
only in selected places of Jammu and Kashmir
and all North Eastern States, and Eco-tourism
projects where private sector investment is not
forthcoming or not possible.

Procurement of equipments directly related to
tourism, like Water Sports, Adventure Sports,
Eco-friendly modes of transport for moving within
the Tourism Zone and equipments for cleaning of
the tourist destination will be eligible for 25%
grant.

Construction of public buildings which are

required to be demolished because of

implementation of the Master Plan.
Refurbishment of the Monuments.

Signages and display boards showing Tourist
Area Maps and documentation on places of
interest at the locations.

Tourist Arrival Centres, Reception Centres,

Interpretation Centres.

Xii.

xiii.

ASHADHA 24, 1936 (Saka)
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Improvement of municipal services directly related

to Tourism.

Other work/activities directly related to tourism.

Annexure-lll

The State/UT wise list of Mega tourist Circuits prioritized
for the year 2014-15

S. No. State/UT Name of Projects
1. Andhra Pradesh Warangal-Karimnagar under
Mega Circuit
2. Arunachal Pradesh Nil
3. Andaman and Nil
Nicobar
4. Assam Development of Chirang-
Barpeta-Nalbari-Guwahati-
Morigaon-Nagaon-Sonitpur-
Tawang Mega NE Circuit.
5. Bihar Development of Nalanda-
Telahara-Barabar Caves as
a Mega Eco Tourism Circuit
6. Chandigarh Nil
7. Chhattisgarh Development of  Sirpur-
Kodar-Raipur-Tandula Mega
Eco Tourist Circuit
8. Dadra and Nagar Nil
Haveli
9. Daman and Diu Nil
10. Delhi Nil
11. Goa Candolim and Calangute
Circuit Development
12. Gujarat Dwarka-Bet Dwarka-
Gopitalav-Nageshwar-Phase
I
13. Haryana Mega  Circuit-  Narnaul-
Mahendragarh-Madhogarh
14. Himachal Pradesh Nil
15. Jammu and Nil
Kashmir
16. Jharkhand Nil




23 Oral Answers JULY 15, 2014 to Questions 24
S. No. State/UT Name of Projects S. No. State/UT Name of Projects
17. Kerala Vagamon-Thekkadi Mega 31. Tamil Nadu Development of  Trichy-
Circuit Plan Thanjavur-Kumbhakonam-
Mayiladuthurai
18. Karnataka Development  of  Mega Vaitheeswarankoil-Sirkazhi-
Cauvery Tourism Circuit Chidambaram-
19. Lakshadweep Nil Virudhachalam-Thozhuthur,
Mega Circuit.
20. Maharashtra Mega Circuit Nagpur- 32. Tripura Mega Project Development
Chandrapur-Wardha of Neer Mahal water palace.
21. Manipur Providing of Tourism 33. Uttar Pradesh Nil
Infrastructure in and around
Imphal City, Manipur 34. Uttarakhand Development of Lay by
Areas Integrated with
22. Meghalaya Nil Gender Based Wayside
23. Mizoram Mega Project Eco-Tourism Amenities and Parkings oh
. Highway (Tehri,
Thenjawal. Rudraprayag, Chamoli,
24. Madhya Pradesh Mega Circuit Development Uttarakashi, Dehradun,
Project-Rewa Pauri, Almora, Champawat,
Nainital, Pithoragarh etc.) in
25. Nagaland Nil Uttarakhand
26. Odisha Infrastructure Development 35. West Bengal Digha-Udaypur-Shankarpur-
at Puri, Shree Jagannath Mandarmai-Tajpur-Janput
Dham  (for  Navakalebar- SHRI JAGDAMBIKA PAL: Madam Speaker, this is a
2015)-Ramachandi-Dhauli very important question ...(Interruptions)... in continuation
27. Puducherry Nil of the answers of my question ...(Interruptions)... 1 want
to know from the Hon'ble Minister that in connection with
28. Punjab Mega Circuit Amritsar-Dera the tourism policy in various places of the country
Baba Nanak-Sultanpur lodhi ...(Interruptions) whether the Tourism Department of the
in Punjab Government of India has any proposal to set up parks
29. Rajasthan Mega Desert Circuit- and circuits ...(Interruptions)... Hon'ble Minister has said
Jaisalmer-Jodhpur-Bikaner- that there is no scheme to set up parks and circuits by
Sambhar-Pali-Mount Abu in Tourism Department ...(Interruptions)... But he accepted
Rajasthan that they construct circuits at tourist places
...(Interruptions)... He has presented two lists of the year
30. Sikkim Development  of ~ Mega  5013.14 and 2014-15...(Interruptions) The Finance
Tourist  Circuit  Linking- Minister of the new Government had mentioned all the

Rangpo (Entry)-Rorathang-
Rhenock-Rongli-
Phadamchen-Zuluk-Kupuk-
Baba  Mandir-Sherathang-
Gangtok-Kabi-Phodong-
Labrang-Mangan-Toong-
Chungthang-Lachen-
Lachung-Gangtok(Exit).

Buddhist
...(Interruptions)...

with  Lord Buddha
The Government will develop a
Buddhist Circuit with the places associated with Buddha-

Circuits associated

Sarnth, Kushinagar, Piprahwa-Kapilvastu, the birth place
of Gautam Buddha and Shravasti ...(Interruptions)... But
in the reply Hon'ble
...(Interruptions)... there is no proposal for Uttar Pradesh

given by the Minister

...(Interruptions)...
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| want to know through you that on one hand the
Government has a policy to develop Buddhist Circuit to
link the places Buddha
...(Interruptions)... On the other hand, no project is

associated with Lord

proposed to link four important places in Uttar Pradesh -
Piprohwa-Kapilvastu, Shravasti, Sarnath and Kushinagar
...(Interruptions)... What is the policy of the Government
in this regard ...(Interruptions)...

SHRI SHRIPAD YESSO NAIK: Madam Speaker, the
question asked by the Hon'ble Minister, has two aspects -
one is that whether the Government intends to develop
mega parks anywhere ...(Interruptions)... 1 would like to
say that we do not have any scheme to develop mega
parks so far ...(Interruptions)... As far as mega
destination and circuit is concerned, we can prepare
project in this regard ...(Interruptions)... Hon. Member of
Parliament has asked about Buddhist places. We have
earmarked three circuits. First circuit is called Dharm
Yatra or Pavitra Paripath. It is a circuit of 5 or 6 days
which includes one day visit of Lumbini in Nepal,
Bodh, Gaya, Kushinagar and
(Interruptions)... | want to give an

Sarnath, Varanasi,
Piprahwa-Kapilvastu ...
assurance to the Hon. Member that we shall include one
circuit in the five new circuits mentioned in this budget.
...(Interruptions)...

SHRI JAGDAMBIKA PAL: Madam Speaker, | am
grateful to the Hon'ble Minister that he has given an
assurance by adopting
important places associated with Mahatma Buddha in

liberal attitude to include

mega circuit. The birth place of Gautam Buddha,
Piprahwa, Kapilvastu has also been included in the mega
circuit ...(Interruptions)... As far as | have understood the
meaning of mega circuit ...(Interruptions)... you have
given a reply that beautification work will be carried out at
important locations in mega circuit. Besides, tourist
centres, reception centres will be set up there
...(Interruptions)... Various facilities are provided to
Buddhist pilgrims visiting the country from all over the
world, particularly Japan, Indonesia, Thailand, Singapore,
Bangkok, China, Malaysia and Sri Lanka. These pilgrims
visit Varanasi, Sarnath and then go to Shravasti via
Kushinagar, Gorakhpur which is the constituency of Yogi
Adityanath ji, Piprahwa, Kapilvastu, Tulsipur, Devi Patan
by road ...(Interruptions)... The question is whether the

Government is likely to consider to construct any airport
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there so as to provide air connectivity and road
connectivity to the above mentioned circuit on the lines of
Buddha Circuit?

SHRI SHRIPAD YESSO NAIK: Madam Speaker,
when mega circuit is developed, all kinds of facilities are
provided ...(Interruptions)... We have requested all the
ministries, particularly Ministry of Civil Aviation to provide
transport, air connectivity, road connectivity, rail
connectivity at all Buddha destinations ...(Interruptions)...
We have made a proposal to provide rail connectivity.
Priority will be given to provide rail connectivity at these
places ...(Interruptions)... | have requested the Ministry of
Civil  Aviation with regard to air connectivity
...(Interruptions)... when the proposal is finalized then we

will decide about air connectivity ...(Interruptions)...
[English]

HON. SPEAKER: Next supplementary by Dr.
Mriganka Mahato.

...(Interruptions)...

DR. MRIGANKA MAHATO: Respected Speaker
Madam, | want to ask the hon. Minister of Tourism
whether the Central Government has any plan to set up
tourist circuit in the Jungle Mahal area of various States,
particularly, West Bengal so that the tribal people living in
those areas get a chance for their economic
development, and Maoist activity in the forest areas could

be reduced. ...(Interruptions)...
[Translation]

SHRI SHRIPAD YESSO NAIK: Madam Speaker, the
hon'ble Member has asked a question in respect of the
circuit. In first installment ...(Interruptions)... our party has
declared 50 circuits in its manifesto and the Government
has also declared 5 circuits ...(Interruptions)... The
proposal will be reviewed after receiving the same from
the State Governments ...(Interruptions)...

[English]

DR. BOORA NARSAIAH GOUD:
Madam, | was just going through the written answer given

Respected

by the hon. Minister. It has been stated in the written
reply that there is no specific allocation of Tourist Parks
for Telangana.
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As you know pretty well, Madam, religious tourism
generates the highest income for India. We are getting a
lot of foreign exchange by way of religious tourism.

Our State was recently formed on 2nd of June, but
there is no mention of setting up of ‘Tourist Parks’ under
the head ‘Telangana’. The State of Telangana has got a
lot of religious sites, heritage sites, like in Warangal,
Hyderabad, Bhuvanagiri, Jain Mandir and various forts
that are there, which could be a good source for
generating revenue, both for the State and the Central
Governments.

| would request the Minister to take note of it.
Telangana should not be clubbed with Andhra Pradesh.
As of now, Telangana has been shown under a common
head, that is, ‘Andhra Pradesh and Telangana’. Kindly
allocate tourist circuits for the State of Telangana
separately and with a special emphasis. The figures
reveal that almost Rs. 4,000 lakh to Rs. 5,000 lakh has
been allocated only for Tirupati, Kadapa and Konaseema
areas, which | welcome. However, | would request the
hon. Minister to make separate allocations for the State
of Telangana as otherwise we will be at a loss.
...(Interruptions)...

HON. SPEAKER: Mr. Minister, the hon. Home
Minister, Shri Rajnath Singh, wants to say something.

11.22 hrs

RE: INDIAN JOURNALIST’S VISIT TO PAKISTAN
AND MEETING THE WANTED TERRORIST

HON. SPEAKER: Do you want to hear what Shri
Rajnath Singh wants to say? The Home Minister is on his
feet.

...(Interruptions)...

HON. SPEAKER: But this should not be treated as a
precedent. The Home Minister is saying something.
[Translation] Please don't make it a precedent.

...(Interruptions)
[English]

HON. SPEAKER: Please go back to your seats.
This is not the way.

...(Interruptions)...
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11.23 hrs

At this stage, Shri Ninong Ering and some other hon.
Members went back to their seats.

...(Interruptions)...

HON. SPEAKER: Prof. Saugata Roy, you are not
permitted to speak. Nothing is going on record, except
what Shri Rajnath Singh wants to say.

...(Interruptions)...*

HON. SPEAKER: This is not the way, | am sorry.
[Translation] All of you please maintain silence, only then
I will allow you to raise your point. This is not the way. It
is my humble request that don't take it for granted.

...(Interruptions)...
[English]

HON. SPEAKER: This is not the way. Prof. Saugata
Roy, whatever you are saying is not going on record.

...(Interruptions)...*

HON. SPEAKER: The hon. Home Minister wants to
say something.

...(Interruptions)...
[Translation]

HON. SPEAKER: Kharge Ji, | would like to share
with you also. First and foremost, you have rules for
years together. About suspension of question hour, it has
been said that it doesn't attract any rule.

...(Interruptions)

HON. SPEAKER: Saugat Raiji, you are fully aware
of it. You are much more familiar with the convention,
then why are you saying this? Of course, you had given a
notice to suspend question hour, but Khargeji had not
given any notice. Nonetheless, such issues are always
raised. The Question Hour is for you. If you don't want
Minister's reply, just don't ask the question. You may
drop the question hour, | have no objection to it. Having
said that what you are trying to put across, | had told you
to raise this matter during Zero Hour. Besides, the
Minister of Parliamentary Affairs had also said that they
are ready for talks. | had asked to raise it after the

* Not recorded
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Question Hour is over. This | said twice. You could have
held your horses but you chose not to stop. My only
submission is that it should not be a routine affair. Now,
the Hon'ble Minister of Home Affairs wants to speak.
Please listen to him.

SHRI MALLIKARJUN KHARGE (Gulbarga): Madam
Speaker, | want to tell you one thing. | had raised this
issue yesterday. You had permitted me to speak in Zero
Hour. Venugopalji had spoken on it. We wanted its
response this morning. Yet again, the issue was raised in
the evening also. At that time, you were not here. Naidu
Sahab was present here. Not once or twice but |
requested him five times to at least evince his little bit of
indulgence in the matter that was stated at seven o'clock.
| was sitting here till 8.30. Even at that time, | submitted
that since something had been said on this issue in the
Rajya Sabha, you ought to speak on it. The Minister of
Parliamentary Affairs, Shri Naidu Sahb is maintaining
silence. He said, "You keep on speaking, | will keep on
listening". He said, "Ours is do brute majority
...(Interruptions) No matter what you say, we shall keep
on listening and won't react"...(Interruptions)... That is
why, | want a response ...(Interruptions)... This should not
be the case that we didn't raise this issue
...(Interruptions)... This issue was raised yesterday, not
just once but twice. We wanted its reply. Even today, we

want a response thereto ...(Interruptions)...

HON. SPEAKER: | had also said that | will give an
opportunity after the Question Hour is over. It was
acceptable to them also. | had said, "After the Question
Hour". There is no issue. If you want the Hon'ble Minister
of Home Affairs is ready to make a statement. [English]
Yes Mr. Home Minister, Please speak.

...(Interruptions)...
[Translation]

THE MINISTER OF HOME AFFAIRS (SHRI
RAJNATH SINGH): Madam Speaker, as has been stated
by our Hon'ble Minister of Parliamentary Affairs, all the
Hon'ble Ministers are very much conversant with the fact
that a healthy tradition of parliamentary procedure exists
in our Parliament. Hon'ble Member Shri Kharge Sahb
said that the issue has been raised yesterday during Zero
Hour. Whenever we receive direction from the Chair
response must be put forward by the Government. The
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Government should come up with a clarification or should
at least inform the House of the facts. As and when there
comes a direction at your end, we shall surely inform the
House having decided an appropriate time in the wake of
the entire House

discussion. | want to assure

...(Interruptions)...

HON. SPEAKER: | said that | will give you an
opportunity after the Question Hour.

...(Interruptions)...

HON. SPEAKER: Let the Question Hour be
conducted, after that he will reply.

...(Interruptions)...

HON. SPEAKER: You may raise it after Question
Hour, during Zero Hour.

...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT,
MINISTER OF HOUSING AND URBAN POVERTY
ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): | am not in
favour of suspending Question Hour and am ready to
allow discussion on the subject ...(Interruptions)... You
allow us and we shall discuss after Question Hour
...(Interruptions) | shall convey to the Minister concerned,
he will come and give his reply ...(Interruptions)...
However, it is not fair to level allegations on the
Government by raising the issue and compelling the
Government to give instant reply....(Interruptions) It has
nothing to do with the Government ...(Interruptions)...
You should not level allegations unnecessarily
...(Interruptions)... 1t has nothing to do with the
Government ...(Interruptions)... please don't make
unfounded allegations ...(Interruptions)... It is not fair to
name the Party or even Government for that matter
...(Interruptions)... We too are responsible persons
...(Interruptions)... So, therefore, you better wait. In case
Madam Speaker allows, we shall definitely respond
...(Interruptions)... please let the Question Hour continue

...(Interruptions)...

HON. SPEAKER: If you wish to hear, listen to me.

...(Interruptions)...
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ORAL ANSWERS TO QUESTIONS - Contd....
[English]

HON. SPEAKER: There will be no suspension of
Question Hour. | am sorry.

...(Interruptions)...
[Translation]

HON. SPEAKER: You should not cross me again
and again, this is not good. No, | am sorry.

...(Interruptions)...

HON. SPEAKER: | will not say anything at all and
run the House without saying anything. The question is
not of the time.

...(Interruptions)...

HON. SPEAKER: | have requested you to raise this
issue after Question Hour and laying of papers. However,
if the Government has to say something on this matter it
can.

...(Interruptions)...
[English]

HON. SPEAKER: But after Question Hour, | will
allow.

...(Interruptions)...
[Translation]

HON. SPEAKER: But not now, not during Question
Hour. | do not want to set a precedent. | am sorry. | am
saying that please raise it after Question Hour.

...(Interruptions)...

SHRI JYOTIRADITYA M. SCINDIA: Shri Rajnath
Singh Ji has requested to wait for your permission
...(Interruptions)... Madam Speaker, | have a point of
order.

[English]
HON. SPEAKER: Under which rule.
...(Interruptions)...
[Translation]

HON. SPEAKER: There is no point of order at the
time of Question Hour.
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...(Interruptions)...

HON. SPEAKER: | am giving order. [English] Yes
Mr. Minister, Please reply.

[Translation]

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI SHRIPAD YESSO
NAIK): | would like to refer to the question asked by the
Hon'ble Member of Telangana. | would like to assure him
that two places of his State, namely Warangal and
Karimnagar, have been prioritized for mega circuit
...(Interruptions)... if he wishes to add some places
instead of this, he should send a proposal in this regard
and we will examine it ...(Interruptions)...

DR. RAMESH POKHRIYAL NISHANK (Haridwar):
Madam Speaker, Uttarakhand, which is called the heaven
on earth, is a sought after visiting place for all the people
across the country and the world. | want to ask the
Minister about the policy and scheme formulated by the
Government to make it possible for the people of the
country and the world to visit Uttarakhand, the heaven on
the earth. Whether the Government has formulated any
scheme to develop mega circuit for developing snow,
water and adventurous tourism.

SHRI SHRIPAD YESSO NAIK: Madam, | would like
to tell the Member regarding the question asked by him
about Uttarakhand that we do not make any proposal
directly. The proposals received from the State
Governments are examined and prioritized and then we
approve the proposals. So, keeping in mind the condition
of Uttarakhand, if any proposal comes from the State
Government in this regard, we will definitely consider it.

[English]
HON. SPEAKER: Q. No. 103, Shri Shanavas.
...(Interruptions)...
HON. SPEAKER: He is not asking. Mr. Minister to
reply.
Promotion of Hindi

*103. SHRI M.l. SHANAVAS: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the details of funds allocated and utilised for the
development and promotion of Hindi, by the Department
of Official Language, during each of the last two years;
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(b) whether the Government has issued any
instructions for promotion and development of Hindi in
Central Government Ministries/Departments including
banks;

(c) if so, the details thereof along with the other
steps taken for the development of Hindi and the
outcome thereof; and

(d) the details of awards/incentives being provided
to employees who perform their official work in Hindi?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RIJIJU): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(@) The Mandate of the Department of Official
Language is related to the progressive use of Hindi in
Central Government Offices. The funds allocated and
utilized by the Department during each of the last two
years are as follows:-

Fund utilized
(in crore Rs.)

Year Fund allocated
(in crore Rs.)

2012-13 44.61 40.94

2013-14 44.54 43.19

(b) Yes, Madam.

(c) In compliance of Official Language Act 1963 and
Official Language Rule, 1976 an Annual Programme for
progressive use of Hindi in official work of Central
Government Ministries/Departments including
nationalized banks is prepared and for its implementation
instructions are issued from time to time. In Annual
Programme the targets are fixed for Central Government
offices as per their language regions. Annexure-I
containing details of targets for the year 2014-15 is
enclosed.
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The other steps taken by the Department for
increasing the progressive use of Hindi are as follows:

(i) The Official Language Policy is based on
motivation and encouragement. The Department
organizes Regional Official Language
Conferences and Hindi Diwas celebrations. The
awards are given to the Central Governments
Ministries/Departments and other offices for their
outstanding achievements regarding the use of
Hindi.

(i) The department provides training in the field of
Hindi language, typing, stenography and use of
computers for work in Hindi.

(i) Central Translation Bureau translates Codes,
Manual and Procedural Literature.

(iv) The Department has also taken initiatives for
development of IT tools for use of Hindi.

(v) Official Language Implementation Committees
have been formed at departments and offices
level to review the achievements of the targets of
the Annual Programme.

(vi) 342 Town Official Language Implementation
Committees have been formed for the
coordination and review of the achievements of
the targets of the Annual Programme.

As a result of these efforts the uses of Hindi has
become easy and its use by Central Government
Ministries/ Departments/ Offices/ PSUs/ Banks is
progressing.

(d) Annexure-ll containing details of awards/
incentives being provided to the employees who perform
their official work in Hindi is enclosed.

Annexure-I|

The details of targets for the year 2014-15 are as follows:

Annual Programme for 2014-15 for use of Hindi

S. No. Details of Works

'A' Region

'B' Region 'C' Region

1. Originating Correspondence in Hindi 1.
(including Telegram, Wireless, Telex, 100%
Fax, E-mail etc. 2

100%

From A to A

1. From B to A 90%
2. From B to A 90%

1. From C to A 55%
2. From C to A 55%

From A to A
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S. No. Details of Works 'A' Region '‘B' Region 'C' Region
3. From Ato C 65% 3. From B to C 55% 3. From C to C 55%
4. From Region Ato 4. From Region Bto 4. From Region C to
Offices/Individuals Offices/individuals Offices/ 85%
100% in States/UTs  100% in States/UTs Individuals in States/
of A & B region of A & B region UTs of A & B region
2. Letters received in Hindi to be 100% 100% 100%
answered in Hindi
3. Noting in Hindi 75% 50% 30%
4. Recruitment of Hindi Typists & 80% 70% 40%
Stenographers
5. Dictation in Hindi/Direct Typing on 65% 55% 30%
Key-Board (self or by the Asstt.)
6. Hindi Training (Language, Typing/ 100% 100% 100%
Stenography)
7. Preparation of Bilingual Training 100% 100% 100%
Material
8. Expenditure for the purchase of Hindi  50% 50% 50%
books etc., including digital matters
i.e., Hindi e-books, CD/DVD, Pen
Drive including amount incurred on
Translation in Hindi from English and
Regional Languages. Out of the total
Library grant, excluding journals and
standard reference books
The details of the three regions 'A’, 'B' and 'C' as per Official Language Rules, 1976 are as follows: -
Region States/Union Territories falling in the Region
A States of Bihar, Chhattisgarh, Haryana, Himachal Pradesh, Jharkhand, Madhya Pradesh,
Rajasthan, Uttar Pradesh, Uttarakhand, National Capital Territory of Delhi and Andaman
and Nicobar Islands Union Territory
B States of Gujarat, Maharashtra and Punjab and Union Territories of Chandigarh, Daman
and Diu and Dadra and Nagar Haveli
C All other States not included in the A and B Regions or Union Territories
9. Purchase of all electronic equipments, 100% 100% 100%
including computers in bilingual form.
10. Website 100% (bilingual) 100% (bilingual) 100% (bilingual)
11. Citizen Charter and display of Public  100% (bilingual) 100% (bilingual) 100% (bilingual)

interface information Board
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S. No. Details of Works 'A' Region 'B' Region 'C' Region

12. (i) Inspection by Ministries/  25% (minimum) 25% (minimum) 25% (minimum)
Departments/Offices  of  their
offices located outside their
Headquarters & by the officers
(DS/Dir/JS) of DOL (% if Offices)

(i) Inspections of sections at 25% (minimum) 25% (minimum) 25% (minimum)
Headquarters
(iii) Joint inspections by the officers At least one inspection in a year

concerned & those of the Deptt.
of Official Language of Foreign
based Undertakings/Offices etc.
owned or controlled by the
Central Government.

13. Meetings regarding Official Language
(A) Hindi Salahakar Samiti 02 meetings in a year (minimum)

(B) Town Official Language Implementation 02 meetings in a year (One meeting every 6 months)
Committee.

(C) Official Language Implementation 04 meetings in a year (One meeting every quarter)
Committee.

14. Translation of Codes, Manuals, Forms, 100%
Procedural literature.

15. Sections of the Ministries/  A-Region 40% B-Region 30% C-Region 20%

Departments/offices/Banks/

Undertakings where work to be done

in Hindi

(Minimum Section)

40% in 'A' Region, 25% in 'B' Region and 15% in 'C' Region work may
be done in Hindi for those Public Sector Undertakings/Corporations
where there is no concept of section.

Annexure — Il

The Details of Awards/Incentives being Provided to the Employees who
Perform their Official Work in Hindi are as follows:

1. Awards for writing books/articles

S. No. Name of Scheme Amount of Cash award (Rs. in lakh)
(i) Indira Gandhi Awards for writing original books in First (one) 0.60
Hindi (only for Central Government Officials) Second(one) 0.45
Third (one) 0.30

Consolation (one) 0.15
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S. No. Name of Scheme Amount of Cash award (Rs. in lakh)

(i) Rajiv Gandhi Award for writing original books in Hindi  First (one) 2.00
on Science (for Central Government Officials and Second(one) 1.25
General Public) Third (one) 0.75

Consolation (ten) 0.10

(iii) Scheme for writing best articles published in Govt. Hindi speaking
Magazines by Central Government officials. (only for it (one) 0.20
Central Government Officials) Second(one) 0.18

Third (one) 0.15
Non-Hindi Speaking
First (one) 0.25
Second(one) 0.22
Third (one) 0.20
2. Apart from that officials of the Central lll. Lump-sum cash award scheme for Central
Government Ministries/Department/Attached and Government officials on passing Hindi Language/

Subordinate offices/PSUs/Banks etc. are encouraged to
do their official work in Hindi through following schemes: -

Grant of Hindi Incentive Allowance to
Strenographers and Typists for doing their official
work in Hindi in addition to English.

For Stenographers - Rs. 240/- per month

For Typists - Rs. 160/- per month

Incentive Scheme for doing official work in Hindi
(Noting and Drafting) and Dictation in Hindi by
Officers.

a. For each Central Government Ministry/
Department/Attached offices for Noting/

Drafting in Hindi.
First Prize (Two) - Rs. 2000/- (each)
Second Prize (Three) - Rs. 1200/- (each)
Third Prize (Five) - Rs. 600/- (each)

b. For each Subordinate office of any

Department of the Government of India
First Prize (Two) - Rs. 1600/- (each)
Second Prize (Three) - Rs. 800/- (each)
Third Prize (Five) - Rs. 600/- (each)

c. Incentive Scheme for officers for giving
Dictation in Hindi

Cash Prize - Rs. 2000/-

(Hindi  Typing) Hindi  Stenography
conducted by the Central Hindi Training Institute.

exams

S. Hindi Language Exam Amount of Cash
No. Prize
1 2 3
i. (a) Prabodh

1. On obtaining 70% or Rs. 1600/-
more marks

2. On obtaining marks Rs. 800/-
between 60% to 70%

3. On obtaining marks Rs. 400/-
between 55% to 60%

(b) Praveen

1. On obtaining 70% or Rs. 1800/-
more marks

2. On obtaining marks Rs. 1200/-
between 60% to 70%

3. On obtaining marks Rs. 600/-
between 55% to 60%

(c) Pragya

1. On obtaining 70% or Rs. 2400/-
more marks

2. On obtaining marks Rs. 1600/-

between 60% to 70%
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1 2 3
3. On obtaining marks Rs. 800/-
between 55% to 60%
ii. (a) Hindi typing
1. On obtaining 97% Rs. 2400/-
or more marks
2. On obtaining marks Rs. 1600/-
between 95% to
97%
3. On obtaining marks Rs. 800/-
between 90% to
95%
(b) Hindi stenography
1. On obtaining 95% Rs. 2400/-
or more marks
2. On obtaining marks Rs. 1600/-
between 92% to
95%
3. On obtaining marks Rs. 800/-
between 88% to
92%
ii. Hindi Language, Hindi Typing
and Hindi Stenography exams
by self-efforts
1. Prabodh Rs. 1600/-
2. Praveen Rs. 1500/-
3. Pragya Rs. 2400/-
4. Hindi typing Rs. 1600/-
5. Hindi stenography Rs. 3000/-

3. Details of steps taken by the Government
regarding promotion of Hindi as the official Language for
Governmental correspondence in Central Government
institutions including banks are as following:

i. Indira Gandhi Rajbhasha Shield for Central
Government Ministries/Departments.

ii. Indira Gandhi Rajbhasha Shield for nationalized
banks and other financial institutions.

iii. Indira Gandhi Rajbhasha Shield for PSUs of the
Government of India.

to Question 42

iv. Indira Gandhi Rajbhasha Shield for Town Official
Language Implementation Committees

v. Indira Gandhi Rajbhasha Shield for Boards,
Autonomous bodies, Trust, Societies etc.

vi. House Magazine Rajbhasha Shield for Magazines
published the Central Government Ministries/
Departments.

The awards mentioned in para-1 and para-3 above
are given on 14th September on the occasion of Hindi
Diwas Celebration.

[Translation]

DR. MURLI MANOHAR JOSHI: Madam Speaker,
this is a very important question. | have thoroughly
examined all its answers, but as a result of all the
schemes mentioned in it, the number of students
qualifying Central Civil Services Examination with Hindi
Medium as their choice has gone down to 2 per cent. In
this way, all the schemes for promotion of Hindi and its
use as official language, are providing futile because the
examination pattern started by the Union Public Service
Commission will result in the extinction not only of Hindi
but of other languages such as Telugu, Kannada and
Tamil also and officials works of the Union Government
will be done in English language only.

11.32 hrs

At this stage, Shri Ravneet Singh and some other hon.
Members came and stood on the floor near the Table.

| have also seen that there is a scheme in which the
officers who give dictation in Hindi, will be awarded.
When the officer himself does not know Hindi, who will
give dictation and who will be given the award? What is
the need of Steno? What is mentioned in this is only a
paper work. Mr. Home Minister, you should know that
today a large number of students are protesting this
decision because it is injustice to them. It is injustice to
Hindi and other Indian languages also. Along with it, the
injustice happening with Hindi as well as all other Indian
languages because of the scheme of examination
prepared by UPSC, should be resolved. | would like to
know whether the Home Minister will hold a serious
discussion with UPSC on this matter and make
improvement in the scheme of examination? Will you
make arrangement for holding examination and interview
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in Hindi and other Indian languages because it has also
come to the notice that if any Hindi-speaking examinee
qualifies the written examination anyhow, he becomes
uncomfortable in answering the questions which are
asked in English in the interview. On one hand, there are
schemes formulated by you and the Official Language
Act for promoting Official Language give us mandate in
this regard, on the other hand, such type of consequence
is happening, | want that you should also publish a
detailed white paper on this matter and take a decision in
this regard at the earliest. Examination pattern of Union
Public Service Commission should be revised and proper
arrangement should be made for promotion of Hindi and
other Indian languages. | would say that there is a need
to execute the above change in the current year itself in a
time bound manner. What is the Government's view in
this regard?...(Interruptions)...

SHRI KIREN RJIJU: Madam Speaker, the said issue
requires detailed answer, but | would like to say in
respect of the question that the Government of India
issue directions to all departments and organizations
under it for development of Hindi from time to time
...(Interruptions)... The Union Government is not solely
responsible for development of Hindi but contribution of
all category 'A' states is necessary. If hon'ble Minister
requires any specific information then he may ask it in
writing ...(Interruptions)...

[English]

HON. SPEAKER: Shri Joshi, please let the Minister
answer your question.

...(Interruptions)...

HON. SPEAKER: Mr. Minister, answer the question
of Shri Joshi only, nothing else.

...(Interruptions)...
[Translation]

SHRI KIREN RJIJU: We are following the system as
stipulated in the Constitution. Hence, there is no need to
elaborate in this regard.

SHRI RAMESH BAIS (Raipur): Madam Speaker, it is
quite surprising that the original question asked by
hon'ble Member Shahnawaz ji, wherein he has raised
concern about Hindi, is in English. When the country
became independent, the Constitution was drafted where
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a provision was made that Hindi shall be the official
language of the country and English language would
continue in addition to Hindi for ten years and Hindi will
be enforced as official language across the country
gradually. Even after 65 years of independence, English
is flourishing at the cost of Hindi. When we visit banks
there we notice a sticker wherein it is stated that 'we
accept cheque in Hindi'. Similarly sticker is put up in Post
Offices that 'we accept telegrams in Hindi'. You can
understand the status of Hindi in India in view of the
examples cited above. Sometimes, | feel that | am in a
foreign country. There is no country in the world where
committee on official language is constituted to establish
its own national language. Till date, certain government
employees are provided incentives for promotion of Hindi
and Hindi 'Pakhwada’ is celebrated once a year. | would
like to ask the Hon'ble Minister as to how many years it
would take to establish Hindi across the country
...(Interruptions)...

THE MINISTER OF HOME AFFAIRS (SHRI
RAJNATH SINGH): Madam Speaker, we all accept that
Sanskrit is mother of all languages in the country
...(Interruptions)... Not only Indians, but people in
England and Ireland have accepted the fact that Sanskrit
is the only language which has multidimensional
orthography. Such sentiment is gaining ground all over
the world ...(Interruptions)... 1t is quite easy for a person,
who learns Sanskrit, to learn and speak any language.
Various countries have accepted the said fact and made
efforts at their level ...(Interruptions)... As far as
significance of Hindi is concerned, there is no reason to
lower its significance. Significance of Hindi is ever
increasing ...(Interruptions)... Our Government is ready to
make all out effort to promote Hindi as well as all regional
languages.

SHRI KAUSHALENDRA KUMAR (Nalanda): Hon'ble
Speaker Madam, | would like to thank you for allowing
me to speak on this occasion. Hon'ble Joshi Ji has
submitted that Union Public Service Commission (UPSC)
is conducting examination in English due to which
candidates are staging protest and sit-in in Delhi. Hon'ble
Minister is present here and he had declared during
election that his party would end compulsion of English, if
it came to power, and all languages, be it Hindi or
Kannada would be recognized. With this, | conclude my
speech.
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SHRI KIREN RNIJU: Madam, in 1968, the
Parliament had passed a resolution that the programmes
will be formulated for development and promotion of all
22 languages including under the Eight Schedule. As far
as development of Hindi is concerned, guidelines are
being issued by the Union Government from time to time
and the Government will continue to promote Hindi.

[English]
HON. SPEAKER: The House stands adjourned to

meet again at 12 noon.

11.41 hrs

The Lok Sabha then adjourned till Twelve of the Clock.
WRITTEN ANSWERS TO QUESTIONS
[English]
Shortage of Storage Facilities

*104. SHRI ADHIR RANJAN CHOWDHURY:
SHRI SULTAN AHMED:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether there are reports of damage, theft and
diversion of foodgrains and if so, the details thereof
indicating the quantum of foodgrains lost along with the
action taken in the matter during each of the last three
years and the current year, agency-wise;

(b) whether there is shortage of modern scientific
godowns to store the foodgrains including lack of a
monitoring system for storage and lifting of foodgrains;
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(c) if so, the details thereof indicating the
requirement and availability of storage space along with
the steps taken for setting up of modern scientific
godowns and a monitoring mechanism for the said

purpose, agency-wise; and

(d) whether the Government proposes to encourage
the Public (PPP)
construction of godowns in the States, if so, the details

Private  Partnership mode for

thereof and the action taken thereon?

THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI RAMVILAS
PASWAN): (a) State wise quantity of foodgrains(accrued
as damaged/non-issuable in storage during last three
years) and current year in Food Corporation of India
(FCl) and action taken is given in the enclosed
Statement — |. Details of the theft/pilferage cases in FCI
taken is enclosed

and action given in the

Statement — II.
(b) No, Madam.
(c) Does not arise.

(d) The Government is developing godown capacity
in Public Private Partnership (PPP) Mode under the
(PEG)
scheme. Under the scheme, the Food Corporation of

ongoing Private Entrepreneurs Guarantee
India (FCI) gives guarantee of ten years of assured hiring
to private entrepreneurs. A total capacity of 120.30 lakh
tons has been completed under the scheme including

91.77 lakh tons by private investors as on 30.6.2014.

Statement — |

Region Wise Details of the Foodgrain Accrued as Damaged / Non-Issuable in FCI During Last Three Years and Current

Year and Action Taken Against the Officers /Officials.

(A) Details of Damaged Foodgrains Accrued:

(Figures in tons)

S. No. Region 2011-12 2012-13 2013-14 2014-15 (As on 1.6.2014)
1. Bihar 0 997.61 3909.408 690
2. Jharkhand 29 3.43 622.092 0
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S. No. Region 2011-12 2012-13 2013-14 2014-15 (As on 1.6.2014)
3. Odisha 36 1 1084.79 0
4. West Bengal 477 45 12539.85 81.01
5. Assam 442 51.54 180.738 0
6. North East Frontier(NEF) 0 195 1827.768 0
7. Arunachal Pradesh 0 0 3.3 0
8. Nagaland and Manipur 0 0 32.258 0
9. Delhi 10.9 39.86 34.328 0

10. Haryana 0 148.04 0 0
11. Jammu and Kashmir 0 0 0 0
12. Punjab 123 72.631 37.425
13. Rajasthan 30 120.83 13.019 0
14. Uttar Pradesh 258 18.3 1109.572 0
15. Uttarakhand 72 221 90.021 3.339
16. Andhra Pradesh 4.33 24.72 475.509 49.747
17. Kerala 200 0 355 0
18. Karnataka 0 141.77 45.636 692.431
19. Tamil Nadu 29 749.66 293.786 108.854
20. Gujarat 226 195 443.958 81.765
21. Maharashtra 1473 61 1234 .1 0
22. Madhya Pradesh 0 3.02 76.942 0
23. Chhattisgarh 13.78 8.98 250.749 0

Total 3338.01 3148.76 24695.455 1744.571

(b) Action taken against delinquent officers/officials

Action Taken Against the Officers/Officials of FCI Responsible for Damage to
Foodgrains During Last Three Years and Current Year is as Under:

Year Number of persons against whom action taken
2011-12 19
2012-13 15
2013-14 50

2014-15 (upto May'14) 05
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Statement - Il

The Details of Theft/Pilferage Cases in FCI.

to Question 50

Cases during 2011-12

S. No. Name of the Depot Date of Nature of loss Amount Action taken
occurrence Commodity/Quantity involved (Rs.)

1 2 3 4 5 6

1 Buffer Complex Patiala 17.5.2011 Theft of 10 bags of 7000 Case has been closed

wheat (5Qtl) (amount of Rs.I13781/= as
final payment has been
recovered from Punjab

Home guards bill.
2. FSD Roja, ShahjhanPur 2/3.11.2010  Theft of 195 katta of 2,88,075 The case was reported
& Wheat & Rice on 21.09.2011 and Rs.
7/8.11.2010  97.50Qtl. 2,51,475/  has been
recovered from Security

Agency.

3. Cap Alwar 24.11.2011 42 Katta (21.00 Qtl.) 57,036.34 Recovery has been done
and the food grain has
been deposited in the
Godwon.

4. Distt Office, Udaipur 3.01.2012 Theft of 35 Katta of 24,180 FIR Lodged with PS
Cap, (Jai gurudev) wheat (17.65 Qtl.) Banswara and
Banswara Departmental inquiry is

under process.

Total 141.15 Qtl. (14.01 MT)  3,76,291.34 Amount recovered
Rs. 2,51,475/-
Cases during 2012-13
1. FSD, Dhamaura (U.P.) 14.08.2012 Theft of 160 Katta 1,562,800 FIR has been lodged
(80 qtls.) of wheat. against 06 Home
guards with the Police
Station Shahjad Nagar
on 15.8.2012 and
matter under
investigation.
2. Mandi Yard Ravla D.O. 28.9.12 Theft of 2 katta of Two home guards
Sriganganagar (Raj.) wheat caught with two katas
of wheat for which FIR
against home guards
has been lodged on
29.9.2012

Total 8.1 MT 1,52,800
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Cases during 2013-14

1 2 3 4 5 6
1. FSD, ltarsi (DO Bhopal) 09.05.2013 Theft of 27 qtls. of 42390.00 Matter under
wheat. investingation. Theft 60
bags recovered out of
114 bags nearby depot
and only 54 SBT
gunnies(empty)
recovered.
2. FSD, ltarsi (DO Bhopal) 09.06.2013 Theft of 68 bags of 53380.00 Under investigation.
wheat (34 qgtls) FIR was not filed by
police till date.
3. FSD, Adra 30.05.2013 Theft of 132 bags of 185808.00 Under investigation.
rice (62.98 qtls)
4. ARDC,Kartarpur 7/8.5.2013 Theft of 160 bags 170000 Amount recovered from
wheat (SOqtls.) the Home guards bills.
5. Atwal open plint, Kartarpur 31.8.2013 Theft of 71 kattas 75438 Amount recovered.
wheat (35.50 qtls.)
6. BG Malout 9/10.7.2013 Theft of 42 44625 Amount recovered.
kattaswheat(21 qtls.)
7. HG Jaitu 11/12.8.2013 Theft of 78 bags 82875 Amount Recovered.
wheat (39Qitls.)
8. FSD Balachaur Open 8.8.2013 Theft of 109 bags 109557 Amount recovered.
plinth wheat (54.50 qtls.)
9. BG Malout, Open complex 1/2-10-2013 Theft of 14 kattas of 19257 Amount recovered.
rice (7.0 Oqtls)
10. BG Malout, Open complex - Theft of 22 kattas 22375 Amount recovered.
wheat (11.0Oqtls.)
11. BG Malout, Open complex 31.10.13/ Theft of 25 kattas 26563 Amount recovered.
01.11.2013 wheat (12.05 (qtls.)
12. Buffer Complex, Patiala 20.11.2013 26 wheat bags and 1 28500 Amount recovered.
rice bags. (13.50
Qtl.)
Total 397.53 Qtl. 860768 Rs. 579190/- recovered

(39.75 MTs)
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[Translation]
Skill Development for Youths

*105. SHRI A.T. NANA PATIL: Will the Minister of
SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has formulated any
scheme for skill development of youths especially those
belonging to the Below Poverty Line category in the
country and if so, the details thereof;

(b) the training programmes organized so far under
the scheme and the number of persons/youths trained,
State/U.T-wise;

(c) whether the Government proposes to set up Skill
Development Centres across the country;

(d) if so, the details thereof, location and State/UT-
wise; and

(e) the time by which these Centres are likely to
start functioning?

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) to (e) The related information is being
collected. It will be placed before the House in due
course.

[English]
Allocation of Foodgrains to BPL Families

*106. SHRI KRISTAPPA: Will the Minister of
CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@) whether the quantity of foodgrains being
supplied to the Below Poverty Line (BPL) families is as
per their entitlements in all the States/regions of the
country;

(b) if so, the details thereof and if not, the reasons
therefor indicating the entitlement, allocation and actual
distribution of foodgrains during each of the last three
years and the current year, State/UT-wise;

(c) whether the Government has received any
complaints/reports about alleged irregularities including
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distribution/supply of foodgrains below their entitlements
to BPL families and if so, the details thereof, State/UT-
wise; and

(d) the corrective steps taken/being taken by the

Government in this regard?

THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI RAMVILAS
PASWAN): (a) and (b) Under the existing Targeted Public
Distribution System (TPDS), States/Union Territories
(UTs) are allocated foodgrains @ 35 kg per family per
month to the Below Poverty Line (BPL) [including
Antyodaya Anna Yojana (AAY)] families as per their
entittement by Government of India. The States/UTs who
have implemented National Food Security Act (NFSA)
are allocated foodgrains under TPDS @ 5 kg per month
per person belonging to priority category and @ 35 kg
per family per month for existing AAY category as per
their entitlement under the Act.

(c) and (d) States/UTs are distributing foodgrains @
35 kg per family per month for AAY families and at
various scales of issue to the eligible BPL families. A
statement of scale of issue of foodgrains to BPL families
as reported by States/UTs upto 31.3.2014 is enclosed
Statement — I. There have been complaints about alleged
irregularities including distribution/supply of foodgrains
below their entitlement to BPL families in some
States/UTs. State/UT-wise

received during the last three years and the current year

number of complaints

given in the enclored statement Il

For better targeting of food subsidies, removing
bogus ration cards, ensuring timely availability of
foodgrains, check on leakage/diversion of foodgrains,
introducing public accountability, etc., Government has
taken various steps in implementation of the TPDS in
States/UTs. The PDS (Control) Order, 2001 mandates
the States/UTs to take action for smooth functioning of
TPDS. The NFSA, 2013 prescribes essential reforms in
the TPDS. Government has taken up with States / UTs
for implementing measures such as door-step delivery of
foodgrains, correct identification of beneficiaries, improve

foodgrains offtake, monitoring and vigilance, improving
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viability of fair price shop operations. Best practices S. No. State/UT Scale of issue
among States/UTs in TPDS implementation are shared
for use by other States/UTs. With a view to modernize 18.  Meghalaya 35
the system, the Government has initiated a Plan Scheme 19. Mizoram 35
on End-to-end Computerisation of TPDS Operations on
cost sharing basis with States/UTs which would facilitate 20. Nagaland 35
digitization of ration cards/beneficiary and other 21. Odisha 25
databases, computerisation of supply-chain
. 22. Punjab* -
management, setting up of transparency portals and
grievance redressal mechanisms. 23. Rajasthan* -
Statement — | 24. Sikkim 36
State/UT-Wise Scale of Issue of Foodgrains for BPL 25. Tamil Nadu** -
Families Under TPDS (as Reported by Respective 26. Tripura# )
States/UTs from Time to Time)
(as Compiled on 31.3.2014) (Kg/per Month/per Family) 27. Uttar Pradesh 35
28. Uttarakhand 35
S. No. State/UT Scale of issue
29. West Bengal ## -
1. Andhra Pradesh 30
30. Andaman and Nicobar Islands 50.5
2. Arunachal Pradesh 35
31. Chandigarh* -
3. Assam 35
32. Dadra and Nagar Haveli 35
4. Bihar* -
33. Daman and Diu 36
5. Chhattisgarh* -
34. Lakshadweep 35
6. Delhi* -
35. Puducherry 25
7. Goa 27
*These 11 States/UTs have reported implementation of NFSA
8. Guijarat 35
2013, which stipulates giving foodgrains @ 5 kg per person per
9. Haryana* - month to priority households
10. Himachal Pradesh* 35 ** Tamil Nadu is giving rice subject to a minimum of 12 kgs and
11 Jammu and Kashmir 35 maximum of 20 kgs per month per card except the Nilgiris
district where it is minimum of 16 kgs and maximum of 24 kgs
12. Jharkhand 35 per card. In case of wheat, it is 10 kgs per card per month in
13. Karnataka* - Chennai City and District Head Quarters and 5 kgs per card per
month in other areas.
14. Kerala 30

# Tripura is giving 35 kg rice and 1 kg per head per month

15. Madhya Pradesh* -
wheat flour.

16. Maharashtra B ## West Bengal is giving 1.75 kg per adult per week (child is

17. Manipur 35 equal to half adult)
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Statement - Il
Complaints on TPDS Received in the Department from Individuals, Organisations and
Through Media Reports etc. from 2011 to 2014 (30.06.2014)

S. No. State/UT 2011 2012 2013 2014
1. Andhra Pradesh 1 - 3 1
2. Arunachal Pradesh 2 - - -
3. Assam 1 1 - 1
4. Bihar 6 14 32 15
5. Chhattisgarh 1 1 3 1
6. Delhi 16 22 37 16
7. Goa - - - -
8. Gujarat 2 3 4 2
9. Haryana 7 5 11 10

10. Himachal Pradesh 4 - - -
11. Jammu and Kashmir - 3 - -
12. Jharkhand 3 4 8 5
13. Karnataka 1 2 6 1
14. Kerala 1 4 1 -
15. Madhya Pradesh 9 6 17 3
16. Maharashtra 8 9 20 14
17. Manipur 1 1 2 1
18. Meghalaya 1 - 1 2
19. Mizoram - 1 - -
20. Nagaland - - - -
21. Odisha 2 3 3 2
22. Punjab - 5 6 2
23. Rajasthan 6 3 18 9
24. Sikkim - - 0 -
25. Tamil Nadu 3 4 9 4
26. Uttarakhand 1 5 2 5
27. Uttar Pradesh 68 72 92 44
28. West Bengal - 2 7 3
29. Chandigarh - - - -
30. Puducherry - 1 - -

Total 144 171 282 141
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Post Matric Scholarship for SC/ OBC Students

*107. KUMARI SHOBHA KARANDLAJE: Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) the details of Post Matric Scholarship Schemes
for the students belonging to the Scheduled Castes (SCs)
and Other Backward Classes (OBCs) and the funds
released for the purpose during each of the last three
years and the current year, State/UT and Category-wise;

(b) the number of students who have availed the
benefits under the Schemes during the said period,
State/UT and Category-wise; and

(c) the details of Central Assistance sought by the
States/UTs
released by the Government during the said period?

in this regard and the amount actually

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI THAAWAR CHAND GEHLOT):
(a) and (b)

Scheduled Caste students

The details of Central Assistance released to the
States/UTs under Post Matric Scholarship belonging to
scheduled Castes students during the last three years i.e
2011-12 to 2013-14 along with the number of students
who availed the scholarships during the same period is
given in the enclosed Statement - .

No central assistance has been released during the
financial year 2014-15 so far.
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Other Backward Class students

The information for the current year and last three
years relating to central assistance released to the
States/UTs under Post Matric Scholarship for OBCs and
the number of students who have availed the said
scholarship are given in the enclosed Statement - II.

(c)
Scheduled Caste Students

100% admissible central assistance is released by
the Central Government to the States/UTs over and
above their committed liability for implementing the
Scheme. The north eastern States have been, however,
exempted from committed liability. The quantum of
central assistance for a given year is, therefore, finalised
after receiving the physical and financial progress of the
scheme in the subsequent year(s).

During the period 2011-12 to 2013-14 total central
assistance of Rs. 1098570.89 lakhs was projected by
various States/UTs. Out of this, admissible central
assistance of Rs. 651948.76 lakhs was released to the
states/UTs.

Complete proposal, under the Scheme during 2014-
15 has not been received from any of the State/UT by the
Central Government so far. No central assistance has
been released during the financial year 2014-15.

Other Backward Class students

The details of the Central Assistance sought and the
amount actually released are given in the enclosed
Statement - II.

Statement — |

State-wise Central Assistance Released and Number of Beneficiaries Covered
During 2011-12 to 2013-14 Under Post Matric Scholarship for SC Students

S. No. State/UT 2011-12 2012-13 2013-14
Central No. of Central No. of Central No. of
Assistance beneficiaries  Assistance beneficiaries Assistance beneficiaries
released Released released (estimated)
(Rs. lakhs) (Rs. lakhs) (Rs. lakhs)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 64360.00 580801 7900.78 592194 19410.50 639571
2. Assam 1310.00 35493 2447 .26 15045 1216.00 56153
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1 2 3 4 5 6 7 8
3. Bihar 5714.75 84321 6234.04 159779 4462.87 239998
4. Chhattisgarh 4601.07 85133 3129.30 63842 1535.00 66678
5. Goa 6.26 111 2.23 174 14.49 322
6. Gujarat 3599.08 147878 5615.52 124650 5283.36 140700
7. Haryana 13702.47 69418 1329.68 83377 3669.05 99502
8. Himachal Pradesh. 500.00 11235 2931.73 20163 926.00 29142
9. Jammu and Kashmir 359.05 7821 67.60 9238 897.01 11852
10. Jharkhand 1045.93 13160 82.68 12010 1334.10 16634
11. Karnataka 11224.99 213248 4830.98 299685 4270.82 279689
12. Kerala 0.00 123979 0.00 112532 11765.30 123785
13. Madhya Pradesh 15311.66 241242 9114.60 269078 12198.89 295986
14. Maharashtra 45339.90 411-256 22755.90 483387 3311.00 502926
15. Manipur 397.98 4169 176.10 5785 0.00 4825
16. Meghalaya 14.30 236 13.52 263 06.00 296
17. Odisha 3974.64 81205 344.17 101034 3121.72 106085
18. Punjab 5095.92 45806 398.92 121849 28081.00 149542
19. Rajasthan 2982.32 220978 6013.35 241260 10592.00 277452
20. Sikkim 31.91 336 16.70 379 66.64 425
21. Tamil Nadu 14338.38 737307 14239.39 662165 32173.06 728380
22. Tripura 1171.82 28016 1099.59 26492 1086.90 28732
23. Uttar Pradesh 50537.24 904859 70817.35 948606 55666.00 959599
24. Uttarakhand 3376.54 63113 1919.12 63152 3623.83 77178
25. West Bengal 20738.22 469009 3772.66 503551 10588.00 587702
26. Daman and Diu 15.01 111 0.73 167 0.00 8635
27. NCTof Delhi 979.40 15795 161.78 15689 0.00 42528
28. Puducherry 405.60 8385 49.10 6727 0.00 188
29. UT of Chandigarh 0.00 0.00 0.00 428 50.00 726
Total 271134.44 4604421 165464.78 4942701 215349.54 5475231
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State wise Central Assistance Demanded, Allocated, Released and Number of Beneficiaries Covered During 2011-12 to 2014-15 under Post Matric
Scholarhsip for OBC students

SL. State/UTs 2011-12 2012-13
No. Admissible National Central Number of Admissible National Central Number of
Demand or Allocation Assistance Beneflciaries Demand or Allocation Assistance Beneflciaries
State released (in lakh) State released (in lakh)
(Rs. Inlakh)  (Provisional) (Rs. Inlakh)  (Provisional)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 5943.50 3545.00 4615.72 $ 39135.78 4144.00 6178.00 0.00
2. Bihar 17459.23 4344.00 5656.17 1.28 29861.66 5079.00 4715.83 1.63
3. Chhatlisgarh 0.00 1067.00 0.00 0.00 1248.00 0.00 0.00
4. Goa 78.14 63.00 78.14 0.01 94.66 73.00 94.37 0.01
5. Gujarat 1049.08 2528.00 1334.00 0.43 3578.03 2955.00 2495.29 0.37
6. Haryana 12513.99 1063.00 1378.07 0.54 15139.38 1243.00 707.17 0.54
7. Himachal Pradesh 95.70 289.00 74.00 0.06 245.23 338.00 245.23 0.06
8. Jammu and Kashmir 307.00 523.00 307.49 0.05 329.50 612.00 0.00 0.08
9. Jharkhand 2415.71 1381.00 1798.16 0.42 4181.32 1615.00 2663.81 0.68
10. Karnataka 2540.35 2557.00 2540.35 0.71 2973.35 2990.00 2973.35 1.00
11. Kerala 1574.91 1398.00 1398.00 1.16 6676.92 1634.00 2628.44 1.23
12. Madhya Pradesh 29851.00 3038.00 3955.76 5.73 35895.24 3552.00 5859.39 6.50
13. Maharashtra 36041.39 4704.00 6124.90 1.17 11137.95 5500.00 9072.32 3.33
14. Odisha 1405.00 1754.00 1114.00 0.41 1740.37 2050.00 1740.00 0.65
15. Punjab 0.00 1159.00 0.00 0.02 1603.39 1355.00 1355.00 0.13
16. Rajasthan 3532.26 2871.00 3232.27 1.05 3680.58 3357.00 2838.54 1.41
17. Tamil Nadu 6792.14 3018.00 3180.80 1.1 3237.02 3528.00 3153.68 1.23
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18. Telangana

19. Uttar Pradesh 65044.84 8354.00 10877.00 4.48 62656.55 9766.00 16109.72 4.03
20. Uttrakhand 5135.73 423.00 550.68 0.12 4401.73 494.00 815.00 0.23
21. West Bengal 1087.42 3821.00 1041.00 0.53 904.28 4467.00 904.26 0.74
22. Andaman and Nicobar 0.00 11.00 0.00 16.91 11.00 16.91

Islands
23. Dadra and Nagar 0.00 17.00 0.00 0.00 17.00 0.00

Havali
24. Daman and Diu 3.00 11.00 3.17 0.00 5.68 11.00 5.68 0.01
25. Chandigarh 12517.00 61.00 0.00 0.00 3.98 61.00 0.00
26. Delhi 124.00 93.00 93.00 0.01 215.46 93.00 86.64 0.01
27. Puducherry 52.78 7.00 7.00 0.02 76.80 7.00 76.80 0.05
28. Assam 2653.00 4422.00 2653.00 0.18 1581.87 5159.00 1285.00 0.38
29. Manipur 272.00 383.00 202.00 0.10 19.71 446.00 0.00 0.00
30. Tripura 548.80 510.00 548.80 0.30 649.91 595.00 591.00 0.25
31. Sikkim 35.72 85.00 35.72 0.01 70.99 100.00 70.99 0.01

Total 209073.69 53500.00 52799.20 19.90 190978.47 62500.00 66682.42 24.56

$ Information is awaited from the state Govt.

@ Proposal awaited from the State Govt.

SL. State/UTs 2013-14 2014-15
No.
° Admissible National Central Number of Admissible National Central Number of
Demand or Allocation Assistance Beneflciaries Demand or Allocation Assistance Beneflciaries
State released (in lakh) State released
(Rs. Inlakh)  (Provisional) (Rs. In lakh)
(As on
9/7/2014)
1 2 11 12 13 14 15 16 17 18
1. Andhra Pradesh 62493.78 5980.00 6314.00 3126.00 1510.90
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1 2 11 12 13 14 15 16 17 18
2. Bihar 129622.35 7328.00 7738.00 6385.00 3193.00
3. Chhatlisgarh 0.00 1800.00 0.00 1569.00 0.00
4. Goa 243.73 106.00 106.00 92.00 46.00
5. Gujarat 2683.55 4264.00 2707.10 $ @ 3715.00 1858.00
6. Haryana 0.00 1793.00 811.00 1562.00 0.00
7. Himachal Pradesh 492.03 487.00 448.86 425.00 213.00
8. Jammu and Kashmir 717.89 882.00 708.89 769.00 0.00
9. Jharkhand 8037.91 2330.00 2460.00 0.63 12902.19 2030.00 1015.00
10. Karnataka 8669.00 4314.00 3749.32 $ @ 3758.00 1879.00
11. Kerala 3749.32 2358.00 2490.00 1.61 8537.00 2054.00 1027.00
12. Madhya Pradesh 20895.24 5125.00 5412.00 4466.00 2233.00
13. Maharashtra 25816.30 7935.00 8379.00 6914.00 3457.00
14. Odisha 2291.74 2958.00 2601.39 2577.00 1289.00
15. Punjab 5922.02 1956.00 0.00 1704.00 0.00
16. Rajasthan 21107.96 4843.00 4442.93 4220.00 2110.00
17. Tamil Nadu 13819.20 5090.00 5375.00 4435.00 2218.00
18. Telangana @ 2084.00 1094.10
19. Uttar Pradesh 52122.22 14092.00 14880.00 12278.00 6139.00
20. Uttrakhand 3809.44 713.00 392.00 $ 621.00 311.00
21. West Bengal 6926.48 6446.00 6277.14 5616.00 2808.00
22. Andaman and Nicobar
lslands 0.00 11.00 0.00 11.00 0.00
23. Dadra and Nagar Havali 0.00 17.00 0.00 17.00 0.00
24. Daman and Diu 8.86 11.00 8.86 11.00 6.00
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25. Chandigarh 35.61 61.00 0.51 61.00 61.00 0.00
26. Delhi 600.19 93.00 44.88 @ 93.00 44.88
27. Puducherry 0.00 7.00 0.00 56.00 7.00 0.00
28. Assam 480.47 7370.00 0.00 0.68 6469.00 0.00
29. Manipur 531.00 638.00 531.00 $ @ 560.00 280.00
30. Tripura 851.80 850.00 850.00 0.30 1039.53 746.00 373.00
31. Sikkim 128.00 142.00 128.00 0.01 @ 124.00 62.00

Total 372056.09 90000.00 76855.88 3.23 22595.72 78499.00 33166.88

$ Information is awaited from the state Govt.

@ Proposal awaited from the State Govt.
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Promotion of FPIs

*108. SHRI NAGENDRA KUMAR PRADHAN:
SHRI KIRTI AZAD:

Will  the Minister of
INDUSTRIES be pleased to state:

FOOD PROCESSING

(a) whether the Government proposes to give fresh,
impetus to the Food Processing Industries (FPIs) in the
country and if so, the details thereof;

(b) the number of cold storages set up in public,
private and public private partnership mode to meet the
increasing demand of the sector during each of the last
three years and the current year, State / UT-wise
including Bihar;

(c) whether the Government has recently discussed
the hurdles being faced by entrepreneurs of food
processing industries and other stakeholders and if so,
the details thereof; and

(d) the corrective action taken by the Government in
this regard?

THE MINISTER OF FOOD PROCESSING
INDUSTRIES (SHRIMATI HARSIMRAT KAUR BADAL):
(a) Yes, Madam. To give impetus to the food processing
industries in the country, the following Central Sector and
Centrally Sponsored Schemes have been taken up
during 12th Five Year Plan:

(i) Scheme for Infrastructure Development (Mega
Food Parks, Cold Chain and Abattoirs).

(i) Centrally Sponsored Scheme - National Mission
on Food Processing (NMFP).

(iii) Scheme for Quality Assurance, Codex Standards,
R&D and Promotional Activities,

(iv) Scheme for Strengthening of Institutions.

JULY 15, 2014

to Question 72

In order to harness the potential of value addition
from the locally available raw material by State / UT
Governments, Ministry of Food Processing Industries
(MoFPI) has launched a Centrally Sponsored Scheme -
National Mission on Food Processing (NMFP) in the 12th
Plan (2012-17). All the State / UT Governments.have
been empowered under the Mission to invite the
applications and sanction grant-in-aid to the eligible
beneficiaries.

(b) Ministry of Food Processing Industries (MoFPI)
neither sets up the cold storages on its own nor provides
any assistance to the entrepreneurs for this purpose.
However, other Government' agencies like National
Horticulture Board (NHB),
Development Corporation (NCDC) under Ministry of
and Processed Food

National  Cooperative
Agriculture and Agricultural
Products Export Development Authority (APEDA) under
M/o Commerce provide financial assistance for setting up
of cold storages under their respective schemes. A
statement showing cold storages set upun various States
during the last three years and the current year is
enclosed.

(c) and (d) Ministry of Food Processing Industries
(MoFPI) regularly interacts with State Governments,
Industry  Associations and entrepreneurs through
seminars / meetings / workshops / video conferencing
etc., to know the problems being faced by them and also
to discuss the policy changes required for development of
food processing sector in the country. Major hurdles
faced by entrepreneurs relate to irregular power supply,
delay in obtaining statutory clearances from State
Governments, fluctuations in prices of raw material.
MoFPI has taken up these issues in its meetings with

State Governments.

Statement

State-Wise Details of Cold Storages Set Up in the Country During the Last Three Years and the Current Year

State 2011-12 2012-13 2013-14 2014-15 Till (9.7.2014)
Nos. Nos. Nos.
1 2 3 5
Andhra Pradesh
(including Telangana) 16 28 0
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1 2 3 4 5
Arunachal Pradesh 0 0 1 0
Assam 1 1 5 0
Bihar 6 3 3 0
Chhattisgarh 4 6 4 1
Chandigarh 0 0 0 1
Delhi 0 0 2 ~0
Goa 0 0 0 0
Gujarat 33 21 28 0
Haryana 7 16 23 3
Himachal Pradesh 4 0 6 0
Jammu and Kashmir 3 1 4 0
Jharkhand 2 2 0 0
Karnataka 3 2 5 0
Kerala 4 0 0 0
Madhya Pradesh 14 15 8 0
Maharashtra 7 10 41 2
Manipur 1 0 0 0
Mizoram 2 1 0 0
Nagaland 0 0 0 0
Odisha 1 2 5 0
Punjab 36 45 21 2
Rajasthan 3 4 13 0
Sikkim 0 0 1 0
Tamil Nadu 0 5 0 2
Tripura 0 0 1 0
Uttar Pradesh 66 37 85 3
Uttarakhand 1 1 8 0
West Bengal 9 6 3 0
Total No. of Projects Approved 234 194 295 14

Source: National Horticulture Board (NHB), National Horticulture Mission (NHM), National Cooperative Development Corporation
(NCDC) under M/o Agriculture and Agricultural and Processed Food Products Export Development Authority (APEDA) under M/o

Commerce
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Import Duty on Sugar

*109. SHRI BHARTRUHARI MAHTAB: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the details of the production, consumption and
import of sugar in the country during each of the last
three years and the current year;

(b) whether the Government has taken decision to
increase the import duty on sugar;

(c) if so, the details thereof and the reasons therefor
along with the benefits likely to accrue to the consumers
and manufacturers from the said decision; and

(d) whether the Government has extended subsidy
on exports of raw sugar and if so, the details thereof and
the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI RAMVILAS
PASWAN): (a) The details of the production, consumption
and Import of sugar in the country during each of the last
three Sugar seasons and the current sugar season 2013-
14 are as under:-

Sugar Production Consumption Import

Season (InLac MT)*  (In Lac MT)* (In Lac
(October- MT)**

September)

2010-11 243.50 208.00 3.65
2011-12 263.43 227.25 1.88
2012-13 251.83 230.00 17.12
2013-14 242.27 240.00 1.45
(upto 31st (Estimated) (up to

May, 2014 March,

(Prov) 2014)

JULY 15, 2014

Source:*Directorate of Sugar.

*k

Directorate General of Commercial Intelligence and
Statistics(DGCIS), Kolkatta.

(b) No, Madam.

(c) Does not arise.

to Question 76

(d) The Central Government on 28.02.2014 has
notified a scheme to provide incentive for marketing and
promotion services for raw sugar production targeted for
export market. The rate of incentive for the bi-monthly
period of February-March, 2014 was Rs 3300 per MT and
has been re-calculated for the subsequent bi-monthly
periods of April-May and June-July,2014 at Rs 2277 and
Rs 3300 per MT respectively. The scheme is aimed at
diversification of surplus production into raw sugar having
a ready export market so that the liquidity of the mills is
improved enabling them to clear the cane price arrears.

Women in CAPF

*110. SHRI MULLAPPALLY RAMCHANDRAN: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) the total strength of women personnel in the
Central Armed Police Forces (CAPF), rank and force-
wise;

(b) whether the Government has any proposal to
increase the strength of women personnel in CAPF;

(c) if so, the details thereof including the steps taken
to encourage the recruitment of women personnel in
CAPF;

(d) whether the Government proposes to conduct a
special recruitment drive for women in this regard; and

(e) if so, the details thereof along with the number of
posts reserved for women in the forces?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) As indicated
by the Central Armed Police Forces, the total number of
women personnel in the Central Armed Police Forces
(CAPFs) as on date is under:

Name of the Force Posted Strength of Women

ARs 474
BSF 2640
CISF 5972
CRPF 5912
ITBP 1118
SSB 1182
TOTAL 17298
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Rank-wise and force-wise breakup of the women
personnel posted in CAPFs is given in the enclosed
Statement.

(b) and (c) Based on the recommendations given by
Parliamentary Standing Committee on Empowerment of
Sixth Report, and
requirement of CAPFs, directions have been issued to all

Women in its the functional
CAPFs to bring the percentage of women personnel in
the forces to 5%. The Government has received the
following proposals from CAPFs to increase the strength
of women:-

Force Status of proposal

CRPF (i) 4 Mahila Battalions (Bns) have been
sanctioned to Central Reserve Police
Force (CRPF) out of which 3 have
been raised. 4th Bn is under raising

in 2014-15.

(i) Conversion of 2 General Duty (GD)
Battalions (Bns) to be raised in the
year 2015-16 and 2016-17 into
Mahila
principle approval for the same has
been conveyed vide MHA UO No.ll-
27012/45/2013-PF-llI dated
11.03.2014.

(Women) Battalions. In

(iii) Increasing the operational strength
of women personnel by 15% in the
Mahila Bns and Mahila RAF
contingents in the Central Reserve
Police Force (CRPF) by creating 806
posts.

SSB Proposal for recruitment of 2772 Mabhila
personnel during the year 2014-15 to
2017-18.

BSF Recruitment of 3000 women is in progress
in BSF.

ITBP Government has sanctioned 35 Mahila
Platoons for ITBP.

Assam
Rifles

Government has approved the proposal of
Assam Rifles to fill up 5% of the
sanctioned strength of total Riflemen (GD)
by women candidates.

ASHADHA 24, 1936 (Saka)

to Question 78

The steps taken to encourage the recruitment of
women personnel and welfare on post recruitment in
CAPFs are given at Statement - I1.

(d) and (e) The recruitment in the CAPFs is being
conducted through the Staff Selection Commission (SSC)
for Group 'B' and 'C and Union Public Service
Commission (UPSC) for Group 'A' posts. While some
cadres are gender neutral, in other cadres the vacancies
for women are projected to these agencies as per the
operational/functional requirements.

Statement — |

Details of Women Strength of Assam Rifles

S. No. Rank No. of
Personnel
posted
1. Medical Officer 16
2. Account Officer/Record 06
Officer/Civil Gazetted Officer
3. Senior 11
Accountant/Superintendent

4. Upper Division Assistant/Clerk 04
5. Sister 48
6. Staff Nurse 64
7. Hindi Translator (Gd.I) 01
8. Hindi Translator (Gd.ll) 01
9. Senior Teacher 08
10. Hindi Teacher 09
11. Midwife /Auxiliary Nurse 20
12. Veterinary Field Assistant 01
13. Female Assistant 94
14. Aya 94
15. Female Safai 70
16. Hindi Typist 03
17. Junior Teacher 23
18. Draftsmen 01
474
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Details of Women Strength of Border Security Force 1 2 3
S. No. Rank No. of 29. ASI (STENO) 10
Personnel 30. SI(MIN) 49
posted
1 9 3 31. ASI(MIN) 83
01. CMO(SG) 29 32. HC(MIN) 150
02. CMO 09 33. CONST (DAFTRY) 70
03. SMO 10 34. S0 03
04, MO 15 35. SENIOR PS/PS 03
05. Specialist Grade-1 01 36. ASSISTANT 06
06. GD MO & Specialist 23 37. STENO GD-I 03
contractual) 38. UDC/LDC 01
07. SplGde-Il (Jr Scale) 04 39. CT/DAFTRY 10
08. AC/Dental 01 40. Law Cadre 02
09. AC/Matron 02 41. DC(Civil) 01
10. SM/Sister-in-charge 09 42. ASI/ Draftsman 01
11. Insp/Nursing Sister 26 43.  SI(JAM) Air Wing 01
12. Insp/Jr Dietician 02 44. ASI (AAM/ARM)/AIR WING 08
13. Sl/StaffNurse 138 45 CT/PEON 12
14. Sl/Blood Bank Tech 01 46. CT/FRASH 03
15. ASI/Pharmacist 38 47. CT/SWPR 04
16. ASILT 03 48. SUB INSPECTOR (MAHILA) 35
17. ASIECG 01 49. CONST (MAHILA) 1780
18. HC/ANM 04 Total 2640
19. HC/ANM/Nurse 16
Details of Women Strength of
20. HC/Lab Technician/ Assistant 02 Central Industrial Security Force
21. HC/Radiographer 01 No. Rank No. of
22. CT/Ward Girl 10 Personnel
23. CT/Kahar 03 posted
24. CT/Aya 14 1 2 3
25. CT/SafaiKaramchari 13 1. DIG 05
26. Peon 02 2. Sr. Commandant 08
27. INSP (PA) 04 3. Commandant 06
28. SI(STENO) 31 4. Dy. Commandant 02
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to Question

82

1 2 3 1 2 3
5. Asstt. Commandant 16 36. Draftsman/ Woman/ Civilian 01
6. CMO (SG)/ Med Officer 01 37. Pharmacist / Civilian 01
7. CMO / Med Officer 01 38. Jr Hini Translator/ Civilian 01
8. Sr. M.O. 01 39. P.S./Civilian 02
9. Med Officer 01 40. Steno Grade-1/Civilian 03
10. Assistant/ Civilian 02 41. Trainee/Trainee 01
11. Inspector /Executive 56 42. Total 5972
12. Inspector/Steno 08 Details of Women Strength of
13. Sub Inspector /Executive 594 Central Reserve Police Force
14. Sub Inspector (Min) 72 No. Rank No. of
15. Sub Inspector /Steno 38 Personnel
posted
16. Sub Inspector/ Staff Nurse 01
1 2 3
17. Asstt Sub Inspector /Executive 228
01. DIG 06
18. Asstt. Sub Inspector/Ministerial 43
02. COMMANDANT 03
19. Asstt. Sub Inspector/Steno 14
) 03. 2-l/C 09
20. Asstt. Sub Inspector /Pharmacist 07
04. DY COMDT 51
21. Asstt. Sub Inspector/ 01
Technician 05. ASSTT COMDT 95
22. HC/Executive 05 06. ASSTTCOMDT(MIN) 04
23. HC/Fire 01 07. 1G (Medical) 01
24. HC/Ministerial 34 08. DIG (Medical) 01
25. HC/GD 195 09. MEDICAL OFFICERS 88
26. Constable /Nursing Asstt 14 10. MATRON 01
27. Constable /GD 4434 11. SM/GD 03
28. Constable /Cook 34 12. INSP/GD 63
29. Constable/WC 78 13. SI/GD 162
30. Constable /W M 02 14. ASI/GD 292
31. Constable/Sweeper 09 15. HC/GD 428
32. Constable/Tailor 47 16. CT/GD 3069
33. Constable/Nur Orderly 01 17. HC/TLR 05
34. Constable/Ward Boy 03 18. CT/TLR 28
35. Sr Hindi Translator/ Civilian 01 19. CT/BUG 76
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1 2 3 1 2 3
20. CT/MALI 07 52. HC/RADIO OPERATOR 23
21. CT/PTR 06 53. SM/OS[MIN] 02
22. CT/Cook 109 54. SM/ST 02
23. CT/WC 66 55. INSP(MIN) 38
24. CT/WMan 26 56. INSP(ST) 18
25. CT/BB 27 57. INSP(HT) 01
26. CT/SK 72 58. SI(MIN) 191
27. SM/Sister In Charge 15 59. SI/STENO 01
28. Insp/Sister-In-Charge 49 60. ASI/ST 02
29. Insp/Junior Dietician 04 61. ASI(MIN) 138
30. Sl/Staff Nurse 184 62. HC(MIN) 233
31. Si/Pharmacist 04 63. CUDft 30
32. Si/Physiotherapist 01 64. Ct/Peon 61
33. Si/Blood Bank Tech 01 65. Ct/Farrash 02
34. ASI/Physiotherapist 07 66. CT/SK (M) 9
35. ASI/Pharmacist 69 Total 5912
36. ASI/ECG Tech 01
Details of Women Strength of
37. ASI/OT Tech 03 Indo Tibetan Border Police Force
38. ASI/Dental Tech 02 No. Rank No. of
39. ASl/Lab Tech 03 Personnel
40. HC/Nursing Asst 30 posted
41. HC/Lab Asstt. / Lab Tech 02 1 2 3
42. CT/Nursing Asst 35 1. DIG 01
43. CT/WARD BOY 09 2. DC 03
44. CT/Ayah 01 3. AC 11
45. CT/HOSPITAL Cook 06 4. AC (Vet) 03
46. CT/Masalchi 03 5. MO to CMO 63
47. CT/HOSPITAL S/K 13 6. Section Officer 02
48. CT/HOSPITAL W/C 01 7. Subedar Major (SM) 03
49. INSP/RADIO OPERATOR 01 8. Inspector 62
50. SI/RADIO OPERATOR 15 9. Sub Inspector 148
51. ASI/RADIO OPERATOR 04 10. Assistant 07




85 Written Answers ASHADHA 24, 1936 (Saka) to Question
1 2 3 1 2 3
11. Asstt. Sub Inspector 41 23. CT(Vety) 02
12. UDC 11 24. Area Organiser 04
13. Head Constable 169 25. JAO 01
14. Constable /Followers 594 26. SAO 02

Total 1118 27. Section Officer 04
Details of Women Strength of Sashastra Seema Bal 28. Assistant 05
S. No. Rank Posted 29. Ube %
strength 30. LDC 01

1 2 3 31. Private Secretary 03
1. Inspector General 01 32. PA 09
2. Deputy Commandant (Veterinary) 01 33.  Stenographer 06
3. Assistant Commandant 02 34. DFO(CC) 02
(Veterinary) 35. FO (G) 01

4. Second-In- Command (GD) 01 36. DFO (G) 03
5. Assistant Commandant (GD) 04 37. AFO (G) 01
6. Assistant Commandant (Dentist) 01 38. SFA(G) 01
7. Medical Officer (AC to Comdt)/MO 16 39. FA(G) 02
8. SI(GD) 16 40. Peon 40
9. SI(Staff Nurse) 29 41. Daftary 01
10. SI(P) 01 42. Safaiwala 01
11. ASI(Physiotherapist) 01 43. Hindi Translator 01
12.  HC(Min) 22 44. SFA (Vety) 03
13. HC(Vety) 03 45. Maid Servant 07
14. CT (GD) 762 46. Watermen 01
15. CT (Cook) 28 47. Clerk (Coupon) 01
16. CT (WM) 12 48. DFO (W1) 04
17. CT (Barbar) 11 49. AFO (WI) 12
18. CT (Safaiwala) 14 50. SFA (WI) 12
19. CT (Water carrier) 17 51. AFO (WM) 04
20. CT(Lab Asstt) 05 52. SFA (WM) 05
21. CT(Nursing Orderly) 07 53. FA (Lady) 12
22. CT( Ayah) 05 54. Senior Medical Officer (Homoeo) 01
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1 2 3

55. DFO (Medic) 07
56. AFO (Medic) 07
57. SFA (Medic) 14
58. Staff Nurse 01
59. Lab technician 03
60. Nurshing Assitant 05

Total 1182

Statement - Il

The Steps Taken to Encourage the Recruitment
as Well as Well Being of Women Personnel on

Post Recruitment in CAPFS

(Facilities/ incentives provided to women personnel)

1.

Creches' and 'Day Care Centres' have been
provided by the CAPFs to women employees. A
new head of Account for 'creche facilities' in
CAPFs under Grant No.54-Police for the year
2011-12 has also been opened in CAPFs, vide
MHA letter No. 9/8/2011-Bgt-1 dated 20.1.2012.

Separate accommodation for women personnel
with basic amenities, including separate toilets,
has been provided.

Separate toilet facilities are made available for the
use of women employees by pitching of proper
tents with commode in areas where appropriate
locations are not available.

Vehicles fitted with mobile toilets for women
personnel during movement from one place to
another and during picketing duties.

Facilities already available under the Central
Government like Maternity Leave, Child Care
Leave, are also applicable to CAPFs women
personnel.

Medical facilities with special care to the pregnant
women. Lady Doctors are available to provide
medical coverage.

Education facilities to their children in Kendriya
Vidyalaya provided,
available.

have been wherever

JULY 15, 2014

10.

11.

12.

13.

14.

15.

16.

17.

18.

to Question 88

Facilities have been provided to women personnel
at par with their male counter parts at work place
without any gender bias.

Pay and allowances are disbursed through core
banking.

In case of married women, generally husband and
wife are posted in same station as far as possible.

Instructions issued vide Department of Personnel
and Training's OM No0.35021/2/2009-Estt (C),
dated 3.7.2009, regarding concerted effort to
increase representation of Women in Central
Government jobs are strictly adhered to while
conducting recruitment to ensure that adequate
women candidates are attracted to join the
CAPFs.

One female member is detailed as member of the

board for making recruitment of women

personnel.

The Programme on Gender Sensitization in Govt.
Service has been conducted by all CAPFs to
educate their personnel. This has also been made
part of the Basic Training Programme.

Committees have been constituted at all levels to
check sexual harassment and to expeditiously
deal with the complaints of women personnel. All
CAPFs have
Organizations

included the Non Government
(NGOs) in the
Committees to enquire into complaints of sexual

Complaint

harassment.

There
redressal of Grievances of women employees of
CAPFs.

is proper mechanism established for

Women personnel are given equal opportunity in
their career progression i.e. promotion/ seniority
as per the RRs at par with male counter parts.

Women personnel are encouraged to be self-
dependent by imparting proper training and talks
during various courses.

Separate General Pool Accommodation for

women employees available to Central

Government employees are also applicable to
women employees in CAPFs.
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19. Women personnel are generally not being posted
in units located in very remote and far flung areas.

20. CISF is imparting basic training to both male and
female personnel for equal duration and there is
no variation in training modules. Women

personnel in Non-Gazetted Officer (NGO) ranks

are imparted training only at RTC Barwaha (MP)

where special facilities are created for them.

21. As per the existing transfer policy of CISF, the
women personnel have to serve 06 years in their
out of home zone and remaining years they are
allowed in their Home Zones, as compared to
males who have to serve 13-17 years in out of
their Home Zones.

22. In ITBP as far possible, women employees are
given duties only in day time shift under female
supervisory staff.

23. Regular welfare meetings are being organized by
ITBP and welfare of female employees taken care
of.

24. |TBP Himveers Wives Welfare Association
(HW.W.A)
employees' welfare and recreational needs.

is also taking care of female

Import of Fertilizers

*111. SHRI RAM MOHAN NAIDU KINJARAPU:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

ASHADHA 24, 1936 (Saka)

to Question 90

(a) the quantity and value of fertilizers imported
during the last year, fertilizer-wise;

(b) whether the Government has formulated a new
policy on fertilizers import and if so, the details thereof;

(c) whether certain varieties of fertilizers have been
imported as some companies have stopped production or
closed down in the recent past and if so, the details
thereof;

(d) whether the Government proposes to initiate
several measures to increase the production of such
fertilizers in the country; and

(e) if so, the details thereof and the remedial
measures taken by the Government to make the country
self-sufficient in the production of fertilizers?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI ANANTHKUMAR): (a) Urea is the
only fertilizer under statutory price control and it is
imported for correct agriculture use on Government
account through State Trading Enterprises (STEs) i.e.
MMTC Limited (MMTC), State Trading Corporation
Limited (STC) and Indian Potash Limited (IPL) to bridge
the gap between assessed demand and indigenous
production. Government is also importing approximately
20 LMT urea from Oman India Fertiliser Company
(OMIFCO) under Long Term Urea Off Take Agreement
(UOTA) between GOI & OMIFCO. The import of urea
from OMIFCO is made through M/s IFFCO & M/s
KRIBHCO. The quantity and value of urea imported
during the last year is as below:-

Year Quantity of urea (Lakh MT) Value (Million US $)
From Oman Through STE Total
2013-14 21.21 49.67 70.88 1,968.36

Fertilizers other than Urea are imported under Open
(OGL).

fertilizers as per their commercial judgment. Government

General Licence Companies import these
do not maintain the value of these imports. However,
Government is paying subsidy on P&K fertilizers under

Nutrient Based Subsidy Scheme. The details of quantity

of P&K fertilizers imported during the last year are as
under:-
(Quantity in Lakh MT

Year DAP NPK MOP# MAP

2013-14 32.61 3.62 20.67 0.39

# for direct agriculture use



91 Written Answers

(b) No Madam, there is no change in the present
policy of fertiliser imports. As per the present policy
imports of urea is restricted and permitted through three
State Trading enterprises i.e. MMTC Limited, State
Trading Corporation Limited (STC) and Indian Potash
Limited (IPL). Imports of all other fertilisers are free and
permitted under Open General License (OGL).

(c) The Urea, DAP, SSP and various grades of
Complex Fertilisers etc. are produced in the country.
However production of these fertilisers in the country is
not sufficient to meet the entire domestic requirements.
Accordingly, Urea, DAP and various grades of Complex
Fertilizers are being imported to bridge the gap between
assessed demand and indigenous availability of these
fertilisers. The entire requirement of MOP is met through
imports as there are no viable reserves of potash in the

country.

(d) and (e) :
notified the New Investment Policy (NIP) 2012 on 2nd
January 2013 to facilitate fresh investment in urea sector

Yes Madam, the Government has

and to reduce India's import dependency by boosting the
domestic production of Urea. Nutrient Based Subsidy
(NBS) policy has been implemented for P&K fertilizers
w.e.f. 01.04.2010 to ensure subsidy on indigenous P&K
imported P&K
Government is also encouraging private sector and public

fertilizers at par with fertilizers.
sector companies to explore the possibilities for joint
ventures abroad to ensure uninterrupted supply of

fertilizer inputs to P&K sector.
AAY Beneficiaries

*112. SHRI NALIN KUMAR KATEEL: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the norms/guidelines adopted for identification of
Antyodaya Anna Yojana (AAY) families in the country;

(b) the total number of beneficiaries covered under
the AAY, State/UT-wise;

(c) whether the Government has received any
request from the States for increasing the number of
beneficiaries under AAY;

JULY 15, 2014
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(d) if so, the details thereof and the steps taken by
the Government in this regard; and

(e) whether the Government has recently conducted
any assessment/ evaluation of AAY and if so, the details
and the outcome thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI RAMVILAS
PASWAN): (a) As per the guidelines issued by the
Government, the Antyodaya Anna Yojana (AAY) families
are to be identified by States/Union Territories (UTs) as
per the following criteria:

(i) Landless agriculture labourers, marginal farmers,
rural artisans/ craftsmen such as potters, tanners,
weavers, blacksmiths, carpenters, slum dwellers,
and persons earning their livelihood on daily basis
in the informal sector like porters, coolies,
rickshaw pullers, hand cart pullers, fruit and flower
sellers, snake charmers, rag pickers, cobblers,
destitutes and other similar categories in both
rural and urban areas

(i) Households headed by widows or terminally ill
persons/disabled persons/ persons aged 60 years
or more with no assured means of subsistence or
societal support

(i) Widows or terminally ill persons or disabled
persons or persons aged 60 years or more or
single women or single men with no family or
societal support or assured means of subsistence

(iv) All primitive tribal households

(v) All eligible Below Poverty Line (BPL) families of
HIV positive persons.

(b) A statement showing State/UT-wise accepted
number of AAY families and ration cards issued as on
30.06.2014 is enclosed.

(c) and (d) Requests have been received from a few
State Governments to increase this number, but it could
not be acceded to, as the number is fixed for every State.
States/UTs are advised from time to time to review the
existing list of AAY beneficiaries and remove the
ineligible beneficiaries so as to include only the most
eligible.

(e) No Madam.
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Statement
Number of Antyodaya Anna Yojana (AAY) Families (as on 30.6.2014)
(Fig, in lakh)
S. No. States/UTs Accepted No. of AAY families No. of AAY families
identified & ration cards issued
1 2 3 4
1. Andhra Pradesh* 15.578 15.578
2. Arunachal Pradesh 0.380 0.38
3.  Assam 7.040 7.04
4. Bihar 25.010 25.010
5. Chhattisgarh 7.189 7.189
6. Delhi 1.568 1.038
7. Goa 0.184 0.145
8. Gujarat 8.128 7.580
9. Haryana 3.025 2.676
10. Himachal Pradesh 1.971 1.971
11.  Jammu and Kashmir 2.822 2.557
12.  Jharkhand 9.179 9.179
13. Karnataka 11.997 11.376
14. Kerala 5.958 5.958
15. Madhya Pradesh 15.816 15.816
16. Maharashtra 25.053 24.854
17.  Manipur 0.636 0.636
18. Meghalaya 0.702 0.702
19.  Mizoram 0.261 0.261
20. Nagaland 0.475 0.475
21. Odisha 12.645 12.533
22.  Punjab 1.794 1.794
23. Rajasthan 9.321 9.321
24.  Sikkim 0.165 0.165
25.  Tamil Nadu 18.646 18.646
26. Tripura 1.131 1.131
27.  Uttar Pradesh 40.945 40.945
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1 2 3 4

28. Uttarakhand 1.909 1.909
29. West Bengal 19.857 14.799
30. Andaman and Nicobar Islands 0.107 0.049
31. Chandigarh 0.088 0.015
32. Dadra and Nagar Haveli 0.069 0.052
33. Daman and Diu 0.015 0.015
34. Lakshadweep 0.012 0.012
35. Puducherry 0.322 0.322

Total 249.998 242.128

* Include the State of Telangana

[Translation]
Compensation/Relief to Farmers

*113. SHRI RAM TAHAL CHAUDHARY:
SHRI B. SRIRAMULU:

Will the Minister of HOME AFFAIRS be pleased to
state:

(@) whether the Government provides any
compensation/relief to the farmers for the damage of their
crops due to natural calamities including hailstorms;

(b) if so, the details thereof including the norms or
modalities adopted for the purpose;

(c) whether the financial assistance being provided
as compensation/relief to the farmers is adequate; and

(d) if so, the details thereof and if not, the corrective
measures taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) to (d) As per
the provision of Disaster Management Act, 2005, the
Government of India has constituted State Disaster
Response Fund (which consists of contributions from the
Centre and State in the ratio 75:25 in case of General
category States and 90:10 ratio in case of Special
Category States) and the National Disaster Response
Fund (NDRF) which is fully funded by the Government of
India. The State Governments are required to meet the
expenditure for providing immediate relief to the victims
of notified natural disasters from SDRF in accordance
with the GOI approved items and norms of assistance.

The State Executive Committee headed by the Chief
Secretary is authorised to decide on all matters relating
to the financing of the relief expenditure from the SDRF.
In case of severe disasters, assistance from NDRF is
extended to the State. Additional expenditure, if any,
incurred over and above or on other than approved items/
norms, is required to be met by the States from their own
resources and not from SDRF/ NDRF. For this purpose,
the Government of India has issued guidelines for
administration of the SDRF and NDRF on 28th
September 2010. The guidelines and norms relating in
respect of both the funds are accessible on the Ministry's
website: www.ndmindia.nic.in.

The extant norms inter-alia provides for assistance
to the farmers in the form of Agriculture Input Subsidy for
damaged cropped areas due to the notified natural
disasters including hailstorms. The norms are revised
from time to time in consultation with the Ministry of
Finance. Details of assistance admissible to farmers as
per extant items and norms are under:-

S. No Item Norms of Assistance

Assistance to farmers for:-

a) De-silting of agricultural Rs. 8,100/- per
land (where thickness hectare

of sand/ silt deposit is

more than 3", to be

certified by the

competent authority of

the State Government.)
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S. No Item Norms of Assistance

b) Removal of debries on Rs. 8,100/- per

agriculture land hectare

c) Desilting/ restoration/ Rs. 8,100/- per

repair of fish farms hectare

d) Loss of substantial Rs. 25,000/- per

portion of land caused hectare to only those
by landslide, small and marginal
avalanche, change of farmers whose
course of rivers. ownership of the land
is legitimate as per
the revenue records.
e) Agriculture input
subsidy where crop
loss was 50% and
above.

1.  For agriculture crops,

horticulture crops and
annual plantation crops

i) Rainfed crops Rs. 4,500/- per
hectare in rainfed
areas

i) Irrigated crops Rs. 9,000/- per
hectare for areas
under assured
irrigation, subject to
minimum assistance
not less than Rs. 750
and restricted to
sown areas.

iii) Perennial crops Rs. 12,000/-  per
hectare for all type of
perennial crops,
subject to minimum
assistance not less
than Rs. 1500/-and
restricted to sown
areas.

2. Sericulture Rs. 3,200/- per ha.
for  Eri, Mulberry,
Tussar
Rs. 4,000/- per ha.
for Muga.

to Question 98

Financial assistance in the wake of natural disasters
is by way of assistance and is not for compensation of
loss.

In addition to regular schemes of crops damage, the
farmers are also entitled for benefits under the National

Agricultural Insurance Scheme of the Ministry of
Agriculture, which is being implemented by the State
Governments.

[English]

Security Clearance to FDI Proposals

*114. SHRI MOHITE PATIL VIJAYSINH
SHANKARRAO:

SHRI RAJEEV SATAV:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there are reports of inordinate delays in
granting security clearance on Foreign Direct Investment
(FDI) proposals in strategic sectors like aviation and
telecom;

(b) if so, the reaction of the Government thereto;

(c) the details of the FDI proposals received by his
Ministry for comments/security clearance during the last
two years and the current year and their present status;
and

(d) whether the Government has issued any fresh
guidelines on security clearance for FDI proposals and if
so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) and (b) No,
Madam. However, concerns have been expressed by
sectoral

Ministries/ Department relating to delay in

security vetting of FDI proposals including those in
strategic sectors like aviation and telecom. Proposals
from sectoral Ministries/ Departments, complete in all
respects, as and when received are immediately sent to
Obtaining the

comments/inputs from the concerned agencies is a time

central agencies for obtaining inputs.
consuming process as it entails collection of information
from field formations. Ministry of Home Affairs earnestly

evaluates the reports in a time bound manner without
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causing any delay. In some cases further details are
sought from Nodal Ministries and also clarification from
central agencies relating to the inputs received. As
decisions on issues relating to national security are taken
with due care, the delay, if any, is a part of the process of
due diligence.

JULY 15, 2014

to Question 100

(c) Status of the clearance of the proposal during
the last two years _and the current year is given in the
enclosed Statement.

(d) No fresh guidelines on security clearance for FDI
proposals have been issued by the Ministry of Home
Affairs.

Statement

Details of FDI Proposals Received During 2012, 2013 and 2014

S. No. Details of FDI Total number of Cleared Pending proposals for want of
proposals received during year proposals proposals comments from central
received agencies/ministries/departments etc.
1. 2012 36 33 03
2. 2013 42 27 15
3. 2014 14 1 13
[Translation] imbalanced use of fertilizers coupled with low addition of

Adverse Impact of Chemical Fertilizers

*115. DR. ARUN KUMAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the usage of chemical fertilizers for the
production of foodgrains and vegetables has adversely
affected the fertility of soil and human health;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the Government has launched any
awareness campaign to educate farmers on the adverse
impact of excessive usage of chemical fertilizers for
production of foodgrains;

(d) if so, the details thereof and the success
achieved by the Government in this regard; and

(e) whether the Government proposes to promote
organic farming amongst farmers and if so, the details
thereof along with the steps taken by the Government for
ensuring availability of bio-fertilizers in adequate quantity
for the purpose?

THE MINISTER OF AGRICULTURE (SHRI RADHA
MOHAN SINGH): (a) and (b) There is no scientific
evidence of declining soil/crop productivity from judicious
use of chemical fertilisers. However, indiscriminate and

organic matter over years may result in multinutrient
deficiencies. There is also the possibility of contamination
of ground water due to excessive use of nitrogenous
fertilisers, particularly in light textured soils, that has
consequence on human health if used for drinking
purpose.

(c) and (d) Government is recommending soil test
based balanced and integrated nutrient management
through conjunctive use of both inorganic and organic
sources of plant nutrients to reduce the negative impact
of chemical fertilizers. In addition, Indian Council of
Agricultural Research (ICAR) is advocating split
application and placement of fertilizers, use of slow
releasing N-fertilizers and nitrification inhibitors, growing
leguminous crops and use of Resource Conservation
Technologies (RCTs). ICAR also imparts training,
organizes frontline demonstrations to educate farmers on
these aspects.

Under Soil Health Management (SHM) component
of National Mission for Sustainable Agriculture (NMSA),
financial assistance for training to farmers including field
demonstrations on balanced used of fertilisers is
provided @ Rs. 10,000 per training for 20 or more
participants. Financial frontline field
demonstrations is also provided @ Rs. 20,000 per
demonstration.

assistance for
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(e) Government is promoting organic farming 1 2 3 4
through various programmes, namely, National Project on
Organic Farming (NPOF) under NMSA, Mission for 2. Assam 4 275
Integrated Development of Horticulture (MIDH), Rashtriya 3. Bihar 2 200
Krishi Vikas Yojana (RKVY) and Network Project on .
Organic Farming under ICAR. 4. Chhattisgarh 1 0
Under the National Project on Organic Farming 5. Delhi 1 0
(NPOF), Government is promoting production of various 6. Goa 1 1000
organic inputs in the country including biofertilizers. 7 Guiarat 14 2950
NPOF provides financial assistance upto 25% of total ' ujara
financial outlay upto a ceiling of Rs. 40 lakhs as credit 8. Haryana 2 3150
link k- idy f tti Bio-fertili
inked Pac e.nded subsidy or se |n9 %Jp io §r||zer 9 Himachal Pradesh 5 o5
production units. Under the National Mission on Oilseeds
and Oil Palm, assistance is provided for supply of 10. Karnataka 28 9820
Rhizobium culture / Phosphate Solubilizing Bacteria, 11. Kerala 10 5745
Azotobacter and Azospirillum culture @50% of the cost of
culture or Rs. 300/- per hectare whichever is less. Under 12. Madhya Pradesh 1 1350
National Food Security Mission (NFSM), assistance for 13. Mizoram 1 75
popularizing Rhizobium culture/Phosphate Solubilizing
Bacteria/ Azotobactor etc. is provided to the farmers 14.  Maharashtra 86 14685
under cluster demonstrations. In addition, RKVY funds 15. Nagaland 1 150
can also be used for promoting Biofertilisers. The details ]
of state wise bio-fertilizer production units and production 16. Odisha 10 1010
during last five years is enclosed at Statement - | and II. 17. West Bengal 6 650
Statement - | 18. Jharkhand 1 50
State Wise Bio-Fertilizer Production Units and their 19.  Punjab 6 5534
Total Production Capacity 20. Rajasthan 1 450
S. No. State Number of Total 21. Tamil Nadu 44 20650
Blofertlll.zer Productpn- 22. Tripura 9 600
Production Capacity
Unit (TPA) 23. Utter Pradesh 21 1550
1 2 3 4 24. Uttarakhand 6 6108
1. Andhra Pradesh 17 6150 25. Puducherry 5 890
Statement - Il
Biofertiliser Production in India During the Period from 2008-09 to 2012-13
S. No. Name of the State Actual production of biofertilizers in MT during years
2008-09 2009-10 2010-11 2011-12 2012-13
1 2 3 4 5 6 7
1. Andhra Pradesh 168.136 1345.28 999.60 1126.35 1335.74
2. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00
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1 2 3 4 5 6 7
3. Assam 129.3552 121.04 130.00 68.33 89.00
4. Bihar 0.00 0.00 136.26 75.00 52.40
5. Chhatishgarh 0.00 0.00 0.00 276.34 501.63
6. Delhi 1165.1 1021.85 1205.00 1617.00 0.00
7. Gujarat 1149.695 1309.19 6318.00 2037.35 978.48
8. Goa 0.00 0 443.40 0 370.00
9. Haryana 14.25 6.195 6.53 914.41 5832.61
10. Himachal Pradesh 0.00 8.5 9.00 1.29 0.00
11. Jharkhand 15.0 15.0 0.00 8.38 35.30
12. Karnataka 11921.057 3695.5 6930.00 5760.32 7683.72
13. Kerala 1187.001 1936.451 3257.00 904.17 1045.64
14. Madhya Pradesh 848.448 1587.6775 2455.57 2309.06 1408.08
15. Maharashtra 1249.87 1861.33 2924.00 8743.69 5897.91
16. Manipur 0.00 0.00 0.00 0.00 0.00
17. Mizoram 1.996 25 2.00 0.00 0.00
18. Meghalaya 0.00 0.00 0.00 0.00 0.00
19. Nagaland 16.0092 18.25 21.50 13.00 7.45
20. Odisha 405.03 289.867 357.66 590.12 407.10
21. Punjab 1.14 301.232 2.50 692.22 2311.33
22. Puducherry 561.7924 452.79 783.00 509.45 621.00
23. Rajasthan 353.67 805.571 819.75 199.78 982.00
24. Sikkim 0.00 0.00 0.00 0.00 9.50
25. Tamil Nadu 4687.818 3732.5862 8691.00 3373.81 11575.70
26. Tripura 14.68 278.402 850.00 1542.85 514.00
27. Uttar Pradesh 885.5174 962.6417 1217.45 8695.08 1310.02
28. Uttarakhand 48.23 32.00 45.00 263.01 2758.21
29. West Bengal 241.24 256.5 393.39 603.20 1110.00
Total 25065.0352 20040.3534 37997.61 40324.21 46836.82

Source: Compiled by NCOF (Data as provided by Production Units / State Governments).
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Cattle Smuggling on in Do-Bangladesh Border

*116. SHRI PRATAPRAO JADHAO:
SHRI CHANDRA KANT KHAIRE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether several cases of smuggling of cattle on
the Indo-Bangladesh border have come to the notice of
the Government;

(b) if so, the number of such cases reported,
animals seized and smugglers apprehended during the
current year;

(c) whether the role of Indian security personnel
deployed along the Indo-Bangladesh border has been
monitored/investigated in this regard;

(d) if so, the details and outcome thereof; and

(e) the measures taken by the Government to check
smuggling along the border?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) and (b)
Instances of cattle smuggling have been reported along
the Indo-Bangladesh Border. The details of the number of
cases, cattle seized and smugglers apprehended during
the current year are as follows:-

Year No. of No. of No. of
cases cattle cattle
heads smugglers
seized apprehended
2014 (upto 5504 47831 130

30.6.2014)

(c) and (d) The Border Security Force(BSF) has
been deployed as a Border Guarding Force(BGF) along
the Indo-Bangladesh Border. The role of BSF personnel
deployed along the Indo-Bangladesh border is being
continuously monitored. As and when any case of
negligence/connivance by BSF personnel on duty is
detected, the same is investigated by conducting a Court
of Inquiry and if found guilty, they are punished as per
BSF Act and Rules.

(e) The Government has adopted a multi-pronged
approach for effective domination and to check trans-
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to Question 106

boarder crimes including cattle smuggling along the
international borders of the country. The steps take in this
regard inter-alia includes:

* Effective domination and to check trans-border
crimes including cattle smuggling along the
international borders of the country. The steps
taken in this regard inter-alia includes:

« Effective domination of the border by carrying out
round the clock surveillance of the borders by
patrolling nakas (border ambushes) and by
deploying observation posts all along the

international borders of the country. The riverine

segments of international borders of the country
are being patrolled and dominated with the help of
water crafts/speed boats/floating Border Out

Posts (BOPs) of Border Security Force (BSF)

water wings.

» Construction of fence, patrol roads, floodlighting
systems and additional Border Out Posts.

* Introduction of force multipliers and Hi-Tech
surveillance equipments. Continuous efforts are
made to surveillance

equipments fully equipped with day and night

vision devices tor further enhancing the border

procure the Ilatest

domination.

* Vulnerability mapping of the Border Out Posts
(BOPs) which are sensitive with regard to cattle
smuggling has been carried out and 33 most
vulnerable BOPs have been identified. These
BOPs have been strengthened by deploying
additional man power, Special Surveillance

Equipment, vehicles and other infrastructure

support.

* Up-gradation of intelligence network and co-
ordination with sister agencies, conduct of special
operations along the border.

* Maximum use of non-lethal weapon to demoralize
the cattle smugglers along with minimizing the
loss of civilian lives.

« In addition to above, Government of India has
sanctioned 16 Battalions to augment BOPs in
riverine/hilly/vulnerable  segments on Indo-

Bangladesh Border.



107  Written Answers

National Crop Insurance Programme

*117. SHRI GANESH SINGH:
SHRI RAVNEET SINGH:

Will the Minister of AGRICULTURE be pleased to
state:

(@) the number of farmers covered under the
National Crop Insurance Programme (NCIP), State/UT-

wise;

(b) whether the Government has made any
assessment of the loss suffered and compensation to be
paid in various States in regard to NCIP;

(c) if so, the details thereof along with the States
which have furnished claims for the compensation under
NCIP, State/UT-wise; and

JULY 15, 2014
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(d) the details of the amount disbursed to various
States including Madhya Pradesh against the claims

during each of the last three years and the current year?

THE MINISTER OF AGRICULTURE (SHRI RADHA
MOHAN SINGH): (a) to (d) State-wise details of number
of farmers covered under National Crop Insurance
Programme (NCIP) and claims admissible thereunder in
respect of Rabi 2013-14 given in the enclosed
Statement - |. State/UT-wise claims disbursed under
National Agricultural Insurance Scheme, Pilot Modified
National Agricultural Insurance Scheme (MNAIS) and
Pilot Weather Based Crop Insurance Scheme (WBCIS)
for the years 2011-12, 2012-13 and Kharif 2013, are

given in the enclosed Statement - II.



Statement — |

Farmers Insured & Claims for Rabi 2013-14 under NCIP

(Rs. In lakh)
S. No. States / UTs. No. of Farmers covered (insured) Claims for Compensation*
WBCIS MNAIS CPIS Total WBCIS MNAIS CPIS Total
1. Andhra Pradesh 8136 21888 30024
2. Assam 859 827 1686 6.91 0.24 7.15
3. Bihar 2153325 2153325 15852.93 15852.93
4. Chhattisgarh 98415 98415 7299.42 7299.42
5. Haryana 92089 48127 140216 697.05 697.05
6. Himachal Pradesh 33317 33317
7. Jammu and Kashmir 8662 8662
8. Jharkhand 68801 9666 78467 517.12 517.12
9. Karnataka 4173 51100 8 55281 158.95 158.95
10. Kerala 17095 7221 24316 234.85 66.59 301.44
11. Madhya Pradesh 22364 57402 79766 1570.97 1570.97
12. Maharashtra 52095 4972 57067 1300.24 1300.24
13. Odisha 53405 391 53796
14. Rajasthan 2609690 1683663 4293353 42643.96 42643.96
15. Tamilnadu 91642 1224 92866 28.52 28.52
16. Uttar Pradesh 97687 775378 873065 163.12 14213.73 14376.85
17. Uttarakhand 5219 6627 11846 91.80 91.80
18. West Bengal 904 295786 296690 9.00 9.00
Total 5272831 3095511 13816 8382158 70546.32 14213.97 95.11 84855.40

* As raised upto 10/7/14
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Statement - Il

State-wise Claims Disbursed under NAIS, WBCIS & MNAIS during 2011-12

435

SIoMSUY UBJILIM

(Rs. In lakh)
. No. States / Uts NAIS Pilot WBCIS Pilot MNAIS Total
Admissible Claims Admissible Claims Admissible Claims Admissible Claims
Claims Paid Claims Paid Claims Paid Claims Paid
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 32305 24128* 20889 20885 1019 1019 54214 46032
2. Andaman and Nicobar 5 5 5 5
3. Assam 347 0* 28 28 375 28
4. Bihar 272 0 13325 4901* 613 613 14210 5514
5. Chhattisgarh 1261 1261 4755 4755 6017 6017
6. Gujarat 31904 31904 136 136 32040 32040
7. Haryana 878 2* 839 776 3476 3476 5193 4255
8. Himachal Pradesh 3 0 2492 2491 2495 2491
9. Jharkhand 159 142 436 27* 2 2 597 172
10. Kamataka 13990 13309* 999 999 2818 2717 17808 17025
11. Kerala 54 54 239 239 294 294
12. Madhya Pradesh 30886 30879 9728 9728 55 55 40669 40663
13. Maharashtra 17495 17489 4433 4424 21928 21913
14. Manipur 70 70 70 70
15. Meghalaya 4 4 4 4
16. Mizoram 9 9 9 9
17. Odisha 68423 68324 1655 1655 41 41 70119 70020
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18. Puducherry 54 54 54 54
19. Rajasthan 0 0 56370 56331 1449 1449 57818 57779
20. Tamilnadu 2944 2941 289 263 3615 3615 6849 6819
21. Uttar Pradesh 3972 3972 65 65 139 139 4176 4176
22. Uttarakhand 17 17 559 559 98 97 674 672
23. West Bengal 5839 3481* 424 424 4488 4488 10751 8393
Total 210884 198037 117633 108658 17851 17747 346367 324443
* Pending verification, contribution of State Govt. etc.
State-wise Claims Disbursed under NAIS, WBCIS & MNAIS during 2012-13

1. Andhra Pradesh 7857 0* 35502 35503 42813 42808 86173 78311
2. Andaman and Nicobar 11 11 11 11
3. Assam 193 193 88 42 281 236
4. Bihar 49014 5515* 4710 0* 53724 5515
5. Chhatisgarh 161 161 1285 1285 1446 1445
6. Gujarat 220230 219039 220230 219039
7. Haryana 8 8 2233 1924 683 458* 2925 2391
8. Himachal Pradesh 73 73 963 734 1036 807
9. Jharkhand 956 919 893 389* 19 0 1869 1308
10. Karnataka 15598 15598 4372 4289 5009 5009 24979 24896
11. Kerala 480 371 599 599 1079 970
12. Madhya Pradesh 39188 39189 18 18 39207 39208
13. Maharashtra 76357 58836* 9988 9988 86345 68824
14. Manipur 467 467 467 467
15. Mizoram 1 1 1 1
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1 2 3 4 5 6 7 8 9 10
16. Odisha 6662 6663 266 266 297 0* 7225 6930
17. Puducherry 17 17 « 17 17
18. Rajasthan 83955 81524 7413 4541~ 91368 86065
19. Tamilnadu 92932 75503* 1102 786* 5889 5289 99923 81578
20. Uttar Pradesh 3796 3796 485 190 92 84 4374 4070
21. Uttarakhand 59 59 2452 2429 6 6 2517 2494
22. West Bengal 4313 1376* 90 9 2875 0* 7277 1386
Total 469359 422282 193201 145430 69914 58257 732473 625969

* Pending verification, contribution of State Govt. etc.
State-wise Claims Disbursed under NAIS, WBCIS & MNAIS during year 2013-14 (Kharif 2013 only)

1. Andhra Pradesh 32182 0* 32182 0
2. Andaman and Nicobar 118 0* 118 0
3. Bihar 40712 40712 23553 0* 64264 40712
4. Chhattisgarh 1617 1617 1617 1617
5. Gujarat 3539 0* 3539 0
6. Haryana 733 0* 144 0 877 0
7. Himachal Pradesh 37 0 4 3 41 3
8. Jharkhand 16 0 2335 0* 2351 0
9. Karnataka 2510 2402 3000 0* 5510 2402
10. Kerala 3 0 3 0
11. Madhya Pradesh 297675 0* 605 105* 2 2 298283 107
12. Maharashtra 8841 0* 369 287 9211 287
13. Meghalaya 5 0 5 0
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14. Odisha 39735 0* 12557 12216 52293 12216
15. Puducherry 4 0 4 0
16. Rajasthan 15097 11401* 4045 188* 19142 11590
17. Tamilnadu 50 0 50 0
18. Uttar Pradesh 4642 4345 2481 0* 3 0 7127 4345
19. Uttarakhand 5 5 383 210 228 228 616 443
20. West Bengal 9 6 9 6

Total 356287 5967 65238 55126 75715 12635 497239 73728

* Pending verification, contribution of State Govt. etc.

L1l

SIoMSUY UBJILIM

(edes) 9¢61 ‘vz VHAVHSY

uonsend o}

8Ll



119  Written Answers

[English]
Naxal Attacks

*118. SHRI RAJAN VICHARE:
SHRI KAPIL MORESHWAR PATIL:
Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the details of naxal attacks reported, the number
of civilians and security Personnel killed/injured and the
naxalites arrested/killed during the
State/UT-wise;

current year,

(b) whether there are reports of external/foreign
assistance to naxalites in the country;

(c) if so, the details thereof and the reaction of the
Government thereto;

(d) whether the Government proposes to adopt an
integrated approach and enact an exclusive legislation on
the naxal issue and;

(e) if so, the details thereof and the other measures
initiated by the Government to deal with naxalism in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) The state-
wise details of incidents of LWE violence, civilians killed,
security forces personnel killed, maoists killed and
maoists arrested during the current year (up to
07.07.2014) are given in the enclosed Statement. The
details of civilians and security forces personnel injured
are not centrally maintained.

(b) and (c) No specific intelligence inputs are
available to indicate that the maoists/naxalites are getting
external/foreign assistance in the country. However, the
CPI (Maoist) party have close links with foreign maoist
organizations in Philippines, Turkey etc. The outfit is also
a member of the Coordination Committee of Maoist
Parties and Organisations of South Asia (CCOMPOSA).
The maoist parties of South Asian countries are members
of this conglomerate. Besides, Left Wing Extremist (LWE)
groups have participated in
conducted in Belgium and Germany. The so-called
'People's War' being waged by the CPI(Maoist) against
the Indian State has also drawn support from several
maoist fringe organisations located in Germany, France,
Holland, Turkey, ltaly etc.

conferences/seminars

JULY15, 2014

to Question 120

The recovery of arms and ammunitions of foreign
origin from the Left Wing Extremists in different
encounters/operations is an indication of the fact that
they are procuring weapons from different sources also.
Moreover, the possibility of some front organizations of
the CPI(Maoist) clandestinely getting foreign funds
cannot be ruled out. Inputs also indicate that some senior
cadres of the Communist Party of the Philippines
imparted training to the cadres of CPI(Maoist) in 2005
and 2011.

The Government is closely monitoring the situation
and taking appropriate action as required. Such matters,
as and when they come to the notice of this Ministry, are
taken up with the Ministry of External Affairs, who take up
the issue with the countries concerned at the diplomatic
level.

(d) and (e) The Central Government has a four
pronged strategy to tackle LWE insurgency - Security
Related Measures; Development Related Measures;
Ensuring Rights & Entitlements of Local Communities
and Public Perception Management, wherein it
supplements the efforts of the State Governments.

In security related interventions, apart from directly
deploying Central Armed Police Forces (CAPFs), the
Government of India provides assistance for capacity
building of the states through schemes like the Security
Related Expenditure (SRE) Scheme, the Special
Infrastructure Scheme(SIS), the Construction/
Strengthening of Fortified Police Stations Scheme etc. In
addition, other security related interventions include
providing helicopters to States, setting up of Counter
Insurgency and Anti Terrorism (CIAT)
assistance to raise India Reserve Battalions (IRB),
modernization and upgradation of the State Police and
their Intelligence apparatus under the Scheme for
Modernization of State Police Forces (MPF scheme) etc.

schools,

On the development front, the Central Government
is implementing special schemes for LWE affected areas
like the Additional Central Assistance (ACA) Scheme (in
place of old Integrated Action Plan), the Road
Requirement Plan-l (RRP-I) etc.

To ensure Rights & Entitlements of local
communities, the Central Government has enacted the
Scheduled Tribes and other Traditional Forest Dwellers

(Recognition of Forest Rights) Act, 2006 to recognise and
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vest the forest rights and occupation in forest land in
forest dwelling scheduled tribes and other traditional
forest dwellers, who have been residing in such forests
for generations, but whose rights could not be recorded.
The Rules were notified on 01.01.2008 have been further
amended on 06.09.2012 to ensure better implementation.

ASHADHA 24, 1936 (Saka)

to Question 122

Under Public Perception Management, the Central
Government is implementing the Media Plan to convey
the Government's view to the people of LWE affected
areas through the Media.

It is the belief of the Government of India that a

combination of calibrated police action, focused

The Ministry of Tribal Affairs have also issued development efforts and improvement in governance are
comprehensive guidelines on 12.07.2012 on issues the effective instrumentalities to combat LWE insurgency
relating to implementation of the Act. in the long-term.

Statement

State-wise Details of Incidents of LWE Violence Civilians Killed, Security Forces (SFs) killed,
Maoists Killed and Maoists Arrested in 2014 (upto 07th July)

S. No. State No. of Civilians Security Maoists Maoists
Incidents killed Forces Killed Killed Arrested
1. Andhra Pradesh 11 1 0 3 16
2. Assam 0 0 0 0 1
3. Bihar 98 18 6 1 207
4. Chhattisgarh 179 34 37 19 231
5. Jharkhand 197 40 6 2 174
6. Kerala 1 0 0 0 0
7. Madhya Pradesh 2 0 0 0 3
8. Maharashtra 45 12 11 8 3
9. Odisha 65 13 0 5 48
10. Telangana 8 3 1 0 23
11. Uttar Pradesh 0 0 0 0 1
12. West Bengal 0 0 0 0 5
Total 606 121 61 38 712

lllegal Bangladeshi Immigrants

*119. SHRI BADRUDDIN AJMAL: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government is aware that a large
number of illegal Bangladeshi immigrants are allegedly
staying in different parts of the country;

(b) if so, the details thereof including the number of
such immigrants staying illegally in the country, State/UT-
wise;

(c) whether the Government has initiated any action
to deport these illegal immigrants; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RIJIJU): (a) and (b) There
are reports of Bangladeshi nationals having entered the
country without valid travel documents. Since entry of
Bangladeshi nationals into the
clandestine and surreptitious, it is not possible to have
accurate data of such Bangladeshi Nationals living in

such country is
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various parts of the country. A number of Bangladeshi
nationals who have entered into India on valid travel
documents have been found to be overstaying. As per
available, as on 31.12.2012, 16,530
Bangladeshi Nationals who came to India with valid travel
documents were found to be overstaying.

information

(c) Central Government is vested with powers to
deport a foreign national illegally staying in the country
under section 3(2)( c)of the Foreigners Act, 1946. The
powers to identify and deport such illegally staying
foreign nationals have also been delegated to the State
Governments/ Union Territory Administrations. A revised

JULY15, 2014

to Question 124

procedure for detection and deportation of illegal
Bangladeshi immigrants has also been set out and
circulated to State Government/Union  Territory

Administrations in November, 2009, which has been
partially modified in February, 2011, and further modified
in February, 2013. The procedure includes sending back
then and there, the illegal immigrants who are intercepted
at the border while entering India unauthorisedly.

(d) State-wise details of Bangladeshi Nationals
deported from India during last three years i.e. 2011 to

2013 are given in the enclosed Statement.

Statement

State Wise Statistics of BD Nationals Deported from India During 2011-2013.

S. No. STATE 2011 2012 2013
1. Andhra Pradesh 09 51 28
2. Arunachal Pradesh — — —
3. Assam 2414 66 —
4. Bihar 14 14 04
5. Chhattisgarh 01 01 —
6. Goa (Panaji) — — —
7. Gujarat 18 — 03
8. Haryana 103 150 44
9. Himachal Pradesh 04 — —

10. Jammu and Kashmir — 03 —
11. Jharkhand — — 01
12. Karnataka 03 07 03
13. Kerala 01 39 08
14. Madhya Pradesh 04 — —
15. Maharashtra 141 602 638
16. Manipur — — -
17. Meghalaya 62 226 129
18. Mizoram — 02 04
19. Nagaland — — —
20. Odisha 49 49 —
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to Question 126

S. No. STATE 2011 2012 2013
21. Punjab 30 24 18
22. Rajasthan 63 69 44
23. Sikkim — — —
24. Tamil Nadu — — 01
25. Tripura 2127 1778 1261
26. Uttar Pradesh 33 34 13
27. Uttarakhand 06 08 01
28. West Bengal 1622 2458 2360
29. Delhi 12 902 674
30. Andaman and Nicobar 45 54 —
31. Chandigarh —_ — —
32. Dadra and Nagar Haveli — — —
33. Daman and Diu — — —
34. Lakshadweep — — —
35. Puducherry — — —

TOTAL 6761 6537 5234
[Translation] Integrated Development of Horticulture (MIDH), which is

National Horticulture Mission

*120. SHRI P.P. CHAUDHARY: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government is implementing the
National Horticulture Mission in the country and if so, the
number of districts covered under the Mission, State-
wise;

(b) whether the Government has received any
proposals from the States
inclusion of some more districts under this Mission, if so,

including Rajasthan for

the details thereof and the action taken by the

Government thereon; and

(c) the funds allocated, released and utilised by
various States under the Mission during each of the last
three years and the current year, State/UT-wise?

THE MINISTER OF AGRICULTURE (SHRI RADHA
MOHAN SINGH): (a) Yes, Madam. National Horticulture
Mission (NHM) has been subsumed under the Mission for

being implemented in all States/UTs of the country. A
total of three hundred and eighty four (384) districts are
covered in 19 States and 4 UTs under the National
Horticulture Mission, while one hundred and thirty seven
(137) districts of eight North Eastern and
Himalayan States are covered under the Horticulture
Mission for North East and Himalayan States (HMNEH).
State-wise number of districts covered under NHM and

three

HMNEH are as per details are given the enclosed
Statement - I.

(b) Some States, including Bihar, Uttar Pradesh,
Chhattisgarh and Rajasthan, have requested for inclusion
of more districts under NHM. The National Horticulture
Mission (NHM) envisages a cluster approach for
development of horticultural crops, in accordance with
their comparative advantage based on agro climatic
conditions, potential for development and marketing
opportunities. Inclusion of more districts under this
programme would lead to diffusion of scarce resources.

States have been advised to utilize funds from Rashtriya
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Krishi Vikas Yojana (RKVY) for horticulture development
in Non-NHM districts.

(c) State wise details of funds allocated, released
and utilized during the last three years and the current
year are given in the enclosed Statement - Il.

Statement - |

State-wise Districts Covered

1. Under National Horticulture Mission (NHM), 2013-14:

S. No. Name of State/UT No. of Districts

1. Andaman and Nicobar Two (2)

2. Andhra Pradesh Eleven (11)

3. Bihar Twenty Three (23)

4. Chhattisgarh Nineteen (19)

5. Dadra and Nagar Haveli One (1)

6. Delhi One (1)

7. Goa Two (2)

8. Guijarat Fifteen (15)

9. Haryana Eighteen (18)
10. Jharkhand Seventeen (17)
11. Karnataka Thirty (30)
12. Kerala Fourteen (14)
13. Lakshadweep One (1)

14. Maharashtra Thirty Three (33)
15. Madhya Pradesh Thirty Nine (39)

Statement - Il

National Horticulture Mission - Allocation, Released and Utlliiatlon of Funds

to Question 128

S. No. Name of State/UT No. of Districts
16. Odisha Twenty Four (24)
17. Punjab Eighteen (18)
18. Puducherry Four (4)

19. Rajasthan Twenty Four (24)

20. Tamil Nadu Twenty (20)

21. Telengana Nine (9)

22. Uttar Pradesh Forty Five (45)

23. West Bengal Fourteen (14)
Total 384

1.

Under Horticulture Mission for North East and
Himalayan States (HMNEH):

Arunachal Pradesh

Sixteen (16)

2. Assam Twenty Seven (27)
3. Himachal Pradesh Twelve (12)
4. Jammu and Kashmir Twenty Two (22)
5. Manipur Nine (9)
6. Meghalaya Seven (7)
7. Mizoram Eight (8)
Nagaland Eleven (11)
9. Sikkim Four (4)
10. Tripura Eight (8)
11. Uttarakhand Thirteen (13)
Total 137

(Rs. in crore)

S. No. States/UTs. 2011-12 2012-13
Allocation Release Utilization Allocation Release Utilization
(GOl share)
1 2 3 4 5 6 8
1. Andhra Pradesh 105.40 92.70 92.70 116.45 87.34 121.34
2. Bihar 34.00 20.00 32.12 46.75 35.06 30.11
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1 2 3 4 5 6 7 8
3. Chhattisgarh 93.50 85.00 98.04 106.25 91.36 70.28
4. Goa 2.98 2.00 2.39 3.40 1.25 2.38
5. Gujarat 76.50 92.78 89.46 106.25 100.13 92.87
6. Haryana 80.75 76.23 58.66 90.95 90.62 82.00
7. Jharkhand 51.00 42.16 47.20 63.75 47.81 61.94
8. Karnataka 106.25 99.71 106.88 119.00 113.04 90.00
9. Kerala 65.45 53.45 60.36 72.25 35.00 31.50
10. Madhya Pradesh 72.25 55.00 59.34 55.25 30.09 23.00
11. Maharashtra 127.50 93.75 139.40 136.00 127.87 93.04
12. Odisha 53.55 46.73 52.13 68.00 65.80 68.60
13. Punjab 46.75 46.74 47.69 62.90 57.90 58.16
14. Rajasthan 59.50 40.00 41.44 80.75 41.20 49.09
15. Tamil Nadu 123.25 62.00 42.63 68.00 56.00 98.90
16. Telangana NA NA NA NA NA NA
17. Uttar Pradesh 102.00 51.00 48.06 59.50 32.36 23.00
18. West Bengal 42.5 25.50 14.22 38.25 19.00 30.53
19. Delhi 4.00 3.00 2.19 2.57 0.00 0.00
20. Puducherry 1.28 0.64 0.77 0.91 0.46 0.52
21. Adaman and 4.00 3.00 1.1 6.97 2.65 2.05
Islands
22. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00
23. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.00
*Provisional figures
Note: Utilization reported is inclusive of unspent balance of previous year.
S. No. States/UTs. 2013-14 2014-15
Allocation Release Utilization Allocation Release
(as on 9/7/2014)
1 2 9 10 11 12 13
1. Andhra Pradesh 127.50 91.06 91.06 87.75 54.68
2. Bihar 42.50 20.00 31.00 42.50 0.00
3. Chhattisgarh 114.75 90.62 105.00 120.70 54.88
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1 2 9 10 11 12 13
4. Goa 4.25 4.00 1.33 4.68 0.00
5. Gujarat 119.00 119.00 108.26 130.90 52.47
6. Haryana 102.00 93.44 103.25 112.20 45.45
7. Jharkhand 68.00 50.04 40.15 68.00 29.69
8. Karnataka 119.00 69.74 55.01 124.95 0.00
9. Kerala 85.00 30.00 26.00 85.00 25.00
10. Madhya Pradesh 80.75 75.00 61.00 89.25 32.22
11. Maharashtra 144.50 674.60 657.50 158.95 50.00
12. Odisha 85.00 84.10 85.00 93.50 46.75
13. Punjab 63.75 58.19 57.71 70.13 28.50
14. Rajasthan 85.00 62.50 57.00 89.25 27.67
15. Tamil Nadu 97.75 92.87 106.50 107.95 30:37
16. Telangana NA NA NA 70.25 0.00
17. Uttar Pradesh 59.50 35.00 39.50 68.00 22.32
18. West Bengal 42.50 8.00 30.53 42.50 0.00
19. Delhi 0.00 0.00 0.00 2.55 0.00
20. Puducherry 0.85 0.75 0.50 1.70 0.00
21. Adaman and 3.00 1.32 1.01 5.00 0.00
Islands
22. Lakshadweep 0.85 0.00 0.00 1.00 0.00
23. Dadra and Nagar Haveli 1.1 0.25 0.15 1.1 0.00

*Provisional figures

Note: Utilization reported is inclusive of unspent balance of previous year.

State-wise Allocation, Release & Utilization under Horticulture Mission for North East and
Himalayan States (HMNEH) During Last Three Years and Current Year.

(Rs. in crores)

S. No. States 2011-12 2012-13
Allocation Release Utilization Allocation Release Utilization

1 2 3 4 5 6 7 8

1. Arunachal Pradesh 43.64 43.64 43.64 48.95 47.42 47.42
2. Assam 25.00 25.00 25.00 30.80 37.49 37.49
3. Manipur 46.50 46.50 46.50 48.93 48.93 48.93
4. Meghalaya 34.45 34.45 34.45 35.05 29.00 29.00
5. Mizoram 39.85 38.35 38.35 43.10 43.10 43.10
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1 2 3 4 5 6 7 8
6. Nagaland 45.55 45.55 45.55 43.55 43.55 43.55
7. Sikkim 42.51 42.51 42.51 43.30 42.89 42.89
8. Tripura 39.50 39.50 39.50 44.80 44.80 44.80
9. Jammu and Kashmir 33.58 33.58 33.58 35.20 18.25 18.25
10. Himachal Pradesh 35.31 35.31 35.31 30.00 27.55 27.55
11. Uttarakhand 30.00 30.00 30.00 19.35 10.23 10.23
* Provisional Figures
S. No. States 2013-14 2014-15
Allocation Release Utilization™ Allocation Release
(as on 09.07.2014)
1 2 9 10 11 12 13
1. Arunachal Pradesh 48.00 46.61 46.61 50.00 23.77
2. Assam 48.00 48.00 48.00 48.00 0.00
3. Manipur 58.00 58.00 58.00 50.00 24.17
4. Meghalaya 40.00 40.00 40.00 40.00 0.00
5. Mizoram 48.00 48.00 48.00 52.00 0.00
6. Nagaland 48.00 47.45 47.45 52.00 0.00
Sikkim 49.97 49.36 49.36 49.00 24.50
8. Tripura 56.18 56.14 56.14 54.00 27.00
9. Jammu and Kashmir 30.00 29.43 24.89 60.00 0.00
10. Himachal Pradesh 32.00 26.19 24.00 48.00 0.00
11. Uttarakhand 30.00 30.00 20.02 46.00 15.51

* Provisional Figures
[English]
Consumption of Fertilizers

586: SHRI B.SRIRAMULU: Will the Minister of
CHEMICALS and FERTILIZERS be pleased to state:

(a) whether the consumption of chemical fertilizers
has witnessed an increasing trend during the last three
years and the current year;

(b) if so, the details
consumption of various chemical fertilizers in the country

thereof indicating the

during the above period, state-wise;

(c) whether the Government has conducted/
proposes to conduct any study to find out the reasons for
the increasing consumption of chemical fertilizers;

(d) if so, the details and the outcome thereof; and;

(e) if not, the reasons therefor and the steps taken
by the Government to create awareness amongst farmers
for the balance use of fertilizers?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI NIHAL CHAND):
(a) and (b) The details of consumption (sales) of chemical
fertilizers during the last three years and current year
(upto June, 2014) are given below:-



135  Written Answers

JULY15, 2014

to Question 136

<Sales figures in LMT>

Year Urea DAP MOP NPK Total % variation
over previous
Sales Sales Sales Sales ver previou
year
2011-12 294.77 111.95 29.92 113.94 550.58 -
2012-13 301.58 92.22 21.34 77.29 492.43 -10.56
2013-14 304.54 68.55 21.92 75.17 470.18 -4.51
2014-15 Upto June,2014 64.55 11.44 4.31 13.28 93.58
It can be seen from the table above that the @Rs 10,000/- per training through State
combined sales of fertilizers have shown a decreasing Government/ICAR/SAUs/Fertilizer Industry.
trend. (i) Frontline Field Demonstration(FFD): Under
A statement showing state-wise consumption (sales) National Mission on Sustainable Agriculture, for
of various chemical fertilizers during the last three years confidence building of farmers about usefulness of
and current year upto June, 2014) is enclosed. balanced use of fertilizers, soil testing laboratories
conduct FFD on balanced use of fertilizers and
(c) and (d) As per information furnished by Indian financial assistance @ Rs 20,000/~ per FFD is
Council of Agricultural Research (ICAR), the provided.
increase/decrease in fertilizer application/usage depends
. . - (i) Under National Mission on Agricultural Extension
on crop acreage, type of soil and its fertility status, types o )
. . . & Technology also, activities such as capacity
of crops grown and its nutrient requirement, method & o . . .
N o L ) building of extension functionaries and farmers,
mode of fertilizer application, irrigation facilities, rainfall, . . . .
front line demonstrations, exposure visits, kisan
timely availability of fertilizer, fertilizer prices and farmers' e
- melas, farmers group mobilization, farm schools
affordability etc and farmers-scientists interaction etc are taken
(e) Steps taken by Department of Agriculture and up. Through these activities, latest agriculture
Cooperation (DAC) to create awareness among farmers technologies are disseminated to farmers of the
for balanced use of fertilizers are as below: country including creating awareness among
farmers for the balanced use of fertilizers. Further
(i) Training of farmers including demonstration: information on judicious use of fertilizers are also
Under  National ~ Mission on  Sustainable broadcast through Krishi Darshan, Kisan Vani
Agriculture, financial assistance for two days progrmme, and through focused advertisement
training to farmers including demonstration on campaign under Mass Media scheme
balanced wuse of fertilizers is provided implemented through DAC.
Statement
Statement Showing State Wise Sales of Fertilizers During 2011-12 to 2014-15 (Upto June’14)
State YEAR UREA DAP MOP NPK
Andaman and Nicobar 2011-12 0.01 0.00 0.01 0.01
2012-13 0.01 0.01 0.00 0.01
2013-14 0.01 0.01 0.00 0.00
2014-15 0.00 0.00 0.00 0.00
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State YEAR UREA DAP MOP NPK
Andhra Pradesh 2011-12 29.34 10.39 3.82 23.58
2012-13 28.51 6.48 3.14 17.59
2013-14 34.87 6.15 3.26 19.75
2014-15 3.41 0.31 0.13 1.33
Arunachal Pradesh 2011-12 0.01 0.00 0.00 0.00
2012-13 0.01 0.00 0.00 0.00
2013-14 0.00 0.00 0.00 0.00
2014-15 0.00 0.00 0.00 0.00
Assam 2011-12 2.68 0.29 0.91 0.05
2012-13 2.62 0.33 0.58 0.06
2013-14 2.67 0.29 0.80 0.05
2014-15 0.89 0.04 0.05 0.02
Bihar 2011-12 18.12 4.41 1.26 3.56
2012-13 21.01 5.41 1.14 3.00
2013-14 18.71 3.60 1.40 1.72
2014-15 3.84 0.23 0.11 0.24
Chandigarh 2011-12 0.00 0.00 0.00 0.00
2012-13 0.00 0.00 0.00 0.00
2013-14 0.00 0.00 0.00 0.00
2014-15 0.00 0.00 0.00 0.00
Chattisgarh 2011-12 6.30 2.59 0.83 1.97
2012-13 7.06 2.33 0.66 1.04
2013-14 6.34 2.44 0.56 0.75
2014-15 2.30 0.96 0.19 0.28
Dadra and Nagar Haveli 2011-12 0.01 0.01 0.00 0.00
2012-13 0.01 0.01 0.00 0.00
2013-14 0.01 0.01 0.00 0.00
2014-15 0.01 0.01 0.00 0.00
Daman and Diu 2011-12 0.00 0.00 0.00 0.00
2012-13 0.00 0.00 0.00 0.00
2013-14 0.00 0.00 0.00 0.00
2014-15 0.00 0.00 0.00 0.00
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State YEAR UREA DAP MOP NPK
Delhi 2011-12 0.01 0.00 0.00 0.00
2012-13 0.02 0.00 0.00 0.00
2013-14 0.08 0.00 0.00 0.00
2014-15 0.01 0.00 0.00 0.00
Goa 2011-12 0.05 0.03 0.02 0.05
2012-13 0.04 0.02 0.01 0.03
2013-14 0.04 0.02 0.01 0.03
2014-15 0.01 0.00 0.00 0.00
Gujarat 2011-12 21.18 6.80 1.72 7.09
2012-13 19.24 3.95 0.79 4.58
2013-14 20.78 3.79 1.11 4.60
2014-15 4.72 0.97 0.25 1.37
Harayana 2011-12 19.15 8.33 0.46 0.72
2012-13 20.34 6.87 0.21 0.26
2013-14 18.45 3.08 0.24 0.10
2014-15 4.05 0.1 0.16 0.06

Statement Showing State Wise Sales of Fertilizers During 2011-12 to 2014-15 (Upto June'14)

Himachal Pradesh

Jammu and Kashmir

Jharkhand

Karnataka

2011-12
2012-13
2013-14
2014-15
2011-12
2012-13
2013-14
2014-15
2011-12
2012-13
2013-14
2014-15
2011-12
2012-13

0.61
0.65
0.64
0.18
1.19
1.44
1.26
0.40
2.16
1.98
1.63
0.36
14.45

14.46

0.00
0.00
0.00
0.00
0.65
0.50
0.54
0.21
0.68
0.54
0.29
0.06
9.07

4.04

0.07
0.07
0.09
0.00
0.09
0.16
0.18
0.05
0.06
0.03
0.03
0.00
3.64
2.67

0.33
0.17
0.22
0.03
0.00
0.00
0.02
0.01
0.47
0.26
0.16
0.09
16.40
9.40
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State YEAR UREA DAP MOP NPK
2013-14 14.79 4.56 2.54 10.71
2014-15 3.28 1.42 0.59 2.29
Kerala 2011-12 1.49 0.41 1.42 2.00
2012-13 1.36 0.25 0.88 1.53
2013-14 1.44 0.27 0.96 1.38
2014-15 0.42 0.09 0.34 0.37
Lakshadweep 2011-12 0.00 0.00 0.00 0.00
2012-13 0.00 0.00 0.00 0.00
2013-14 0.00 0.00 0.00 0.00
2014-15 0.00 0.00 0.00 0.00
Madhya Pradesh 2011-12 17.86 10.57 0.75 4.67
2012-13 18.91 11.07 0.85 2.33
2013-14 22.84 8.15 0.51 1.99
2014-15 3.23 1.38 0.15 0.35
Maharashtra 2011-12 25.43 12.22 3.99 19.74
2012-13 22.92 6.59 3.14 12.80
2013-14 26.42 5.70 3.26 15.43
2014-15 7.44 1.39 1.15 3.41
Manipur 2011-12 0.13 0.00 0.00 0.00
2012-13 0.21 0.00 0.00 0.00
2013-14 0.18 0.00 0.00 0.00
2014-15 0.10 0.00 0.00 0.00
Megalaya 2011-12 0.06 0.01 0.00 0.00
2012-13 0.06 0.00 0.00 0.00
2013-14 0.05 0.00 0.00 0.00
2014-15 0.01 0.00 0.00 0.00
Mizoram 2011-12 0.01 0.00 0.00 0.00
2012-13 0.04 0.00 0.00 0.00
2013-14 0.06 0.00 0.00 0.00
2014-15 0.01 0.00 0.00 0.00
Nagaland 2011-12 0.01 0.00 0.00 0.00
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State YEAR UREA DAP MOP NPK
2012-13 0.01 0.00 0.00 0.00
2013-14 0.01 0.00 0.00 0.00
2014-15 0.00 0.00 0.00 0.00
Odisha 2011-12 5.10 1.73 0.84 3.12
2012-13 5.26 1.44 0.75 2.29
2013-14 5.21 1.40 0.89 1.75
2014-15 1.04 0.31 0.20 0.47
Statement Showing State Wise Sales of Fertilizers during 2011-12 to 2014-15 (Upto June"!4)
Puducherry 2011-12 0.25 0.03 0.05 0.13
2012-13 0.19 0.02 0.02 0.13
2013-14 0.22 0.01 0.02 0.09
2014-15 0.04 0.00 0.00 0.01
Punjab 2011-12 28.26 9.66 0.69 1.19
2012-13 28.43 8.71 0.35 0.42
2013-14 26.18 4.65 0.35 0.28
2014-15 7.66 1.39 0.12 0.04
Rajasthan 2011-12 16.91 7.07 0.23 1.40
2012-13 18.46 5.93 0.15 0.84
2013-14 18.45 4.69 0.03 0.32
2014-15 2.74 1.13 0.01 0.11
Sikkim 2011-12 0.00 0.00 0.00 0.00
2012-13 0.00 0.00 0.00 0.00
2013-14 0.00 0.00 0.00 0.00
2014-15 0.00 0.00 0.00 0.00
Tamil Nadu 2011-12 10.45 3.71 4.16 7.57
2012-13 9.28 2.33 217 5.71
2013-14 9.11 2.18 2.46 4.71
2014-15 1.85 0.18 0.44 0.64
Telengana 2011-12 0.00 0.00 0.00 0.00
2012-13 0.00 0.00 0.00 0.00
2013-14 0.00 0.00 0.00 0.00
2014-15 1.69 0.26 0.04 0.87
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State YEAR UREA DAP MOP NPK
Tripura 2011-12 0.26 0.00 0.05 0.00
2012-13 0.17 0.02 0.06 0.00
2013-14 0.20 0.01 0.05 0.01
2014-15 0.08 0.00 0.00 0.00
Uttar Pradesh 2011-12 58.05 18.15 1.80 11.27
2012-13 62.56 20.85 1.31 6.62
2013-14 58.76 14.04 1.10 3.93
2014-15 11.80 0.61 0.15 0.38
Uttaranchal 2011-12 2.50 0.38 0.04 0.50
2012-13 2.45 0.27 0.04 0.32
2013-14 2.76 0.22 0.01 0.34
2014-15 0.76 0.03 0.00 0.06
West Bengal 2011-12 12.74 4.76 3.02 8.13
2012-13 13.87 4.25 2.16 7.90
2013-14 12.39 2.44 2.08 6.82
2014-15 2.25 0.33 0.18 0.88
Total 2011-12 294.77 111.95 29.92 113.94
2012-13 301.58 92.22 21.34 77.29
2013-14 304.54 68.55 21.92 75.17
2014-15 64.55 11.44 4.31 13.28

Manpower for Maintenance of Monuments

587. SHRI DILIPKUMAR MANSUKHLAL GANDHI:
Will the Minister of CULTURE be pleased to state:

(a) whether the Government is aware that many
protected monuments in the country are not being
maintained for want of adequate manpower and technical
staff at various places;

(b) if so, the reaction of the Government thereto;

(c) whether there are 29 protected monuments in
Ahmednagar district of Maharashtra;

(d) if so, whether there is acute shortage of
manpower and technical staff to look after these

monuments and if so, the details thereof and the steps
taken by the Government in this regard;

(e) whether the Government is also aware that some
monuments are being defaced; and

(f) if so, the details thereof and the steps taken in
this regard along with the number of vacant posts in
Archaeological Department and the time by which the
vacant posts are likely to be filled up?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI SHRIPAD YESSO
NAIK): (a) and (b) No Madam. The protected monuments
are well maintained with the available manpower and
technical staff at various places.
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(c) Yes Madam.

(d) No Madam. Minimum required manpower and
technical staff is available to look after these monuments.

(e) The protected monuments are in a good state of
preservation.

(f) The details of the vacant posts in Archaeological
Survey of India (ASl) are given in the enclosed
Statement. The process of filing up vacant posts is
continuous and dynamic in nature. Periodic review of
vacancies resulting from retirement, resignation, death,
etc. is carried out and suitable action is taken with the

concerned recruiting agencies to fill up these posts.
Statement

Details of Vacant Posts in
Archaeological Survey of India (ASI).

S. No. Classification Sanctioned Filled Vacant
of posts strength posts posts

1. Group 'A’ 233 129 104
2. Group 'B' 459 353 106
3. Group'C' 1599 1262 337
Total 2291 1744 547

Allocation Under PDS

588. SHRI JOSE K. MANI: Will the Minister of
CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government has reduced the
allocation of rice, wheat and sugar to the States including
Kerala under the Public Distribution System (PDS);

JULY15, 2014

to Question 148

(b) if so, the details thereof and the reasons
therefor;

(c) whether some States have urged the
Government to restore their earlier quota and/or allocate

additional quota for the ensuing festival season;

(d) if so, the details thereof and the reaction of the
Government thereto; and

(e) the details of the allocation and offtake of
various commodities to/by the States including Kerala
during the last two years and the current year, State,
commodity and scheme-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER  AFFAIRS,  FOOD AND PUBLIC
DISTRIBUTION (SHRI RAOSAHEB PATIL DANVE): (a)
to (e)
foodgrains and sugar to States/Union Territories (UTs) as

Government has not reduced allocation of

may be seen from the State-wise details of allocation and
offtake of foodgrains (rice & wheat) under Targeted
Public Distribution System (TPDS) during the last two
years and the current year is given in the enclosed
Statement - I. (a) to (f) and sugar quotas are given in the
enclosed Statement - II.

States/UTs, which have not implemented National
Food Security Act (NFSA), are being provided allocation
under the existing TPDS which is based on March, 2000
population estimates of Registrar General of India (RGI).
The States/UTs have been requesting for enhanced
allocation of foodgrains as per their current population.
Accordingly, additional foodgrains have been allocated to
them annually since 2010-11 onwards. During the current
year also, Government has allocated 66.45 lakh tons of
additional foodgrains to the States/UTs for BPL and APL
families and 7.11 lakh tons of foodgrains for festivals,
calamity relief etc.

Statement — I(a)

Allocation and Offlake of RICE for the Year 2012-2013 Under TPDS

S. No. STATES/UTs ALLOTMENT
BPL AAY APL TOTAL
1 2 3 4 5 6
1. Andhra Pradesh 1052.09 654.288 2,072.98 3779.352
2. Arunanchal Pradesh 22.452 15.972 53.7 92.124
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1 2 3 4 5 6
3. Assam 475.224 295.692 721.86 1492.776
4. Bihar 1,253.81 630.252 1.332 1885.392
5. Chhatisgarh 427.932 301.944 306.48 1036.356
6. Delhi 33.18 18.024 97.452 148.656
7. Goa 5.532 6.108 41.94 53.580
8. Gujrat 173.844 155.604 0 329.448
9. Haryana 0 0 0 0.000
10. Himachal Pradesh 57.084 35.436 102.792 195.312
11.  Jammu and Kashmir 151.524 86.244 295.404 533.172
12. Jharkhand 619.968 385.524 176.58 1182.072
13. Karnataka 691.392 394.956 1,337.94 2424.288
14. Kerala 318.792 250.26 618.168 1187.220
15. Madhya Pradesh 213.648 104.064 0 317.712
16. Maharashtra 824.076 510.18 553.368 1887.624
17.  Manipur 41.736 26.724 69.408 137.868
18. Meghalaya 47.376 29.484 84.492 161.352
19. Mizoram 17.64 10.92 34.092 62.652
20. Nagaland 25.908 16.056 52.32 94.284
21. Odisha 1,165.57 531.12 35.197 1731.889
22. Punjab 0 0 0 0.000
23. Rajasthan 0 0 0 0.000
24. Sikkim 11.304 6.936 23.088 41.328
25. Tamilnadu 1,259.23 783.144 1,515.06 3557.436
26. Tripura 76.38 47.52 152.7 276.600
27. Uttar Pradesh 1,567.36 1,153.61 0 2720.964
28. Uttrakhand 85.452 56.22 144.184 285.856
29. West Bengal 956.484 349.092 125.556 1431.132
30. Andaman and Nicobar 4.608 1.548 17.268 23.424
Islands
31. Chandigarh 3.228 0.624 0 3.852
32. Dadra and Nagar Haveli 4.74 2.04 2.808 9.588
33. Damen and DIU 0.96 0.576 1.14 2.676
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1 2 3 4 5 6
34. Lakshadweep 0756 0.504 5.36 6.620
35. Puducherry 21.564 13.548 12.6 47.712
TOTAL 11,610.84 6,874.21 8,655.27 27,140.32
S. No STATES/UTs OFFTAKE % OFFTAKE
BPL AAY APL TOTAL BPL AAY APL TOTAL
1 2 7 8 9 10 11 12 13 14
1. Andhra Pradesh 1,054.23 643.499 1,402.96 3100.687 100.2 98.4 67.7 82.0
2. Arunanchal Pradesh 22.288 15 845 51.999 90.132 99.3 99.2 96.8 97.8
3. Assam 471.387 293.585 672.048 1437.02 99.2 99.3 93.1 96.3
4. Bihar 1,036.12 602.433 0.167 1638.721 82.6 95.6 12.5 86.9
5. Chhatisgarh 430.135 301.944 296.48 1028.559 100.5 100.0 96.7 99.2
6. Delhi 32.747 12.852 86.077 131.676 98.7 71.3 88.3 88.6
7. Goa 5.567 6.108 41.844 53.519 100.6  100.0 99.8 99.9
8. Gujrat 173.867 149.828 0.01 323.705 100.0 96.3 0.0 98.3
9. Haryana 0 0 0 0 0.0 0.0 0.0 0.0
10. Himachal Pradesh 56.021 35.332 101.975 193.328 98.1 99.7 99.2 99.0
11. Jammu and Kashmir 154.112 86.984 291.761 532.857 101.7  100.9 98.8 99.9
12. Jharkhand 591.601 370.771 14.587 976.959 95.4 96.2 8.3 82.6
13. Karnataka 674.213 359.755 959.012 1992.98 97.5 91.1 71.7 82.2
14. Kerala 317.998 250.045 621.867 1189.91 99.8 99.9 1006 100.2
15. Madhya Pradesh 337.503 116.298 0 453.801 158.0 111.8 0.0 14238
16. Maharashtra 781.895 479.168 319.902  1580.965 94.9 93.9 57.8 83.8
17. Manipur 42.159 26.704 71.985 140.848 101.0 99.9 103.7 102.2
18. Meghalaya 47.376 29.421 84.889 161.686 100.0 99.8 100.5 100.2
19. Mizoram 16.79 10.17 32.462 59.422 95.2 93.1 95.2 94.8
20. Nagaland 28.331 18.32 54.472 101.123 1094 1141 1041 107.3
21. Odisha 1,171.60 518.381 16.035 1706.013 100.5 97.6 45.6 98.5
22. Punjab 0 0 0 0 0.0 0.0 0.0 0.0
23. Rajasthan 0 0 0 0 0.0 0.0 0.0 0.0
24. Sikkim 12.202 6.907 22.986 42.095 107.9 99.6 99.6 101.9
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1 2 7 8 9 10 11 12 13 14
25. Tamilnadu 1,277.85 779.93 1,484.53  3542.309 101.5 99.6 98.0 99.6
26. Tripura 74.451 47.846 139.668 261.965 97.5 100.7 91.5 94.7
27. Uttar Pradesh 1,575.76 1,130.90 0 2706.651 100.5 98.0 0.0 99.5
28. Uttrakhand 85.796 56.003 129.317 271.116 10.04 99.6 89.7 94.8
29. West Bengal 985.273 344.14 105.844  1435.257 103.0 98.6 84.3 1003
30. Andaman and Nicobar 242 0.69 7.316 10.426 52.5 446 42.4 44.5

Islands
31. Chandigarh 3.228 0.135 0 3.363 100.0 21.6 0.0 87.3
32. Dadra and Nagar Haveli 4.746 2.04 2.852 9.638 100.1 100.0 101.6 100.5
33. Damen and DIU 0.934 0.613 1.027 2.574 97.3 106.4 90.1 96.2
34. Lakshadweep 0.742 0.504 4.46 5.706 98.1  100.0 83.2 86.2
35. Puducherry 20.348 12.128 9.659 42.135 94.4 89.5 76.7 88.3
TOTAL 11,489.68 6,709.27 7,028.19 25,227.15 99.0 97.6 81.2 93.0

Statement - I(b)

Allocation and Offtake of WHEAT for the Year 2012-2013 Under TPDS

S. No. STATES/UTs ALLOTMENT
BPL AAY APL TOTAL
1 2 3 4 5 6
1. Andhra Pradesh 0 0 43.464 43.464
2. Arunanchal Pradesh 3.072 0 6.36 9.432
3. Assam 0 0 394.08 394.080
4. Bihar 435.564 420.168 962.748 1818.480
5. Chhatisgarh 57.756 0 150 207.756
6. Delhi 75.516 45.06 329.688 450.264
7. Goa 0 0 9.456 9.456
8. Gujrat 376.524 184.476 1,194.66 1755.660
9. Haryana 208.572 122.82 424.62 756.012
10. Himachal Pradesh 76.056 47.304 209.268 332.628
11. Jammu and Kashmir 50.172 21.144 152.316 223.632
12. Jharkhand 0 0 176.58 176.580

13. Karnataka 145.068 82.86 154.712 382.640
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1 2 3 4 5 6
14. Kerala 83.556 0 201.912 285.468
15. Madhya Pradesh 854.478 560.196 1,004.04 2418.714
16. Maharashtra 885.348 524.7 1,5621.37 2931.420
17.  Manipur 1.272 0 31.812 33.084
18. Meghalaya 0 0 27.228 27.228
19. Mizoram 0 0 7.488 7.488
20. Nagaland 6.204 3.912 22.476 32.592
21. Odisha 0 0 462.377 462.377
22. Punjab 121.176 75.36 631.44 827.976
23. Rajasthan 629.532 391.488 1,158.48 2179.500
24. Sikkim 0 0 2.952 2.952
25. Tamilnadu 0 0 165.396 165.396
26. Tripura 0 0 28.236 28.236
27. Uttar Pradesh 1,198.34 565.872 2,783.34 4547.556
28. Uttrakhand 43.536 23.964 264.636 332.136
29. West Bengal 597.096 272.592 1,556.38 2426.064
30. Andaman and Nicobar 0.732 0.252 9.612 10.596
Islands
31. Chandigarh 0.528 0 324 32.928
32. Dadra and Nagar Haveli 0.288 0.156 0.432 0.876
33. Damen and DIU 0.084 0.06 2.832 2.976
34. Lakshadweep 0 0 0 0.000
35. Puducherry 0 0 12.6 12.600
TOTAL 5,850.47 3,342.38 14,135.39 23,328.25
S. No. STATES/UTs OFFTAKE % OFFTAKE
BPL AAY APL TOTAL BPL AAY APL TOTAL
1 2 7 8 9 10 11 12 13 14
1. Andhra Pradesh 0.05 0 29.497 29.547 0.0 0.0 67.9 68.0
2. Arunanchal Pradesh 2.733 0 5.511 8.244 89.0 0.0 86.7 87.4

3. Assam 0 0 393.978 393.978 0.0 0.0 100.0 100.0
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1 2 7 8 9 10 11 12 13 14
4. Bihar 410.247 409.624 180.815  1000.686 94.2 97.5 18.8 55.0
5. Chhatisgarh 51.556 0 98.463 150.019 89.3 0.0 65.6 72.2
6. Delhi 79.01 32.332 323.759 435.101 104.6 71.8 98.2 96.6
7. Goa 0 0 9.39 9.39 0.0 0.0 99.3 99.3
8. Gujrat 341.263 168.057 432.479 941.799 90.6 91.1 36.2 53.6
9. Haryana 217.032 121.43 126.953 465.415 104.1 98.9 29.9 61.6
10. Himachal Pradesh 73.261 47.746 210.592 331.599 96.3 100.9 100.6 99.7
11.  Jammu and Kashmir 48.278 20.674 158.835 227.787 96.2 97.8 104.3 101.9
12. Jharkhand 0 0 0.792 0.792 0.0 0.0 0.4 0.4
13. Karnataka 144.954 74.205 92.263 311.422 99.9 89.6 59.6 81.4
14. Kerala 82.478 0 200.796 283.274 98.7 0.0 99.4 99.2
15. Madhya Pradesh 1,626.87 697.806 773.306  3097.977 1904 1246 77.0 128.1
16. Maharashtra 828.574 470.29 844.36  2143.224 93.6 89.6 55.5 73.1
17. Manipur 1.272 0 30.541 31.813 100.0 0.0 96.0 96.2
18. Meghalaya 0 0 27.914 27.914 0.0 0.0 1025 1025
19. Mizoram 0 0 7.116 7.116 0.0 0.0 95.0 95.0
20. Nagaland 6.72 4.238 23.872 34.83 108.3 108.3 106.2 106.9
21. Odisha 0 0 414.496 414.496 0.0 0.0 89.6 89.6
22. Punjab 105.557 51.001 457.406 613.964 87.1 67.7 72.4 74.2
23. Rajasthan 622.776 382.423 1,144.09 2149.291 98.9 97.7 98.8 98.6
24. Sikkim 0 0 2.951 2.951 0.0 0.0 100.0 100.0
25. Tamilnadu 0 0 92.186 92.186 0.0 0.0 55.7 55.7
26. Tripura 0 0 27.326 27.326 0.0 0.0 96.8 96.8
27. Uttar Pradesh 1,216.53 567.194 2,077.64 3861.364 101.5 100.2 74.6 84.9
28. Uttrakhand 43.365 23.684 258.392 325.441 99.6 98.8 97.6 98.0
29. West Bengal 568.237 235.364 1,377.89  2181.488 95.2 86.3 88.5 89.9
30. Andaman and Nicobar 0.281 0.071 4.13 4.482 38.4 28.2 43.0 42.3
Islands
31. Chandigarh 0.484 0 29.582 30.066 91.7 0.0 91.3 91.3
32. Dadra and Nagar Haveli 0.29 0.18 0.391 0.861 100.7 1154 90.5 98.3
33. Damen and DIU 0.163 0.051 1.742 1.956 194.0 85.0 61.5 65.7
34. Lakshadweep 0 0 0 0 0.0 0.0 0.0 0.0
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1 2 7 8 9 10 11 12 13 14
35. Puducherry 0 0 11.178 11.178 0.0 0.0 88.7 88.7
TOTAL 6,471.97 3,306.37 9,870.64 19,648.98 110.6 98.9 69.8 84.2
Statement - I(c)
Allocation and Offtake of RICE for the year 2013-14 Under TPDS
(in Thousands tons)
S. No. STATES/UTs ALLOTMENT
BPL AAY APL TOTAL
1 2 3 4 5 6
1. Andhra Pradesh 1052.088 654.288 1832.976 3539.352
2. Arunanchal Pradesh 23.988 15.972 56.88 96.840
3. Assam 475.224 295.692 591.576 1362.492
4. Bihar 1149.324 823.476 1.221 1974.021
5. Chhatisgarh 320.949 549.177 229.86 1099.986
6. Delhi 16.59 31.722 93.954 142.266
7. Goa 5.532 6.108 41.94 53.580
8. Gujrat 173.844 155.604 0 329.448
9. Haryana 0 0 0 0.000
10. Himachal Pradesh 28.542 56.088 105.072 189.702
11. Jammu and Kashmir 151.524 86.244 295.404 533.172
12. Jharkhand 619.968 385.524 176.58 1182.072
13. Karnataka 518.544 834.953 778.455 2131.952
14. Kerala 318.792 250.26 618.168 1187.220
15. Madhya Pradesh 195.844 142.301 0 338.145
16. Maharashtra 685.246 755.906 755.52 2196.672
17. Manipur 41.736 26.724 69.408 137.868
18. Meghalaya 47.376 29.484 84.492 161.352
19. Mizoram 17.64 10.92 34.092 62.652
20. Nagaland 29.01 18.012 63.558 110.580
21. Odisha 1167.942 528.75 31.116 1727.808
22. Punjab 0 0 0 0.000
23. Rajasthan 0 0 0 0.000
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1 2 3 4 5 6
24. Sikkim 11.304 6.936 23.088 41.328
25. Tamilnadu 1259.232 783.144 1515.06 3557.436
26. Tripura 76.38 47.52 151.104 275.004
27. Uttar Pradesh 1567.236 1153.752 0 2720.988
28. Uttrakhand 85.452 56.22 41.184 182.856
29. West Bengal 956.484 349.092 125.556 1431.132
30. Andaman and Nicobar 4.608 1.728 17.138 23.474
Islands
31. Chandigarh 2.69 0.99 0 3.680
32. Dadra and Nagar Haveli 4.74 2.04 2.808 9.588
33. Damen and DIU 0.96 0.576 1.14 2.676
34. Lakshadweep 0.756 0.504 3.36 4.620
35. Puducherry 21.564 13.548 12.6 47.712
TOTAL 11,031.11 8,073.26 7,753.31 26,857.67
S. No. STATES/UTs OFFTAKE % OFFTAKE
BPL AAY APL TOTAL BPL AAY APL TOTAL
1 2 7 8 9 10 11 12 13 14
1. Andhra Pradesh 825.77 527.078 1212.327  2565.175 78.5 80.6 66.1 72.5
2. Arunanchal Pradesh 23.906 15.734 53.932 93.572 99.7 98.5 94.8 96.6
3. Assam 472.071 294.008 503.472 1269.551 99.3 99.4 85.1 93.2
4. Bihar 1196.597 634.3 1.9 1832.797 104 .1 77.0 1556 92.8
5. Chhatisgarh 356.61 467.144 237.662 1061.416 1111 85.1 1034 96.5
6. Delhi 13.849 25.779 71.203 110.831 83.5 81.3 75.8 77.9
7. Goa 5.495 6.108 42.886 54.489 99.3 100.0 102.3 101.7
8. Gujrat 170.3 156.289 0.473 327.062 98.0 100.4 0.0 99.3
9. Haryana 0 4.333 0 4.333 0.0 0.0 0.0 0.0
10. Himachal Pradesh 24.774 54.948 104.911 184.633 86.8 98.0 99.8 97.3
11.  Jammu and Kashmir 151.009 86.618 300.809 538.436 99.7 1004 101.8 101.0
12. Jharkhand 613.287 384.03 24.988 1022.305 98.9 99.6 14.2 86.5
13. Karnataka 556.332 881.46 740.967  2178.759 107.3 105.6 95.2 102.2
14. Kerala 320.119 256.566 617.423 1194.108 100.4 102.5 99.9 100.6
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1 2 7 8 9 10 11 12 13 14
15. Madhya Pradesh 218.711 87.472 7.064 313.247 111.7 61.5 0.0 92.6
16. Maharashtra 719.456 677.099 623.841 2020.396 105.0 89.6 82.6 92.0
17. Manipur 41.274 26.477 61.483 129.234 98.9 99.1 88.6 93.7
18. Meghalaya 47.377 29.485 84.707 161.569 100.0 100.0 100.3 100.1
19. Mizoram 16.64 10.12 31.838 58.598 94.3 92.7 93.4 93.5
20. Nagaland 28.335 16.572 57.089 101.996 97.7 92.0 89.8 92.2
21. Odisha 1161.373 540.173 16.172 1717.718 99.4 1022 52.0 99.4
22. Punjab 0 0 0 0 0.0 0.0 0.0 0.0
23. Rajasthan 0 0 0 0 0.0 0.0 0.0 0.0
24. Sikkim 11.361 7.372 24.154 42.887 100.5 106.3 104.6 103.8
25. Tamilnadu 1276.043 798.121 792.85  2867.014 101.3 101.9 52.3 80.6
26. Tripura 76.457 46.358 158.699 281.514 100.1 97.6 105.0 1024
27. Uttar Pradesh 1578.09  1149.688 52.08  2779.858 100.7 99.6 0.0 102.2
28. Uttrakhand 87.575 53.164 44.595 185.334 102.5 946 108.3 101.4
29. West Bengal 917.363 319.106 125.734 1362.203 95.9 91.4 100.1 95.2
30. Andaman and Nicobar 0 0 0 0 0.0 0.0 0.0 0.0

Islands
31. Chandigarh 2.69 0.54 0 3.23 100.0 54.5 0.0 87.8
32. Dadra and Nagar Haveli 5.321 2.359 2.8 10.48 112.3 1156 99.7 109.3
33. Damen and DIU 0.25 0.071 0.354 0.675 26.0 12.3 31.1 252
34. Lakshadweep 0.77 0 2.32 3.09 101.9 0.0 69.0 66.9
35. Puducherry 12.908 9.796 5.158 27.862 59.9 72.3 40.9 58.4
TOTAL 10,932.11 7,568.37 6,003.89 24,504.37 99.1 93.7 77.4 91.2
Statement — I(d)
Allocation and Offtake of WHEAT for the year 2013-14 Under TPDS
(in thousand tons)
S. No. STATES/UTs ALLOTMENT
BPL AAY APL TOTAL
1 2 3 4 5 6
1. Andhra Pradesh 0 0 283.464 283.464
2. Arunanchal Pradesh 1.536 0 3.18 4.716
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1 2 3 4 5 6
3. Assam 0 0 524.364 524.364
4. Bihar 399.267 548.984 882.519 1830.770
5. Chhatisgarh 43.317 0 112.5 155.817
6. Delhi 37.758 104.106 301.83 443.694
7. Goa 0 0 9.456 9.456
8. Gujrat 376.524 184.476 1194.66 1755.660
9. Haryana 86.905 368.674 176.925 632.504
10. Himachal Pradesh 38.028 78.258 211.98 328.266
11.  Jammu and Kashmir 50.172 21.144 152.316 223.632
12. Jharkhand 0 0 176.58 176.580
13. Karnataka 108.801 142.495 73.134 324.430
14. Kerala 83.556 0 201.912 285.468
15. Madhya Pradesh 783.354 701.147 920.37 2404.871
16. Maharashtra 735.9 860.134 923.43 2519.464
17. Manipur 1.272 0 31.812 33.084
18. Meghalaya 0 0 27.228 27.228
19. Mizoram 0 0 7.488 7.488
20. Nagaland 3.102 1.956 11.238 16.296
21. Odisha 0 0 464.064 464.064
22. Punjab 80.784 279.3 420.96 781.044
23. Rajasthan 314.766 1591.53 579.24 2485.536
24. Sikkim 0 0 2.952 2.952
25. Tamilnadu 0 0 165.396 165.396
26. Tripura 0 0 28.236 28.236
27. Uttar Pradesh 1198.248 565.944 2783.34 4547.532
28. Uttrakhand 43.536 23.964 261.636 329.136
29. West Bengal 597.096 272.592 1556.376 2426.064
30. Andaman and Nicobar 0.732 0.282 9.532 10.546
Islands
31. Chandigarh 0.44 0.705 31.027 32.172
32. Dadra and Nagar Haveli 0.288 0.156 0.432 0.876
33. Daman and Diu 0.084 0.06 2.832 2.976
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1 2 4 5 6
34. Lakshadweep 0 0 0.000
35. Puducherry 0 12.6 12.600
TOTAL 4,985.47 5,745.91 12,545.01 23,276.38
S. No STATES/UTs OFFTAKE % OFFTAKE
BPL AAY APL TOTAL BPL AAY APL TOTAL
1 2 7 8 9 10 11 12 13 14
1. Andhra Pradesh 0.271 0.06 139.355 139.686 0.0 0.0 49.2 49.3
2. Arunanchal Pradesh 2.155 0 4.435 6.59 140.3 0.0 139.5 139.7
3. Assam 0 0 518.49 518.49 0.0 0.0 98.9 98.9
4. Bihar 418.777 423.598 520.309 1362.684 104.9 77.2 59.0 74.4
5. Chhatisgarh 48.506 0 122.36 170.866 112.0 0.0 108.8 109.7
6. Delhi 35.664 84.507 290.488 410.659 94.5 81.2 96.2 92.6
7. Goa 0 0 9.574 9.574 0.0 0.0 1012 101.2
8. Gujrat 389.986 195.531 592.742  1178.259 103.6 106.0 49.6 67.1
9. Haryana 81.418 308.161 92.19 481.769 93.7 83.6 52.1 76.2
10. Himachal Pradesh 31.164 75.547 211.561 318.272 82.0 96.5 99.8 97.0
11. Jammu and Kashmir 47.612 21.027 149.56 218.199 94.9 99.4 98.2 97.6
12. Jharkhand 0 0 0.087 0.087 0.0 0.0 0.0 0.0
13. Karnataka 105.02 116.947 66.706 288.673 96.5 82.1 91.2 89.0
14. Kerala 84.124 1.846 186.635 272.605 100.7 0.0 92.4 95.5
15. Madhya Pradesh 1052.348 533.087 620.665 2206.1 134.3 76.0 67.4 91.7
16. Maharashtra 756.226 742.802 787.945  2286.973 102.8 86.4 85.3 90.8
17. Manipur 1.271 0 29.93 31.201 99.9 0.0 94.1 94.3
18. Meghalaya 0 0 26.998 26.998 0.0 0.0 99.2 99.2
19. Mizoram 0 0 7.795 7.795 0.0 0.0 1041 104.1
20. Nagaland 3.619 2.282 17.151 23.052 116.7 116.7 1526 1415
21. Odisha 0 0 355.464 355.464 0.0 0.0 76.6 76.6
22. Punjab 77.442 265.726 244.202 587.37 95.9 95.1 58.0 75.2
23. Rajasthan 313.274 1519.46 567.199  2399.933 99.5 95.5 97.9 96.6
24. Sikkim 0 0 3.045 3.045 0.0 0.0 103.2 103.2
25. Tamilnadu 0 0 143.24 143.24 0.0 0.0 86.6 86.6
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to Question 170

1 2 7 8 9 10 11 12 13 14
26. Tripura 0 0 29.895 29.895 0.0 0.0 1059 105.9
27. Uttar Pradesh 1198.347 569.14  2208.157 3975.644 100.0 100.6 79.3 87.4
28. Uttrakhand 43.269 23.589 259.082 325.94 99.4 98.4 99.0 99.0
29. West Bengal 580.08 227.925 1390.243  2198.248 97.2 83.6 89.3 90.6
30. Andaman and Nicobar 0 0 0 0 0.0 0.0 0.0 0.0

Islands
31. Chandigarh 0.352 0.705 20.438 21.495 80.0 100.0 65.9 66.8
32. Dadra and Nagar Haveli 0.353 0.171 2.188 2,712 122.6 109.6 506.5 309.6
33. Daman and Diu 0.018 0.03 0.002 0.05 214 50.0 0.1 1.7
34. Lakshadweep 0 0 0 0 0.0 0.0 0.0 0.0
35. Puducherry 0 0 5.565 5.565 0.0 0.0 44.2 44.2
TOTAL 5,271.30 5,112.14 9,623.70 20,007.13 105.7 89.0 76.7 86.0

Statement - I(e)
Allocation and Offtake of RICE for the year 2014-15 (upto May 2014) Under TPDS
(in thousand tons)
S. No. STATES/UTs ALLOTMENT
BPL AAY APL TOTAL

1 2 3 4 5 6

1. Andhra Pradesh 175.348 109.048 305.496 589.892

2. Arunanchal Pradesh 4.254 2.662 10.01 16.926

3. Assam 79.204 49.282 98.596 227.082

4. Bihar 0 491.49 0 491.490

5. Chhatisgarh 0 215.146 0 215.146

6. Delhi 0 7.57 15.076 22.646

7. Goa 0.922 1.018 6.99 8.930

8. Gujrat 30.118 24.278 0 54.396

9. Haryana 0 0 0 0.000
10. Himachal Pradesh 0 12.79 17.892 30.682
11.  Jammu and Kashmir 25.254 14.374 49.234 88.862
12. Jharkhand 103.328 64.254 29.43 197.012
13. Karnataka 0 332.374 0 332.374
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1 2 3 4 5 6
14. Kerala 53.132 41.71 103.028 197.870
15. Madhya Pradesh 0 93.818 0 93.818
16. Maharashtra 0 329.272 0 329.272
17. Manipur 6.956 4.454 11.568 22.978
18. Meghalaya 7.896 4.914 14.082 26.892
19. Mizoram 2.94 1.82 5.682 10.442
20. Nagaland 5.352 3.328 12.466 21.146
21. Odisha 195.048 87.734 5.186 287.968
22. Punjab 0 0 0 0.000
23. Rajasthan 0 0 0 0.000
24. Sikkim 1.884 1.156 3.848 6.888
25. Tamilnadu 209.872 130.524 252.51 592.906
26. Tripura 12.73 7.92 25.184 45.834
27. Uttar Pradesh 261.206 192.292 0 453.498
28. Uttrakhand 14.242 9.37 6.864 30.476
29. West Bengal 159.414 58.182 20.926 238.522
30. Andaman and Nicobar 0.768 0.294 2.852 3.914
Islands
31. Chandigarh 0 0.794 0 0.794
32. Dadra and Nagar Haveli 0.79 0.34 0.468 1.598
33. Damen and Diu 0.16 0.096 0.19 0.446
34. Lakshadweep 0.126 0.084 0.56 0.770
35. Puducherry 3.594 2.258 2.1 7.952
TOTAL 1,354.538 2,294.646 1,000.238 4,649.422
S. No STATES/UTs OFFTAKE % OFFTAKE
BPL AAY APL TOTAL BPL AAY APL TOTAL
1 2 7 8 9 10 11 12 13 14
1. Andhra Pradesh 116.045 73.094 162.322 351.461 66.2 67.0 53.1 59.6
2. Arunanchal Pradesh 3.811 2.65 8.394 14.855 89.6 99.5 83.9 87.8
3. Assam 77.748 49.022 95.286 222.056 98.2 99.5 96.6 97.8
4. Bihar 6.901 221.506 0 228.407 0.0 451 0.0 46.5
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1 2 7 8 9 10 11 12 13 14
5. Chhatisgarh 0 215.146 0 215.146 0.0 100.0 0.0 100.0
6. Delhi 0 4.779 7.958 12.737 0.0 63.1 52.8 56.2
7. Goa 0.922 1.018 6.99 8.93 100.0 100.0 100.0 100.0
8. Gujrat 29.947 23.859 0 53.806 99.4 98.3 0.0 98.9
9. Haryana 0 0 0 0 0.0 0.0 0.0 0.0
10. Himachal Pradesh 0 12.81 18.935 31.745 0.0 100.2 105.8 103.5
11. Jammu and Kashmir 24914 16.051 52.215 93.18 98.7 111.7 106.1 104.9
12. Jharkhand 103.343 64.907 3.985 172.235 100.0 101.0 13.5 87.4
13. Karnataka 0 331.347 0 331.347 0.0 99.7 0.0 99.7
14. Kerala 60.19 42.993 109.35 212.533 113.3 103.1 106.1 107.4
15. Madhya Pradesh 0 105.329 0 105.329 0.0 1123 0.0 1123
16. Maharashtra 0 304.484 0.143 304.627 0.0 92.5 0.0 92.5
17. Manipur 7.302 4.506 12.567 24.375 105.0 101.2 108.6 106.1
18. Meghalaya 7.302 4.914 13.886 26.102 92.5 100.0 98.6 97.1
19. Mizoram 2.878 1.72 7.132 11.73 97.9 945 1255 1123
20. Nagaland 6.547 4.638 16.947 28.132 122.3 1394 1359 133.0
21. Odisha 194.517 88.244 3.15 285.911 99.7 100.6 60.7 99.3
22. Punjab 0 0 0 0 0.0 0.0 0.0 0.0
23. Rajasthan 0 0 0 0 0.0 0.0 0.0 0.0
24. Sikkim 1.285 1.246 3.932 6.463 68.2 107.8 102.2 93.8
25. Tamilnadu 96.746 176.6 114.831 388.177 46.1 135.3 45.5 65.5
26. Tripura 16.983 7.587 24.594 49.164 1334 95.8 97.7 1073
27. Uttar Pradesh 265.094 193.178 0 458.272 101.5 100.5 0.0 1011
28. Uttrakhand 15.446 8.944 21.47 45.86 108.5 955 312.8 150.5
29. West Bengal 177.274 59.967 16.949 254.19 111.2 1031 81.0 106.6
30. Andaman and Nicobar 0 0 0 0 0.0 0.0 0.0 0.0
Islands
31. Chandigarh 0 0.794 0 0.794 0.0 100.0 0.0 100.0
32. Dadra and Nagar Haveli 0.818 0.421 0.552 1.791 103.5 123.8 1179 1121
33. Damen and Diu 0.025 0.007 0.021 0.053 15.6 7.3 11.1 11.9
34. Lakshadweep 0 0.504 0.685 1.189 0.0 600.0 122.3 1544




175

Written Answers

JULY15, 2014

to Question 176

1 2 7 8 9 10 11 12 13 14
35. Puducherry 0.325 0.992 0.073 1.39 9.0 43.9 3.5 17.5
TOTAL 1,216.363  2,023.257 702.367  3,941.987 89.8 88.2 70.2 84.8

Note(1AAY and APL allocation and Offtake includes NFSA and other than NFSA allocation and offtake

Note (2): APL allocation and Offtake includes APL additional allocation and offtake also

Statement - I(f)

Allocation and Offtake of WHEAT for the year 2014-15 (upto May, 2014) Under TPDS

(in thousand tons)

S. No. STATES/UTs ALLOTMENT

BPL AAY APL TOTAL

1 2 3 4 5 6
1. Andhra Pradesh 0 0 47.244 47.244
2. Arunanchal Pradesh 0 0 0 0.000
3. Assam 0 0 87.394 87.394
4. Bihar 0 327.66 0 327.660
5. Chhatisgarh 0 0 0 0.000
6. Delhi 0 27.192 45.662 72.854
7. Goa 0 0 1.576 1.576
8. Gujrat 65.23 28.782 199.11 293.122
9. Haryana 0 132.5 0 132.500
10. Himachal Pradesh 0 18.202 35.782 53.984
11. Jammu and Kashmir 8.362 3.524 25.386 37.272
12. Jharkhand 0 0 29.43 29.430
13. Karnataka 0 80.35 0 80.350
14. Kerala 13.926 0 33.652 47.578
15. Madhya Pradesh 0 375.268 0 375.268
16. Maharashtra 0 420.994 0 420.994
17. Manipur 0.212 0 5.302 5.514
18. Meghalaya 0 0 4.538 4.538
19. Mizoram 0 0 1.248 1.248
20. Nagaland 0 0 0 0.000
21. Odisha 0 0 77.344 77.344
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to Question 178

1 2 3 4 5 6
22. Punjab 0 145.02 0 145.020
23. Rajasthan 0 465.262 0 465.262
24. Sikkim 0 0 0.492 0.492
25. Tamilnadu 0 0 27.566 27.566
26. Tripura 0 0 4.706 4.706
27. Uttar Pradesh 199.708 94.324 463.89 757.922
28. Uttrakhand 7.256 3.994 43.606 54.856
29. West Bengal 99.516 45.432 259.396 404.344
30. Andaman and Nicobar Islands 0.122 0.048 1.586 1.756
31. Chandigarh 0 1.192 3.216 4.408
32. Dadra and Nagar Haveli 0.048 0.026 0.072 0.146
33. Daman and Diu 0.014 0.01 0.472 0.496
34. Lakshadweep 0 0 0 0.000
35. Puducherry 0 0 21 2.100
TOTAL 394.39 2,169.78 1,400.77 3,964.94
Note (1): AAY and APL allocation and Offtake includes NFSA and other than NFSA allocation and offtake
Note (2): APL allocation and Offtake includes APL additional allocation and offtake also
S. No. STATES/UTs OFFTAKE % OFFTAKE
BPL AAY APL TOTAL BPL AAY APL  TOTAL
1 2 7 8 9 10 11 12 13 14
1. Andhra Pradesh 0.096 0.043 22.499 22.638 0.0 0.0 47.6 47.9
2. Arunanchal 0 0 0 0 0.0 0.0 0.0 0.0
Pradesh
3. Assam 0 0 89.036 89.036 0.0 0.0 101.9 101.9
4. Bihar 4.579 202.377 0.041 206.997 0.0 61.8 0.0 63.2
5. Chhatisgarh 0 0 0 0 0.0 0.0 0.0 0.0
6. Delhi 0 17.766 35.17 52.936 0.0 65.3 77.0 72.7
7. Goa 0 0 1.576 1.576 0.0 0.0 100.0 100.0
8. Gujrat 64.154 30.984 162.245 257.383 98.4 107.7 81.5 87.8
9. Haryana 0 125.449 0 125.449 0.0 94.7 0.0 94.7
10. Himachal Pradesh 0 17.915 39.799 57.714 0.0 984 111.2 106.9
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1 2 7 8 9 10 11 12 13 14
11. Jammu and 9.733 3.747 30.885 44.365 116.4 106.3 121.7 119.0
Kashmir

12. Jharkhand 0 0 0 0 0.0 0.0 0.0 0.0
13. Karnataka 0 82.534 0 82.534 0.0 1027 0.0 1027
14. Kerala 14.264 0 34.075 48.339 102.4 0.0 101.3 101.6
15. Madhya Pradesh 0 390.927 0 390.927 0.0 104.2 0.0 104.2
16. Maharashtra 0 394.293 0.112 394.405 0.0 93.7 0.0 93.7
17.  Manipur 0.197 0 5.358 5.555 92.9 0.0 101.1 100.7
18. Meghalaya 0 0 4.667 4.667 0.0 0.0 102.8 1028
19. Mizoram 0 0 1.216 1.216 0.0 0.0 97.4 97.4
20. Nagaland 0 0 0.3 0.3 0.0 0.0 0.0 0.0
21. Odisha 0 0 62.483 62.483 0.0 0.0 80.8 80.8
22. Punjab 0 33.456 0 33.456 0.0 23.1 0.0 23.1
23. Rajasthan 0 462.762 0 462.762 0.0 99.5 0.0 99.5
24. Sikkim 0 0 0.53 0.53 0.0 0.0 107.7 107.7
25. Tamilnadu 0 0 32.029 32.029 0.0 0.0 116.2 116.2
26. Tripura 0 0 5.65 5.65 0.0 0.0 120.1 120.1
27. Uttar Pradesh 196.634 91.88 293.396 581.91 98.5 97.4 63.2 76.8
28. Uttrakhand 7.71 4.184 50.936 62.83 106.3 104.8 116.8 1145
29. West Bengal 112.05 41.643 262.676 416.369 112.6 91.7 101.3 103.0
30. Andaman and 0 0 0 0 0.0 0.0 0.0 0.0

Nicobar Islands

31. Chandigarh 0 1.192 4.805 5.997 0.0 100.0 1494 136.0

32. Dadra and Nagar 0.058 0.03 0.241 0.329 120.8 115.4 334.7 2253
Haveli

33. Daman and Diu 0.002 0.003 0 0.005 14.3 30.0 0.0 1.0

34. Lakshadweep 0 0 0 0 0.0 0.0 0.0 0.0

35. Puducherry 0 0 0 0 0.0 0.0 0.0 0.0
TOTAL 409.48 1,901.19 1,139.73 3,450.39 103.8 87.6 81.4 87.0

Note (1): AAY and APL allocation and Offtake includes NFSA and other than NFSA allocation and offtake

Note (2): APL allocation and Offtake includes APL additional allocation and offtake also
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Statement - Il

Statewise Sugar Quota for PDS

to Question 182

STATE / UTs.

Monthly Levy quota (MTs)

Annual Festival quota (MTs)

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.

29.

Andhra Pradesh
Andman and Nicobar
Arunachal Pradesh
Assam

Bihar

Jharkhand

Chandigarh

Dadra and Nagar Haveli

Delhi

Goa

Daman and Diu
Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Chhatisgarh
Maharashtra(*)
Manipur
Meghalaya
Mizoram
Nagaland

Odisha
Puducherry
Punjab

Rajasthan

9690
389
834

18337
20516
6948
62
48
2610
120
11
5841
2485
4698
6962
8636
4103
115
12441
4512
13917.5
1763
1704
666
1179
8707
243
1385

7342

7614
74
94

2896

7527

2551

112
14
2316
150
12
4878
1924
608
868

5350

3600
22

5523

2013

9014

208
200

78
128

3730
88

2392

5092
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S. No. STATE / UTs. Monthly Levy quota (MTs) Annual Festival quota (MTs)

30. Sikkim 391 50
31. Tamil Nadu 10820 6790
32. Tripura 2647 302
33. Uttar Pradesh 33013 15154
34. Uttaranchal 6033 782
35. West Bengal 14087 7796

Total: 213255.5 99950

(*) Maharashtra levy quota reduced from 16792.0 Mt to 13917.5 Mt w.e.f. January, 2002

Setting of Science Cities/Centres

589. SHRI MOHAMMED FAIZAL Will the Minister of
CULTURE be pleased to state?

(a) the criteria adopted by the Government for
setting up of science cities/centres in the country;

(b) the details of the science cities/centres set up in
the country during each of the last three years, location

wise;

(c) whether the Government proposes to set up
more science cities/centres in the various parts of the
country and if so, the details thereof, location-wise;

(d) the time by which such cities/centres are likely to
be set up in various States of the country; and

(e) the details of proposals received by the
Government from various States to set up such
cities/centres in their States and action taken on each of
such proposals, State/UT-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI SHRIPAD YESSO
NAIK): (a) Science Cities/Centres in the country are set
up by National Council of Science Museums (NCSM), an
autonomous body under the Ministry of Culture, based on
the requests received from the States/UTs desirous of
having Science Cities/Centres as per approved
guidelines prescribed in the "Scheme for Setting Up of
Science Cities" A list of Science Cities and Science

Centres set up in the country, during each of the last

three years, location wise; is given in in the enclosed
Statement - I.

(b) A list of Science Cities and Science Centres set
up in the country, during each of the last three years,
location wise; is given in given in the enclosed

Statement - I.

(c) Setting up of Science Cities/Centres is a
continuous process. A list of Science Centres presently
being set up by NCSM is given in given in the enclosed
Statement - 1.

(d) The prescribed period for setting up of Science
Cities/Centres is as under:-

About 54 months for a Science City, 33 months for a
Science Centre and 27 months for a Sub-Science Centre
from the start of construction work of the main building.

(e) As many as 35 proposals have been received
from the State Governments for setting up science
cities/centres. All the proposals will be taken up in a
phased manner, depending upon the availability of funds,
project handling capacity of NCSM and the existing
Science Centre etc. activity in that particular State and
also commitment and support/initiative of the State/UT
Governments desirous of having such Science Centres in
their States. NCSM, however, gives priority to proposals
from States which do not have any Science Centre as yet
or where population is higher and density of Science
Centre is low. A list showing the names of the States is

given in the enclosed Statement - Ill.
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Statement — |

A List of Science Centres/Science Cities Set up in Country During each of the Last Three Year

S. No. Science Centers/Science City Name of State/Union  Date of Inauguration of the centre
Territory
1. Regional Science Centre, Dharwad Karnataka 27.02.2012- (2011-12)
2. Regional Science Centre, Raipur Chattisgarh 13.07.2012- (2012-13)
3. Regional Science Centre, Jaipur Rajasthan 29.12.2012- (2012-13)
4. Pimpri Chinchwad Science Centre, Pune Maharashtra 08.02.2013- (2012-13)
5. Regional Science Centre, Coimbatore Tamil Nadu 06.05.2013- (2013-14)
6. Jorhat Science Centre & Planetarium, Jorhat Assam 06.07.2013- (2013-14)
7. Sub-Regional Science Centre, Jodhpur Rajasthan 17.08.2013- (2013-14)
Statement - 1]
1 2 3
S. No. Name of Regional State/UT
. 04. Regional Science Centre, Kerala
Science Centres Government to
presently being which the Centres Kottayam
set up by NCSM would be handed 05. Regional Science Centre,  Karnataka
over by NCSM Mysore
after inauguration
for operation and 06. Regional Science Centre, UT, Chandigarh
maintenance Chandigarh
1 2 3 07. Science City, Guwahati Assam.
01. Regional Science Centre, Karnataka * 08. Sub-Regional Science Uttarakhand
Pilikula, Mangalore Centre, Kumaun
02. Regional Science Centre, Uttarakhand 09. Sub-Regional Science Odisha
Dehradun Centre, Bargarh
03. 3ub-Regional Science Puducherry * 10. Sub-Regional Science Tripura
Centre & Planetarium, Centre, Udaipur
Puducherry

The following Science Centre projects are proposed for implementation during 12th & 13th Plan Period in a phased

manner:-
S. No. Name of Regional Science Centres State Union Territory
projects which are proposed for
implementation
1 2 3 4

01. Sub-Regional Science Centre, Srinagar Jammu and Kashmir
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1 2 3 4
02. Sub-Regional Science Centre, Rajahmundry Andhra Pradesh -
03. Sub-Regional Science Centre, Palampur Himachal Pradesh
04. Sub-Regional Science Centre, Udaipur Rajasthan
05. Sub-Regional Science Centre, Ambala Haryana -
06. Sub-Regional Science Centre, Jabalpur Madhya Pradesh -
07. Sub-Regional Science Centre, Gaya Bihar -
08. Regional Science Centre, Allahabad/Kanpur Uttar Pradesh -
09. Sub-Regional Science Centre, Punjab -
Amritsar/Bhatinda
10. Sub-Regional Science Centre, Dadra-Nagar Dadra-Nagar Haveli, Daman
Haveli, Daman and Diu and Diu
11. Sub-Regional Science Centre, Tumkur Karnataka
Statement - Il 17. Mayabunder, Andaman and Nicobar Islands
Name of States to which NCSM has given priority to 18. Paralakhemundi, Odisha
Set up Science Cities Centres 19. Science City, Bangalore
1. Kokrajhar, Assam 20. Science City, Navi Mumbai, Maharashtra
2. Rohtak, Haryana 21. Science City, Hyderabad, Andhra Pradesh
3. Bikaner, Rajasthan 22. Science Clty, Patna, Bihar
4. Raichur, Karnataka 23. DSC, Sukna, Chhattisgarh
5. Haveri, Karnataka 24. Science City, Nagpur, Maharashtra
6. Belgaum, Karnataka 25. RSC, Bhilai, Chhattisgarh
7. Hassan, Karnataka 26. SRSC, Raibareli, UP
27. SR Kaithal, H
8. Shimoga, Karnataka SRSC, Kaithal, Haryana
28. Science City, Kumhari, Chhattisgarh
9. Bellary, Karnataka
29. Nadia, West Bengal
10. Uttar Kannada, Karnataka
30. Sambalpur, Odisha
11. Kodagu, Karnataka
31. Balurghat, West Bengal
12. Bidar, Karnataka
32. Upgradation of Sub-Regional Science Centre,
13. Sc. City, Sampla, Han ana Jodhpur
14. Planetarium, Darbhanga, Bihar 33. Ambikapur, Chattisgarh
15. Burhanpur, MP 34. Vishakhapatnam, Andhra Pradesh
16. Aurangabad, Maharashtra 35. Science City, Bhubaneswar (Odisha)
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Review of PDS

590. SHRI MEKAPATI RAJA MOHAN REDDY: Will
the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has recently reviewed
the working of Public Distribution System (PDS) in the
country; and

(b) if so, the main findings of the report and the
steps taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAOSAHEB PATIL DANVE): (a)
and (b) This Department has been getting the functioning
of Targeted Public Distribution System (TPDS) evaluated
by different agencies from time to time. An evaluation
study of TPDS was got conducted by National Council of
Applied Economic Research (NCAER) in respect of 12
States (reports submitted in 2007-09) and through Indian
Institute of Public Administration (IIPA) in respect of 14
States(reports submitted in 2010-11). These evaluation
studies have revealed certain shortcomings/deficiencies
in the functioning of TPDS such as inclusion/exclusion
errors and leakages/ diversion of foodgrains, details of
which are given in the enclosed Statement - | to IV. The
reports received have been sent to the States/UTs

(concerned for taking necessary remedial measures to
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remove the deficiencies) noticed in the functioning of
TPDS.

Statement — |

Inclusion/Exclusion Errors Indicated by NCAER in its

Concurrent Evaluation Reports in 12 States.

S. No. Name of State Inclusion Exclusion
errors in errors in

percentage  percentage
1. Assam 50-60 70
2. Bihar 50 30-35
3. Chattisgarh 35 30-35
4. Delhi 50 50-60
5. Jharkhand 20-40 80
6. Kerala 80 70-80
7. Madhya Pradesh 20-40 70-80
8. Maharashtra 40 50-60
9. Mizoram 75 70
10. Rajasthan 50 30-35
11. Uttar Pradesh 20-30 30-35
12. Uttarakhand 20-40 70-80

Statement — Il

Statement of Leakages and Diversion Shown in NCAER Reports

Figures in %age

States AAY BPL APL
Rice Wheat Rice Wheat Rice Wheat
1 2 3 4 5 6 7
Delhi 1.63 3.72 3.34 0.00 0.00 0.00
Jharkhand 3.80 16.47 0.00 8.97 0.00 54.53
Kerala 18.66 0.00 0.00 19.24 0.00 13.10
Madhya Pradesh 0.00 16.81 18.93 29.14 0.00 0.00
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1 2 3 4 5 6 7
Maharashtra 0.00 9.42 0.00 17.77 0.00 0.00
Uttarakhand 0.00 0.00 0.00 29.71 0.00 4.92
Rajasthan 0.00 0.00 0.00 0.00 0.00 0.00
Chhatisgarh 0.00 0.00 0.97 42.32 0.00 78.34
Bihar 0.00 41.35 0.00 46.87 0.00 0.00
Uttar Pradesh 0.00 0.86 8.32 20.67 0.00 0.00
Assam 1.49 0.00 44.97 0.00 83.28 100.00
Mizoram 36.21 0.00 37.44 0.00 81.12 100.00
Statement - llI 1 2 3
Consolidated Figures of Wrongful Inclusion and Haryana 69.9 13.5
Exclusi f H holds Indicated in IIPA (Ph -1
xclusion of Househo .s ndicated in (Phase -I) Chandigarh 302 38 6%
Concurrent Evaluation of TPDS Study Report.
Andhra Pradesh 18.0 9.0
Name of State % of wrongful % of wrongful .
inclusion of exclusion of BPL Himachal Pradesh 26.1 10.7
households households Jammu and Kashmir 44.3 10.3
in BPL Cards. from holding K tak 376 345
BPL cards. arnataka . .
1 2 3 Note: Inclusion error is based on percentage of BPL and AAY
cardholders above poverty line, as obtained from the sample
Arunachal Pradesh 67.3 31.3 and projected to the total number of cardholders in each
1 2 3 category. This is based only on income criteria using Planning
Commission poverty line and should be read with caution. The
Manipur 73.8 20.2 high percentages are also because of the low poverty line.
Nagaland 19.9 10.4 Exclusion error indicates the percentage of APL cardholders,
who are below poverty line. *Tamil Nadu has universal PDS
Odisha 16.5 20.0
**In Chandigarh, nearly 3.7% of the poor households remain
Tripura 66.9 10.6 excluded because of failure to identify them.
West Bengal 8.70 9.71 Statement — IV

Inclusion/Exclusion Errors in the IIPA (Phase -ll)
Concurrent Evaluation of TPDS Study Report.

Consolidated Figures of Leakages of Foodgrains (Rice
and Wheat) Indicated in IIPA (Phase-l) Report.

Name of State Inclusion Exclusion S. No. State Leakage as
errors in errors in Percentage of
percentage percentage offtake
1 2 3 1 2 3
Tamil Nadu 76.8 * 1. Arunachal Pradesh 14.88
Punjab 68.9 16.5 2. Manipur 27.00
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1 2 3

3. Nagaland 49.49
4. Odisha 6.86
5. Tripura 3.24

6. West Bengal 26.84

Consolidated Figures of Diversion/Leakages of
Foodgrains (Rice and Wheat) Allocated Under TPDS as
Indicated in IIPA (Phase-Il) Report.

S. No. State/UT Percentage of
diversion/ leakage of
foodgrains (Rice &
Wheat) allocated under
TPDS to AAY and BPL
beneficiaries
1. Haryana 8.69
2.  Punjab Nil *
3. Chandigarh 13.6
4. Tamil Nadu 13.64
5. Andhra Pradesh Nil *
6. Himachal Pradesh 5.6
7. Jammu and Kashmir 4.1
8. Karnataka Nil *

* Nil percentage of diversion/leakage does not take into account
diversion from one category to another category of beneficiaries
(AAY/BPL/APL).

Rehabilitation Policy for Border States

591. SHRI ASADUDDIN OWAISI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government has chalked out any
rehabilitation policy for border States specially for the
north eastern region;

(b) if so, the details thereof;

(c) whether the State Government of Arunachal
Pradesh has warned the Union Government about
thinning out of border population resulting in security
threat; and
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(d) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RIJIJU): (a) to (d)
Recently on 4th July, 2014 Chief Minister, Arunachal
Pradesh submitted a memorandum to the Minister of
State in the Ministry of Home Affairs where in the issue of
sparse population in the border areas and strong need to
promote developmental activities in Border Areas has
been raised so that the residents willingly settle there and
act as our frontier guards along the international borders.
Government of India is seized of the matter and has been
implementing the Border Area Development Programme
through the State Governments. This programme is a
part of comprehensive approach to the Border
Management to meet the special developmental needs of
the people living in the remote and inaccessible border
areas and to saturate the border areas with essential
infrastructure  through  convergence  with  other

Central/State/Local schemes and participatory approach.

The programme is supplemental in nature to fill the
gaps as a 100% centrally sponsored scheme. It is being
implemented in 375 border blocks of 103 border districts
in 17 States (including States in the North Eastern
Region), along the international land borders. The
developmental under BADP relate to
development such as link roads,
employment generation, education, health, drinking

activities
infrastructure

water, electricity, agriculture and allied sectors etc.

BADP also
development of villages particularly of those located in
the remote hilly areas closer to the international land

Guidelines  of provide for fast

borders through Skill Development of the youth, Tourism
development etc. to contain migration from the border
areas. From the year 2012 onwards, State Governments
have been requested to utilize at least of 5% of the
allocation of the State under BADP for skill development
and capacity building of the people living in border areas.

Modernisation of Slaughter House

592 SHRI M.B. RAJESH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government is implementing a
scheme to modernise the slaughter houses in urban
areas of various States including Kerala;
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(b) if so, the details thereof, State/UT-wise; and

(c) the number of projects approved and funds
allocated by the Government, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (Dr.
SANJEEV KUMAR BALYAN): (a) Yes Madam

(b) and (c) During Xl Plan, the Ministry of Food
Processing Industries had launched a comprehensive
scheme for modernization of abattoirs across the country.
Financial assistance is provided at 50% and 75% of the
cost of plant & machinery and technical civil work in
general and difficult areas respectively, subject to a
maximum of Rs. 15 crores for each project. A total ten
abattoir projects were approved during the XI Plan out of
which four have been completed, viz modern abattoir at
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Dimapur, Vadgaon, Kolkata and Shimla. The details of
the projects are given in the enclosed Statement-I

During Xll Plan, 17 abattoir proposals have been
approved for grant of financial assistance under this
scheme. The details of 17 abattoir projects, State-wise
including Kerala during the Xll Plan is given in the
enclosed Statement-I|

The scheme was being implemented in the Central
Sector for the first two years of the Xl Five Year Plan i.e.
2012-13 and 2013-14. With effect from 1st April 2014, the
Scheme for Setting up /Modernization of Abattoirs has
State
through National

Governments for
Food
Processing for the rest of the Xll Plan, since most of the

been transferred to

implementation Mission on
proposals are from Municipal Bodies which are closely
connected to the State Governments.

Statement — |

Status of Abattoir Projects approved during XI Plan

S. No. State Name of Project Promoter ) Total Amount
Total Project  Total Amount
disbursed till
Cost (Rsin  Sanctioned (Rs )
) date (Rs in
lakhs) in lakhs)
lakhs)
1 2 3 4 5 6
1. Andhra Pradesh Greater  Hyderabad Municipal
) 3284 1478.98 1183.18
Corporation
2. Bihar Bihar Urban Infrastructure
. o 2638 1097.21 109.72
Development Corporation Limited
3. Himachal Pradesh Municipal Corporation, Shimla 2642 1500.00 1200.00
4. Jammu and Kashmir  Jammu Municipal Corporation 2300 1500.00 150.00
5. Jammu and Kashmir Jammu and Kashmir Sheep and
Sheep  products  Development 2800 1410.00 141.00
Board, Srinagar
6. Jharkhand Municipal Corporation Ranchi 1867 864.595 86.46
7. Maharashtra Ahmednagar, District Goat Rearing
and Processing  Co™operative 2352 851.02 851.02
Federation Ltd.
8. Nagaland Dimapur Municipal Council 2288 1437.50 1402.17
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1 2 3 4 5 6
9. Sikkim Department of Animal Husbandry, 926.36 616.72 131.06
Livestock, Fisheries & Veterinary (Original total (Original
Services, at Majhitar, East Sikkim COSt) 2707.22 approved
(Revised total  grant-in-aid)
cost) 1500.00
(Revised
approved
grant-in-aid)
10. West Bengal Kolkata Municipal Corporation 2845 1287.34 1029.87
Total 25723.22 12926.65 6284.48

Statement - Il

Status of Abattoir Projects approved during Xl Plan

S. No. State Name of Project Promoter Total Project Total Amount Total Amount
Cost Sanctioned disbursed till
(Rs. in lakhs)  (Rs. in lakhs) date
(Rs. in lakhs)
1 2 3 4 5 6
1. Andhra Pradesh Greater Vishakhapatnam Municipal 3574.29 1500.00 150.00
Corporation under PPP mode with
Vizag Food Pvt. Ltd, Vizag.
2. Arunachal Pradesh Iltanagar Municipal Council at 1632.21 1019.81 101.98
Neharlagun
3. Chhattisgarh Municipal Corporation Raipur, at 1729.32 793.41 —
Raipur
4. Goa Goa Meat Complex Ltd (Govt, of 1300 617.02 61.70
Goa Undertaking) at Usgaon,
Ponda
5. Haryana Faridabad Municipal Corporation, 2200.35 891.05
at Faridabad.
6. Karnataka Hospet City Municipal Council, at 889.95 380.31 5.22
Hospet.
7. Karnataka Mysore City Corporation, at 3990.00 1500.00 150.00
Mysore.
8. Karnataka Chitradurga City Municipal Council 770.00 328.71 32.87

at Chitradurga
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1 2 3 4 5 6

9. Kerala Meat Products of India Ltd (Govt. 3102.14 1436.12 143.61
of Kerala Undertaking) at Edayaar

10. Maharashtra Aurangabad Municipal Corporation 3649.26 1424.72
at Aurangabad, (PPP mode)

11. Mizoram Industry Department & MIFCO, at 2090.82 1286.23 128.62
Aizawl.

12. Tamil Nadu Tiruchirapalli City Corporation at 306.23 145.83 —
Gandhi, Market, Tiruchirapalli.

13. Tamil Nadu Tiruchirapalli City Corporation at G 679.01 320.84 —
Corner, Tiruchirapalli

14. Uttar Pradesh Nagar Nigam Bareilly At Bareilly, 2362.00 1010.50 —
(PPP mode)

15. Uttar Pradesh Municipal Corporation Jhansi, at 2553.32 1113.37 —
Jhansi (PPP mode)

16. West Bengal Kolkata Municipal Corporation at 1330.07 579.46 57.95
400 Rabindra Sarani, Kolkata.

17. West Bengal Kolkata Municipal Corporation, 1457.76 528.87
Kolkata at 25 DC Dey Road,
Kolkata
Total 33616.73 14876.7 831.95

Fodder Costs Price Of Rice
593. SHRI R. DHRUVANARAYANA: Will the 594. SHRI JOSE K. MANI: Will the Minister of

Minister of AGRICULTURE be pleased to state:

(a) whether the Government is working on cutting
fodder costs by adopting an innovative methods to grow
fodder grass on rooftops of cattle sheds with space
constraints and fodder scarcity;

(b) if so, the details thereof and the re suits /yields
so far; and

(c) the manner in which the method is fruitful to the
farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (Dr.
SANJEEV KUMAR BALYAN): (a) No, Madam.

(b) and (c) Does not arise.

CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to State:
(a) whether the Government has imposed

storage/stock limit for rice and if so, the details thereof;

(b) whether the prices of rice continue to rise
despite imposition of storage/stock limit and if so, the
details thereof and the reasons therefor;

(c) the
demand and stock of rice available during each of the

production, consumption, availability,

last three years and the current year; and

(d) the action taken by the Government to contain
the prices of rice and increase the production of paddy?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAOSAHEB PATIL DANVE): (a)
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Yes. The stock limits for rice and paddy were imposed
under the Essential Commodities Act, 1955 and is
currently in operation up to 30.11.2014.

(b); The prices of essential food items including rice
normally go up on account of several factors such as
limited market availability increase in transportation costs
and artificial shortages because of hoarding and black-
marketing.

(c) The requisite information is given in the enclosed
Statement

(d) Action taken by the government to contain the
prices of rice includes :

» Maintained the Central Issue Price (CIP) for rice
(at Rs. 5.65 per kg for BPL and Rs 3 per kg for
AAY).

» Suspended Futures trading in rice.

» Recently approved the release of additional five
million tonnes of Rice to BPL & APL families in
states pending implementation of National Food
Security Act (NFSA).

* Issued advisory to State Governments to take
effective action against hoarding and black
marketing under the Essential Commodities Act
1955 & the Prevention of Black Marketing and
Maintenance  of  Supplies  of
Commodities Act 1980.

Essential

For increasing the productivity and production of
rice in the country, the "National Food Security Mission-
Rice (NFSM-Rice)" and the programme of "Bringing
Green Revolution to Eastern India (BGREI)" - a sub-
scheme of Rastriya Krishi Vikas Yojana (RKVY) are being
implemented.

Statement

Table 1: Production and Availability of
Rice (Million Tonnes)

YEAR PRODUCTION AVAILABILITY®
2010-11 95.98 72.28
2011-12 105.3 73.53
2012-13 105.24* 70.64

ASHADHA 24, 1936 (Saka)

to Question 202

YEAR PRODUCTION AVAILABILITY®
2013-14 106.29** 68.73
Note : * Final Estimates
** 3rd Advance Estimates
@Availability = Production + imports - exports

Source: DAC, DGCIS, APEDA (D/o Commerce)

Table 2: Rice Stocks (Million Tonnes)

AS ON STOCK (RICE)
01.04.2011 28.8
01.04.2012 33.4
01.04.2013 35.5
01.4.2014 20.3
Source: FCI

According to the 12th Five Year Plan (2012-17)
document the projected demand for rice will be 110
million tonnes in 2016-47. There are no official year- wise
consumption estimates for rice available.

[Translation]
Development of Cooperative Societies

595. SHRI SUNIL KUMAR SINGH: Will the Minister
of AGRICULTURE be pleased to state:

(a) the details of cooperative societies functioning in
the country at present, State/ UT-wise;

(b) whether the Government proposes to formulate
a national policy for the development and upgradation of
cooperative societies; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (Dr.
SANJEEV KUMAR BALYAN): (a) The State/UT-wise
details of Multi State Cooperative Societies registered
under Multi State Cooperative Societies Act, 2002, the
Act administered by the Government of India, are given in
the enclosed Statement. Details of Societies registered in
States under their respective Cooperative) Societies Acts
are not maintained by the Government of India.
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(b) and (c) Government of India has a National
Policy on Cooperatives, 2002. The main objective of the
National Policy on Cooperative is to facilitate all round
development of the cooperatives in the country. The
Policy seeks to achieve, inter-alia; ensuring functioning of
the cooperatives based on basic cooperative values and
principles; revitalization of cooperative structure
particularly in the sector of agriculture credit; reduction of
regional imbalances through provision of support
measures; strengthening of the Cooperative Education &
and Human Resource

Training Development for

professionalization of the management of the
Cooperatives; and greater participation of members in the
management of cooperatives and promoting the concept

of user members.
Statement

Total Number of Cooperative Societies Registered Under
Multi-State Cooperative Societies (MSCS) Act, 2002 as
on 30.06.2014 are 1226.

State Wise Details of Number of Multi-State Cooperative
Societies Since 1986:-

S. No. State/UT No. of Societies
(1986 onward)
1 2 3

1. Andhra Pradesh 13
2. Arunachal Pradesh 1
3. Assam 5
4. Bihar 14
5. Chandigarh 1
6. Chhattisgarh 4
7. Dadar Nagar Haveli 1
8. Goa 3
9. Gujarat* 25
10. Himachal Pradesh 2
11. Jharkhand 7
12. Kamataka 21
13. Kerala 20
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1 2 3
14. Madhya Pradesh 20
15. Maharashtra*™ 497
16. Manipur 1
17. Nagaland 1
18. Delhi*** 101
19. Odisha 17
20. Puducherry 5
21. Punjab 15
22. Rajasthan 66
23. Tamil Nadu**** 69
24. Uttar Pradesh 91
25. Uttarakhand 3
26. West Bengal 46

*QOut of 25 societies, 3 societies are under liquidation.
**Qut of 497 societies, 2 societies are under liquidation.
***QOut of 101 societies, 1 society is under liquidation.

****Qut of 69 societies, 2 societies are under liquidation.
Promotion of Hockey

596. SHRI CHHOTELAL: Will the Minister of SKILL
DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government proposes to promote
the National sport Hockey among the youth: and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTREPRENEURSHIP YOUTH
AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) and (b) Madam, 'Sports' is a state
subject. The primary responsibility for development and
promotion of a sport discipline including hockey rests with
the concerned National Sports Federation (NSF) and the
State Governments. Government of India supplements
the efforts of the NSFs by providing financial assistance
for various activities such as holding coaching camps for
national level sportspersons, holding of ronal and
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national championships for sub-junior, junior and senior
categories, organizing International tournaments in India,
training and participation of sportspersons/teams in
international tournaments abroad, procurement of sports
and sports science equipment and consumables,
engagement of foreign coaches/experts to train the
athletes, etc. as per agreed Long Term Development
Plans. Government has recognized Hockey India as the
NSF responsible for promotion and development of the
sport of hockey in the country. The Government has also
Nehru
Society as NSF for promotion of hockey among school

recognised Jawaharlal Hockey Tournament
children. Financial assistance, at par with the NSFs, is
given to the Society for organising National
Championships at the School level. Rs. 3642.39 lakhs
was spent on hockey from the Central Government
budget during the last three years, i.e., from 2011-12 to

2013-14.

Further, identification and nurturing of the identified
talent from various disciplines including hockey is done
under the following Schemes of the Sports Authority of
India (SAl) :

* National Sports Talent Contest (NSTC) Scheme
* Army Boys Sports Companies (ABSC) Scheme
e SAl Training Center (STC) Scheme

* Special Area Games (SAG) Scheme

* Centre of Excellence (CoE) Scheme

The Government also provides assistance to the
States under the Scheme of Rajiv Gandhi Khel Abhiyan
(RGKA), {earlier called Panchayat Yuva Krida Aur Khel
Abhiyan (PYKKA)} a Centrally Sponsored Plan Scheme
and Urban Sports Infrastructure Scheme (USIS). Under
RGKA, assistance of Rs. 1.75 crore each will be provided
for construction of a Sports Complex in every rural block
of the country to cater to various sports disciplines
including Hockey. The Scheme of USIS provides for
giving grants, inter-alia, for creation of sports
infrastructure projects such as hockey turf/football
turf/multimpurpose halls/athletic tracks, etc. Under the
scheme, State Governments, local civic bodies, Schools,
Colleges, Universities and Sports Control Boards are

eligible for appropriate assistance.
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[English]
Home Guards

597. SHRI VIRENDER KASHYAP: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the total number of Home Guards in the country,
State-wise;

(b) whether the Home Guards are being exploited in
the discharge of their duties;

(c) if so, the corrective steps taken by the
Government in this regard;

(d) whether the Government has any proposal to
regularize the services of Home Guards; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJWJU): (a) The
information is given in the enclosed Statement.

(b) and (c) The voluntary services of Home Guards
in States and Union Territories are dealt with under the
respective State Home Guards Acts and Rules. The
extent of utilization of the Home Guards is the
prerogative of the State Governments, as it is a State
subject. The Central Government does not maintain any
information on the exploitation of the Home Guards.

(d) and (e) The issue relates to State Government.
Statement

Strength of Home Guards in States/UTs.

S. No. Name of State/UT Total number of
Home Guards,
State-wise as on
30.06.2014
1 2 3
1. Andaman and Nicobar Islands 718
2. Andhra Pradesh 12238
3. Arunachal Pradesh 0*
4. Assam 5967
5. Bihar 53241
6. Chandigarh 1349
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1 2 3
7. Chattisgarh 7931
8. Dadra and Nagar Haveli 398
9. Daman and Diu 220
10. Delhi 43267
11. Goa 750
12. Guijarat 39852
13. Haryana 4599
14. Himachal Pradesh 7758
15. Jammu and Kashmir 2868
16. Jharkhand 19467
17. Karnataka 21700
18. Lakshadweep 55
19. Madhya Pradesh 14235
20. Maharastra 40616
21. Manipur 2240
22. Meghalaya 2538
23. Mizoram 1028
24. Nagaland 965
25. Odisha 16678
26. Puducherry 340
27. Punjab 21939
28. Rajasthan 29634
29. Sikkim 538
30. Tamil Nadu 10140
31. Tripura 1146
32. Uttar Pradesh 108607
33. Uttrakhand 5280
34. West Bengal 12525
Total 490827

P*YET TO BE RAISED AND ESTABLISHED

to Question 208

Revamping PYKKA

598. SHRI B.V. NAIK: Will the Minister of SKILL
DEVELOPMENT, ENTREPRENEURSHIP YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has revamped the
Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA)
recently;

(b) if so, the details thereof including the estimates
of the expenditure likely to be incurred on providing
infrastructure/facilities under the revised programme; and

(c) the details of funds allocated and released for
implantation of the said programme during the Twelfth
Five Year Plan so far, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) and (b) Yes Madam. The Panchayat
Yuva Krida Aur Khel Abhiyan (PYKKA) has since been
revamped and revised and named as Rajiv Gandhi Khel
Abhiyan (RGKA) w.e.f. 01.04.2014. Details of the RGKA
Scheme are placed, at enclosed Statement - I. The total
estimated fund requirement (non recurring) for the RGKA
scheme Is Rs 11042.25 crores. Budget/estimates for the
current financial year is Rs 200 Crores.

(c) An amount of Rs. 1200.00 Crore was allocated
for implementation of PYKKA (since revised) during the
12th Five year Plan. State-wise details of funds released
for implementation of PYKKA Scheme during 2012-13
and 2013-14 under 12th five year plan are enclosed as
Statement - Il and I

Statement — |

Details of the RGKA Scheme

Under the RGKA scheme, it is proposed to construct
a sports complex in each block, both for outdoor and
indoor sports disciplines, on land measuring about six -
seven acres at a cost of Rs. 80 lakh each (Total Rs. 1.60
crore). There is also provision of Rs. 15 lakh for sports
equipment to be provided by Ministry of Youth Affairs and
Sports. It is proposed to have sporting facilities for both
indoor and outdoor disciplines.

Ail the 6545 blocks in 634 districts will be covered in
a phased manner over a period of 5 years. Funds for
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construction of the block level sports complex will be
converged from different schemes such as Mahatma
Gandhi National Rural Employment Guarantee Act
(MGNREGA); Backward Regions Grant Fund (BRGF);
Non Lapsable Central Pool of Resources (NLCPR -
Central); Additional Central Assistance (ACA) for the Left
Wing Extremism (LWE) affected districts, of the Ministries
of Rural Development, Panchayati Raj, Development of
Region (DONER) and
Commission respectively with RGKA.

North  Eastern Planning

Three Sports Trainers (one Master Sports Trainer
and two Sports Trainers, out of serving Physical

ASHADHA 24, 1936 (Saka)

to Question 210

Education Teachers) will be engaged in each block level
sports complex for training of sports persons. They will
be given suitable honorarium in addition to their normal
salaries received from respective school/college,,

Annual Sports competitions viz., Rural Sports
Competitions, Women Sports Competitions, North-East
Games and Special Area Games (for LWE affected
regions) shall be held under RGKA upto the National
level. The grants for holding the above competitions have
also been enhanced.

Statement - Il

State-Wise Details of Funds Released for Implementation of PYKKA Scheme During 12th Five Year Plan 2012-13

(Rs. in crores)

S. No Name of the  No. of village No. of block Funds Fund release for Competitions
State/ UT panchayat panchayat released Rural Women  North Total Grand
approved  approved comp. comp. East Total
Games

1 2 3 4 6 7 8 9 10
1. Andhra Pradesh - 10.63 11.16 0.34 - 11.5 22.13
2. Assam 666 44 10.28 - - - 0 10.28
3. Chhattisgarh 3964 28 25.27 1.99 0.32 - 2.31 27.58
4. Goa - - 0.18 - - - 0 0.18
5. Haryana - - - 0.62 0.23 - 0.85 0.85
6. Himachal 389 10 6.34 1.12 0.14 1.26 7.6

Pradesh

7. Karnataka 566 18 2.58 0.69 - 3.27 12.88
8. Kerala 200 30 10.36 - - - 0 10,36
9. Madhya Pradesh 4.18 0.57 - 4.75 4.75
10. Maharashtra 3.44 - - 3,44 3.44
11.  Manipur 0.75 0.17 0.10 1.02 1.02
12. Meghalaya 0.67 - - 0.67 0.67
13. Mizoram 163 05 2.07 1.06 0.13 0.10 1,29 3.36
14. Nagaland 0.91 - 0.12 1.03 1.03
15. Odisha 1246 62 19.21 3.86 0.53 - 4.39 23.6
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1 2 3 4 5 6 7 8 9 10
16. Punjab - 0.24 - 0.24 0.24
17. Rajasthan 3.42 0.46 - 3.88 3.88
18. Sikkim 70 35 2.51 1.12 - - 1,12 3.63
19. Tamilnadu 0.81 0.44 - 1.25 1.25
20. Tripura - - - 0.76 0.16 - 0.92 0.92
21. Uttar Pradesh 3384 82 9.03 - - - 0 9.03
22. Uttrakhand - - 3.38 1.18 0.10 - 1.28 4.66

UTs - - - 0 0
23. Daman and Diu 14 0.14 - - - 0 0.14
24. NSDF PYKKA 1.50
Total 3662 314 109.01 39.63 4.52 0.32 44.47 154.98

Statement - Il

State-Wise Details of Funds Released for Implementation of PYKKA Scheme During 12th Five Year Plan 2013-14

S. No Name of the For development and maintenance of For Annual Sports Competitions Grant
State/ UT pilayfields total
No. of VP No. of BP Amount Rural Women  North Total
comp. comp. East
Games
1 2 3 4 5 6 7 8 9 10
1. Arunachal 355 32 7.27 7.27
Pradesh
2. Assam

3. Chhattisgarh

4. Goa

5. Haryana 3.34 1.6 0.21 1.81 5.15

6. Himachal - - 2.99 0.7 0.13 - 0.83 3.82
Pradesh

7. Karnataka 565 18 10.2 2.45 0.41 2.86 13.06

8. Kerala

9. Madhya Pradesh 2304 31 32.55 4.1 0.55 - 4.65 37.2

10. Maharashtra

11. Manipur
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1 2 3 4 5 6 7 8 9 10
12. Meghalaya 0.44 0.11 0.11 0.55
13. Mizoram 245 8 4.1 0.58 0.13 0.1 0.81 4.91
14. Nagaland 438 22 6 6
15. Odisha 7.53 0.27 0.27 7.8
16. Punjab 1.45 0.13 - 1.58 1.58
17. Rajasthan
18. Sikkim 166 95 0.79 0.79
19. Tamilnadu 6.58 8.32 0.57 - 8,89 15,47
20. Tripura 208 10 4.3 0.67 0.14 0.1 0.91 5.21
21. Uttar Pradesh 4.92 1.15 1.15 6.07
22. Uttrakhand 1511 17 22.84 1.1 0.1 - 1.2 24.04
UTs
23. Daman and Diu
24. NSDF-PYKKA 6
25. SAl NSNIS 2.5 25 25
Patiala
Total 5626 138 113.85 24.62 2.64 0.31 27.57 147.42
[Translation] (e) if so, whether the State Governments has taken

Air Travel Facilities to Security Forces

599. SHRI HANSRAJ GANGARAM AHIR: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has provided air travel
facility to the Central Armed Police Forces engaged in
fighting the naxalites and if so, the details thereof;

(b) whether in view of the rising naxal violence in
Maharashtra, Madhya Pradesh and Chhattisgarh, the
Government proposes to provide helicopter service to
help the said forces and to evacuate the persons injured
in naxal attacks;

(c) if so, the details in this regard;

(d) whether the Government has issued any
directives and guidelines to the States for setting up air-
strips and helipads to facilitate air travel and to combat
naxal attacks;

any action as per the said directives and guidelines; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) to (c) At
present, a total number of 11 helicopters of the Indian Air
Force and the Border Security Force have been deployed
to provide substantive air support to the troops engaged
in counter-LWE operations. These helicopters are
available for use as per operational requirements in all
Left Wing Extremism (LWE) affected States. The
availability of helicopters acts as an important force
multiplier and helicopters are extremely useful to the
security forces in casualty evacuation and movement of
reinforcements in times of need.

(d) to (f) In order to supplement the efforts of the
State Governments in dealing with the problem of LWE,
funds are also released to the State Governments of
LWE affected States to cater to critical infrastructure
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needs in the affected areas under the Special
Infrastructure Scheme (SIS). This scheme, inter-alia,
envisages construction of secure camping grounds and
helipads at strategic locations in remote and interior
areas. The Special Infrastructure Scheme for the LWE
affected States (SIS), started in the 11* Five Year Plan
(FYP) Period, has been continued in the 12th FYP Period
with an added objective of funding infrastructure, training,
weaponry, equipment & vehicles for upgradation and
filling critical infrastructure gaps of Special Forces of the
LWE affected States. The guidelines for upgradation of
Special Forces framed under the SIS also contain
provision for helipads. An amount of Rs. 100.68 crore has
been released to the States of Bihar, Chhattisgarh,
Jharkhand, Odisha, Andhra Pradesh and Telangana
during the year 2013-14 and 2014-15 (up to 30.6.2014).
The State Governments have given an undertaking to
abide by the Guidelines for upgradation of Special Forces
framed under the SIS for completing various approved
works relating to upgradation and filling of critical
infrastructure gaps of their Special Forces including
construction of helipads. Many helipads have been
constructed near security force establishments in LWE
affected States under the SIS Scheme.

[English]
Cardamom Processing Centres

600. ADV. JOICE GEORGE: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) the details of the cardamom processing centres
in the country, State/UT-wise;

(b) whether there are any fresh proposals for setting
up new processing centres for cardamoms;

(c) if so, the details thereof;

(d) the details of the likely impact of the new
processing centre on the net export of cardamom;

(e) whether the Government has received any
representation for the creation of a fund for cardamom;
and

(f) if so, the reaction of the Government in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE FOOD

JULY15, 2014

to Question 216

PROCESSING INDUSTRIES (DR. SANJEEV BALYAN):
(a) Spices Board of Department of Commerce under
Ministry of Commerce & Industry has established a Spice
Park at Puttady, Idukki district of Kerala as processing
centre for cardamom & pepper. The facilities in the Park
include e-auction centre, grading and colour sorting
machine, Poly Urethane Form (PUF) godown for

cardamom.
(b) Yes, Madam.

(c) As per information received from the Spice
Board that in 12th Plan, they are proposing to set up a
processing centre for cardamom at Bodinayakannoor in
Tamilnadu, which is the major trading centre for
cardamom. The proposed processing centre include an
e-auction centre and cleaning, grading and packing
facility for cardamom. The total cost of the proposed
project is Rs. 1.50 crore.

(d) All the stake holders of cardamom including
exporters can avail the facilities at the processing centre
and thereby reducing the transportation and processing
time for shipments. This will help to export fresh and best
quality cardamom from the country.

(e) Yes, Madam.

(f) Ministry of Commerce & Industry has formulated
a Modified Price Stabilization Fund Scheme (MPSF) for
cardamom. The

plantation crops

objectives of the MPSF is to provide financial relief to the

including prime
growers when prices of these commodities fall below a
specified level (below the price spectrum band), provide,
sustain long term support to growers in place of ad-hoc
interventions during crisis etc.

Skill Development and Training of Farmers

601. SHRI SHIVKUMAR UDASI: Will the Minister of
AGRICULTURE be pleased to state:

(a) the details of the schemes/ programmes run by
the Government for skill development and training of the
farmers in the field of agriculture and allied sectors;

(b) whether the Government has earmarked funds
under various schemes for the purpose;

(c) if so, the details of funds earmarked and spent
thereunder during each of the last three years and the
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current year, Scheme and State/UT-wise including
Karnataka; and

(d) the details of the success achieved under the
programme during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES
(DR. SANJEEV BALYAN): (a) to (d) A number of ongoing
schemes and programmes of the Government have an
inbuilt component of capacity building and training of
farmers in the field of agriculture and allied sectors. An
illustrative list of such schemes is enclosed as Annexure-
I. however, there is no specific scheme or programme
only on skill development of farmers. While some
schemes have earmarked allocation of funds for training,
others are demand driven as per plans drawn up by the
States and Implementing Agencies. Information regarding
allocation and expenditure of funds and physical
achievements has been depicted in the enclosed
Statement-I|

Statement - |

1. National Mission on Agricultural Extension and
Technology (NMAET)

a. Sub-Mission on Agricultural Extension
(SMAE) (including Extension Reforms)

ASHADHA 24, 1936 (Saka) to Question 218

b. Sub-Mission on Seed and Planting Material
(SMSP) (including Seed Village
Programme)

c. Sub-Mission on Agricultural Mechanization
(SMAM)

d. Sub-Mission on Plant Protection and Plant
Quarantine (SMPP)

National Food Security Mission (NFSM)

Mission on Integrated Development of Horticulture
[including erstwhile National Horticulture Mission
(NHM) & Horticulture Mission for North Eastern
States & Himalayan States etc.]

National Mission on Oilseed and Oil Palm
(NMOOP) (including erstwhile Integrated Scheme
of Oilseeds, Pulses, Oil Palm and Maize)

National Mission on Sustainable Agriculture
(NMSA)

Integrated Scheme for Agricultural Marketing
(including Rural Godown Component)

Crop Diversification Programme in Original Green
Revolution States.

Krishi Vigyan Kendras (KVKs) under Indian
Council of Agricultural Research (ICAR)



Statement Showing State-wise/Year-wise Details of Budget Earmarked, Utilised, Persons Benefitted

Statement - Il

FA** = Fund Allocation (Rs. in Lakh )
FU= Fund UtilizationfRs. in Lakh)
PB= Persons Benefited ( in Number)

S.No.  STATE 2011-12 2012-13 2013-14 2014-15* (till June, 2014)
FA FU PB FA FU PB FA FU PB FA FU PB
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 4330.56 3654.29 899128 3076.86 2681.33 596207 2421.91  640.32 1638898  102.77 0 64998
2. Bihar 3188.57 2737.45 1000876 3752.81 2664.65 1461128 1635.18  607.59 688101  105.28 0 36796
3. Chhattisgarh 1839.8 1395.15 302361 1898.65 16752 313092  997.21  460.27 149397  126.91 0 45629
4. Gujarat 491322 473436 617548  1828.1 1738.34 517533  874.59 509.6 295006 719.71 16.96 69001
5. Goa 3.69 0.43 1586 14.08 2.34 1802 22.13 1.94 224 35 0.38 103
6. Haryana 1149.65 1047.04 335509  807.31  838.76 181552  176.04  127.01 155801  39.02 10.34 8002
7. Himachal 651.33  282.39 62108 40227  292.03 66989  178.88  123.79 146394
157.23 0 4002
Pradesh
8. Jammu  and 75525  232.83 23593 4572  202.36 74728 1586.81  950.11 149198
, 952.67 0 57001
Kashmir
9. Jharkhand 682.36  537.43 80832 1039.08  896.76 108431 129268  976.62 91339  905.88 0 16002
10. Karnataka 5450.04 5176.69 217326 2367.17 2025.04 238244  371.68  227.48 183591 101249 0.50 9159
11. Kerala 1049.63  486.66 142914 94298  610.56 184669  780.24  289.36 166498 498.58 5.02 6107
12. Madhya 2114.87 177551 751184 2565.83 2153.36 1037285 2970.48 948.8 270452
1159.32 0 150201
Pradesh
13. Maharashtra 140558 147177 313645 1360.38 1267.69 300953 2300.19  707.68 137891  324.3 041 16131
14. Odisha 5225.04 492057 257077 2312.82 23417 94260 1096.81  479.06 211990  657.11 0 184001
15. Punjab 807.53  593.03 208789  739.59  406.25 218305  410.33  160.48 212408  230.41 0 6639
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16. Rajasthan 6270.59  6044.03 184620 4884.2 4602.69 190179  1359.52 662.03 266200  319.41 0 14502
17. Tamilnadu 3234.17 2895.38 1091727 2698.64 1899.06 540023 1436.86 311.51 4215832  111.41 0 145194
18. Uttar Pradesh 3232.46  2300.08 493969 3829.56 2865.91 536196  1470.57 571.4 653298  1558.2 0 74329
19. West Bengal 664.62 220.93 49298 2001.76 572.71 117174  1340.88 726.72 111603  117.71 0 13198
20. Assam 1021.14 587.52 408972 385.25 198.95 201214 510.61 164.27 169396 808.5 0 9308
21. Arunachal 253.07 104.54 29066 547.6 178.95 28526 4452 20.60 53299

Pradesh 19.85 0 4501
22. Manipur 392.95 128.83 45179 376.35 71.95 21866 271.08 50.20 44202 14.49 0 848
23. Meghalaya 127.41 0.0 6697 253.63 28.36 18019 59.73 31.41 24302 36.28 0 559
24. Mizoram 598.75 416.81 21177 200.23 92.59 24281 113.56 62.88 84239 16.63 0 519
25. Nagaland 311.32 57.64 25569 293.38 110.38 29801 219.12 149.55 38549 20.37 0 2601
26. Tripura 273.84 177.76 33057 368.43 113.98 16819 327.14 61.20 30502 23.71 0 1119
27. Sikkim 192.63 47.46 16011 194.45 29.45 4070 101.9 33.00 67498 45 0 1501
28. Puducherry 27.03 3.89 6426 41.09 6.8 7239 27.86 5.67 4001 0.62 0 3018
29. Uttarakhand 526.99 153.46 66615 541.83 219.26 78475 36.38 13.72 52188 11.6 0 3543
30. Delhi 1.19 0 2077 1.59 0 1589 10.27 0 2001 2.42 0 245
31. ﬁ?cd:;:?n and 3.81 0 1291 6.6 0 2770 31.61 16.28 41001 413 0 502
32. Telangana 0 0 0 0 0 0 13.58 0 0 39.5 o, 0

Total 50699.09 42183.93 7696227 40189.72 30787.41 7213419 24891.03 10090.55 10355299 10101.36 33.61 949259

* All 3 sets of data for 2014-15 available from only some of the States for all schemes.

Overall allocation / requirement under State Extension Work Plan (SEWP), out of which expenditure is demand driven in most cases.

(Y4

SIoMSUY UBJILIM

(edes) 9¢61 ‘vz VHAVHSY

uonsen o}

¢ec



223  Written Answers

JULY15, 2014

State-wise/ Year-wise Schemes Covered

to Question 224

S.No.  STATE 2011-12 2012-13 2013-14 2014-15
(till June, 2014)
1 2 3 4 5 6
1. Andhra NFSM, ER (ATMA), NFSM, ER (ATMA), SVP, ER (ATMA, TMOP, KVK-
Pradesh NHM, Seeds, NHM, Seeds , NIPHM, TMOP, ICAR,NFSM
ISOPOM,  ICAR- ISOPOM, ICAR- KVK-ICAR, NHM,
KVK KVK NHB,
MKTNG(RGS)
2. Bihar ER (ATMA), NFSM, ER (ATMA), NFSM, SVP, ER (ATMA), TMOP,KVK-
NHM, Seeds , NHM, Seeds , NIPHM, TMOP, ICARNFSM
M&T/PHT, M&T/PHT, KVK-ICAR, NHM, ,
ISOPOM,ICAR-KVK  ISOPOM.ICAR-KVK ~ MKTNG(RGS)
3. Chhattisgarh ER (ATMA), NFSM, ER (ATMA), NFSM, SVP, ER (ATMA), SVP, ER (ATMA),
NHM, Seeds , NHM, Seeds , TMOP, KVK-ICAR,* TMOP, KVK-ICAR,
ISOPOM.ICAR-KVK ~ M&T/PHT, NHM, . NHM
ISOPOM.ICAR-KVK ~ MKTNG(RGS)
4. Gujarat ER (ATMA), NFSM, ER (ATMA), NFSM, SVP, ER (ATMA), SVP, ER (ATMA),
NHM, Seeds , NHM, Seeds , NIPHM, NIPHM, TMOP, KVK-
ISOPOM.ICAR-KVK ~ M&T/PHT, TMOP(Oilseed), ICAR.NFSM
ISOPOM,ICAR-KVK  KVK-ICARNFSM,
NHM,
MKTNG(RGL)
5. Goa NFSM,ICAR-KVK NFSM,ICAR-KVK TMOP, KVK-ICAR, KVK-ICAR, NHM,

6. Haryana

7. Himachal
Pradesh

8. Jammu
Kashmir

and

ER (ATMA), NFSM,
NHM, Seeds ,
ISOPOM.ICAR-KVK

ER (ATMA), NFSM,
HNMEH, Seeds |,
ISOPOM,ICAR-KVK

ER (ATMA),
HNMEH, Seeds,
ISOPOM.ICAR-KVK

ER (ATMA), NFSM,

NHM, Seeds ,
ISOPOM,
M&T/PHT, ICAR-
KVK

ER (ATMA), NFSM,
HNMEH, Seeds |,
ISOPOM,ICAR-KVK

ER (ATMA),
HNMEH, Seeds,
ISOPOM.ICAR-KVK

NFSM,
MKTNG(RGL)

NHM,

SVP, ER
NIPHM,

KVK-ICAR,
MKTNG(RGS)

(ATMA),
TMOP,
NHM,

SVP, ER
(ATMA), TMOP,
KVK-ICAR,NFSM,
NHM, NHB,
MKTNG(RGS)

SVP. ER
NIPHM,
TMOP(OQilseed),
KVK-ICAR,  NHM,
NHB,

MKTNG(RGS)

(ATMA),

ER (ATMA), NIPHM,
KVK-ICAR, NHM,
MKTNG(RGS)

SVP, ER (ATMA),
TMOP, KVK-
ICARNFSM,  NHM,

NHB, MKTNG(RGS)

SVP, ER (ATMA),
NIPHM, TMOP, KVK-
ICAR, NHM
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1 2 3 4 5 6
9. Jharkhand ER (ATMA), NHM, Reforms, NHM, ER (ATMA), KVK- ER (ATMA), KVK-
M&T, ICAR-KVK ICAR-KVK ICAR, NFSM, NHM, ICAR, NFSM
MKTNG(RGS)
10. Karnataka ER (ATMA), NFSM, ER (ATMA), NFSM, SVP. NIPHM, ER NIPHM, ER (ATMA),
NHM, Seeds, NHM, Seeds, (ATMA), TMOP, TMOP, KVK-ICAR
ISOPOM, ICAR-  ISOPOM, ICAR- NFSM, KVK-ICAR,
KVK KVK NHM,.
MKTNG(RGS)
11. Kerala ER (ATMA), NHM, ER (ATMA), NHM, SVP, ER (ATMA), ER (ATMA), TMOP,
ISOPOM, ICAR- ISOPOM, ICAR-  NIPHM, KVK-ICAR.NFSM,
KVK KVK TMOP(Qilseed), NHM, MKTNG(RGS)
KVK-ICAR, NHM,
Coconut
development.
MKTNG(RGS)
12. Madhya ER (ATMA), NFSM, ER (ATMA), NFSM, M&T and PHT, SVP, ER (ATMA),
Pradesh NHM, Seeds, M&T, NHM, Seeds, M&T, SVP, ER (ATMA), NIPHM, TMOP, KVK-
ICAR-KVK ICAR-KVK NIPHM, TMOP, ICAR,NFSM, NHM,
KVK-ICAR,NFSM, MKTNG(RGS)M&T
NHM,
MKTNG(RGS),
M&T
13. Maharashtra ER (ATMA), NFSM, ER (ATMA), NFSM, SVP, ER (ATMA), TMOP, KVK-ICAR,
NHM, HMNEH, NHM, HMNEH, NIPHM, TMOP, NHM
ICAR-KVK ICAR-KVK KVK-ICAR, NHM,
NHB,
MKTNG(RGS)
14. Odisha ER (ATMA), NFSM, ER (ATMA), NFSM, SVP. Ext Reforms. ER (ATMA), NIPHM,
NHM, Seeds, NHM, Seeds, M&T, TMOP, KVK-ICAR, TMOP, KVK-ICAR,
ISOPOM, ICAR-  ISOPOM, ICAR- NFSM, NHM, NFSM
KVK, KVK MKTNG(RGS)
15. Punjab ER (ATMA), NFSM, ER (ATMA), NFSM, SVP, ER (ATMA), ER (ATMA), NIPHM,
NHM, Seeds, NHM, Seeds, NIPHM, TMOP, TMOP, KVK-ICAR,
ISOPOM, ICAR- ISOPOM, ICAR- KVK-ICAR, NFSM, NFSM
KVK KVK NHM,
NHB,MKTNG(RGS)
16. Rajasthan ER (ATMA), NFSM, ER (ATMA), NFSM, SVP, ER (ATMA), ER (ATMA), NIPHM,
NHM, Seeds, M&T, NHM, Seeds, M&T, NIPHM, TMOP, KVK-ICAR,
ISOPOM, ICAR- ISOPOM, ICAR- TMOP(Oilseed), NFSM
KVK KVK KVK-ICAR, NFSM,

NHM,
MKTNG(RGS)
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17. Tamilnadu ER (ATMA), NFSM, ER (ATMA), NFSM, SVP, M&T and SVP, TMOP, KVK-
NHM, Seeds, M&T, NHM, Seeds, M&T, PHTM, ER (ATMA), ICAR, NFSM,
ISOPOM, ICAR- ISOPOM, ICAR-  NIPHM, TMOP,
KVK KVK KVK-ICAR, NFSM,
NHM, NHB,
MKTNG(RGS)
18. Uttar Pradesh ER (ATMA), NFSM, ER (ATMA), NFSM, SVP, M&T and SVP, M&T and PHTM,
NHM, Seeds, M&T, NHM, Seeds, M&T, PHTM, ER (ATMA), ER (ATMA), NIPHM,
ISOPOM, ICAR- ISOPOM, ICAR-  NIPHM, TMOP, TMOP, KVK-ICAR,
KVK KVK KVK-ICAR, NFSM, NFSM, NHM
NHM, NHB,
MKTNG(RGS)
19. West Bengal ER (ATMA), NFSM, ER (ATMA), NFSM, SVP, ER (ATMA), TMOP, KVK-ICAR,
NHM, M&T, ICAR- NHM, M&T, ICAR- M&T and NFSM
KVK KVK PHTM.NIPHM,
TMOP(Oilseed),
KVK-ICAR, NFSM,
NHM,
MKTNG(RGS)
20. Assam ER (ATMA), NFSM, ER (ATMA), NFSM, SVP, ER (ATMA), SVP, ER (ATMA),
HMNEH, Seeds, HMNEH, Seeds, TMOP(Qilseed), TMOP, KVK-ICAR
ICAR-KVK ICAR-KVK KVK-ICAR, NHM, |,
MKTNG(RGS)
21. Arunachal ER (ATMA), ER (ATMA), SVP, ER (ATMA), TMOP, KVK-ICAR,
Pradesh HMNEH, Seeds, HMNEH, Seeds, NIPHM, NFSM
M&T,/PHT  ICAR- M&T./PHT ICAR- TMOP(Oilseed),
KVK KVK KVK-ICAR, NHM,
NHB,
MKTNG(RGS)
22. Manipur ER (ATMA), ER (ATMA), SVP, ER (ATMA), KVK-ICAR, NFSM
HMNEH, Seeds, HMNEH, Seeds, TMOP(Qilseed),
ICAR-KVK ICAR-KVK KVK-ICAR, NFSM,
MKTNG(RGS)
23. Meghalaya ER (ATMA), ER (ATMA), SVP, ER (ATMA), ER (ATMA), TMOP,
HMNEH, Seeds, HMNEH, Seeds, NIPHM, TMOP, KVK-ICAR, NFSM
M&T/PHT ICAR-  M&T/PHT ICAR- KVK-ICAR, NFSM,
KVK KVK NHM,
MKTNG(RGS)
24. Mizoram ER (ATMA), ER (ATMA), SVP, Ext Reforms., ER (ATMA), TMOP,
HMNEH, Seeds, HMNEH, Seeds, TMOP, KVK-ICAR, KVK-ICAR, NFSM,
ISOPOM, ICAR- ISOPOM, ICAR- NFSM,
KVK KVK MKTNG(RGS)
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1 2 3 4 5 6
25. Nagaland ER (ATMA), ER (ATMA), ER (ATMA), M&T TMOP, KVK-ICAR,
HMNEH, Seeds, HMNEH, Seeds, and PHTM,NIPHM, NFSM
ICAR-KVK ICAR-KVK TMOP, KVK-ICAR,
NFSM,
MKTNG(RGS)
26. Tripura ER (ATMA), ER (ATMA), SVP, ER (ATMA), TMOP, KVK-ICAR,
HMNEH, Seeds, HMNEH, Seeds, NIPHM,  TMOP, NFSM
ICAR-KVK ICAR-KVK KVK-ICAR, NFSM,
NHM,
MKTNG(RGS)
27. Sikkim ER (ATMA), ER (ATMA), SVP, ER (ATMA), KVK-ICAR, NNFSM
HMNEH, ICAR-KVK ~ HMNEH, ICAR-KVK  KVK-ICAR, NFSM,
NHM, :
MKTNG(RGS)
28. Puducherry ER (ATMA), Seeds, ER (ATMA), Seeds, SVP, KVK-ICAR, KVK-ICAR
ICAR-KVK ICAR-KVK NFSM, NHM,
MKTNG(RGS)
29. Uttarakhad ER (ATMA), ER (ATMA), SVP, M&T and KVK-ICAR
HMNEH, Seeds, HMNEH, Seeds, PHTM,NIPHM,),
M&T/PHT  ICAR- M&T/PHT  ICAR- KVK-ICAR, NFSM,
KVK KVK NHM,
MKTNG(RGS)
30. Delhi ICAR-KVK ICAR-KVK KVK-ICAR, KVK-ICAR
31. Andaman and ICAR-KVK ICAR-KVK KVK-ICAR, KVK-ICAR, NFSM
Nicobar NFSM,NHM(MIDH)
NHB,
MKTNG(RGS)
32. Telangana TMOP, NFSM TMOP, NFSM

ABBREVIATIONS

ATMA - AGRICULTURE TECHNOLOGY MANAGEMENT AGENCY

ER - EXTENSION REFORMS

HMNEH - HORTICULTURE MISSION FOR NORTH EASTERN STATES and HIMALAYAN STATES
INM - INTEGRATED NUTRIENT MANAGEMENT

ISOPOM - INTEGRATED SCHEME OF OILSEEDS, PULSES, OILPALM AND MAIZE

INSIMP - Scheme on Initiative for Nutritional Security through Intensive Millets Promotion

ICAR - INDIAN COUNCIL OF AGRICULTURAL RESEARCH

KVK - KRISHI VIGYAN KENDRA

M&T - MECHANIZATION AND TECHNOLOGY
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NMAET - NATIONAL MISSION ON AGRICULTURAL EXTENSION AND TECHNOLOGY

NHB-NATIONAL HORTICULTURE BOARD NFSM - NATIONAL FOOD SECURITY MISSION

NHM - National Horticulture Mission

NIPHM - National Institute of Plant Health Management

PHT - Post Harvest Technology

RGS- Rural Godown Scheme

SMAE - Sub-Mission on Agricultural Extension

SMSP - Sub -Mission on Seed and Planting Material

SMAM - Sub-Mission on Agricultural Mechanization

SMPP - Sub-Mission on Plant Protection and Plant Quarantine
SVP- Seed Village Programme

TMOP- Technology Mission on QOilseeds and Pulses

Export of Boiled Rice

602. SHRI PRATAP SIMHA: Will the Minister of
CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government proposes to allow rice
millers of Karnataka and Kerala to export boiled rice to
normal trade channel

other countries wunder the

agreement;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAOSAHEB PATIL DANVE): (a)
to (c) Export of all varieties of non-basmati rice including
parboiled rice is permitted under Free Category and any
exporter including the millers of Karnataka and Kerala
can export parboiled rice to other countries from their
private stocks.

Rebate on HSD Oil to Fishermen

603. SHRIMATI DARSHANA VIKRAM JARDOSH:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that fishermen are not getting
the benefits of the rebate on High Speed Diesel (HSD)
oil;

(b) if so, the details thereof along with the reasons
therefor;

(c) whether the Government has decided to remove
the BPL condition for fishermen; and

(d) if so, the time by which the said decision is likely
to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES
(DR SANJEEV BALYAN): (a) and (b) During the 10th
Five Year Plan, a rebate on High Speed Diesel (HSD) oil
at the rate of $$$1.50 per litre was provided to the
mechanized fishing vessels under the Centrally
Sponsored Scheme Development of Marine Fisheries,
Infrastructure and Post Harvest Operations. The Ministry
of Agriculture, Department of Animal Husbandry, Dairying
& Fisheries intended to continue the scheme during the
11th Plan with enhanced subsidy from $$$1.50 per litre to
$$$3 per litre. While approving the revised scheme in
February, 2009, it was directed that such subsidy should

be provided only to fishers of Below Poverty Line (BPL).

(c ) and (d) : The Department of Animal Husbandry,
Dairying & Fisheries has proposed removal of the BPL
condition during the 12th Plan, which is subject to
necessary approvals.
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[Translation]
Shortage of Staff in NYKS

604 : SHRI DILIPKUMAR MANSUKHLAL GANDHI:

Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP,  YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether the functioning of Nehru Yuva Kendra
Sangathan (NYKS) is hampered due to shortage of
employees especially District Youth Coordinators;

(b) if so, the details of posts lying vacant in NYKS
during each of the last three years and the current year;

(c) whether the Government proposes to fill up the
said vacant posts;

(d) if so, the details thereof along with the corrective
steps taken by the Government so far;

(e) whether the Government has constituted any
State level Consultative Committee to monitor NYKS; and

(f) if so, the details and outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTREPRENEURSHIP YOUTH
AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) and (b) No, Madam. Details of the posts
lying vacant in Nehru Yuva Kendra Sangathan (NYKS)
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during the last three years and in the current year is
attached as Statement-I. The official work was performed
by making alternative arrangements.

(c) and (d) The Ministry and NYKS have explored all
possibilities for making the recruitment through the
agencies such as UPSC and SSC. Further, a vacancy
circular has been issued for filling up the 45 posts of
District Youth Coordinators (DYCs) by the mode of direct
recruitment. Against vacant posts, 21 eligible persons
have been appointed on deputation basis. Further, the
District Youth Coordinators (DYCs) and Accounts Clerk
Typists (ACTs) who have retired during the last three
years are being considered for appointment as
consultants against the vacant posts. Action has also
been initiated for the promotion of eligible officers against

the vacant posts.

(e) and (f) State Advisory Committees on Youth
Programmes (SACYP) have been constituted in all the
States. The details regarding prescribed composition of
SACYP is attached as Statement-Il. The objective of the
Committee is to provide a link between the district and
national level of NYKS and to facilitate better linkages
with various State Govt. Departments and agencies, in a
more coordinated and effective manner. The committee
meets twice in a year.



Staff Position in NYKS-Sanctioned Strength, Staff in Position and Vacancies

Statement — |

S. No. Designation of Posts  Sanctioned as on 01.01.2011 as on 01.01.2012 as on 01.01.2013 as on 01.01.2014
Strength Persons in  Vacancies Personsin Vacancies Personsin Vacancies Personsin Vacancies
position position position position
Group A
1. Director General 1 1 0 1 0 1 0 1 0
2. * Director 4 3 1 3 1 3 1 2 2
3. Joint Director 1 5 -4 4 -3 4 -3 3 -2
4. ** Zonal Director 18 14 4 11 7 10 8 11 7
5. *** Dy Director 56 56 0 54 2 52 4 49 7
6. Asstt Director 9 10 -1 10 -1 10 -1 9 0
7. Dt Youth Coordinator 623 320 303 312 311 298 325 291 332
Total 712 409 303 395 317 378 334 366 346
Group B
8. Accounts Officer 4 0 4 0 4 0 4 0 4
9. Asstt Director (OL) 1 1 0 1 0 1 0 1 0
10. Admn Officer 18 11 7 10 8 5 13 3 15
11. Section Officer 5 5 0 5 0 5 0 5 0
12. Legal Officer 1 1 0 1 0 1 0 1 0
13. PSTO DG 1 0 1 0 1 0 1 0 1
14. Asst Account Officer 19 5 14 5 14 5 14 5 14
15. Computer Programmer 1 0 1 0 1 0 1 0 1
16. Jr Computer 18 0 18 0 18 0 18 0 18
Programmer
17. PS To Chairman 1 0 1 0 1 0 1 0 1
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18. Sr Hindi Translator 1 0 1 0 1 0 1 0 1
Total 70 23 47 22 48 17 53 15 55
Group C

19. Jr Accounts Officer 19 5 14 4 15 4 15 3 16

20. Accountant 4 0 4 0 4 0 4 0 4

21. Stenographer - 12 10 2 10 2 10 2 10 2

22. Stenographer -l 27 5 22 5 22 5 22 5 22

23. Assistant 43 5 38 5 38 5 38 5 38

24. Training & Research 2 0 2 0 2 0 2 0 2
Assistant

25. EDP Assistant 1 1 0 1 0 1 0 1 0

26. Librarian 1 0 1 0 1 0 1 0 1

27. Auditor 2 0 2 0 2 0 2 0 2

28. Jr Accountant 4 1 3 1 3 1 3 1 3

29. Computer Operator 4 0 4 0 4 0 4 0 4

30. Account Clerk Typist 688 505 183 500 188 494 194 484 204

31. UDC 6 6 0 6 0 6 0 6 0

32. LDC 30 14 16 14 16 14 16 13 17

33. Driver 70 44 26 44 26 43 27 43 27
Total 913 596 317 590 323 583 330 571 342
Group D

34. ****Peon/Ch 578 643 -65 627 -49 611 -33 595 -17
owkidar/Swe
eper/Parash
Grand Total (A+B+C+D) 2273 1671 602 1634 639 1589 684 1547 726
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Statement - Il

The Composition of State Advisory Committee on Youth Programmes (SACYP)

S. No. Members

Designation

1. In-charge Minister of Youth Affairs & Sports of the State

2&3. Member of Parliament /MLA / MLCs (To be nominated by Hon'ble

Minister cum - Chairperson, NYKS)

4&5. Renowned Social Worker, Women Activist, Sports Persons. (To be

nominated by DG, NYKS
6. Zonal Director/Regional Coordinator
7. Director, Youth Services & Sports
8. Director, Rural Development
9. Director, Health & Family Welfare
10. Director, Social Welfare
11. Director, Culture
12. Director, Agriculture
13. Director, Small Scale Industries
14. Director, Environment & Forest
15. Director, SC, ST & Backward Classes
16. Director, Information & Public Relations
17. Chief of Lead Bank in the State
18. Deputy Programme Advisor, NSS
19. Representative of DG, NYKS

20. Regional Coordinator(s) of the State

Chairperson

Hon'ble Members

Hon'ble Members

Member Secretary
Member
Member
Member
Member
Member
Member
Member
Member
Member
Member
Member
Member
Member

Special Invitee

[English]
Strength of Women in Police Force

605. SHRI SHRI RANG APPA BARNE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has any proposal to
increase women representation in police force to 10% by
the end of this year in the NCT of Delhi;

(b) if so, the details thereof;

(c) whether the Government also proposes to
increase the strength of women personnel in the State
police force upto the level of 33%;

(d) if so, the details thereof;

(e) whether the Government has issued directive to
all the States to increase women representation in police
force upto the level of 33%; and

(f) the response of the State Governments in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) and (b)
Government has converted 522 posts of male constables
to females constables and sanctioned 1084 additional
posts of women police during the year 2013 which led to
an increase of 1606 women police in the strength of Delhi
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Police. At present the sanctioned strength of executive
cadre in Delhi Police is 64645 out of which the
sanctioned strength of women police is 6429 which
stands at 9.94%.

(c) to (f) As per Seventh Schedule of the constitution
of India, Police is a State Subject, hence any decision in
this regard is within the purview of respective State
Governments. However, the Government has issued an
advisory on 22nd April 2013 whereby the States / UTs
were requested to raise the women representation in
Police to 33%. Government has also initiated a proposal
to increase the women representation in police force in
UTs (including Delhi Police) upto 33%.

Loans to Farmers

606. SHRI ANTO ANTONY: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has taken note that the
interest rates for bank loan being granted to meet
requirements in animal husbandry are higher than other
loans;

(b) if so, the details thereof;

(c) whether the Government is considering to
standardize the interest for granting loans to animal
husbandry at a reasonable rate; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
SANJEEV BALYAN): (a) Yes, Madam,

(b) Government of |India provides interest
subvention at 2% per annum to Public Sector Banks
(PSBs), Co-operative Banks and Regional Rural Banks
(RRBs) on their own funds used for short term crop loan
upto Rs. 3.00 lakh per farmer provided the lending
Institutions make available short term credit at the ground
level at 7% per annum to farmers. An additional interest
subvention at 3% is available to the "prompt paying
farmers" by National Bank for Agriculture and Rural
Development (NABARD). Thus, the prompt paying
borrower/farmer get short term crop loans at 4% per
However, the interest rates

annum. charged for

investment activities for Animal Husbandry Sector are at
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the market rate based on the RBI guidelines and the
declared policy of the concerned bank. The benefit of
interest subvention available to crop husbandry, is not
available for investment activities for the Animal
Husbandry Sector.

(c) No Madam,

(d) Does not arise in view of (c) above.
Engagement of Foreign Coaches

607. SHRI P.K. BIJU.: Will the Minister of SKILL
DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has appointed foreign
coaches to impart training to athletes and sportspersons
during the last three years;

(b) if so, the details thereof and the expenditure
incurred for engaging foreign coaches during the said
period; and

(c) the details of new institutions proposed to be
established to promote sports in the near future?

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) Yes, Madam.

(b) During the last three years ie., 2011-2012,
2012-2013 and 2013-2014, foreign
engaged in the disciplines of archery, boxing, athletics,

coaches were

basketball, badminton, hockey, shooting, squash, table
tennis, wrestling, yachting, gymnastic, judo, taekwondo
and tennis as per details given below:-

S. No. Year No. of foreign Expenditure
coaches incurred
engaged (Rs. In lakh)

1. 2011-12 31 790.02
2. 2012-13 34 717.73
3. 2013-14 23 1061.88

(c) Government of India had engaged National Skill
Development Corporation (NSDC) to prepare a Detailed
Feasibility Report (DFR) for settina up of a National
Institute of Sports Sciences and Medicine (NISSM) and1
National Institute of Sports Coaching (NISC). NSDC has
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submitted the DFRs to the Government. Further,
Government has allocated Rs. 100 crores during the
current financial year for setting up of a Sports University
in the North East region.

[Translation]
Development of National and Regional Culture

608. SHRIMATI KAMLA PAATLE: Will the Minister
of CULTURE be pleased to state:

(a) the details of the schemes implemented by the
Government for promotion and development of national
and regional culture in the country including Chattisgarh,
State/UT and scheme-wise;

(b) the details of assistance provided under these
schemes to various States including Chhattisgarh during
each of the last three years and the current year,
State/UT-wise;

(c) the details of facilities being provided to the
cultural artists so far, State/UT-wise;

(d) whether the Government has started pension
scheme for the benefit of cultural artists and if so, the
details thereof; and

(e) whether the cultural artists are gradually
abandoning their art and if so, the details thereof and the
reasons therefor and the steps being taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI SHRIPAD YESSO
NAIK): (a) to (c) : Ministry of Culture implements a
number of Schemes for promotion and development of
the national and regional culture in the country. The
details of Schemes have been given in the the enclosed
Statement The Schemes are, however, not implemented
on State-wise basisand/ hence no State-wise budgetary
allocations are made in these schemes.

(d) Ministry of Culture administers a scheme known
as 'Artists Pension Scheme and Welfare Fund' for
providing Financial Assistance to artists who have fallen
in indigent circumstances including traditional scholars
aged 58 years and above who have contributed to art and
letters. Under this scheme financial assistance of Rs.
4,000/- per month under central quota and Rs. 3500/- per
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month under center state quota is granted throughout
their lives to such artists and in case of death of the
beneficiary artist, the financial assistance is transferred to
the spouse/family members as per the provisions of the
scheme.

(e) No such instances have come to our notice.
Statement

Details of Schemes Under the Ministry of Culture

A. Ongoing Schemes
1. Financial Assistance for Promotion of Art & Culture

a. Financial Assistance for Professional Group &
Individuals for Specified Performing Art Projects

b. Financial Assistance to Cultural Organizations with
National Presence

c. Financial Assistance for Promotion &

Dissemination of Tribal/Folk Art

d. Financial Assistance for Research Support to
Voluntary Organizations engaged in Cultural

Activities

e. Financial Assistance for Preservation &

Development of Cultural Heritage of Himalayas

f. Scheme of MIS and automation of Grants-in-aid
schemes

2. Building Grant to Voluntary Cultural Organizations

3. Tagore Cultural Complexes (Setting up of Mult-
Purpose Cultural Complexes including those for
the Children)

4. Scheme on Intangible Cultural Heritage

a. Scheme for the Safeguarding and Other Protective
Measures in the area of Intangible Heritage and
Cultural UNESCO

Diversity (arising out of

Convention)
b. Pilot Scheme for Cultural industries

c. Scheme of Sustaininig the Living and Diverse
Cultural Traditions of India

5. Setting
International Cultural Centres

up of Performing Arts Centre and
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a. Setting up of National Centre for Perfoming Art

b. Setting up of International Cultural Centres at
Kolkata & Chennai

6. Artists' Pension Scheme

a. Fin. Asstt. To Persons Distinguished in letters, Arts
and such other walks of life may be in indigent
circumstances.

b. Creating National Artists Welfare Fund
7. Fellowship Scheme

a. Award of Scholarships to Artists in the Field of
Performing, Literary and Visual Arts

b. Flexible Engagements of Scholars in Knowledge
Institutions of the Ministry of Culture

B. New Schemes

1.  Scheme for Support to State Akedemies
2. Scheme for TV Programming on Art & Culture
3. Scheme for setting up of Centres of Excellence

4. Scheme of Financial Assistance for Publication of
Magazines and Journals dedicated to Indian
Culture and Heritage

5. Setting up of National / Regional School of Drama

[English]
Impact of GM Vegetables

609. SHRIMATI K. MARAGATHAM: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether any expert group has been constituted
to study the adverse impacts on human health of
Genetically Modified (GM) vegetables; and

(b) if so, the details thereof and the outcome of the
study?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES
(DR. SANJEEV BALYAN): (a) No, Madam.

(b) Question does not arise.
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Promotion of Football

610. SHRI D.K. SURESH: Will the Minister off SKILL
DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether the game of football is popular in the
country; (b) if so, the details thereof;

(c) whether the Government has taken any steps to
encourage and promote football among the children in
the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTREPRENEURSHIP YOUTH
AFFAIRS AND SPORTS (SHIR SARBANANDA
SONOWAIL): (a) Yes, Madam.

(b) Football has been included as an important
event in the school games and played in the categories of
under-14, under-17 & under-19 for boys and girls. Also,
football is included in the University games, conducted by
the Association of Indian Universities. Subroto Mukherjee
Sports Education Society (SMSES) holds separate
national & international football tournaments at the school
level. All India Football Federation organises a number of
tournaments for senior and junior players across the
country.

(c) and (d) The primary responsibility for the
development and promotion of a sports discipline rests
with the concerned recognized National Sports
Federation (NSF), which in the case of football is the All
India Football Federation (AIFF). The Government
supplements the efforts of the NSF by providing financial
assistance for holding national/international sports events
in India, participation of sportspersons/teams in
international sports events abroad, training/coaching off
national level sportspersons/teams through Indian and
foreign coaches, procurement of equipment and
consumables etc. as per agreed Long Term Development
Plans. Financial assistance, at par with the NSFs, is
given to SMSES for organizing National Championships

at the School level.

The Ministry of Youth Affairs and Sports has been
extending support for improving the level of sports
including Football through its various other Schemes like
Rajiv Gandhi Khel Abhiyan (RGKA) and Urban Sports
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Infrastructure Scheme (USIS). Under RGKA, financial
assistance of Rs. 1.75 crore will be provided for
construction of a sports complex in each rural block of
the country to cater to various sports disciplines including
Football.

The Scheme of USIS provides for giving giants,
inter-alia, for creation of sports infrastructure projects
such as football/hockey turf/multi- purpose halls/ athletic
tracks, etc. Under the scheme, State Governments, local
civic bodies, Schools, Colleges, Universities and Sports
Control Boards are eligible for assistance.

To generate interest among the children to play
football, Government of India considered the proposal of
AIFF and! furnished the Declaration and Guarantees of
the Government, sought by AIFF for their bid to host
Under-17 FIFA World Cup in India in 2017.

At State level, it is the responsibility of state level
federations and the concerned state governments to
develop various sports disciplines. Apart from this, the
Sports Authority of India is running the following
promotional schemes in which football is one of the
disciplines and training by experienced coaches with
scientific back up is provided to the players to achieve
excellence at national/international level:

(a) National Sports Talent Scheme (NSTC)
(b) Army Boys Sports Company (ABSC)
(c) SAI Training Centre (STC)

(d) Special Area Games (SAG)

(e) Centre of Excellence (COE)

[Translation]
Relocation of Submerged Temples

611. SHRI ANURAG SINGH THAKUR: Will the
Minister of CULTURE be pleased to state:

(a) whether the work relating to preparation of a
Detailed Project Report (DPR) by the Archaeological
Survey of India (ASI) in cooperation with the Ministry on
the basis of the Geo Technical Report sent by the
Government of Himachal Pradesh for relocation of the
ancient temples submerged in the Gobind Sagar Lake of
Bilaspur district, Himachal Pradesh and the subsequent
release of funds is pending;
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(b) if so, the details thereof and the reasons for
delay in preparation of DPR by the ASI; and

(c) the time by which DPR is likely to be ready and
the funds are likely to be released?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI SHRIPAD YESSO
NAIK): (a) and (b) The ancient temples submerged in
Gobind Sagar Lake of Bilaspur district, Himachal Pradesh
are not centrally protected monuments. The Geo
Technical Report was prepared by Geological Wing of the
Department of Industry, Government of Himachal
Pradesh. The relocation work requires adequate land and
funds, which have to be arranged by the State
Government. Thereafter necessary technical advice can
be rendered by the ASI. No work relating to Detailed
Project Report is pending with the Archaeological Survey
of India.

(c) Question does not arise.
[English]
Impact of Naxalism on Tourism

612. SHRI OM PRAKASH YADAYV: Will the Minister
of TOURISM be pleased to state:

(a) the impact of naxalism on tourist visits/arrivals in
the naxalism affected States, including Jharkhand during
each of the last three years, State/UT-wise;

(b) the steps taken by the Government to combat
and counter the downward trend, if any and boost tourism
in these States;

(c) whether the Government has launched any
international media/publicity campaign to market the
affected States including Jharkhand as safe tourist
destination; and

(d) if so, the funds utilised in this regard till July,
20117

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI SHRIPAD YESSO
NAIK): (a) and (b) The number of Domestic Tourist Visits
(DTVs) and Foreign Tourist Visits (FTVs) to the Left Wing
Extremism (LWE) affected States during 2011, 2012 and
2013 are given in the enclosed statement.
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The extent of impact of naxalism on DTVs/FTVs in
the State of Jharkhand is, however, not prominent.
Development and promotion of tourism, including new
tourism spots, is primarily the responsibility of the State
Governments/UTs.

(c) and (d) The Ministry of Tourism promotes India,
including Jharkhand, as a holistic destination in the
domestic and international markets, including the various
tourism destinations and products in the different
States/Union Territories of the country through media
campaigns, tourist literature and publicity material.

ASHADHA 24, 1936 (Saka)

to Question 250

The Ministry of Tourism as part of its promotional
activities releases campaigns in the international and
domestic markets under the Incredible India brand-line,
to promote various tourism destinations and products of
India.

An expenditure of Rs. 249.02 Crore was made by
Ministry of Tourism during 2011-12 under the plan
scheme of "Overseas Promotion and Publicity including
Market Development Assistance".

Statement

The Number of Domestic Tourist Visits (DTVs) and Foreign Tourist Visits (FTVs) to the Left Wing Extremism (LWE)
Affected States During 2011, 2012 and 2013

Sl. No. LWE affected 2011 2012 2013 Growth Rate
State 13/12 (%)

DTVs FTVs DTVs FTVs DTVs FTVs DTVs FTVs
1. Andhra Pradesh 153119816 264563 207217952 292822 152102150 223518 -26.6 -23.7
2. Bihar 18397490 972487 21447099 1096933 21588306 765835 0.7 -30.2
3. Chhattisgarh 14320503 3973 15036530 4172 22801031 3886 51.6 -6.9
4. Jharkhand 10796286 72467 20421016 31909 20511160 45995 0.4 441
5. Madhya 44119820 269559 53197209 275930 63110709 280333 18.6 1.6

Pradesh

6. Maharashtra 55333467 4815421 74816051 2651889 82700556 4156343 105 56.7
7. Odisha 8271257 60722 9052871 64719 9800135 66675 8.3 3.0
8. Uttar Pradesh 155430364 1887095 168381276 1994495 226531091 2054420 34.5 3.0
9. West Bengal 22256968 1213270 22730205 1219610 25547300 1245230 12.4 2.1

Construction of Jetties

613. SHRI NARANBHAI BHIKHABHAI KACHHADIA:
Will the Minister of HOME AFFAIRS be pleased to state:

(@) whether the State Government of Gujarat has
been granted approval for construction of five jetties and
a lumpsum amount of Rs. 50 lakh has been sanctioned
for each jetty;

(b) if so, whether the amount of Rs. 50 lakh per jetty
is insufficient and needs to be revised suitably;

(c) if so, whether the Government is likely to raise
the cost per jetty to Rs. 5 crore as well as to increase the
number of jetties sanctioned so far; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) Yes, Madam.
The Central Government has sanctioned five Jetties for
Gujarat under the Phase-ll of the Coastal Security

Scheme with financial assistance of Rs. 50 lakh per jetty.
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(b) to (d) The construction of jetties is one of the
components being implemented under the Phase-ll of the
Coastal Security Scheme which has been finalized
subsequent to the vulnerability gap analysis and in
consultation with all the coastal States/Union Territories.
Each component, including number of jetties and their
construction cost, is fixed and frozen at the beginning of
the Scheme itself.

Cultivation of Sugarcane

614. DR. M. THAMBIDURAI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether sugarcane growers are shifting from
cultivation of sugarcane to other cash crops;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the Government has any plan to
encourage the farmers for cultivation of sugarcane and
check their shifting towards cultivation of other cash
crops;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES
(DR. SANJEEV BALYAN): (a) and (b) Total area under
cultivation of sugarcane in the country has been
fluctuating and there is no evidence to suggest shift in the
area from cultivation of sugarcane to other cash crops.

(c) to (e) To encourage farmers to cultivate
sugarcane and ensure sustainable growth of agriculture
sector, Government  of India has approved
implementation of crop development programme under
the National Food Security Mission (Commercial Crops)
by following cropping systems approach for sugarcane
crop. Under the programme farmers would be
encouraged to improve productivity of sugarcane through
use of proper crop rotation, multiple cropping systems,
NFSM-Commercial Crops

(Sugarcane) is being implemented in 12 States viz.

inter-cropping etc. The

Andhra Pradesh, Bihar, Gujarat, Haryana, Karnataka,
Madhya Pradesh, Maharashtra, Odisha, Punjab, Tamil
Nadu, Uttar Pradesh and Uttarakhand and Central

JULY15, 2014

to Question 252

agencies like Indian Council of Agricultural Research
(ICAR) etc.

For sugarcane development including better

irrigation facilities, improved seed variety, ratoon
management etc., the Government of India also provides
loans from Sugar Development Fund (SDF) to the sugar

factories at concessional rate of interest.

Further, to promote sugarcane cultivation and
ensure remunerative price to sugarcane growers in the
country, the Government of India has fixed the Fair and
Remunerative Price (FRP) of sugarcane at higher rate of
Rs. 220/- per quintal for sugar season 2014-15 as
compared to FRP of Rs. 2107- per quintal fixed for sugar
season 2013-14.

[Translation]
Basic Infrastructure for Sports in Urban Areas

615. SHRI DEVJI M. PATEL:

Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) the details of projects/works being undertaken by
the Government under the Urban Sports Infrastructure
Scheme for developing basic infrastructure for sports in
urban areas of the country including Rajasthan;

(b) whether any time limit has been fixed for linking
all the blocks of Jalore and Sirohi districts under this
scheme and if so, the details thereof;

(c) whether there is any proposal to construct a
multi-purpose hall in Shivganj under the said scheme;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) The details of projects/works sanctioned
by the Government under the Urban Sports Infrastructure
Scheme for developing of basic infrastructure for sports
in urban areas of the country are contained in the
enclosed Statement.

(b) Under USIS Scheme, project is sanctioned for a
particular venue based on proposals received from
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eligible entities. Therefore, the question of linking of
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(c) No, Madam.

Blocks/Districts does not arise.

(d) Does not arise.

Statement

Urban Sports Infrastructure Scheme (USIS)

to Question 254

Statement Showing the Details of Grant Approved and Released to the States/Union Territory Under
the Urban Sports Infrastructure Scheme (USIS) for Creation/up-gradation of Sports Infrastructure
Projects in 2010-11, 2011-12 and 2012-13 and 2013-14 (The Scheme was Launched in the Year 2010-11).

(Rs. in crore)

2010-11
S. No. State Project Grant Approved Grant
(Date) released
1 2 3 4 5
1. Himachal Pradesh Laying of Synthetic Hockey Field at Indira 5.00% 3.50
Stadium, Una (17.03.2011)
2. Mizoram Laying of Synthetic Hockey Field at Boys' Hockey 5.00* 4.00
Academy, Kawnpuri (24.03.2011)
3. Punjab Construction of Multi-purpose Indoor Hall at Tarn 3.98 2.00
Taran (17.03.2011)
4. West Bengal Renovations/ modification and modernization of 6.00 3.00
Indoor Sports Complex at Khudiram Anushilan, (17.03.2011)
Eden Garden, Kolkata
Total 19.98 12.50
% Balance amount of Rs. 1.50 crore released on 29.04.2014.
* Balance amount of Rs. 1 crore released on 25.07.2012
2011-12
1. Odisha Laying of synthetic Hockey Surface at Kalinga 5.00 5.000
Stadium, Sports Complex, Bhubaneswar (24.08.2011)
2. Madhya Pradesh Laying of Synthetic Hockey Surface at Ranital 4.81 3.620
Sports Complex, Jabalpur (18.10.2011)
3. Rajasthan Construction of Multi-purpose Indoor Hall at 6.00 4.500
Ummed Stadium, Jodhpur (20.10.2011)
4. Nagaland Laying of Synthetic Athletic Track at Indira Gandhi 5.00# 3.000
Stadium, Kohima (29.08.2011)
5. Mizoram Construction of Multi-purpose Indoor Hall at at 6.00@ 4.500
Mualpui, Aizawl (19.10.201 1)
6. Meghalaya Laying of Synthetic Athletic Track at JN Sports 5.50 4.300

Complex, Shillong

(01.03.2012)
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1 2 3 4 5
7. Assam Construction of Multi-purpose Indoor Hall SAI- 6.00 3.200
SAG centre Tinsukia (27.03.2012)
8. Jammu and Construction of Football Turf Ground at TRC 4.50 4.465
Kashmir Ground, Srinagar (28.03.2012)
9. Puducherry Construction of a Multi-purpose Indoor Hall at 6.00 3.540
Tagore Arts College Ground, Lawspet (23.03.2012)
10. Kerala Construction of a Multi-purpose Indoor Hall at 6.00 3.875
Nehru Stadium at Kottayam (27.03.2012)
Total 54.81 40.00
# Balance amount of Rs. 2 crore released on 20.01.2014.
@ Balance amount of Rs. 1.50 crore released on 16.01.2014.
2012-13
1. Haryana Laying a synthetic Hockey playfield (with normal 5.00 3.75
lighting) at Sports Complex, Hisar. (22.06.2012)
2. Manipur Construction of Multi-purpose Indoor Hall at 5.9999 1.80
Senapati Dist. HQs. (22.06.2012)
3. Haryana Laying of Artificial Turf for Football at Dariyapur, 4.50 3.50
Fatehabad District (03.10.2012)
4. Chhattisgarh Construction of Multi-purpose Indoor Hall at 5.9779 1.79
Kondagaon, Dist. Kondagaon. (16.10.2012)
5. Rajasthan Construction of Multi-purpose Indoor Hall at 6.00 1.80
Karauli, Dist. Karauli (16.10.2012)
6. Odisha Construction of Multi-purpose Indoor Hall at 6.00 1.80
Kalinga State Sports Complex, Bhubaneswar (19.11.2012)
7. Tamil Nadu Construction of Multi-purpose Indoor Hall at 6.00 1.80
Vaduvur Higher Secondary School, Thiruvarur (03.01.2013)
District.
8. Odisha Laying of football turf at Kalinga State Sports 4.50 3.50
Complex, Bhubaneswar. (07.01.2013)
9. Arunachal Laying of Astro-turf Hockey field at Sports 5.00 1.26
Pradesh Complex, Chimpu, Itanagar. (14.02.2013)
10. Rajasthan Construction of multi-purpose indoor hall at Alwar, 6.00 1.00
Rajasthan (22.03.2013)
Total 54.9778 22.00
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1 2 3 4 5
2013-14
1. Kerala Laying of synthetic athletic track in University of 5.50 3.00
Calicut, Kerala (27.06.2013)
2. Uttarakhand Construction of Multipurpose indoor hall at 6.00 1.80
Kashipur.  District Udham  Singh  Nagar, (04.07.2013)
Uttarakhand
3. Mizoram Laying of synthetic football turf at Chhangphut 4.50 3.00
playground, Champhai, Mizoram. (16.07.2013)
4. Mizoram Construction of Multipurpose indoor hall at 6.00 1.80
Sazaikawn, Lunglei Town, Mizoram (16.07.2013)
5. Punjab Laying of synthetic athletic track at War Heroes 5.50 3.00
Stadium, Sangrur, Punjab (27.09.2013)
6. Uttar Pradesh Laying of synthetic hockey turf at Sri Meghbaran 5.00 3.00
Singh Stadium, Karampur, Saidpur, Gazipur, Uttar (04.10.2013)
Pradesh
7. Jammu and Construction of a Multi-purpose Indoor Hall at Leh, 6.00 1.80
Kashmir Ladakh, Jammu and Kashmir (05.11.2013)
8. Andhra Pradesh Construction of multi-purpose indoor hall at 6.00 1.80
Agricultural College, Bapatla, Guntur District, (05.11.2013)
Andhra Pradesh
9. Uttarakhand Laying of synthetic turf hockey field at Maharana 5.00 1.80
Pratap Sports College, Raipur, Dehradun, (07.11.2013)
Uttarakhand
10. Rajasthan Construction of a Multi-purpose Indoor Hall at 6.00 1.80
Mohan Lai Sukhadia (MLS) University, Udaipur, (13.12.2013)
Rajasthan
11. Nagaland Construction of multi-purpose indoor hall at 6.00 1.80
Dimapur, Nagaland (16.12.2013)
12. Arunachal Laying of football turf at SLSA Complex, Chimpu, 4.50 2.25
Pradesh Itanagar, Arunachal Pradesh (27.12.2013)
13. Nagaland Laying of synthetic football turf at Jalukie, Peren 4.50 3.00
District, Nagaland (31.12.2013)
14. Haryana Laying of synthetic athletic track at Bhim Stadium, 5.50 3.00
Bhiwani. (20.01.2014)
Total 76.00 32.85
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to Question

260

[English] 1 3
Housing for Scheduled Caste Community 3. Punjab 11338
616. SHRI KODIKUNNIL SURESH: Will the Minister 4. Chanddigarh 304
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state: 5. Uttarakhand 1339
(a) whether it is a fact that a large number of 6. Haryana 10810
persons belonging to the Scheduled Castes (SCs) are )
homeless and living in destitution in the country; 7. NCT of Delhi 6346
(b) if so, the details thereof indicating the number of 8. Rajasthan 55562
homeless Scheduled Castes persons in the country, 9. Uttar Pradesh 79177
particularly in Kerala;
10. Bihar 8930
(c) whether the Government has any scheme for
constructing houses for the Scheduled Caste community; 11. Sikkim 11
and
12. Manipur 77
(d) if so, the details thereof and the funds released
and utilized in this regard along with the number of 13. Tripura 514
houses constructed during the last three years and the 14. Meghalaya 1
current year, State-wise including Kerala?
15. Assam 785
THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 16. West Bengal 13077
SUDARSHAN BHAGAT): (a) and (b) As informed by the
Registrar General of India, the State/UT wise details of 17. Jharkhand 5347
the number of houseless Scheduled Caste persons living 18. Odisha 6668
in the country, including Kerala, is given in the enclosed
Statement - I. 19. Chattisgarh 4168
(c) and (d) As informed by the Ministry of Rural 20. Madhya Pradesh 19703
Devel t, Centrally S d Sch Indi
eve opm.en a .en rz.a y. ponsore . cheme Indira 21, Gujrat 4524
Awaas Yojna (IAY) is being implemented in rural areas of
the country except Delhi & Chandigarh. Under IAY, 35.3 22. Daman and Diu 7
% targets are earmarked for SCs.
23. Dadra and Nagar Haveli 7
The State/UT-wise (including Kerala), details of the
funds utilized alongwith the number of houses 24. Maharashtra 16996
constructed for SCs, during the last three years and the 25 Andhra Pradesh 19330
current year, is giver in the enclosed Statement - II.
26. Karnataka 24105
Statement — |
27. Goa 20
S. No. Name of State No. of Houseless
SCs 28. Kerala 802
1 2 3 29. Tamil Nadu 14270
1. Jammu and Kashmir 273 30. Puducherry 855
2. Himachal Pradesh 887 Total 306253




Statement - Il

Funds Utilised and Number of Houses Constructed for SCs Under IAY During the Last Three Years and Current Year

Rs. In lakh
Units in Nos.
. No. State name 2014-15 2013-14 2012-13 2011-12
Funds Houses Funds Houses Funds Houses Funds Houses
Utilised Constructed Utilised Constructed Utilised Constructed Utilised Constructed
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 0.000 0 62027.970 74153 45212.760 97532 42248.780 93394
2. Assam 83.652 13 8884.581 12365 15855.756 24341 20446.610 32901
3. Bihar 749.215 762 74037.039 112102  124485.920 254632 96640.940 200319
4. Chattisgarh 140.827 37 3509.238 5223 2863.277 4142 3862.360 8772
5. Goa 0.000 0 10.100 13 12.100 3 19.400 28
6. Gujarat 127.405 33 2292.528 2395 1720.870 2650 2249.770 4208
7. Haryana 426.070 331 6389.050 3311 3751.958 7023 4754.430 9821
8. Himachal Pradesh 54.000 78 3856.941 5459 1571.678 3254 1335.800 2864
9. Jammu and kashmir 0.000 0 0.630 0 479.760 1042 201.120 362
10. Jharkhand 196.282 32 6082.938 10436 9840.978 15779 12174.610 22421
11. Karnataka 0.000 0 16719.450 33639 27588.660 40011 12085.640 8556
12. Kerala 132.855 62 11008.000 23736 9231.505 15904 9891.040 22023
13. Madhya Pradesh 19.325 4 10612.482 12936 10711.236 28609 18766.000 28957
14. Maharashtra 32.440 13 5397.610 4688 12327.046 15322 20909.810 30980
15.  Manipur 0.000 0 2.990 4 72.609 136 33.530 3
16. Meghalaya 0.000 0 34.275 0 30.555 63 332.230 685
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1 2 3 5 6 7 8 9 10
17. Orissa 633.875 72 19525.740 34462 24855.635 43384 22374.030 48314
18. Punjab 0.000 0 315.045 976 1621.545 4827 4851.950 12831
19. Rajasthan 1148.350 281 13455.166 19847 15806.394 27939 22650.660 47033
20. Sikkim 0.000 0 2.000 160 136.770 282 204.820 283
21. Tamil nadu 0.000 19 26068.812 13737 21207.534 23349 25445.870 49613
22. Tripura 0.000 0 237.563 0 0.000 0 1670.020 2936
23. Uttar Pradesh 5437.075 188 75667.510 92242 51558.361 84359 69644.490 152903
24. Uttarakhand 47.957 3 1814.769 881 1657.955 3353 1868.560 4360
25. West bengal 2024.735 274 19349.710 31385 28593.932 59627 35967.120 75760
26. Andaman and nicobar 0.000 0 0.000 0 4259.270 0 0.000 0
Total 11254.063 2202  367302.137 494150  415454.064 757563  430629.590 860327
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Vocational Training to Children with Disabilities THE MINISTER OF STATE IN THE MINISTRY OF
617: SHRI BAIJAYANT JAY PANDA: will the SOCIAL  JUSTICE = AND EMPOWERMENT  (SHRI

minister of SOCIAL JUSTICE AND EMPOWERMENT be ~ SUDPARSHAN BHAGAT): (a) and (b) Under Deendayal
please to state Disabled Rehabilitation Scheme (DDRS), grant-in-aid is

) released to Non-Governmental Organisations (NGOs) for
(a) whether the Government provides grants to Non-

Governmental Organisations (NGOs) for vocational
training of children with disabilities; and

running various projects including Vocational Training
Centre (VTCs) for the welfare of Persons with

Disabilities. A statement indicating State-wise details of
(b) if so, the details thereof along with the funds

provided to various NGOs for the said purpose during the
last three years?

amount released to the NGOs for running VTCs during
the last three years is enclosed.

Statement

List of Non-Governmental Organisations who have Received Assistance for Vocational Training Centre(VTC)
Under the Scheme of Deendayal Disabled Rehabilitation Scheme

(Rs. In crore)

S. No. Name of the Orgn. Address Name of Project 2011-12 2012-13 2013-14

1 2 3 4 5 6 7

ANDHRA PRADESH

1. Aathmeeya Manasika 12-13-830/15,  Gokul Special School &
Vikasa Kendram Nagar Tamaka, VTC for MR

17 A 11
Secunderabad-17, 0 0-10 0
Andhra Pradesh
2. Arun Special Centre 8-15-5, Shastripuram, Residential School
Near Mir Alam Filters & VTC for MR
R.R.Distt.Hyderabad- 0.08 0.14 0.08
500077, Andhra
Pradesh
3. BRESH Bhadrachalam Shanthinagar, Residential School
Agency For Rural Bhadrachalam-507111, for HLMR & VTC
Development Andhra Pradesh
0.00 0.19 0.06
Rehabilitation &
Educational Society for
Handicapped
4. Care Land Opp Carbage factory Swapna teaching
N.H. 7 P.B. 24 Kurnool and Training cetre 0.31 0.00 0.00
Andhara Pradesh for MR
5. Child Guidance Centre H.No.7- Special School
6/2,SantoshNagar cum VTC for MR
P diguda Vill &
eerzadiguda Village 0.00 0.55 0.00

Panchayat Ghatkesar
Mandal RR Distt
Hyderabad-39
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1 2 3 4 5 6 7
6. Durgabai Deshmukh Osmania University Voc.Training/Reha
Vocational Training & Road, Vidya Nagar, bilita tion Centre
Rehab. Centre (Andhra Hyderabad-500044, for Handicapped 0.71 0.16 0.06
Manila Sabha). Andhra Pradesh
Hyderabad
7. Hellen Keller Memorial Near Appughar Park, VTC for VH
Association for the Blind M.V.P. Colony, Sector
o, Visakhapatna- 0.32 0.00 0.00
530017
8. Human Resource 506, Sailja Premier VTC &
Development Society Apartments, P&T Rehabilitation
Colony, Near Post Centre for PH
Office, Dilsukhnagag, 0.16 0.08 0.09
Hyderabad-500060,
Andhra Pradesh
9. Indian Red Cross Society Red Cross Road, School cum VTC
(Nellore) Nellore Andhra for CP and MR 0.10 0.00 0.00
Pradesh-524003 Childre
10. J & J Karunodaya No.25-11-31, Indian Special School
Institute for MR Bank Street, Eluru- and VTC for MR
534006, Andhra 0.21 0.04 0.11
Pradesh
11. Kalyani Rural H.NO.12-3-34, Special School &
Rehabilitation and Thirumalavari  Street, VTC for MR
Educational Society Narsapur-534275, 0.16 0.05 0.00
West Godavari District,
Andhra Pradesh
12. Lakshmi Mahila Mandali Kothapet Perala- VTC &
Chirala, Vatepalem, Rehabilitation  of
Prakasam Distt., PH 0.08 0.02 0.1
Andhra Pradesh
13. Lakshya Sadhana H.No.23-78/25, Special School
Society for the Mentally Anandbagh, X Roads, (Day &
Handicapped R.KNagar, Malkajgiri, Residental)VTc for 0.13 0.12 0.09
RR Distt., Hyderabad- MR
47, Andhra Pradesh
14. Lebenshilfe 26, Lawsons Bay, Special School
Vishakhapatnam-17, cum VTC for MR 0.68 0.00 0.56

Andhra Pradesh
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15. Manasika Vikas Kendram 59-14-9,Ring Road , Vocational

Ramachandra Nagar, Training Centre
. 1.01 0.14 0.04
Vijayawada, Andhra
Praesh
16. Nirman Association for W-127, HMT Colony, Special Education
the Mentally HMT Township P.O., and VTC for MH
) 0.02 0.02 0.00
Handicapped Hyderabad-500854,
Andhra Pradesh
17. PAMENCAP(Godavarikh B-28, Near  Sec-l, Special School &
ani) Community Hall, VTC for MR
Godavarikhani-505209, 0.15 0.08 0.21
Distt.Karimnagar,
Andhra Pradesh
18. PAMENCAP(Karimnagar) H.No.3-1-278, CVR Special School &
Nagar, Karimnagar- VTC for MR
0.13 0.06 0.06
505001, Andhra
Pradesh
19. PAMENCAP Secunderabad, Andhra VTC for MR & PH
0.06 0.00 0.06
(Secunderabad) Pradesh
20. Parents Association of Lekhadeep, Qtr.No.C- VTC cum
AG's Office Employees 49, A.G.'s Staff Rehabilitation
Quarters, Yousufguda, Centre for MR 0.00 0.00 0.00
Hyderabad-500045,
Andhra PradesH
21. PAWMENCAP 10-3-14/B/2, MCH V.T.&  Sheltered
Colony, Humayun Workshop(Manoch
Nagar, Hyderabad- etna) 0.24 0.11 0.16
500028, Andhra
Pradesh
22. Prakasam Yuvajana Farrukh Nagar, Shad Vocational
Sangham Nagar Mandal, Training & Rehab.
) 0.11 0.14 0.07
Mahabubnagar Distt., Centre for
Andhra Pradesh Disabled
23. Priyadarsini Service 45-56-9, VTC cum
Organisation Saligramapuram, Residential School
. ) 0.67 0.00 1.13
Vishakapatanam-29, for the disabled
Andhra Pradesh
24. Rotary Trust for Hyderabad, Andhra VTC for PH and
; 0.00 0.00 0.00
Handicapped Pradesh CBR
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25. Sai Seva Sangh 99, Road 12, VV School & VTC for
Nagar, Kukatpally, MR
9 patly 0.13 0.07 0.16
Hyderabad 72., Andhra
Pradesh
26. Shekinah Foundation 4-3-2, Shekinah Resi School cum
House, Hayath Nagar, VTC for Disabled
T 0.34 0.08 0.20
Ranga Reddy District,
Andhra Pradesh
27. Sri  Dakshinya Bhava Madhavi Nilayam, VTC for Disabled
Samithi J.K.CCollege Road
Extension
) 0.31 0.00 0.00
Extension,Guntur-
522006,Andhra
Pradesh.
28. Swarna swayam Krushi Mancheriat, Andhra Spl.  School for
Pradesh Vocational cenre 0.08 0.00 0.00
for MH
29. Swayamkrushi 265, New  Vasavi Residential School
Nagar, Secunderabad- for MR & VTC
0.37 0.17 0.08
500015, Andhra
Pradesh
30. The Karimnagar District H.No. 10-4-24, Bank School cum VTC
Freedom Fighters' Trust Colony, Arepally Road, for MR
] 0.61 0.12 0.12
Karimnagar, Andhra
Pradesh
31. Ushodaya Educational H.No.11-13/113/2, VTC for PH
Society R.K.Puram, Ranga
) 0.12 0.06 0.15
Reddy Distt-500035,
Andhra Pradesh
32. Vutukuri Venkata Kotla Bazar, VTC for OH
Subbamma Welfare Distt.Prakasam,
] ) 0.30 0.07 0.16
Society Chirala-523155,
Andhra Pradesh
33. Women and Child Shreeramnagar- School VTC &
Welfare Centre 535101, Hostel for MR
] o 0.44 0.13 0.13
Distt.Vizianagaram,
Andhra Pradesh
Sub  Total (Andhra
8.20 2.70 4.00

Pradesh)
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ASSAM

1. ASCENT Islampur,  Mangaldai, VTC for Disabled 0.04
Distt. Darrang, Ass am '
2. Bikalanga Kalyan Vill Pahumoria Gaon, VTC for Disabled
Kendra'Telahi" PO Panigaon, District
) 0.11 0.00 0.00
Lakhimpur, Assam,
Pin-787052
3. Dhule Regional Physical P.O. Dhula, Darrang, VTC for
Development Association PIN-784146, Assam Handicapped 0.00 0.53 0.1
Persons
4. Durpang Pichala Lakhimpur, Assam VTC
Anchalik Bikalanga 0.06 0.07 0.05
Anusthan
5. Disabled Person Welfare Vill.Bahabari VTC for Disabled
& Rehabilation Trust Po.Kharupetia Distt, 0.00 0.00 0.00
Darrang, Assam
6. Global Health and At.Rupahi Bhaktgaon VTC for Disabled
Educatin Centre(GHEC) near Chandrabala
rimary School,Po 0.07 0.03 0.03
rubahi Nagaon.Assam-
782125
7. Gram Vikas Parishad Nagaon, Assam VTC for Disabled 0.06 0.03 0/02
8. Kachajuli Physically Lakhimpur, Assam school and training
Handicapped and centre for PH 0.45 0.00 0.00
Training Certre
9. Nawottaran Guwahati, Assam VTC for Disabled 0.12 0.03 0.07
11. North East Voluntary Life Line Clinical VTC for Disabled
Association of Rural Hospital & research
Developmetn (NEVARD) Centre, Dakhingaon, 0.00 0.02 0.00
Kahilipara  Guwahati-
781019
12. Sonitpur District Assam VTC
Disability Rehab. And 0.06 0.00 0.00
Welfare
13. Sri Sri Sewa Ashram Assam VTC 0.09 0.05 0.00
14. Swalambi Gandhi Basti Road, VTC
Opp. Silpukhuri Post
PP Sipukhur 0.02 0.00 0.00

Office, Guwahati-
781003,Assam
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15. WODWICHEE P.O.Lakshirbond.Distt VTC and Sheltered
Hailak andi, Assam- work shop 0.06 0.03 0.09
788155
16. Ziia Bahumukhi Mahila Village-Hirapara. P.O.- Vocational Trg
Unnayan Samaj Dhula. Dist. Darrang- Centre for 0.06 0.24 0.04
784146, Assam Disabled
Sub Total(Assam) 1.20 1.03 0.41
BIHAR
1. Gulab SinghMahila E Bih VTC
ulab SinghMahila Evam ihar 0.10 0.00 0.00
Bal Kalyan Sangh
2. Gyan Sarovar Villae, Praveijabad VTC for OH
P.O.Sonpur, Distt. 0.00 0.09 0.07
Saran, Bihar
3. Girija Shankar Drishti Gumti No.3, Education cum
Bihin Balika Vidyal Bhikh VTC forVH Girl
ihin Balika Vidyalaya ikhanpur, or irls 0.10 0.00 0.00
Bhagalpur-812002,
Bihar
4. Magadh Rehabilitation & A/9, P.C.Colony, VTC for PH
Welfare Society Kankarbagh, Patna, Children 0.00 0.07 0.12
Bihar
5. Prakritik Arogyashram Nalanda, Bodh Gaya, VTC and Rehab. 0.00 0.00
Bihar For OH Children ' '
6. Koshi Kshetriya Vikalang Bihar Residential School
, Vidhwa, Vridh Kalyan & VTC for PH 0.00 0.00 0.32
Samiti
7. Physical Medicine & Rajendra Nagar, Road Residential School
Rehabilitation Institute No.6-B, Patna-800016, for PH & MR.VTC 0.00 0.00 0.00
Bihar. and Physio Unit
Sub Total (Bihar) 0.20 0.16 0.51
CHANDIGARH
1. Society for the Care of Chandigarh Education cum
the Blind VTC for VH Girls 0.00 0.00 0.00
(Rs. In
crore)
Sub Total (Chandigarh) 0.00 0.00 0.00
CHHATISGARH
1. Chhattisgarh Viklang HIG2,J.E.Road, Tatiban Spl School & VTC
Prashikshan Evam dh Raipur.Chttishgarh for MR 0.00 0.00 0.00

Anusandhan Sansthan
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2. Netraheen Va Viklang Aamakherava.Manend Resi Special
Shikshan Prashikshan ergarh Dist. School cum VTC 0.00 0.00 0.08
Evam Dharmarth Samithi Korea,Chhattisgarh for Blind Person
Sub Total
. 0.00 0.00
(Chhatisgarh)
DELHI
1. Balvantray Mehta Vidya Blocks E.G&H, Masjid School cum VTC
Bhawan Anguridevi Moth, Greater Kailash- for MR Children
. . . 0.00 0.00 0.00
Shersingh Memorial Il, New Delhi-110048
Academy
2. Bharatiya Blind 61/1-B-11,  Teliwara, Residential School
Educational Cultural Shahadra, New Delhi- cum VTC for Blind 0.00 0.00 0.00
Welfare Society 110032
3. Dr.Zakir Hussain Child Guidence Centre,
Memorial Society Senior Secondary
0.03 0.02 0.00
School Campus, Near
Ansari Health
Sub Total(Delhi) 0.03 0.02 0.00
GUJARAT
1. Shree D.S.Parekh& Near New Junction, Staff Salary for
Amrutben Parekh Deaf & Surendranagar- VTc for Disabled 0.03 0.00 0.03
Dumb School 363001, Gujarat
2. SOPAN F.P.No1070PPO,Pink School cum VTC
city.Flats B/h,Blind for MR
. 0 0.00 0.00
Welfare Centre Ranip
Ahmedabad.Gujrat
Sub Total (Gujarat) 0.03 0.00 0.00
HARYANA
1. Indian Red Cross Red Cross Bhavan, Residential School
. . . 0.15 0.00 0.00
Society(Hissar) Hissar, Haryana cum VTC for VH
2. Indian Red Cross District Branch, Red Home  for MR
Society(Rohtak) Cross Bhavan, Rohtak- Children & VTC 0.33 0.00 0.00
124001, Haryana
KARNATAKA
1. Angaviklara Ashakiran Shamanur Road, Near Education cum
Trust Laxmi Flour Mill, VTC for MR
0.34 0.10 0.21

Devengere-577004,
Karnataka
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2. Divyajyothi Vidya Kendra Vishwa Building, VTC for Disabled
Chikkanna Layout,
Sondekoppa Road,
0 0.00 0.00
Nelamangala Town-
562123, Bangalore Rural
Distt., Karnataka
3. Shree Ramana Maharishi3rd Cross, 3rd Phase VTC for OH(TRDC)
Academy for the Blind (Near Ragi Gudda),
0.57 0.28 0.14
J.P.Nagar, Bangalore-
560078, Karnataka
4. Spastic Society of Karnataka Bangalore, Karnataka Spastics Children and
. . 0.45 0.00 0.1
Vocational Training
Sub Total(Karnataka) 1.36 0.38 0.46
KERALA
1. Asha Bhavan Annamanada, Thrissur VTC for PH
. 0.1 0.06 0.02
Distt., Kerala
2. Ashanilayam Ponkunnam-686506, Distt. School cum VTC for
0.09 0.04 0.00
Kottayam, Kerala MR
3. Bethania Rehabilitation Philip's Hill, Kumarapuram, VTC for PH Girls
Centre for the Disabled Medical College P.O,,
i 0.12 0.00 0.06
Thiruvananthapura-
695011, Kerala
4. Emakulam Womens Kerala Edu Cum VTC for MR
. 0 0.00 0.05
Association
5. Jeney Centre Kerala School cum VTC for
0 0.02 0.1
MR
6. Hellen Keller Institute for Mannannur Road, VTC for VH
Visually Impaired P.0O.Vaniamkulam-679522, 0.15 0.06 0.22
Distt. Palakkad, Kerala
7. Kerala Institute for the Blind Alpara, Kannara PO, VTC cum 0.15 0.09 0.05
Thrissur-680652, Kerala Rehabilitation Centre
for VH
8. Kerala Rehabilitation Institute Chunangavey, Erumathala VTC for Disabled
for the Physically Affected P.O., Aluva-683112, 0.13 0.00 0.09
(KRIPA's Providence Home) Ernakulam Distt., Kerala
9. Prateeksha Charitable Kerla Special School cum
. 0.25 0.06 0.21
Society VTC for MR
10. Santhi Bhawan Social Centre Chalakudi-680307, Kerala VTC for OH Children 0.15 0.03 0.07




281  Written Answers ASHADHA 24, 1936 (Saka) to Question 282
1 2 3 4 5 6 7
11. Vimala Hridaya  Special Kerla Special School cum
0.16 0.06 0.00
School VTC for MR
Sub Total (Kerala) 1.3 0.42 0.88
MADHYA PRADESH
1. F Mahil Kal Bhind, M.P.
amf).us ahila alyan Bhind, VTC 0.08 0.05 0.04
Samiti
2. Gopad Viklang Shiksha P.O.Katyi Niwas, District School cum VTC for
. - , 0.32 0.07 0.00
Samiti Sidhi, Madhya Pradesh Disabled
3. Late Satish Memorial 58,Ram  Bagh  Colony Vocational Tranining
Shiksha Samiti Shinde Ki Centre for Disabled 0 0.04 0.02
Chhawani.Gwalior.M.P.
4. Shri Shri Utkarsh Samiti 38, Narayan Bagh, Indore- VTC for MR & PH
0.13 0.06 0.05
452004, Madhya Pradesh
5. Society for Assisting the Madhya Pradesh VTC
Handicapped and 0 0.00 0.00
Rehabilitating Absolutely
Sub Total (Madhya
0.53 0.22 0.11
Pradesh))
MAHARASHTRA
1. Apang Jivan Vikas Sanstha Bhumiputra Colony, Near Vocational School for
Congress Nagar, Amravati, Handicapped 0.2 0.19 0.00
Maharashtra
2. Arunoday Bahuudeeshiya Shradha Kalpana Palace VTC for PH
Gramin Vikas Sanstha Swastik Chawk
Ganeshwadi Station 0.09 0.04 0.04
Road.Ahmednagar.Mahara
sthra
3. Bhagyashali Bahuddeshiya Post Bori, (Lagam), Tehsil Vocational Centre for
Kalyankari Sanstha(Bori) Aheri, Distt.Gadchirolli, Deaf & Dumb 0.1 0.06 0.00
PIN-442705, Maharashtra
4. Gram Vikas Yuvak Madal Tq. Mukhed, Distt. Handicapped
Barahali Nanded, Maharashtra Rehabilitation  Centre 0 0.01 0.00
(VTC)
5. Hellen Keller Institute for Municipal Secy.School, Education cum
Deaf and Deaf Blind South Wing, Ground Voc.Reh of Deaf &
Floor, Near S.Bridge, li
r ; r ridg Blind 0 0.00 0.00
N.M.Joshi Marg,

Byculla(W),  Mumbai-
400011, Maharashtra
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Sub Total
0.39 0.30 0.04
(Maharashtra)
MANIPUR
1. All Manipur  Mentally Keishamthong Top VTC for Persons
Handicapped Persons Leirak, Imphal-795001, with CPMR 0.23 0.23 0.13
Welfare Organisation Manipur
2. Cent f Mental Mani Special School f
en.re or enta anipur pecial School for 0 0.00 012
Hygiene MR Cum VTC
3. Institute of Social Wehengbam Leikai VTC for Disabled
Development for Weaker Khongnang Haogaibi,
Sections New Cachar Road, 0.16 0.08 0.04
P.O. Imphal-795001,
Manipur
4. Rural Educational and P.O.Thanga VTC for LCP
Socio-Economic Torigbram,
. 0.1 0.05 0.12
Development P.S.:Moirang-795133,
Organisation Manipur
5. The Development for Thoubal Bazar,Thoubal Vocational Trg
Women's Programme District,P.o0.Thoubal,Ma Centre 0.14 0.07 0.19
Centre nipur
6. The Women's Economic Khongam, Distt. VTC for Disabled
Development Society Imphal-795001, 0 0.04 0.23
Manipur
7. Typewriting Institute and Thoubal Distt,Thoubal- Vocational Trg
Rural Development 795138, Manipur Centre for 0.25 0.17 0.13
Disabled
Sub Total (Manipur) 0.88 0.64 0.96
MEGHALAYA
1. Dwar Jingkrymen School Stonyland, Shillong- Education cum
for Children in Need of 793003, Meghalaya VTC for MR & 0.07 0.04 0.00
Special Education Spastic
Sub Total (Meghalaya) 0.07 0.04 0.00
MIZORAM
ODISHA
1. Arun Institute of Rural At-Aswakhola, VTC for Disabled
Affairs P.O.Karamul, Via-
Mahimagadi, 0.11 0.05 0.11

Distt.Dhenkanal-
759014, Odisha
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2. Association for Social Plot No.1284/C, VTC for
Reconstructive Activities Sector-6, Markat Disabled(Jagatsing
0.29 0.25 0.00
Nagar(CDA), Cuttack- hpur)
753014, Odisha
3. Bhairabi Club At.Kurumpada, VTC for OH
P.O.Hadapada, Distt.
0.3 0.15 0.08
Khurda-752018,
Odisha
4. Nilachal Seva Dayavihar (Kanas) VTC for Disabled
Prathisthan Distt.Puri, Odisha- 0.57 0.28 0.09
752017
5. Open Learning Systems G.2-A1 Gadakana VTC cum
Mauza, PO Rehabilitation
mancheswar  Railway Centre for CPMR 0.34 0.06 0.09
Colony, Bhubaneswar-
751017, Odisha
6. Odisha Multipurpose 9/22, MIG Il, BDA VTC for LCP
Development Center Colony,
Chandrashekharpur, 0.05 0.03 0.04
Bhubneswar-16,
Odisha
7. Red Cross School for the City Hospital Road, School cum VTC
Blind Berhampur-760001, for VH 0.06 0.00 0.00
Distt.Ganjam, Odisha
8. Vishwa Jeevan Seva VilLSaradhapur, PO: VTC for Disabled
Sangha Garhsanput, Distt:
) 0.05 0.02 0.00
Khurda, Odisha-
752060
Sub Total (Odisha) 1.77 0.84 0.41
PUNJAB
1. Vocational Rehabilitation Haibowal Road, Education VTC
Training Centre Opp.Kitchlu Nagar, Workshop for the
) ) 0.19 0.06 0.00
Ludhiana-141001, Blind
Punjab
Sub Total (Punjab) 0.19 0.06 0.00
RAJASTHAN
1. Adarsh Bal Vidayalaya Panchayat Samiti VTC for OH
Samiti Quarters 0.05 0.00 0.00

Road.Osiar.Rajasthan
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2. Badhit Bal Vikas Kendra Rajasthan Hostel and VTC for
0.05 0.05 0.06
Deaf
3. Disha-Centre for Special F-139, Shyam Nagar, Special School for
) . . 0.06 0.07 0.00
Education Jaipur, Rajasthan MR
4. Indian Council of Social Sector No.6, Heera VTC for Adult
Welfare Path, Mansarovar,
) 0.08 0.04 0.09
Jaipur-302020,
Rajasthan
5. Jaimini Shikshan Evam Rajasthan VTC for Disabled
o 0.03 0.09 0.00
Gramin Vikas Sansthan
6. Manila Bal Vikas 330, New Pushp Vatika School cum VTC
Gramodhyog Shiksha Colony, Fatehpur Sikri for MR 0 0.04 0.16
Samiti Road, Bharatpur
7. Prayas Sanstha 106, Raj Vihar Colony, VTC
Dashara Ground
Maidan aalanpur, 0 0.01 0.10
Sawai Madhopur,
Rajasthan
8. Rajasthan Netraheen Rajasthan Vocational
Kalyan Sangh Rehabilitation 0 0.00 0.00
Centre
9. Umang Jaipur, Rajsthan 0.03 0.06 0.00
Sub Total (Rajasthan) 0.3 0.36 0.41
TAMIL NADU
1. Al India Blind No.141, Kabali VTC for VH
Progressive Association Vanabojana Thottam,
Raja Annamalipuram, 0.04 0.00 0.09
Chennai-600028,
Tamilnadu
2. Andhra Mahila Sabha 10, Dr.Durgabai Vocational
Deshmukh Road, Rehabilitation
. ) 0.04 0.00 0.00
Chennai-600028, Centre Unit for OH
Tamilnadu
3. Bishop Diehl Tamil Nadu
Rehabilitation Home for 0 0.00 0.00
the Blind
4. Cheshire Homes Austinpatti P.O., VTc for
India(Madurai) Madurai-625008, Handicpped 0 0.00 0.00

Tamilnadu
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5. Florence Swainson Palayamkottai,  Distt. Special School
Higher Secondary School Tirunelveli, Tamilnadu and VTC for Deaf 0.3 0.00 14.00
for the Deaf
6. Hellen Keller Service Vizhiyagam, School cum Hostel
Society for the Disabled Vishwanathapuram, VTC for the blind
Madurai-625014, 0.05 0.00 0.07
Tamilnadu
7. | E. L. C. School for the Barugar-635104, Hostel cum VTC
Blind Distt.Dharampuri, 0.12 0.00 0.19
Tamilnadu
8. Indian Association for the Sundarajanpatti, VTC for VH
Blind Arumbanoor Post,
. 2 .02
Madurai-625104, 0.38 0.26 0.0
Tamilnadu
9. Indian Red Cross Red Cross Building, VTC &
iety(Ch i Montieth R Rehabilitati
Society(Chennai) 50, ontiet oaq, ehabilitation 0 0.00 0.00
Egmore, Chennai- Centre for OH
600008, Tamilnadu
10. Jaya Balwadi Aravakurichi Patii VTC for Disabled
Educational Society Village, Asoor (Post), Women
. .04 .
Trichy-620015, 0.08 0.0 0.00
Tamilnadu
11. M.S Chellamuthu Trust & 643, K.K. Nagar, VTC for Mentally
Research Foundation Madurai-625020, 11 0 0.00 0.10
Tamilnadu
12. Navajyothi Trust 40.Menambedu road, VTC for
Sidco Indl Handicapped and
Estate,Chennai- MR 0 0.01 0.00
600098
13. Tamilnadu Association of P.B.No 5520, Rettaikuli VTC for Visually
the Blind Street, Tondiarpet, Impaired Women
Chennai-600081, 0 0.06 0.08
Tamilnadu
14. The Spastic Society of Opp.T.T.T.l.Taramani VTC for CPMR
Tamilnadu Road, Chennai- 0.55 0.48 0.03
600113, Tamilnadu
Sub Total (Tamil Nadu) 1.56 0.85 14.50
TRIPURA
UTTAR PRADESH
1. Akhil Bharatiya Viklang Tulsi Nagar, Ayodhya, Education cum
Kalyan Samiti Faizabad Distt., Uttar VTC 0 0.32 0.31

Pradesh
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2. Ambedkar Shiksha Lucknow, UP VTC for
. ) 0 0.20 0.05
Samiti Handicapped
3. Bharatiya Chauhan Balrampur, Pathkauli, Education and
Samiti DisttAzamgarh,  Uttar VTC for Disabled 0.14 0.14 0.00
Pradesh
4. Bhartiya Gram in Vikas Village Naharpur.Post VTC for Disabled
Sansthan, Mahulia.Distt
Ambedkar 0.14 0.00 0.04
Nagar.Utthar Pradesh-
224122
5. Chitragupta Shikshan Sakalpur, Sevapuri, VTC for
Sansthan Varanasi, Uttar Disabled(Sant
) 0.16 0.08 0.00
Pradesh Ravidas
Nagar.Bhadohi)
6. Disha Samiti,Bareilly 124-B, Civil Lines, Education and
] 0.08 0.07 0.00
Bareilly, Uttar Pradesh VTC for PH
7. Goonge Behron Ka 127/70  AW1  Block, VTC for Deaf
Vidyayalaya Saket Nagar, (In front
yayaiay g ) ( 0 0.00 0.00
of Parag Milk Board),
Kanpur, Uttar Pradesh
8. Gyan Bharti Mhila Kalyan 102, Holi Gate, Etah, VTC for Disabled
Evam Shiksha Prasar Uttar Pradesh (Residential) 0 0.00 0.00
Samiti
9. Handicapped Child Lucknow, UP School and VTC
Welfare Society(Savera) for Disabled at 0 0.00 0.00
Bahraich
10. Handicapped Shastri Puram, School & VTC for
Development Council Sikandra, Agra- Disabled 0.12 0.13 0.00
282007, Uttar Pradesh
11. Interact Society for the Street No.01, Gujer Education and
Spactics & Handicapped Colony Near SK VTC
Timber Barolla, Sector- 0 0.00 0.00
49, Noida,Utthar
Pradesh
12. Madhukar Viklang Vill.  Rautpur, P.O. Education & VTC
Vidyalaya Samiti Lahushi(Pipraich),
yaiay (Pip ) 0 0.00 0.00

Gorakhpur, Uttar

Pradesh
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13. Mangalam Mangalam Sadan, A- VTC for Disabled
445, Indira Nagar,
0 0.07 0.03
Lucknow-226016, Uttar
Pradesh
14. NIRVAN D-2059, Indira Nagar, Education cum
Lucknow, Uttar VTC for MR 0.08 0.04 0.11
Pradesh
15. Saraswati Education Harthala Sonakpur Spl School for HH
Society Distt,Moradabad, UP & VTC for 0.12 0.20 0.00
Disabled
16. Sri  Kanchilal  Shastri C-49, Kalyanpur, VTC for Disabled 0 0.00
Smarak Sansthan Kanpur, Uttar Pradesh '
17. Sur Smarak Mandal 23/446,Wazirpur Road Blind School cum
Infront of office of the VTC (Residential)
. . 0 0.00 0.00
Central Exuise Sanjay
Cinema.Agra-282002
18. UP Parents Assn for C-331/1, Indira Nagar, Spl School & VTC
Welfare of  Mentally Lucknow, Uttar for MR 0.15 0.00 0.00
Handicapped Citizens Pradesh
Sub Total (U.P. 0.99 1.25 0.54
UTTARANCHAL
1. Raphel Ryder Cheshire Uttrachal VTC cum Hostel
International Centre and Day Care 0 0.00 0.08
Centre for MR
2. Indira Rashtriya Chetna Hoshiari Mandir, School cum VTC
Evam Samajothan Raiwala,
) 0.07 0.20 0.00
Sansthan Distt.Dehradun,
Uttaranchal
Sub Total
0.07 0.20 0.08
(Uttarakhand)
WEST BENGAL
1. Alakendu Bodh Niketan P-1/4/1, CIT Scheme- Spl School for MR
Residential VII-M, VIP Road, with VTC
. 0.46 0.17 0.13
Kankurgachi, Calcutta- Component
700054, West Bengal
2. Ananda Bhawan West Bengal Spl Education cum
0 0.00 0.08

VTC for HH
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3. Bharat Scouts & Guides West Bengal Special School for
Hand With VTC 0 0.00 0.08
Comp
4. ETR for the Disabled 104/106, NSC Bose VTC for the
Road, disabled
0 0.00 0.00
P.0O.Naktala.Calcutta-
700047, West Bengal
5. HOPE H.F.C. Township, Spl  School for
Durgapore-713212, M.H. with VTC 0 0.26 0.43
West Bengal Component
6. Karunamayee parents Joffe House, Mondal Special School for
Organisation  for  the Para, Krishnapur MR with VTC
) . 0 0.02 0.00
Mentally Handicapped P.O.Milan Bazar
Kolkata
7. Nimtouri Tamluk P.O.Kulberia.P.S.Taml Vtc for Disabled
Unnayan Samity uk.Dis
o 0.14 0.19 0.00
t,Purba,Medinipur-
721648
9. Sevayatan Kaiyan P.OSevayatan, Special School for
Kendra P.S.Jhargram, Distt. HH & MR with VTC 0.34 0.16 0.00
Midnapur, West Bengal Component
10. Sri Sri Ramkrishna P.O.Rampurhat, VTC and Hostel
Satyanand Education & Birbhum-731224, West 0 0.00 0.00
Charity Trust Bengal
Sub Total (West
0.94 0.80 0.72
Bengal)

Child Trafficking

618. PROF. SAUGATA ROY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there are reports of hundreds of children
being trafficked from Jharkhand and other northern
States to Kerala recently;

(b) if so, the number of such cases reported along
with the number of children rescued during the current
year; and

(c) the measures taken by the Government to check
child trafficking in the country in coordination with the
State Governments?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) 589 children
trafficked from Jharkhand, Bihar, West Bengal & Odisha
were rescued by Kerala Police on 24th & 25th May, 2014.

(b) As per data available with National Crime
Records Bureau (NCRB), a total number of 1002, 932
and 1330 cases were registered under various crimes
committed under Child Trafficking (which includes buying
of minor girls for prostitution, selling of minor girls for
prostitution and procuration of minor giris) during 2011,
2012 and 2013 respectively. State/UT wise details is
enclosed at Statement-l. The information pertaining to
victim rescued during the year 2013 is enclosed at
Statement-I|



297  Written Answers

(c) 'Police' and 'Public Order' being State subjects
under Seventh Schedule of the Constitution of India, the
primary responsibility for preventing and combating the
with the State
Governments. The Government of India has adopted a

crime of human trafficking lies
multi-pronged approach to combat human trafficking
including commercial sexual exploitation by setting up of
Anti-Trafficking Nodal Cell in Ministry of Home Affairs;
launching certificate course on Anti-Human Trafficking by
Indira Gandhi National Open University (IGNOU) in
partnership with the States; a comprehensive scheme for
strengthening law enforcement response by establishing
integrated Anti-Human Trafficking Units (AHTUs) and
massive sensitization, awareness and capacity building

through Training of Trainers.

Ministry of Home Affairs has recently launched a
Anti
(stophumantrafficking-mha.nic.in)

web portal on Human Trafficking

IT

relating to human

as one stop

information repository on issues

Trafficking.

ASHADHA 24, 1936 (Saka)

to Question 298

Ministry of Home Affairs has issued various
advisories on Human Trafficking, which are available on
MHA web site and on Web Portal of Anti

Trafficking.

Human

Government of India has recently enacted Criminal
Law (Amendment) Act, 2013, wherein Section 370 of the
India Penal Code has been substituted with Section 370
and 370A of IPC which provide for comprehensive
measures to counter the menace of Human trafficking
including trafficking of children for exploitation in any form
including physical exploitation or any form of sexual
exploitation, slavery, servitude, or the force removal of
organs.

Ministry of Home Affairs conducts regular quarterly
meeting with the Nodal Officers of Anti Human Trafficking
of all States/UTs to review the progress of AHTUs
established throughout the country.

Ministry of Women and Child Development also runs
shelter based homes, such as Short Stay-Homes,
Swadhar Homes for women in difficult circumstances

including trafficked victims.

Statement — |

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR),
Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under Buying of
Minor Girls for Prostitution (Sec. 373 IPC) During 2011-2013

S. State/UT 2011 2012
No. CR Cs cv PAR PCS PCV CR Cs cv PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 0 0 0 0 0 0 0 0 0 0 0 0
2. Arunachal 0 0 0 0 0 0 0 0 0 0 0 0
Pradesh
3. Assam 0 0 0 0 0 0 0 0 0 0 0 0
4. Bihar 1 0 0 2 0 0 2 2 1 4 4 1
5. Chhattisgarh 0 0 0 0 0 0 0 0 0 0 0 0
6. Goa 0 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat 0 0 0 0 0 0 0 0 0 0 0 0
8. Haryana 2 2 0 5 5 0 0 0 0 0 0 0
9. Himachal 0 0 0 0 0 0 0 0 0 0 0 0

Pradesh
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
10. Jammu and 0 0 0 0 0 0 0 0 0 0 0 0
Kashmir
11. Jharkhand 1 1 0 1 1 0 5 5 0 5 5 0
12. Karnataka 0 00 0 0 0 0 0 0 0 0 0 0
13. Kerala 0 0 0 0 0 0 0 0 0 0 0 0
14 Madhya 2 2 0 5 5 0 0 0 0 0 0 0
Pradesh
15. Maharashtra 20 19 1 43 41 1 4 2 0 11 5 0
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0
20. Odisha 0 0 0 0 0 0 0 0 0 0 0 0
21. Punjab 0 0 0 0 0 0 0 0 0 0 0 0
22. Rajasthan 0 0 0 0 0 0 0 0 0 0 0 0
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 0 0 0 0 0 0 0 0 0 0 0 0
25. Tripura 0 0 0 0 0 0 0 0 0 0 0 0
26. Uttar Pradesh 1 1 0 4 4 0 0 0 0 0 0 0
27. Uttarakhand 0 0 0 0 0 0 0 0 0 0 0 0
28. West Bengal 0 0 0 0 0 0 3 3 0 4 4 0
Total (States) 27 25 1 60 56 1 14 12 1 24 18 1
29. Andaman and 0 0 0 0 0 0 0 0 0 0 0 0
Nicobar Islands
30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0
31. Dadra and 0 0 0 0 0 0 0 0 0 0 0 0
Nagar Haveli
32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0
33. Delhi 0 1 1 0 1 1 1 0 0 1 0 0
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0
Total (UTs) 0 1 1 0 1 1 1 0 0 1 0 0
Total (All-India) 27 26 2 60 57 2 15 12 1 25 18 1

Note: Information on disposal of police and courts includes the information on pending cases from previous years also
SOURCE:CRIME IN INDIA
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1 2 15 16 17 18 19 20

29. Andaman and 0 0 0 0 0 0
Nicobar Islands

30. Chandigarh 0 0 0 0 0 0

31. Dadra and Nagar 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0

33. Delhi 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 0 0

35. Puducherry 0 0 0 0 0 0
Total (UTs) 0 0 0 0 0 0
Total (All-India) 6 12 0 9 28 0

Note: Information on disposal of police and courts includes the information on pending cases from previous years also
SOURCE:CRIME IN INDIA
Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR),

Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under Selling of
Minor Girls for Prostitution (Sec. 373 IPC) During 2011-2013

S. State/UT 2011 2012
No. CR Cs Ccv PAR PCS PCV CR Cs cv PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 2 1 0 4 2 0 4 5 0 8 10 0
2. Arunachal 0 0 0 0 0 0 0 0 0 0 0 0
Pradesh
3. Assam 0 1 0 0 1 0 0 0 0 0 0 0
4. Bihar 1 1 0 2 2 0 10 4 1 12 7 1
5. Chhattisgarh 1 1 0 1 1 0 0 0 0 0 0 0
6. Goa 0 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat 0 0 0 0 0 0 0 0 0 0 0 0
8. Haryana 2 0 0 0 0 0 0 0 0 0 0 0
9. Himachal 0 0 0 0 0 0 0 0 0 0 0 0
Pradesh
10. Jammu and 0 0 0 0 0 0 0 0 0 0 0 0
Kashmir

11. Jharkhand 6 6 0 5 5 0 7 7 0 7 7 0
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1 2 3 4 6 7 8 9 10 11 12 13 14
12. Karnataka 1 0 0 0 0 0 0 0 0 0 0
13. Kerala 0 0 0 0 0 0 0 0 0 0 0
14 Madhya 3 3 15 15 11 5 7 20 20 3
Pradesh
15. Maharashtra 2 2 9 9 0 2 1 0 8 3 0
16. Manipur 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 0 1 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0
20. Odisha 0 0 0 0 0 0 0 0 0 0 0
21. Punjab 0 0 0 0 0 0 0 0 0 0 0
22. Rajasthan 2 1 5 5 0 1 1 0 7 7 0
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 0 0 0 0 0 0 0 0 0 0 0
25. Tripura 0 0 0 0 0 0 0 0 0 0 0
26. Uttar Pradesh 4 4 15 15 0 18 13 0 30 24 0
27. Uttarakhand 0 0 0 0 0 0 0 0 0 0 0
28. West Bengal 87 37 96 60 3 56 38 32 23 1
Total (States) 111 57 152 115 14 104 76 3 124 101 5
29. Andaman and 0 0 0 0 0 0 0 0 0 0 0
Nicobar Islands
30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0
31. Dadra and 0 0 0 0 0 0 0 0 0 0 0
Nagar Haveli
32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0
33. Delhi 2 1 4 2 0 4 0 4 0 1
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0 0 0 0 0 0
Total (UTs) 2 1 4 2 0 4 0 4 0 1
Total (All-India) 113 58 156 117 25 108 76 4 128 101 6

Note: Information on disposal of police and courts includes the information on pending cases from previous years also

SOURCE:CRIME IN INDIA
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1 2 15 16 17 18 19 20

29. Andaman and 0 0 0 0 0 0
Nicobar Islands

30. Chandigarh 0 0 0 0 0 0

31. Dadra and Nagar 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0

33. Delhi 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 0 0

35. Puducherry 0 0 0 0 0 0
Total (UTs) 0 0 0 0 0 0
Total (All-India) 100 91 6 134 149 12

Note: Information on disposal of police and courts includes the information on pending cases from previous years also
SOURCE:CRIME IN INDIA
Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR),

Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under Procuration of
Minor Girls for Prostitution (Sec. 373 IPC) During 2011-2013

S. State/UT 2011 2012
No. CR Cs Ccv PAR PCS PCV CR Cs cv PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 106 84 8 97 118 9 30 36 7 37 45 7
2. Arunachal 0 0 0 0 0 0 0 0 0 0 0 0
Pradesh
3. Assam 142 51 1 142 51 1 122 98 1 122 98 1
4. Bihar 183 263 13 434 461 20 48 26 9 38 38 13
5. Chhattisgarh 15 13 0 17 17 0 13 15 4 18 18 2
6. Goa 0 0 0 1 0 0 0 0 0 0 0 0
7. Gujarat 4 3 0 3 3 0 19 10 2 26 25 3
8. Haryana 0 0 o 0 0 0 0 0 0 0 0 0
9. Himachal 3 1 1 1 1 1 3 3 0 4 3 0
Pradesh
10. Jammu and 0 0 o} 0 0 0 0 0 0 0 0 0
Kashmir
11. Jharkhand 15 3 o 12 56 0 16 16 0 16 16 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
12. Karnataka 8 14 2 8 15 45 14 0 18 15 0
13. Kerala 9 8 0 7 7 10 9 0 11 13 0
14 Madhya 20 17 4 27 27 21 20 2 23 23 8
Pradesh
15. Maharashtra 20 28 0 50 40 31 23 0 60 60 0
16. Manipur 0 0 0 0 0 17 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0
20. Odisha 12 3 0 8 5 5 9 0 11 14 0
21. Punjab 0 0 3 0 0 0 0 0 0 0 0
22. Rajasthan 19 11 0 14 14 20 13 0 15 15 0
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 0 0 0 0 0 28 0 0 41 0 0
25. Tripura 5 27 4 23 29 19 0 0 0 0 0 0
26. Uttar Pradesh 0 0 0 0 0 2 2 0 4 4 0
27. Uttarakhand 0 0 0 0 0 7 3 0 4 3 0
28. West Bengal 298 126 18 133 106 369 238 0 227 238 0
Total (States) 859 652 54 977 950 67 806 535 25 675 631 34
29. Andaman and 0 0 0 0 0 0 0 0 0 0 0
Nicobar Islands
30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0
31. Dadra and 0 0 0 0 0 0 0 0 0 0 0
Nagar Haveli
32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0
33. Delhi 3 0 0 5 0 3 0 0 1 0 0
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0 0 0 0 0 0
Total (UTs) 3 0 0 5 0 3 0 0 1 0 0
Total (All-India) 862 652 54 982 950 67 809 535 25 676 631 34

Note: Information on disposal of police and courts includes the information on pending cases from previous years also

SOURCE:CRIME IN INDIA
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S. State/UT 2013
No. CR cs cv PAR PCS PCV
1 2 15 16 17 18 19 20
1. Andhra Pradesh 40 41 1 64 62 2
2. Arunachal 0 0 0 0 0 0
Pradesh
3. Assam 129 84 4 129 84 4
4. Bihar 193 85 6 202 118 13
5. Chhattisgarh 44 25 0 32 32 0
6. Goa 0 0 0 0 0 0
7. Gujarat 0 3 0 2 3 0
8. Haryana 0 0 0 0 0 0
9. Himachal Pradesh 1 1 1 3 1 1
10. Jammu and 1 1 0 1 1 0
Kashmir
11. Jharkhand 17 8 0 10 10 0
12. Karnataka 71 30 0 49 34 0
13. Kerala 15 8 0 14 4 0
14 Madhya Pradesh 21 15 4 28 26 7
15. Maharashtra 41 22 0 61 36 0
16. Manipur 22 0 0 0 0 0
17. Meghalaya 8 1 0 4 1 0
18. Mizoram 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0
20. Odisha 79 26 1 54 52 1
21. Punjab 1 0 0 0 0 0
22. Rajasthan 54 30 0 34 34 0
23. Sikkim 0 0 0 0 0 0
24. Tamil Nadu 0 8 0 0 18 0
25. Tripura 0 1 0 1 1 0
26. Uttar Pradesh 0 0 1 0 0 2
27. Uttarakhand 1 2 0 1 2 0
28. West Bengal 486 311 0 377 359 0
Total (States) 1224 702 18 1066 878 30
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1 2 15 16 17 18 19 20

29. Andaman and 0 0 0 0 0 0
Nicobar Islands

30. Chandigarh 0 0 0 0 0 0

31. Dadra and Nagar 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0

33. Delhi 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 0 0

35. Puducherry 0 0 0 0 0 0
Total (UTs) 0 0 0 0 0 0
Total (All-India) 1224 702 18 1066 878 30

Note: Information on disposal of police and courts includes the information on pending cases from previous years also
SOURCE:CRIME IN INDIA
Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR),

Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under Total Crime Committed under
Child Trafficking™ (Sec. 373 IPC) During 2011-2013

S. State/UT 2011 2012
No. CR Cs Ccv PAR PCS PCV CR Cs cv PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 108 85 8 101 120 9 34 41 7 45 55 7
2. Arunachal 0 0 0 0 0 0 0 0 0 0 0 0
Pradesh
3. Assam 142 52 1 142 52 1 122 98 1 122 98 1
4. Bihar 185 264 13 438 463 20 60 32 11 54 49 15
5. Chhattisgarh 16 14 0 18 18 0 13 15 4 18 18 2
6. Goa 0 0 0 1 0 0 0 0 0 0 0 0
7. Gujarat 4 3 0 3 3 0 19 10 2 26 25 3
8. Haryana 4 2 0 5 5 0 0 0 0 0 0 0
9. Himachal 3 1 1 1 1 1 3 3 0 4 3 0
Pradesh
10. Jammu and 0 0 0 0 0 0 0 0 0 0 0 0
Kashmir

11. Jharkhand 22 10 0 18 62 0 28 28 0 28 28 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
12. Karnataka 9 14 2 8 15 2 45 14 0 18 18 0
13. Kerala 9 8 0 7 7 0 10 9 0 11 13 0
14 Madhya 25 22 0. 47 47 17 26 27 3 43 43 11
Pradesh
15. Maharashtra 42 49 1 102 90 1 37 26 0 79 68 0
16. Manipur 0 0 0 0 0 0 17 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 0 0 1 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0
20. Odisha 12 3 0 8 5 0 5 9 0 11 14 0
21. Punjab 0 0 3 0 0 3 0 0 0 0 0 0
22. Rajasthan 21 12 0 19 19 0 21 14 0 22 22 0
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 0 0 0 0 0 0 28 0 0 41 0 0
25. Tripura 5 27 4 23 29 19 0 0 0 0 0 0
26. Uttar Pradesh 5 5 0 19 19 0 20 15 0 34 28 0
27. Uttarakhand 0 0 0 0 0 0 7 3 0 4 3 0
28. West Bengal 385 163 19 229 166 9 428 279 1 263 265 1
Total (States) 997 734 58 1189 1121 82 924 623 29 823 750 40
29. Andaman and 0 0 0 0 0 0 0 0 0 0 0 0
Nicobar Islands
30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0
31. Dadra and 0 0 0 0 0 0 0 0 0 0 0 0
Nagar Haveli
32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0
33. Delhi 5 2 1 9 3 1 8 0 1 6 0 1
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0
Total (UTs) 5 2 1 9 3 1 8 0 1 6 0 1
Total (All-India) 1002 736 59 1198 1124 83 932 623 30 829 750 41

Note: Information on disposal of police and courts includes the information on pending cases from previous years also

SOURCE:CRIME IN INDIA
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S. State/UT 2013
No. CR cs cv PAR PCS PCV
1 2 15 16 17 18 19 20
1. Andhra Pradesh 42 42 1 69 64 2
2. Arunachal 0 0 0 0 0 0
Pradesh
3. Assam 129 84 4 129 84 4
4. Bihar 196 89 6 208 127 13
5. Chhattisgarh 44 25 0 32 32 0
6. Goa 0 0 0 0 0 0
7. Gujarat 2 5 0 4 5 0
8. Haryana 2 1 1 1 1 1
9. Himachal Pradesh 1 1 1 3 1 1
10. Jammu and 1 1 0 1 1 0
Kashmir
11. Jharkhand 24 14 0 16 16 0
12. Karnataka 72 30 0 52 34 0
13. Kerala 15 8 0 14 4 0
14 Madhya Pradesh 24 18 6 34 32 12
15. Maharashtra 56 36 0 92 70 0
16. Manipur 22 0 0 0 0 0
17. Meghalaya 8 1 0 4 1 0
18. Mizoram 0 1 0 0 0 0
19. Nagaland 0 0 0 0 0 0
20. Odisha 79 26 1 54 52 1
21. Punjab 1 0 0 0 0 0
22. Rajasthan 55 31 0 38 38 0
23. Sikkim 0 0 0 0 0 0
24. Tamil Nadu 0 8 0 0 18 0
25. Tripura 0 1 0 1 1 0
26. Uttar Pradesh 0 2 4 0 2 8
27. Uttarakhand 1 2 0 1 2 0
28. West Bengal 556 379 0 456 470 0
Total (States) 1330 805 24 1209 1055 42
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1 2 15 16 17 18 19 20

29. Andaman and 0 0 0 0 0 0
Nicobar Islands

30. Chandigarh 0 0 0 0 0 0

31. Dadra and Nagar 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0

33. Delhi 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 0 0

35. Puducherry 0 0 0 0 0 0
Total (UTs) 0 0 0 0 0 0
Total (All-India) 1330 805 24 1209 1055 42

Note: Information on disposal of police and courts includes the information on pending cases from previous years also

SOURCE:CRIME IN INDIA
* Includes heads Buying of Girls for Prostitution + Selling of Girls for Prostitution + Procuration of Minor Girls
Statement - Il

State/UT Wise Provisional Data on Victims (Including Women and Children )Reported Traffikced and Rescued Under
Human Trafficking During 2013

S. No. State/UT Total Number of Total Number of Total Number of  Data not
Number of Victims Number of Victims Number of Victims received for
Victims rescued Victims rescued Victims rescued the month
Reported (Total) Reported (Women) Reported (below 18

Trafficked Trafficked Trafficked years)
(Total) (Women) (below 18
years)
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 125 140 117 138 15 16 Jan, Feb, &
Oct.
2. Arunachal Pradesh 47 22 39 18 33 15
3. Assam 252 185 170 112 195 142
4. Bihar 0 0 0 0 0 0 July to Dec
5. Chhattisgarh 218 212 80 78 111 109
6. Goa 0 0 0 0 0 0 Mar, Aug.,
Sept, Dec.

7. Gujarat 46 30 27 13 46 30
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1 2 3 4 5 6 7 8 9
8. Haryana NR
9. Himachal Pradesh 13 13 13 13 0 0
10. Jammu and 0 0 0 0 0 0
Kashmir
11. Jharkhand NR
12. Karnataka 29 36 29 36 0 0 Mar. to Dec.
13. Kerala 137 137 104 104 136 136 Dec.
14. Madhya Pradesh 12 12 10 10 7 7 Jan to June,
Nov., Dec.
15. Maharashtra 691 719 606 637 160 158 Mar..
16. Manipur 0 0 0 0 0 0 Except May
17. Meghalaya 0 0 0 0 NR
18. Mizoram 0 0 0 0 0 0
19. Nagaland 1 1 1 1 1 1 Mar.
20. Odisha 707 545 491 348 380 264
21. Punjab NR
22. Rajasthan 1190 1104 305 220 1083 1038 Nov - Dec.
23. Sikkim 0 0 0 0 0 0
24. Tamilnadu 769 769 414 414 386 386
25. Tripura 0 0 0 0 0 0
26. Uttar Pradesh 97 145 32 19 74 132
27. Uttarakhand 116 59 112 58 82 42
28. West Bengal NR
TOTAL STATES 4450 4129 2550 2219 2709 2476
29. Andaman and 0 0 0 0 0 0
Nicobar Islands
30. Chandigarh 1 1 1 1 1 1
31. Dadra and Nagar 0 0 0 0 0 0 Oct., Dec.
Haveli
32. Daman and Diu 0 0 0 0 0 0 May, June,
Oct to Dec.
33. Delhi 891 891 139 139 848 848  Feb,, July, &

Sep,
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1 2 3 4 6 7 8 9
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0 May
TOTAL UTs 892 892 140 140 849 849
ALL INDIA TOTAL 5342 5021 2690 2359 355B 3325

Note: Data is provisional

NR = Data Not received for 2013

2. Victims rescued during the month may be reported as missing in previous month(s).

Consumer Fora
619. SHRI MOHITE PATIL VIJAYSINH
SHANKARRAO:
SHRI RAJEEV SATAV:
SHRI DHANANJAY MAHADIK:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the number of cases filed in the National, State
and District consumer fora along with the number of
cases disposed of during each of the last three years and

(c) if so, the details thereof and the reasons therefor
along with the corrective measures taken by the
Government to streamline/strengthen the consumer fora
and to protect the interest of the consumers?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER  AFFAIRS, FOOD AND PUBUC
DISTRIBUTION (SHRI RAOSAHEB PATIL DANVE): (a) :
The details are giver in the enclosed Statement.

(b) Yes, Madam.

(c) The reason for lesser number of cases is the

increasing  pro-consumer policies and grievance

the current year; redressal mechanism set up by the Government,

(b) whether the number of cases filed and disposed Voluntary ~ Consumer  Organisations and  private
in these fora has declined over the years; and companies for benefit of consumers.

Statement
Year-Wise Filing & Disposal in National Commission & State Commissions
2011 2012 2013
Filed Disposed Filed Disposed Filed Disposed
1 2 3 4 5 6 7

National Commission 5099 4219 5116 4452 7223 6602
States
Andhra Pradesh 1189 1133 1138 1039 1586 1467
Andaman and Nicobar N.A. N.A. N.A. N.A. N.A. N.A.
Islands
Arunachal Pradesh 1 1 2 5 4 5
Assam 73 53 68 354 63 419
Bihar 828 469 652 311 597 325
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1 2 3 4 5 6 7

Chandigarh 537 737 576 598 825 874
Chattisgarh 815 758 878 717 695 491
Dadra and Nagar 0 0 0 0 N.A. N.A.
Haveli/Daman and Diu

Delhi 1166 1301 1744 1898 2173 1292
Goa 54 25 79 139 146 176
Gujrat 2422 2671 5589 3417 3365 6375
Haryana 1826 7202 1476 5983 1073 905
Himachal Pradesh 1357 1183 1452 2021 1584 1673
Jammu and Kashmir 260 280 327 411 N.A. N.A.
Jharkhand 294 462 190 453 170 173
Karnataka 4405 4238 2446 2252 2054 3008
Kerala 991 1364 1036 921 1198 731
Lakshadweep 1 1 0 0 1 0
Madhya Pradesh 1986 1709 2557 2241 2759 1793
Maharashtra 2813 1738 2596 1135 3693 6043
Manipur N.A. N.A. N.A. N.A. N.A. N.A.
Meghalaya 9 0 4 0 N.A. N.A.
Mizoram 5 2 16 25 8 5
Nagaland N.A. N.A. N.A. N.A. N.A. N.A.
Orissa 871 1192 1026 844 477 369
Pondicherry 20 19 41 36 14 8
Punjab 2056 1627 1912 2387 1636 3528
Rajasthan 3200 3155 2963 2247 2601 2312
Sikkim 2 3 2 1 N.A. N.A.
Tamilnadu 1371 2014 957 770 914 683
Tripura 109 86 66 82 132 37
Uttar Pradesh 3497 4523 3698 3117 3572 4201
Uttarakhand 281 310 216 232 379 234
West Bengal 969 821 1827 1170 2520 1572
TOTAL 33408 39077 35534 34806 34239 38699

Note : 'N.A. means 'Not Available'.
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Year-Wise Filing & Disposal In District Forums

States 2011 2012 2013
Filed Disposed Filed Disposed Filed Disposed
1 2 3 4 5 6 7

Andhra Pradesh 5454 4003 4308 2688 3739 1149
Andaman and Nicobar N.A. N.A. N.A. N.A. N.A. N.A.
Islands
Arunachal Pradesh N.A. N.A. N.A. N.A. N.A. N.A.
Assam N.A. N.A. N.A. N.A. N.A. N.A.
Bihar 3013 3591 3852 2608 3730 2239
Chandigarh 2261 2420 3485 3537 2157 2165
Chattisgarh 2664 2047 2384 2382 1801 1785
Dadra and Nagar N.A. N.A. N.A. N.A. N.A. N.A.
Haveli/Daman and Diu
Delhi 9066 7801 9217 8017 N.A. N.A.
Goa 141 125 173 220 208 294
Gujrat 8027 10484 7843 12010 8909 10003
Haryana 10985 11638 8899 9038 7714 10740
Himachal Pradesh 2298 1943 2060 2104 2024 2313
Jammu and Kashmir N.A. N.A. N.A. N.A. N.A. N.A.
Jharkhand 1273 1070 1565 1037 1057 674
Karnataka 8272 9796 7917 7344 7703 6427
Kerala 5668 5840 6182 5728 6142 4770
Lakshadweep 4 6 3 Nil 2
Madhya Pradesh 12394 10482 11106 11265 10430 11323
Maharashtra 12058 7654 10573 4047 9649 7795
Manipur N.A. N.A. N.A. N.A. N.A. N.A.
Meghalaya N.A. N.A. N.A. N.A. N.A. N.A.
Mizoram N.A. N.A. N.A. N.A. N.A. N.A.
Nagaland N.A. N.A. N.A. N.A. N.A. N.A.
Orissa 4393 4129 4162 2980 3240 2607
Pondicherry 64 27 50 4 56 17

Punjab 10063 8962 8645 8714 8417 10198




331  Written Answers

JULY15, 2014

to Question 332

1 2 3 4 5 6 7
Rajasthan 18050 15056 24016 21301 22140 20879
Sikkim 23 17 13 18 N.A. N.A.
Tamilnadu 3496 4523 3204 2267 3316 2498
Tripura N.A. N.A. N.A. N.A. N.A. N.A.
Uttar Pradesh 25662 29654 23854 26708 26073 26060
Uttarakhand 1206 1083 1224 803 1430 1316
West Bengal 3283 3105 4386 4466 5896 5116
TOTAL 149818 145456 149121 139286 135833 130368

Note : 'N.A." means 'Not Available'

Employment in Agriculture

620. SHRI DUSHYANT CHAUTALA: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether employment opportunities in the
agriculture sector has declined in the country over the
years;

(b) if so, the details thereof and the reasons therefor
indicating the contribution of agriculture sector in creating
job opportunities during each of the last three years and
the current year;

(c) whether rural youths are not opting agriculture as
a career and profession in the country;

(d) if so, the details thereof; and

(e) the measures taken/proposed to be taken by the
Government to make agriculture a remunerative and
attracting sector for rural youths?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTIRE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
SANJEEV BALYAN): (a) and (b) No, Madam. As per
Census conducted by the Registrar General of India, the
total number of agricultural workers in the country,
comprising cultivators and agricultural labourers,
increased from 234.1 million (127.3 million cultivators and
106.8 million agricultural labourers) in 2001 to 263.1
million (118.8 million cultivators and 144.3 million

agricultural labourers) in 2011.

(c) and (d) According to NSSO data, the proportion
of rural youth engaged in the agricultural sector has
declined over the period 2004-05 to 2011-12, details of
which are as under:

Worker Population Ratio (WPR) in (ps+ss)* of Rural
Youth Engaged in Agricultural Sector (All-India)

Year WPR
2004-05 401
2009-10 303
2011-12 259

Note: For working out WPR, youths are deemed to be the persons

belonging to the age group 15-29 years
*ps: principal status, ss: subsidiary status

(e) Government has taken several steps to revitalize
agriculture sector and improve the conditions of farming
community on sustainable basis by increasing
investment, improving farm practices, creating rural
infrastructure and ensuring timely delivery of credit,
technology and other inputs. Various
Programmes/Schemes for the development of agriculture
sector are being implemented. Also, Government fixes
Minimum Support Price (MSP) of various agricultural
commodities with a view to ensure that farmers get

remunerative returns for their produce.

Under the Twelfth Five Year Plan, there is special
focus on leveraging private investment in agriculture
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sector and making markets more efficient and

competitive.

‘[Translation]
Tourists Inflow at Religious Sites

621. SHRIMATI JAYSHREEBEN PATEL: Will the
Minister of TOURISM be pleased to state:

(a) the total number of domestic and foreign tourists
who visited various religious/pilgrimage sites in the
country during each of the last three years and the

current year, State/UT-wise;

(b) whether the Government proposes to formulate
any scheme to provide better tourist facilities and
incentives for health services at these places; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE OF THE

ASHADHA 24, 1936 (Saka)

to Question 334

MINISTRY OF TOURISM (SHRI SHRIPAD YESSO
NAIK): (a) The number of Domestic Tourist Visits (DTVs)
and Foreign Tourist Visits (FTVs) to States/Union
Territories (UTs), which includes the tourists Vvisiting
Religious/Pilgrimage sites, during 2011, 2012 and 2013
are given in the enclosed Statement. This information is
not available for 2014. Ministry of Tourism does not
compile the data of tourists visiting Religjous/Pilgrimage
sites separately.

(b) and (c) Development and promotion of tourism is
primarily the responsibility of the State Governments/UT
Administrations. However, the Ministry of Tourism
provides Central Financial Assistance for tourism projects
including religious/pilgrimage sites based on the projects
prioritized in consultation with the State Governments/UT
Administrations. The project proposals which are
complete as per scheme guidelines are sanctioned and
funds released subject to inter-se priority and availability

of funds.

Statement

The Number of Domestic Tourist Visits (DTVs) and Foreign Tourist Visits (FTVs) to States/Union Territories (UTs), which
includes the Tourists Visiting Religious/Pilgrimage Sites, During 2011, 2012 and 2013

S. No. State/ UT 2011 2012 2013
Domestic Foreign Domestic Foreign Domestic Foreign
1 2 3 4 5 6 7 8
1. Andaman and Nicobar 202221 15814 238699 17538 243703 14742
Islands
2. Andhra Pradesh 153119816 264563 207217952 292822 152102150 223518
3. Arunachal Pradesh 233227 4753 132243 5135 125461 10846
4. Assam 4339485 16400 4511407 17543 4684527 17638
5. Bihar 18397490 972487 21447099 1096933 21588306 765835
6. Chandigarh 909904 37181 924589 34130 936922 40124
7. Chhattisgarh 14320503 3973 15036530 4172 22801031 3886
8. Dadra and Nagar 422265 1412 469213 1234 481618 1582
Haveli
9. Daman and Diu 832906 4484 803963 4607 819947 4814
10. Delhi 15428865 | 2159925 18495139 2345980 20215187 2301395
11. Goa 2225002 445935 2337499 450530 2629151 492322




335  Written Answers JULY15, 2014 to Question 336
1 2 3 4 5 6 7 8
12. Gujarat 21017478 166042 24379023 174150 27412517 198773
13. Haryana 5988062 130435 6799242 233002 7128027 228200
14. Himachal Pradesh 14604888 484518 15646048 500284 14715586 414249
15.  Jammu and Kashmir 13071531 71593 12427122 78802 13642402 60845
16. Jharkhand 10796286 72467 20421016 31909 20511160 45995
17. Karnataka 84107390 574005 94052729 595359 98010140 636378
18. Kerala 9381455 732985 10076854 793696 10857811 858143
19. Lakshadweep 9424 567 4417 580 4784 371
20. Madhya Pradesh 44119820 269559 53197209 275930 63110709 280333
21. Maharashtra 55333467 4815421 74816051 2651889 82700556 4156343
22. Manipur 134505 578 134541 749 140673 1908
23. Meghalaya 667504 4803 680254 5313 691269 6773
24. Mizoram 62174 658 64249 744 63377 800
25. Nagaland 25391 2080 35915 2489 35638 3304
26. Odisha 8271257 60722 9052871 64719 9800135 66675
27. Puducherry 897896 52298 981714 52931 1000277 42624
28. Punjab 16416638 150958 19056143 143805 21340888 204074
29. Rajasthan 27137323 1351974 28611831 1451370 30298150 1437162
30. Sikkim 552453 23602 558538 26489 576749 31698
31. Tamil Nadu 137512991 3373870 184136840 3561740 244232487 3990490
32. Tripura 359515 6046 361786 7840 359586 11853
33. Uttar Pradesh 155430364 1887095 168381276 1994495 226531091 2054420
34. Uttarakhand 25946254 124653 26827329 124555 19941128 97683
35. West Bengal 22256968 1213270 22730205 1219610 25547300 1245230
Total 864532718 19497126 1045047536 18263074 1145280443 19951026
[English] (b) if so, the details thereof along with the loss of

Impact of Insurgency

622. SHRI P KARUNAKARAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(@) whether the Government has made any
study/assessment with regard to the impact of insurgency

in various parts of the country;

human lives and property during each of the last three
years and the current year, State-wise; and

(c) the measures taken by the Government to deal
with the problem of insurgency in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) The Institute
of Defence Studies and Analysis (IDSA) has been
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sponsored by the Ministry of Home Affairs to prepare
policy papers on the measures to deal with Left Wing
Extremism/Naxalism.

(b) The range of insurgency and the challenges on
internal security is categorised into the broad categories
of Jammu and Kashmir , North Eastern States, Left Wing
Extremism affected States and the hinterland of the
country. The details of the loss of human lives during the
each of the last three years and the current year on these
categorized areas is given as Statement. However, the
loss of property due to insurgency cannot be quantified.

(c) Centrall Government has deployed Central
Armed Police Forces (CAPF) to help the State Authorities
in carrying out counter insurgency operations and
providing security for vulnerable institutions and
installations, The Central Government has also been
sharing intelligence with the State Governments on a
continuous basis and has been giving financial
assistance for strengthening of the local police forces and
intelligence agencies under the Police Modernization
Scheme; and assistance for strengthening various
aspects of the security apparatus and counter-insurgency
operations, by way of reimbursement of security related
expenditure under the Security Related Expenditure
(SRE) Scheme. Central Government has also been
assisting the States for rising of additional forces in the
form of India Reserve Battalions. Vigilance and
surveillance on the border has been strengthened. The
Security Forces along the border have been patrolling the
border areas regularly and they have been suitably
sensitized regarding arms smuggling by the insurgents.

Statement

The Details of Loss of Lines During each of the Last
Three Years and the Current Year:

i) Jammu and Kashmir

Year No. of SFs No. of Civilians
Killed killed
1 2 3
2011 33 311
2012 15 15
2013 53 15

to Question 338

1 2 3

2014 12 12

(upto 1st June)

ii) North-Eastern States

2011 32 70

2012 14 97

2013 18 107

2014 12 198

(upto 30th June)

iii) LWE effected States

Year No. of SFs No. of
Killed Civilians

killed

2011 142 469

2012 114 301

2013 115 282

2014 60 119

(upto 30th June)

iv) Hinterland of the country

SI. No. Incidents No. of No. of
Persons  persons
killed injured
1 2 3 4
2011
1. 25.05.2011
Bomb blast in parking Nil Nil
place outside High
Court, New Delhi
2. 13.07.2011
Serial bomb blasts in 27 127
Mumbai
3. 7.9.2011
Bomb Blast at Delhi 15 79
High Court
2012

13.2.2012
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JULY15, 2014 to Question 340

1 2 3 4 Surplus Stock of Sugar
Blast in a car of Nil 4 623. SHRI RAJU SHETY: Will the Minister of
Embassy of Israel CONSUMER  AFFAIRS, FOOD AND PUBLIC
5 1.82012 DISTRIBUTION be pleased to state:
Serial Bomb Blast in Nil 1 (a) whether the sugar industry in the country is
Pune facing a problem of surplus stock of sugar and if so, the
2013 details thereof indicating the production, demand and
stock of sugar during each of the last three years and the
6. 21.02.2013 current year along with the remedial measures taken in
Twin Bomb Blast in 18 131 this regard; and
Hyderabad (b) whether any incident of incentivising export and
7. 17.04.2013 import of sugar simultaneously on account of errors in
Bomb Blast in Nil 16 statistical reporting has been noticed during the said
Bengaluru period and if so, the details thereof indicating the
incentives provided for the said exports and imports?
8. 07.07.2013
) ) THE MINISTER OF STATE IN THE MINISTRY OF
Bomb Blasts in Nil 2
BodhGaya CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAOSAHEB PATIL DANVE): (a)
9. 27.10.2013 The production of sugar in the country during last three
Serial Bomb Blasts in 6 89 sugar seasons as well as estimated production during
Patna current sugar season 2013-14 has been more than the
2014 domestic demand/consumption. The production,
domestic demand/consumption and surplus stocks of
10. 01.05.2014 sugar during the last three sugar seasons and estimates
IEDs explosion in Train 1 14 for the current sugar season 2013-14 are as under:-
No. 12509 (Bangalore-
Guwabhati Express)
bound for Guwahati
Sugar Season(Oct.-Sept.) 2010-11 2011-12 2012-13 2013-14
(Prov.) (Prov.)
(Upto 31st May,
2014)
Production (In Lac MT) 243.50 263.43 251.83 242.27
Demand/Consumption (In Lac MT) 208.00 227.25 230.00 240.00
Surplus  Production over Demand 35.50 36.18 21.83 2.27
(In Lac MT)
Estimated Closing Stocks (In Lac MT) 58.19 66.96 91.09 67.40
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Keeping in view the estimated availability and
demand/consumption of sugar, prices of sugar in the
domestic as well as international market, the Government
allowed export under Open General Licence (OGL) on
the strength of release orders issued by the Directorate
of Sugar till May, 2012. Thereafter, export of sugar is free
subject to prior registration of quantity with the
Directorate General of Foreign Trade (DGFT). The export
of sugar has been allowed to reduce the surplus sugar
stocks and improve the liquidity of the sugar mills
enabling them to pay the cane price including cane price

arrears to the farmers.

(b) No, Madam.
Food Clusters

624. SHRIMATI MAUSAM NOOR: Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to
state:

(a) whether the Government is planning to develop
a food map to indentify food clusters across the country

and if so, the details thereof;

ASHADHA 24, 1936 (Saka)

to Question 342

(b) whether the Government has conducted any
study to identify such areas and if so, the details thereof;

(c) whether the Government proposes to give
special package for historically important food clusters
such as mango harvesting and processing in West
Bengal;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
SANJEEV BALYAN): (a) No, Madam. According to the
information received from Ministry of Micro, Small and
Medium Enterprises (MSME), they have set up common
facility centres in 6 States for different products/items in
Clusters under Micro & Small Enterprises - Cluster
Development Programme (MSE-CDP) of MSME. The
details are given in the enclosed Statement.

(b) No, Madam.
(c) No, Madam.

(d) and (e) Do not arise.

Statement

List of Common Facility Centres Set up in Similar Areas Across the Country Under MSE-CDP

S. No. State Status Name of the Cluster and location Implementing Agency
1. Goa Completed Cashew Cluster, Goa Goa Khadi and Village Industry Board,
Goa

2. Karnataka Completed Food Processing Cluster, Karnataka Council for Technology Up-
Gulbarga gradation (KCTU), Bangalore.

3. Kerala Completed Rice Mill Cluster, Kalady, Kerala Bureau of Industrial Promotion
Ernakulam (KBIP), Thiruvananthapuram

4. Maharashtra Completed Raisin Making Cluster, MIDC, Govt. of Maharashtra
Sangli

5. Odisha Completed Rice Mill Cluster at Bargarh, OSIDC Ltd., Govt, of Odisha
Sambalpur

6. Tamil Nadu Completed Starch and Sago Cluster at Sago and Serve, Salem

Salem and Namakkal
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Allocation Under PDS

625. SHRI NISHIKANT DUBEY: Will the Minister of

CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:
(a) whether complaints have been received

indicating that the States are not being provided various
items under Public Distribution System (PDS) as per their
entitlement;

(b) if so, the details thereof and the reasons therefor
indicating the entitlement and actual supply of PDS items
during each of the last three years and the current year,
items and State-wise; and

(c) the corrective measures taken to ensure that
States are provided these items as per their entitlement?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAOSAHEB PATIL DANVE): (a)
to (c) Under existing Targeted Public Distribution
System (TPDS), States/Union Territories(UTs) are being
provided allocation of foodgrains @ 35kg per family per
month to the Below Poverty Line (BPL) [including
Antyodaya Anna Yojana (AAY)] families and @ 15-35kg
per family per month to Above Poverty Line (APL)
families as per their entittement. The States/UTs who
have implemented National Food Security Act (NFSA)
are allocated foodgrains under TPDS @ 5 kg per person
per month belonging to priority category and 35 kg per
family per month for AAY as per their entittement under
the Act.

Developing Pinjore and Morni Hills

626. SHRI RATTAN LAL KATARIA: Will the Minister
of TOURISM be pleased to state:

(a) whether the Government has formulated any
plan to develop the Pinjore and Morni Hills of Panchkula
in Haryana to encourage tourism; and

(b) if so, the details thereof along with the steps
taken to develop/protect the 'tals' located in Morni?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI SHRIPAD YESSO
NAIK): (a) and (b) Development and promotion of tourism
is primarily undertaken by the State Governments/Union
Territory Administrations. However, Ministry of Tourism

JULY15, 2014
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(MoT) provides Central Financial Assistance (CFA) for
tourism projects, which are complete as per scheme
guidelines and identified in consultation with the State
Government/Union Territory subject to availability of
funds.

The State Government of Haryana has informed that
the area of Pinjore and Morni hills of Panchkula including
tals have been developed as tourist centers with the CFA
for various tourism projects as under :-

(Rs. in lakh)
S. No. Name of the Project Amount sanctioned
1. Development of Morni Hills 170.76
and Tikkar Taal (2003-04)
2. Preservation and Restoration 403.69
of old monuments at
Yadvindra Gardens Pinjore,
Distt. Panchkula (2004-05)
3. Integrated Development of 1630.03
Panipat-Kurukshetra-Pinjore
Circuit (2006-07)
4. Development of Eco-tourism 329.00
in  Morni Pinjore Hills and
Sultanpur National Park
(2007-08)
5. Development of Morni Hills 474.50
Tikkar Taal in Haryana (2007-
08)
6. Panipat-Kurukshetra-Pinjore 1545.22

Circuit (Phase-Il) (2008-09)

[Translation]
Construction of Mini-Stadia

627. SHRIMATI RAMA DEVI: Will the Minister of
SKILL DEVELOPMENT, ENTREPRENEURSHIP.YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has formulated any
scheme for construction of mini-stadia in each district in
the country;

(b) if so, the details thereof along with the norms
stipulated in this regard and if not, the reasons therefor;

(c) the details of districts selected under the scheme
including Pali in Rajasthan and Sheohar in Bihar; and
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(d) the time by which such stadia are likely to be
constructed?

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (SHRI: SARBANANDA
SONOWAL): (a) and (b) The Central! Government is
implementing a Scheme named as Rajiv Gandhi Khel
Abhiyan (RGKA) under which it is proposed to construct
a sports complex in each block, both for outdoor and
indoor sports disciplines. Details of the RGKA Scheme
are placed at Statement.

(c) and (d) The RGKA Scheme became operational
w.e.f. the financial year 2014-15 and proposals for
construction of the sports complexes are being obtained
from the States/UTs.

Statement

Details of the RGKA Scheme

Under the RGKA scheme, it is proposed to construct
a sports complex in each block, both for outdoor and
indoor sports disciplines, on land measuring about six -
seven acres at a cost of Rs. 80 lakh each (Total Rs. 1.60
crore) There is also provision of Rs. 15 lakh for sports
equipment to be provided by Ministry of Youth Affairs and
Sports. It is proposed to have sporting facilities for both
indoor and outdoor disciplines.

All the 6545 blocks in 634 districts will be covered in
a phased manner over a period of 5 years. Funds for
construction of the block level sports complex will be
converged from different schemes such as Mahatma
Gandhi National Rural Employment Guarantee Act
(MGNREGA); Backward Regions Grant Fund (BRGF);
Non Lapsable Central Pool of Resources (NLCPR -
Central); Additional Central Assistance (ACA) for the Left
Wing Extremism (LWE) affected districts, of the Ministries
of Rural Development, Panchayati Raj, Development of
North Eastern Region (DONER) and Planning
Commission respectively with RGKA.

Three Sports Trainers (one Master Sports Trainer
and two Sports Trainers, out of serving Physical
Education Teachers) will be engaged in each block level
sports complex for training of sports persons. They will
be given suitable honorarium in addition to their normal
salaries received from respective school/college,

Annual Sports competitions viz., Rural Sports
Competitions, Women Sports Competitions, North-East
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Games and Special Area Games (for LWE affected
regions) shall be held under RGKA upto the National
level. The grants for holding the above competitions have
also been enhanced.

[English]
Talent Search for National Sports

628. SHRIMATI POONAMBEN MAADAM: Will the
Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP,  YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether the Government has formulated any
scheme to indentify potential talents in various disciplines
of sports at the National level through competent coaches
in the training centres of Sports Authority of India;

(b) if so, the details thereof;

(c) whether talented persons from poor families and
hailing from villages are also covered under the scheme
and if not, the reaction of the Government thereto;

(d) the number of talented sportspersons
identified/benefited under the said scheme during the last
three years, State-wise and sports discipline-wise; and

(e) The steps taken by the Government to
encourage such players?

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) Yes, Madam.

(b) At present Sports Authority of India (SAl) is
implementing the wunder mentioned Schemes for
identification and nurturing of talent as also for promotion
and development of sports in the country.

» National Sports Talent Contest Scheme (NSTC)
* Army Boys Sports Company (ABSC)
» Special Area Games (SAG)
» SAl Training Center (STC)
+ Centre of Excellence (COX)
Brief details of the schemes are at Statement-|
(c) Yes, Madam.

(d) Details of the beneficiaries under various
schemes of SAl are placed at Statement-I|
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(e) Under various schemes of SAI, assistance is
provided to the trainees for boarding, lodging, equipment,
sports kit, stipend, competition exposure, etc.

Statement - |

A brief outline of schemes implemented by SAI for
spotting and nurturing of sports talent and promotion of
sports in the country is as under: -

(i) National Sports Talent Contest Scheme (NSTC)

The National Sports Talent Contest Scheme was
launched during 1985 with the objective to provide an
opportunity to talented youngsters and budding
sportspersons in the age group of 8-14 years (Sub-
Junior) to play and study in school environment, who on
reaching the optimum age can be encouraged to join the
system of higher level training for competitive sports.
Under the scheme, the schools which have good sports
infrastructure are adopted. Each adopted school in
addition to getting the services of coaches for imparting
training to the trainees gets financial assistance for
purchase of consumable sports equipment. The selection
of trainees under the above scheme is done on the basis
of potential and performance. Selected trainees are
admitted to schools on a non-residential basis. However,
in exceptional cases, the trainees are admitted to the
schools on residential basis also. 60 schools, 16
NavodayaVidyalayas and 38 akharas have been adopted
under the scheme.

(ii) Army Boys Sports Company (ABSC)

The Army has joined hands with the Sports
Authority of India to nurture and groom talented boys in
the age group of 8 to 14 years and also provide job
security because all the trainees are entitled to an
assured career in the Armed Forces. The selection of
trainees under the above scheme is done on the basis of
performance and potential assessed through a battery of
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tests. There are 15 ABSCs in which more than 1000 boys
are being trained.

(iii) SAl Training Centre Scheme iSTC)

The main objective of the scheme is to train talented
/ meritorious young sports-persons in the age group of
12-21 years (Sub-Junior/Junior) (the age could be
relaxed in specific cases based on merit). The scheme
aims to provide in-house coaching, training and
nutritional support to sportspersons who have attained
advanced levels of sports proficiency (Medal Winners in

District / State or National level Competitions. The
trainees are admitted into the scheme on residential and
non-residential basis. There are 74 ST$$$s with around
7400 trainees.

(iv) Special Area Games Scheme (SAG)

The focus of the SAG Centres is on indigenous
games and spotting and nurturing talent in specific
disciplines in tribal, coastal and hilly areas, and grooming
the same scientifically to achieve excellence in the
related modem competitive games and sports. The SAG
Centres are fully funded by SAIl, but land has to be
provided by the State Governments or other institutions
like universities, etc. There are 21 SAG Centres covering
1800 trainees.

(v) Centres of Excellence (COX)

Scheme of Centres of Excellence (COX) is for
training of elite athletes in the age group 17-25 years, at
the Regional Centres of SAl for nearly 200 days in a year
for preparation for International competitions. The
trainees are provided with state of art facilities,
equipment and scientific back up along with specialized
training. The scheme has both residential and non-
residential options. SAl is running 12 Centres of
Excellence in which nearly 300 trainees are being trained

Statement — Il

Strength of Trainees Under Various Schemes of SAI (in April'20141

S. No. Name of the No. of No. of Trainees (Residential) No. of Trainees (Non-Residential) Total
Schemes Centres Boys Girls Total Boys Girls Total Strength
1 2 3 4 5 6 7 8 9 10
1. NSTC School 14 00 0 355 176 531 531
i) IGMA 10 0 0 85 54 139 139
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to Question 350

1 2 3 4 5 6 7 8 9 10
i) Akharas 32 0 0 0 339 25 390 390
2. Army Boys 18 1049 0 1049 0 0 0 1049
Sports
Companies
3. SAl Training 56 3102 1205 4307 705 382 1087 5394
Centre(s)
4. Special Area 19 882 638 1520 79 77 156 1676
Games
Ext. Centre of 70 0 0 0 775 408 1183 1183
STC/SAG
5. Centre of 15 280 263 543 08 05 13 556
Excellence
TOTAL: 234 5313 2106 7419 2372 1127 3499 10918
Boys Girls
GRAND TOTAL: 7685 3233 10918

Instruction to Use Hindi

629. SHRI C.N. JAYADEVEN: Will the Minister of
HOME AFFAIRS be pleased to state:

(@) whether the Ministry of Home Affairs has

recently issued any instruction to Government
Departments to use Hindi compulsorily in their social

media communications; and

(b) if so, the details thereof and the reaction of the
Government to the concern expressed by the people in
the non-Hindi speaking States of South India?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) and (b) The
Department of Official Language issues circulars from
time to time for implementation of official language policy
as per the Official Languages Act, 1963 and Official
Languages Rules, 1976. In compliance to the same, D.O.
No. 12015/13/2013-OL(Tech) dated 17.09.2013 has been
issued.

In continuation of the
12019/03/2014-0.L.(Deposited)
been

same, O.M. No.
dated 10.03.2014 has
Government Ministries /

issued to all Central

Departments / Subordinate Offices / Undertakings /
Corporations / Banks and officials of Government of India
to use Official Language Hindi or bilingual (Hindi and
[English]) on official accounts of social media. It was also
requested to issue necessary directions to all the
attached/subordinate offices/undertakings etc. located in
'A' Region i.e. Uttar Pradesh, Uttarakhand, Himachal
Pradesh, Madhya Pradesh, Chhattisgarh, Bihar,
Jharkhand, Rajasthan, Delhi and UTs of
Andaman & Nicobar islands.

Haryana,

In compliance of the above Ministry of Home Affairs
issued circular No 11020/01/2013-Hindi dated 27th May,
2014.

From the above, it is quite clear that the circular
issued by the Ministry of Home Affairs was applicable
only to Central Government offices and employees
working in Region 'A' and the same is not applicable to

State Governments.

The issuing of this circular is a part of routine official
work. Hence, there appears no cause of apprehension for
people in the non-Hindi speaking States.
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[Translation]
Police Stations in Naxal Affected States

630. SHRI JAI PRAKASH NARAYAN YADAV: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Union Government has decided to
construct 400 fortified police stations in the left wing
extremism affected States of the country;

(b) if so, the details of the districts in the said States
where such police stations have been constructed or
proposed to be constructed, State-wise;

(c) whether the Government has received any
proposal from Bihar for construction of such police
Banka,

stations in several districts viz., Munger,

Bhagalpur and Jamui in the State; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) and (b) Yes,
Madam. The Ministry of Home Affairs is implementing a
Scheme namely, 'Construction/Strengthening of Fortified
Police Stations' in the Left Wing Extremism (LWE)
affected States. Under this scheme, 400 Police Stations
would be constructed in the 10 LWE affected States @
Rs. 2.00 crore per police station on 80:20 (Centre share:
State share). As per information received from the LWE
affected States, 69 Police
constructed as on 27.06.2014, out of 400 allocated Police
Stations. The details of districts of 10 LWE affected
States
constructed or proposed to be constructed are given in

Stations have been

where these Police Stations have been

the enclosed Statement.

(c) and (d) The Union Government has received a
proposal from Bihar for construction of 04 fortified police
stations in Jamui district and 01 fortified police station in
Munger district under the existing Scheme of
'Construction/Strengthening of Fortified Police Stations' in
the 10 Left Wing Extremism (LWE) affected States.
However, the Government has not received any proposal
from Bihar for construction of fortified police stations in
Bhagalpur and Banka districts of the State under the

aforesaid Scheme.

JULY15, 2014

to Question 352

Statement

Details of Districts of 10 LWE Affected States where
Police Stations have been Constructed or Proposed to be
Scheme viz.

Constructed under the

'‘Construction/Strengthening of Fortified Police Stations

State PSs District No. of
Allocated Police

Stations

1 2 3 4
Andhra Pradesh 16  East Godavari 04
Visakhapatnam 03

Vizianagaram 01

Kurnool 01

Ananthpur 04

Guntur 03

Total 16

Bihar 85 Jamui 04
Rohtash 05

Kaimur 04

Bhojpur 07

Gaya 12

Nawada 03

Aurangabad 04

Arwal 01

Sitamarhi 07

Nalanda 13

Patna 03

West Champaran 11

East Champaran 10

Munger 01

Total 85

Chhattisgarh 75  Bijapur 16
Sukma 11

Narayanpur 04
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to Question 354

1 2 3 4 1 2 3 4
Bastar 03 Total 10
Kanker 03 Madhya Pradesh 12 Balaghat 12
Rajnandgaon 12 Total 12
Sarguja 03 Odisha 70 Malkanagiri 06
Koria 04 Koraput 07
Jashpur 04 Rayagada 06
Dantewada 02 Nowarangpur 05
Surajpur 05 Gajapati 01
Bal 05

alrampur Kandhamal 03
Kondagaon 03 .
Ganjam 04
Total 75 )
Keonjhar 06
Jharkhand 75 Simdega 01 )
Mayurbhanj 04
West Singhbhum 11
Sundargarh 05
East Singhbhum 09
Rourkela 05
Deoghar 02
Sambalpur 02
Saraikela 04
Jaipur 03
Dumka 01
Dhenkanal 02
Latehar 01
Nuapada 05
Palamu 10
Gajapati 02
Bokaro 08
Deogarh 01
Hazaribagh 07
Nayagarh 01
Giridih 05 yag
Behrampur 01
Chatra 02
Bargarh 01
Garhwa 07
Ranchi 01 Total 70
Dhanbad 02 [English]
Gumla 02 Ceasefire Violations at Indo-Pak Border
Lohardaga 02 631. SHRI ASADUDDIN OWAISI: Will the Minister
Total 75 of HOME AFFAIRS be pleased to state:
Maharashtra 10  Gadchiroli 07 (a) the cases of ceasefire violations reported along
Gondia 02 the Indo-P-aI-<. bor-dér and t-he r-1umber ?f - s§curity
personnel/civilians injured or killed in the said incidents
Chandrapur 01 during the current year;
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(b) whether the Government has taken up the
matter with the Pakistani Government in this regard;

(c) if so, the reaction of the Pakistan Government
thereto;

(d) whether there is any proposal to demilitarize the
Indo-Pak border; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) The cases of
ceasefire violations have been reported along the Indo-
Pak border mainly on the border of Jammu and Kashmir.
In the year 2014 (Upto 11th July), there have been 42
ceasefire violations along the Line of Control (LoC) and
International Border (IB) under the operational control of
Army in Jammu and Kashmir. As per report, no security
personnel/civilian injured or martyred during these
ceasefire violations.

(b) and (c) India has repeatedly emphasized,
including at the highest level, the need for Pakistan to
uphold the sanctity of the Line of Control and abide by its
ceasefire commitment of 2003 along the international
border and Line of Control.

All violations of ceasefire are also taken up with
Pakistan military authorities at the appropriate level
through the established mechanism of hotlines, flag
meetings as well as weekly talks between the DsGMO.
These incidences however have been denied by the
Pakistan military authorities.

(d) and (e) No, Madam. However, under the Simla
Agreement of 1972, India is committed to resolve all
outstanding issues with Pakistan including the issue of
Pakistan's forcible and illegal occupation of Jammu and
Kashmir through a peaceful bilateral dialogue.

Remand Homes

632. SHRI BADRUDDIN AJMAL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has taken note of the
pathetic condition of remand homes and non-availability
of basic facilities/infrastructure to the convicts staying
therein;

JULY15, 2014

to Question 356

(b) if so, the details thereof;

(c) the total number of remand homes for women
and children in the country, State/UT-wise; and

(d) the action being taken by the Government to
improve the condition of these homes?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI KIREN RJIJU): (a) and (b) As per
the Prisons Act, 1894, there are no remand homes for
convicts in the country and instead they are lodged in
correctional Homes/Jails. As per National Crime Records
Bureau at the end of 2012 there were 1394 jails in the
country which included 127 central jails, 340 district jails,
806 sub jails, 20 women jails, 46 open jails, 21 Borstal
school, 31 special jails and 3 other jails. The Government
of India has initiated a number of steps for Prison
Reforms in the country which includes a centrally
sponsored scheme for modernization of prisons (2002-
07) implemented in 27 States with an outlay of Rs. 1800
crores on sharing basis of 75:25 between Centre and
States for construction of 125 new jails, 1579 additional
barracks in existing prisons and 8658 staff quarters. In
addition 13th Finance commission has also allocated Rs.
609 crores for the period 2011-2015 to 8 States- Andhra
Pradesh, Arunachal Pradesh, Chhattisgarh, Odisha,
Maharashtra, Mizoram, Kerala and Tripura for
upgradation of prisons in these states."Prisons" is a State
subject under Entry 4 of List Il of the Seventh Schedule
to the Constitution, and Prison Administration is primarily

the responsibility of the State Governments.

(c) and (d) As per information received from the
Ministry of Women and Child Development, they are not
running any remand homes nor providing any financial
assistance to the States/UTs for running remand homes.
However the Ministry of Women and Child Development
is providing financial assistance to States/UTs for setting
up and maintenance of Special Homes and Observation
Homes for juveniles in conflict with law under a centrally
sponsored scheme, namely, Integrated Child Protection
Scheme (ICPS). The State/UT-wise number of various
types of Homes, including Special Homes and
Observation Homes, provided financial assistance under

ICPS is as per the enclosed statement.
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The state U.T. Wise Number of Varous Types of Homes

Written Answers

Statement

ASHADHA 24, 1936 (Saka)

Induding Speeial homes and Obsecation Homes

Provided Financial Assistance under ICPS

S. No. State/UT Institutional Care

(Homes)

1 2 3
1. Andhra Pradesh 105
2. Arunachal Pradesh 1
3. Assam 35
4. Bihar 20
5. Chhattisgarh 29
6. Goa -
7. Guijarat 54
8. Haryana 22
9. Himachal Pradesh 22
10. Jammu and Kashmir -
11. Jharkhand 16
12. Karnataka 7
13. Kerala 24
14. Madhya Pradesh 44
15. Maharashtra 86
16. Manipur 19
17. Meghalaya 38
18. Mizoram 40
19. Nagaland 26
20. Odisha 156
21. Punjab 19
22. Rajasthan 80
23. Sikkim 5
24. Tamil Nadu 243
25. Tripura 13
26. Uttar Pradesh 64

to Question 358

1 2 3
27. Uttarakhand 15
28. West Bengal 61

29. Andaman and Nicobar Island -
30. Chandigarh 2

31. Dadra and Nagar Haveli -

32. Daman and Diu 1
33. Delhi 25
34. Lakshadweep 0
35. Puducherry 27

Total 1369

Development of Cultural Centre

633. SHRI GANESH SINGH: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government has formulated any
scheme for the development of cultural centre in the
country;

(b) if so, the sites in Madhya Pradesh which have
been provided financial assistance so far;

(c) whether the Government proposes to provide
assistance for the three days programme celebrated by
the State Government in memory of Baba Alauddin Khan;

(d) if so, the details thereof and if not, the reasons
therefor;

(e) whether the Government is aware that new
musical instruments like "Jal Tarang" had been
discovered/developed in Maihar based music school of
Baba Alauddin Khan; and

(f) if so, the details thereof and the effective steps
taken/proposed to be taken by the Government to
preserve/revive the said art?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI SHRIPAD YESSO
NAIK): (a) and (b) The Government has set up seven
Zonal Cultural Centres (ZCCs). The State of Madhya
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Pradesh falls in the jurisdiction of both the North Central
Zone Cultural Centre, headquartered at Allahabad and
South Central Zone Cultural Centre, headquartered at
Nagpur. As such, there is no proposal to set up any zonal
cultural centre in Madhya Pradesh.

Under
financial assistance is granted to State Governments /

Tagore Cultural Complexes Scheme,

UTs Administration and not-for-profit cultural
organizations for (i) construction of new Tagore Cultural
Complexes (ii) Renovation/ Repair/Modernization/
Upgradation of existing Rabindra Bhavans, Rangshalas,
Sadans, Multipurpose Cultural Complexes (MPCC) etc.
(iii) completion of approved/ ongoing MPCC projects.
Under this scheme, financial assistance has been
provided to the following Projects under erstwhile
Multipurpose Cultural Complexes Scheme (MPCC) and
existing Tagore Cultural Complexes Scheme in the State

of Madhya Pradesh
(i) Rewa (under erstwhile MPCC Scheme)
(i) Gwalior (under erstwhile MPCC Scheme)
(iii) Jabalpur (under erstwhile MPCC Scheme)
(iv) Ujjain (under erstwhile MPCC Scheme)

(v) Bhopal
Scheme)

(under Tagore Cultural Complexes

Apart from this, Sangeet Natak Akademi is
operating a scheme of Financial Assistance to Cultural

Institutions in the field of Performing Arts.

(c) and (d) : No proposal has been received from the
State Government of Madhya Pradesh in this regard.

(e) Yes, Madam

(f) The Sangeet Natak Akademi has presented 'Jal
Tarang' recitals on several occasions. However, there is
no specific proposal for preservation of 'Jal Tarang'.

JULY15, 2014

to Question 360

[English]
Facilities to Farmers

634. SHRI MEKAPATI RAJA MOHAN REDDY: Will
the Minister of AGRICULTURE be pleased to state:

(a) the nature of facilities and benefits being
provided free of cost to the farmers of the country
including toll free numbers;

(b) whether these facilities/benefits are provided to
all the States including Punjab;

(c) if so, the details thereof, State/UT-wise; and

(d) the steps taken by the Government to spread
awareness amongst farmers to avail such facilities?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
SANJEEV BALYAN): (a) The nature of facilities and
benefits being provided to the farmers of the country free
of cost include support in the form of training,
demonstrations, exposure visits, exhibitions and fairs,
information delivery through the programmes of
Doordarshan and All India Radio, provision of toll free
numbers at the Kisan Call Centres to respond to farmers'
queries, ICT enabled services in the form of portals &
web-based applications, SMS services etc.

(b) and (c) These facilities/benefits are provided to
the farmers from all the States and UTs including Punjab.
State-wise details of activities under Extension Reforms
and location of Kisan Call Centres have been given in the
enclosed Statement-l and Il. A network of 638 Kirishi
Vigyan Kendras (KVKs) has been created in all the
States and UTs of Andaman & Nikobar, Lakshadweep
and Puducherry in the country for the benefit of farmers.

(d) Awareness of these facilities/benefits is carried
under various mass media and publicity initiatives under
different programmes as detailed at the enclosed
Statement-Ill



Farmer Oriented Activities Organised by ATMA (Extension Reforms) During 2013-14

Statement — |

S. No. STATE EXPO-VISIT TRAINING DEMO. KISAN MELAS TOTAL
M F M F M F M F M F
1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 6339 4858 34155 18292 7291 3126 48233 25973 96018 52249
2. Bihar 0 0 0 0 0 0 35744 0 35744 0
3. Chhatisgarh 4822 618 24774 3210 14909 15340 18686 6879 63191 26047
5. Guijarat 49052 21111 95594 30108 28519 10745 132617 49084 305782 111048
6. Haryana 16640 3004 9603 1447 916 401 2540 185 29699 5037
7. HP 4798 2056 8732 3735 0 0 22641 9734 36171 15525
8. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0
9. Jharkhand 19799 5764 22844 7290 25942 6394 43421 13143 112006 32591
10. Karnataka 37074 11638 27778 8859 5662 1957 111879 57877 182393 80331
11. Kerala 22029 9709 45342 27343 2925 2088 147669 95237 217965 134377
12. Maharashtra 104268 44687 26174 11217 23893 10241 13715 5878 168050 72023
13. Madhya Pradesh 29254 9728 42304 9688 12139 2421 68273 3434 151970 25271
14. Odisha 8390 4935 35440 20425 26217 12133 104460 72140 174507 109633
15. Punjab 35673 1185 25403 2207 13371 795 60238 2970 134685 7157
16. Rajasthan 24899 5597 48719 16733 32027 10301 95863 20760 201508 53391
17. Tamil Nadu 35943 13022 45570 19680 8225 3525 52163 22284 141901 58511
18. Uttar Pradesh 24339 4673 45223 20242 33233 13937 133663 65087 236458 103939
19. Uttarakhand 9676 2793 12077 4293 7086 982 11010 4378 39849 12446
20. West Bengal 4366 1553 39389 21585 68684 0 26427 12223 138866 35361
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1 2 3 4 5 6 7 8 9 10 11 12
21. Assam 1137 343 2358 548 852 245 1700 535 6047 1671
22. Arunachal Pradesh 2633 1540 0 0 2500 1500 33650 16890 38783 19930
23. Manipur 1617 693 1575 675 0 0 2200 943 5392 2311
24. Meghalaya 51 58 500 670 0 0 45 80 596 808
25. Mizoram 620 240 2372 1013 1820 780 3250 1400 8062 3433
26. Nagaland 13015 5664 13992 5352 1639 0 52015 156 80661 11172
28. Sikkim 1100 733 4338 1288 0 0 0 0 5438 2021
30. Puducherry 363 7 938 136 0 0 599 41 1900 184
31. Andaman and Nicobar 502 196 1434 490 878 390 4112 1580 6926 2656

Total 458399 156405 616628 236526 318728 97301 1226813 488891 2620568 979123

M= Number of male farmers, F= Number of female
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Statement - Il

Location of Kisan Call Centres (KCCS) Currently Operational in the Country and the

Area of Coverage (States/UTs Covered By Each KCC)

366

S. No Location of Kisan Call Centre Area of Coverage (States/UTs Covered by each Kcc)

1. HYDERABAD Andhra Pradesh
2. PATNA Bihar, Jharkhand
3. Jaipur Rajasthan and Delhi
4. Ahmadabad Gujarat, Daman and Diu, Dadra 8b Nagar Haveli
5. Chandigarh Punjab, Haryana, Himachal Pradesh and UT of Chandigarh
6. Jammu Jammu and Kashmir
7. Bengaluru Karnataka, Kerala & Lakshadweep
8. Jabalpur Madhya Pradesh & Chhattisgarh
9. Pune Maharashtra and GOA

10. Coimbatore Tamil Nadu, Andaman & Nicobar Islands and Puducherry

11. Kanpur Uttar Pradesh and Uttarakhand

12. Kolkata West Bengal

13. Guwahati Assam, Arunachal Pradesh, Manipur, Meghalaya, Mizoram, Nagaland,

Sikkim, Tripura
14. Bhubaneswar Odisha

Statement - Il

Steps taken by the Government to spread
awareness amongst farmers to avail free of cost
facilities/benefits under different Schemes / Programmes

A multi-tiered extension strategy has been adopted
under various schemes and Programmes for creating
awareness amongst farmers as under:

a. On mass media front, awareness campaigns are
being run on electronic audio-visual media (TV
and radio), newspapers and brochures /leaflets. A
Focused Publicity Campaign at the National level
is also launched by way of short advertisements
through Audio & Video Spots of 30 - 60 seconds
duration. The spots are Broadcast / Telecast
through All India Radio, Doordarshan and Private
Channels operating at the National and Regional
Level during News, Serials, and Entertainment
programmes having maximum viewership.

During both the regional and National fairs and
exhibitions mass awareness is created about
these free of cost initiatives through exhibits,
posters, pamphlets, leaflets and cultural
programmes

The ATMA also has provision for carrying out
publicity campaign at local level to create
awareness amongst farmers towards the free
facilities and benefits under different schemes and
programmes

A farmer friendly hand-book for farmers has also
been already published in some regional
languages. All the States are encouraged to bring
out similar publications in their regional language
incorporating the Facilities and benefits available
under both the central and State specific
programmes/schemes. All these handbooks are
uploaded on the portal http:/ /farmer.gov.in for
greater access by the farmers.
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e. SMS portal for farmers is also being used to
spread awareness of facilities being extended to
farmers and also to give advisories. More than
100 crore SMS messages have been sent to
farmers in 12 languages by thousands of officers
& experts (of Central Government, State
Governments, SAUs, KVKs etc.) spread across
the country down to the Block level.

Procurement by FCI

635. SHRI R. DHRUVANARAYANA: Will THE
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the total quantum of paddy, rice, wheat and
other agriculture produce procured by the Food
Corporation of India (FCI) along with the number of
farmers benefited therefrom during each of the last three
years and the current year, State-wise;

(b) whether the Government has sanctioned
construction of godowns by FCI in the country during

2013-2014;

(c) if so, the details thereof and the success
achieved therein including Karnataka;

(d) whether all the sanctioned godowns have been
made operational; and

(e) if so, the details thereof and if not, the reasons
for delay in making them functional along with the
corrective steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY
OFCONSUMER AFFAIRS, FOOD AND PUBLIC

JULY15, 2014

to Question 368

DISTRIBUTION (SHRI RAOSAHEB PATIL DANVE): (a)
The total quantum of paddy, rice, wheat and coarsegrains
procured by the Food Corporation of India (FCI) for the
central pool during each of the last three years and the
current year, State-wise is given in the enclosed
Statement-l to Ill. The data of number of farmers
benefited from procurement operations is not maintained
by_FCIl/Government.

(b) to (e) Yes, Madam. FCIl has undertaken
constuction of godowns in the country during 2013-14
under the following schemes:-

A. Plan Scheme - Government of India has
sanctioned a total capacity of 69,350 tonnes for
creation during 2013-14. The details of State-wise
capacity sanctioned are at the enclosed

statement-1V. No capacity under plan scheme has

been sanctioned in the State of Karnataka in

2013-14.

B. Private Entrepreneur Guarantee Scheme (PEG):
Government has been creating storage capacity
under PEG scheme and so far a total capacity of
203.76 lakh tonnes has been approved under the
scheme. During 2013-14 net capacity of 11.31
lakh tonnes was sanctioned for creation including
creation of 0.37 lakh tonnes capacity for
Karnataka.

Normally, a godown takes minimum one years' time
for completion, the works sanctioned in 2013-14 are in
different stages of construction and there is no delay in
completion of capacities sanctioned during 2013-14.

Statement — |

Total Rice Procurement (Including Paddy In Terms of Rice) for Central Pool Since 2010-11 (Marketing Season Wise)

S. No. STATES/ UTs 2010-11 2011-12 2012-13 2013-14*
as on (10.07.2014)
1 2 3 4 5 6
1. Andhra Pradesh 96.09 75.42 64.86 76.59
2. Assam 0.16 0.23 0.20 Neg.
3. Bihar 8.83 15.34 13.03 8.28
4. Chandigarh 0.10 0.13 0.12 0.11
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1 2 3 4 5 6
5. Chattisgarh 37.46 41.15 48.04 42.86
6. Delhi 0.00 0.00 0.00 0.00
7. Gujarat 0.00 0.04 0.00 0.00
8. Haryana 16.87 20.07 26.09 24.06
9. Himachal Pradesh 0.01 0.01 0.00 0.00
10. Jharkhand 0.00 2.75 2.15 Neg.
11. Jammu and Kashmir 0.11 0.09 0.02 Neg.
12. Karnataka 1.80 3.56 0.58 0.00
13. Kerala 2.63 3.72 2.40 3.59
14. Madhya Pradesh 5.16 6.35 8.97 10.45
15. Maharashtra 3.08 1.78 1.91 1.61
16. Nagaland 0.00 0.00 0.00 0.00
17. Odisha 24.65 28.66 36.14 28.19
18. Puducherry 0.40 0.05 0.00 0.00
19. Punjab 86.35 77.31 85.57 81.06
20. Rajasthan 0.00 0.00 0.00 0.00
21. Tamilnadu 15.43 15.96 4.81 6.17
22. Uttar Pradesh 25.54 33.57 22.85 11.27
23. Uttrakhand 4.22 3.78 497 4.54
24. West Bengal 13.10 20.41 17.65 10.46
Total 341.98 350.36 340.4 309.24

Neg. - Less than 500 tonnes

* KMS 2013-14 is still going on.
Statement - Il

Wheat Procurement for Central Pool Since RMS 2011-12 (Marketing Season Wise)

[Figures in lakh tonnes]

S. No. STATES/ Uts 2011-12 2012-13 2013-14 2014-15
(as on 01.07.2014)

1 2 3 4 5 6
1. Punjab 109.58 128.34 108.97 116.41
2. Haryana 69.28 86.65 58.73 64.95

3. Uttar Pradesh 34.61 50.63 6.82 5.99
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to Question 372

1 2 3 4 5 6
4. Madhya Pradesh 49.65 84.93 63.55 70.94
5. Bihar 5.56 7.72 -
6. Rajasthan 13.03 19.64 12.70 21.59
7. Uttrakhand 0.42 1.39 0.05 0.01
8. Chandigarh 0.07 0.17 0.08 0.05
9. Delhi 0.08 0.31 Neg. -
10. Gujarat 1.05 1.56
11. Jharkhand
12. Maharashtra 0.02
13. Himachal Pradesh 0.00 0.01 Neg. Neg.
14. Jammu and Kashmir 0.09
15. West Bengal 0.01 0.02
TOTAL 283.35 381.48 250.92 279.94

Neg. - Less than 500 tonnes



Statement - Il

Procurement of Coarsegrains from KMS 2010-11 Onwards

(Fig. in MTs)
Year Commodity States Total
Andhra Chandigarh Haryana Karnataka Madhya Maharashtra  Rajasthan
Pradesh Pradesh
2010-2011 JOWAR 0 0 0 0 38 366 0 404
BAJRA 0 0 73653 0 0 0 11 73664
MAIZE 0 2610 0 37657 8875 2331 0 51473
RAGI 0 0 0 2284 0 0 0 2284
TOTAL 0 2610 73653 39941 8913 2697 11 127825
2011-2012 JOWAR 0 0 0 0 0 0 0 0
BAJRA 0 0 17385 0 0 0 0 17385
MAIZE 0 450 0 0 16803 139 0 17392
RAGI 0 0 0 0 1157 0 0 1157
TOTAL 0 450 17385 0 17960 139 0 35934
2012-2013 JOWAR 0 0 0 0 5740 63843 0 69583
BAJRA 0 0 0 0 0 0 0 0
MAIZE 0 0 0 0 2234 9 0 2243
RAGI 0 0 0 0 0 0 0 0
TOTAL 0 0 0 0 7974 63852 0 71826
2013-2014 JOWAR 0 0 0 4 0 85 0 89
(as on 10-07-2014) BAJRA 0 0 0 0 0 0 0 0
MAIZE 316822 2587 0 713807 86755 95555 0 1215526
RAGI 0 0 0 14788 0 0 14788
TOTAL 316822 2587 0 728599 86755 95640 1230403
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Statement - IV

State Wise Capacites Sanctioned for Creation During
2013-14 Under Plan Scheme

JULY15, 2014

S. No. NAME OF STATE/ Capacities
sanctioned for
2013-2014
(in tonnes)
A. NORTH EAST INCLUDING
SIKKIM
I. ASSAM 32000
Il ARUNACHAL PRADESH 7760
Il MANIPUR 2500
IV MEGHALAYA 2500
vV MIZORAM 0
VI NAGALAND 4,590
VIl SIKKIM 0
VIl TRIPURA 0
TOTAL (NE) 49350
B OTHER THAN NORTH EAST
| ODISHA 10000
Il KERALA 10000
TOTAL (OTHERS) 20000
TOTAL( NE+OTHERS) 69,350

Construction of Indoor Stadiam

636. SHRI JOSE K. MANI: Will the Minister of SKILL
DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has any scheme to
provide funds for constructing indoor stadia to improve
the sports facilities in the country;

(b) if so, the details thereof;

(c) whether the Government has received proposals
from the State Government of Kerala for constructing
indoor stadium at Kottayam; and

to Question 376

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) and (b) Yes Madam. Ministry of Youth
Affairs & Sports is implementing a scheme, namely,
Urban Sports Infrastructure Scheme (USIS) on a pilot
basis with effect from the year 2010-11. Under this
scheme, 100% financial assistance, subject to prescribed
ceiling is provided to State Governments/ Union
Territories for development of the (i)Synthetic playing
football

(ii)Multipurpose indoor hall.

surface (for hockey, and athletics); and

The entities eligible to receive assistance for
creation of sports infrastructure under this scheme are (a)
State Governments;(b) Local Civic Bodies;(c) School,
under  Central/State

Colleges and  Universities

Governments; and(d) Sports Control Boards.

In addition, the Central Government was
implementing a scheme named Panchayat Yuva Krida
Aur Khel Abhiyan (PYKKA) for creation of basic sports
infrastructure in rural areas of the entire country. This
Scheme has since been revamped and revised and
named as Rajiv Gandhi Khel Abhiyan (RGKA) w.e.f.
01.04.2014. Details of the RGKA Scheme are placed at

the enclosed Statement.

(c) and (d) Sanction was accorded on a project for
construction of Multimpurpose Indoor Hall at Kottayam,
Kerala, under the USIS on 27.03.2012, at an estimated
cost of Rs. 7.25 Crore (grant restricted to Rs. 6.00 Crore)
out of which Rs. 3,87,50,000/- was released as first
instalment to the General Education and Sports
Department, Government of Kerala. The Utilisation
Certificate (UC) became due on 31.03.2013 but the same

was awaited.
Statement

Details of the RGKA Scheme

Under the RGKA scheme, it is proposed to construct
a sports complex in each block, both for outdoor and
indoor sports disciplines, on land measuring about six -
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seven acres at a cost of Rs. 80 lakh each (Total Rs. 1.60
crore). There is also provision of Rs. 15 lakh for sports
equipment to be provided by Ministry of Youth Affairs and
Sports. It is proposed to have sporting facilities for both
indoor and outdoor disciplines.

All the 6545 blocks in 634 districts will be covered in
a phased manner over a period of 5 years. Funds for
construction of the block level sports complex will be
converged from different schemes such as Mahatma
Gandhi National Rural Employment Guarantee Act
(MGNREGA); Backward Regions Grant Fund (BRGF);
Non Lapsable Central Pool of Resources (NLCPR -
Central); Additional Central Assistance (ACA) for the Left
Wing Extremism (LWE) affected districts, of the Ministries
of Rural Development, Panchayati Raj, Development of
North (DONER) and
Commission respectively with RGKA.

Eastern Region Planning

Three Sports Trainers (one Master Sports Trainer
and two Sports Trainers, out of serving Physical
Education Teachers) will be engaged in each block level
sports complex for training of sports persons. They will
be given suitable honorarium in addition to their normal
salaries received from respective school/college.

Annual Sports competitions viz., Rural Sports
Competitions, Women Sports Competitions, North-East
Games and Special Area Games (for LWE affected
regions) shall be held under RGKA upto the National
level. The grants for holding the above competitions have
also been enhanced.

[Translation]
Playgrounds in Rural Areas

637. SHRI SUNIL KUMAR SINGH: Will the Minister
of SKILL DEVELOPMENT, ENTREPRENEURSHIP,
YOUTH AFFAIRS AND SPORTS he pleased to state:

(a) whether the Government Is aware that adequate

playgrounds are not available for the talented
sportspersons in the rural areas for exercise and training

purposes; and

(b) if so, the action taken by the Government in this

regard?

ASHADHA 24, 1936 (Saka)

to Question 378

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (SHRI SARBAMANDA
SONOWAL): (a) and (b) The Central Government was
implementing a Scheme called Panchayat Yuva Krida aur
Khel Abhiyan (PYKKA), for creation of basic sports
infrastructure by way of developing playgrounds in the
rural areas of the country since 2008-09 and upto 2013-
14. The PYKKA Scheme has, since, been revamped and
revised and named as Rajiv Gandhi Khel Abhiyan
(RGKA). The facilities to be created under the RGKA
would have better facilities that can be used by talented
sportspersons as well. Details of the RGKA Scheme is
enclosed as Statement.

Statement

Details of the RGKA Scheme

Under the RGKA scheme, it is proposed to construct
a sports complex in each block, both for outdoor and
indoor sports disciplines, on land measuring about six -
seven acres at a cost of Rs. 80 lakh each (Total Rs. 1.60
crore). There is also provision of Rs. 15 lakh for sports
equipment to be provided by Ministry of Youth Affairs and
Sports. It is proposed to have sporting facilities for both
indoor and outdoor disciplines.

All the 6545 blocks in 634 districts will be covered in
a phased manner over a period of 5 years. Funds for
construction of the block level sports complex will be
converged from different schemes such as Mahatma
Gandhi National Rural Employment Guarantee Act
(MGNREGA); Backward Regions Grant Fund (BRGF);
Non Lapsable Central Pool of Resources (NLCPR -
Central); Additional Central Assistance (ACA) for the Left
Wing Extremism (LWE) affected districts, of the Ministries
off Rural Development, Panchayati Raj, Development of
North (DONER) and
Commission respectively with RGKA.

Eastern Region Planning

Three Sports Trainers (one Master Sports Trainer
and two Sports Trainers, out of serving Physical
Education Teachers) will be engaged in each block level
sports complex for training of sports persons. They will
be given suitable honorarium in addition to their normal
salaries received from respective school/college.
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Annual Sports competitions viz., Rural Sports
Competitions, Women Sports Competitions, North-East
Games and Special Area Games (for LWE affected
regions) shall be held under RGKA upto the National
level. The grants for holding the above competitions have
also been enhanced.

[English]
Physical/Sports Education

638. SHRI NAM IN KUMAR KATEEL:
KUMARI SHOBHA KARANDLAJE:

DEVELOPMENT,
AFFAIRS  AND

Will the Minister off SKILI
ENTERPRENEURSHIP,  YOUTH
SPORTS be pleased to state:

(a) the total number of Government run institutes
engaged in imparting physical education and sports
education during each of the last three years and the
current year, State/UT-wise;

(b) the number of students trained in these institutes
during the said period along with the number of students
undergoing training inn each institute at present;

(c) whether the Government proposes to open more
such institutes in the country including Karnataka; and

JULY15, 2014

to Question 380

(d) if so, the details thereof, State/UT-wise and if

not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SKILL DEVELOPMENT, ENTERPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) Under the administrative control of the
Ministry of Youth Affairs & Sports, there are three
institutes viz., Lakshmibai National University of Physical
Education, Gwalior with a North Eastern Regional Centre
(NERC) at Guwahati, Lakshmibai National College of
Physical Education, Thriuvanthapuram and Netaji
Subhash National Institute off Sports, Patiala alongwith
its courses being offered at Bangalore and Kolkata
Centres off Sports Authority off India (SAIl). The Ministry
of Youth Affairs and Sports does not maintain data about
the State Government run or privately managed
institutions imparting physical and sports education in the

country.

(b) Number of students imparted training during the
last three years and number of students being imparted
training during the current year at the institutions referred
to in reply to part (a) of the Question are given in the
table below:

S. No. Name of the Institute Number of students imparted/being
imparted training during
2011-12 2012-13 2013-14

1. Lakhsmibai National University of Physical Education, 772 859 1001
Gwalior alongwith NERC at Guwahati

2. Lakshmibai National College of Physical Education, 192 142 154
Thiruvanthapuram

3. National Institute of Sports, Patiala alongwith its 418 576 448

courses being offered at SAl's Centres at Bangalore

and Kolkata

(c) and (d) In the Budget 2014-15, a provision of Rs.
100 crore has been made for setting up the National
Sports Universtiy in Manipur. There is no other proposal
at present on the part of the Ministry of Youth Affairs &
Sports to open more physical and sports education

institutions in the country including Karnataka. Also since
'Sports' is a state subject, the primary responsibility for
setting up physical and sports education institutions is

that of the State Governments.



381  Written Answers

Misuse of Subsidy by Fertilizer Company

639. SHRI ADHIR RANJAN CHOWDHURY: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the Government is aware that a huge
chunk amounting to thousands of crores of fertilizer
subsidies is being siphoned off by private companies in
the recent years and such companies are making huge
profit by selling the fertilizers at unreasonable prices.

(b) If so, the details thereof and the reaction of the

Government thereto; and

(c) the action taken by the Government against the
erring private fertilizer companies and to ensure that the

benefits of such subsidies reaches to the farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI NIHAL CHAND):
(a) to (c) At present, Urea is provided to the farmers at
the statutory price of Rs 5360 per MT fixed by the
Government whereas 22 grades of Phosphatic &
Potassic (P&K) fertilizers namely DAP, MOP, MAP, TSP,
Ammonium Sulphate, SSP & 16 grades of complex
fertilizers are provided to the farmers at subsidized prices
which are much below their production cost/delivered

cost.

Though the prices of P&K fertilizers are fixed by the
fertilizer companies at reasonable level, the Government
monitors the prices of P&K fertilizers through web based
Fertilizer Monitoring System (FMS). In this regard, the
P&K fertilizer companies are required to submit the
certified cost data of their fertilizer product while claiming
subsidy. They have also been directed to enter the same
MRPs printed on the bags as applicable for each State in
the FMS

Fertilizers have been placed under Essential
Commodity (EC) Act 1955. As per policy, the fertilizer
companies are required to print Maximum Retail Price
(MRP) along with applicable subsidy on the fertilizer bags
clearly. Any sale above the printed MRP is liable for

punishment under EC Act.

ASHADHA 24, 1936 (Saka)

to Question 382

[Translation]
Distribution Under PDS

640. SHRI KIRTI AZAD:
SHRI PRATAP SIMHA:
SHRI OM PRAKASH YADAV:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total quantum of foodgrains produced and
procured by the Government and the manner in which the
same were utilised indicating the quantum allocated
under Public Distribution System (PDS) during each of
the last three years; and

(b) the targets fixed for procurement of foodgrains
during the ensuing year and the manner in which the
same are proposed to be utilised including the quantum
proposed to be distributed through PDS?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAOSAHEB PATIL DANVE): (a)
Details of quantum of foodgrains produced, procured and
allocations made under Targeted Public Distribution
System (TPDS) during last three years is given in the
enclosed statement.

(b) Government does not fix any targets for
procurement of foodgrains, rather, State Governments
make an estimation of the procurement likely to take
place in a given marketing season and then All India
estimates of procurement are finalised by the Central
Government in a meeting of the State Food Secretaries
before the onset of each Marketing Season. Actual
procurement of foodgrains varies from these estimates
depending on the crop situation and prevailing market
price trends. It is too early to fix target for procurement of
foodgrain during ensuing year. For 2014-15, Government
has provisionally allocated a quantity of 586.8 lakh tons
of foodgrains, which includes normal TPDS allocation of
483.30 lakh tons (including allocation under National
Food Security Act, 2013), 66.45 lakh tons of additional
Above Poverty Line (APL) and Below Poverty Line (BPL)
allocation including 50 lakh tons of rice approved in July,
2014 for APL and BPL families, 7.11 lakh tons for
festival, calamities etc. and 29.28 lakh tons under Other
Welfare Scheme (OWS).
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Statement
Production, Procurement and Utilisation
(In lakh tons)
Marketing Rice Wheat Coarsegrain
Season
Produc- Procure- Alloca- Produc- Procure- Alloca- Produc- Procure- Alloca-
tion ment tion tion ment tion tion ment tion

2011-12 1053.11 350.41 384.2 868.74 283.35 324.77 420.1 0.36 0.22
2012-13 1052.4 340.44 366.65 948.82 381.84 390.00 400.4 0.72 0.43
2013-14 1062.9 308.5 344.31 935.01 250.92 361.58 426.8 12.31 0.67

Financial Assistance to NGOs

641. SHRI PRATAPRAO JADHAV: Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state:

(a) Whether the Government has provided any
financial assistance to "Non-Government Organisations
(NGOs) under various schemes being implemented by
the Ministry, in Maharashtra;

(b) if so, the details thereof during the last three
years and the current year, scheme and NGO-wise:

(c) whether the Government has conducted any
review of the work of these NGOs; and

(d) if so, the details and the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI
SUDARSHAN BHAGAT): (a) This Ministry is providing
financial assistance to Non-Governmental Organisations
(NGOs) in Maharashtra under the following schemes:

(i) Assistance to the Voluntary Organisations working
for welfare of Scheduled Castes;

(ii)

Assistance to the Voluntary Organisations working
for welfare of Other Backward Classes;

(iif)

Assistance to NGOs for prevention of alcoholism
and substance (Drug) abuse;

(iv)
(v)
(Vi)

An Integrated Programme for Older Persons;
Deendayal Disabled Rehabilitation Schemes;

Assistant to Disabled Persons for Purchasef/fitting
of Aids and Appliances;

(vii)
(viii)

Babu Jagjivan Ram Chhatrawas Yojana and
Free Coaching for SC and OBC students.

(b) Details of financial assistance provided to NGOs
during the last three years and the current year are given
in the the enclosed Statement.

(c) and (d) The performance oflhe NGOs is reviewed
from time to time through inspections by the State
CPSEs

Governments concerned, National Institutes,

under the Ministry and officers of the Ministry.

Statement

Number of NGOs in the State of MAHARASHTRA and the Quantum of Financial Assistance
Given Under Various Schemes of Ministry of Social Justice & Empowerment.

(Rupees in Lakh)

S. Name of Scheme 2011-12 2012-13 2013-14 2014-15
No. No. of Fund No. of Fund No. of Fund No. of Fund
NGOs Released NGOs Released NGOs Released NGOs Released
1 2 3 4 5 6 7 8 9 10
1. Scheme of Grant- 39 315,85 35 316.20 67 379.46 13 80.23

in-Aid to
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1 2 4 5 6 7 8 9 10
Voluntary
Organizations
working for
welfare of
Scheduled
Castes.
2. Scheme of 11 27.02 5 11.26 12 26.52 1 1.72
Assistance to
Voluntary
Organizations
working for
welfare of Other
Backward
Classes.
3. Scheme of 5 120.75 9 145.40 13 210.23 0 0
Assistance to
Disabled Persons
for
Purchase/Fitting
of Aids and
Appliances (ADIP
Scheme)
4. Deendayal 12 229.00 18 112.00 16 149.00 6 36.00
Disabled
Rehabilitation
Scheme to
Promote
Voluntary Action
for Persons with
Disabilities
(DDRS)
5. Integrated 28 95.49 23 133.32 22 153.30 31 157.04
Programme for
Older Persons
(Senior Citizens)
6. Scheme for 38 401.09 26 271.45 43 417.19 3 17.28
Prevention of

Alcoholism  and
Substance (Drug)
Abuse.
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JULY15, 2014

to Question 388

1 2 3 4 5 6 7 8 9 10
7. Babu Jagjivan 0 0 0 4 247.62 0 0
Ram Chhatrawas
Yojana
8. Free Coaching for 1 8.87 0 4 42.45 2 14.78
SC and OBC
students.

Reservation for Persons with Disabilities

642. SHRI. B.V. NAIK: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) The nature of disabilities covered under the
reservation quota for the purpose of giving admission in
educational institutes and providing employment;

(b) whether such quota for the persons with
disabilities is being filled up regularly;

(c) if so, the details thereof and if not, the reasons
therefor;

(d) whether the Government proposes to increase
the percentage of quota for the disabled; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI
SUDARSHAN BHAGAT): (a) As per section 2 (i) of the
Persons with Disabilities (Equal Opportunities, Protection
of Rights and Full Participation) Act, 1995 disability
means blindness, low vision, leprosy-cured, hearing
impairment, locomotor disability, mental retardation and
mental iliness. Section 2 (t) of the Act defines person with
disability as a person suffering from not less than forty
percent of any disability as certified by a medical
authority.

As per section 39 of the said Act, all Government
educational institutions and other educational institutions
receiving aid from the Government, shall reserve notless
than three percent seats for persons with disabilities As
per Section 33 of the said Act, every appropriate
Government shall appoint in every establishment such
percentage of vacancies not less than three percent for
persons or class of persons with disabilities of which one
per cent each shall be reserved for persons suffering
from-

(i) blindness or low vision;
(j) hearing impairment;

(k) locomotor disability or cerebral palsy, in the posts
identified for each disability

(b) to (c) The provisions of section 33 and 39 of the
aforesaid Act is mandatory and every Government
establishment/educational institutions is required to
comply with these provisions. As regards reservation in
employment in Government establishment, Department
of Personnel and Training in the Ministry of Personnel,
Public Grievances and Pensions being the nodal agency
has been issuing instructions from time to time to all the
Ministries/Departments for recruitment of PwDs in
compliance of section 33 of the said Act. As regards
reservation of seats in educational institutions, no data is
maintained centrally by this Ministry.

(d) to (e) The Government has introduced the Rights
of Persons with Disabilities Bill, 2014 in the Rajya Sabha
on 7.02.2014 wherein it has been proposed to increase
the reservation from three percent to five percent for
persons with disabilities.

[Translation]
Rise in Price of Manufactured Products

643. SHRI HANSRAJ GANGARAM AHIR: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether spiral in the prices of manufactured
commodities is due to excessive profiteering by

manufacturers;

(b) if so, whether the Government proposes to make
it mandatory for the manufacturers to print the production
cost on the pockets to check excessive profiteering by
them; and
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(c) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER  AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAOSAHEB PATIL DANVE): (a) :
The prices of the manufactured commodities are
determined by the market forces like demand and supply.

(b) and (c) No Madam, Government has no such
proposal.

[English]
Weather Based Crop Insurance Scheme

644. SHRI N. KRISTAPPA: Will the Minister of
AGRICULTURE be pleased to state:

(a) the number of beneficiaries under the Weather
Based Crop Insurance Scheme (WBCIS), State/UT-wise;

(b) the details of premiums paid under WBCIS
during each of the last three years;

(c) whether it is a fact that large number of bogus
and ineligible beneficiaries have been reported under this
Scheme and if so, the details thereof during each of the
last three years, State/UT-wise; and

(d) the action taken by the Government in this

ASHADHA 24, 1936 (Saka)

to Question 390

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
SANJEEV BALYAN): (a) and (b) Details of number of
farmers benefitted and premium paid during last three
years, year-wise, are given in the enclosed Statement.

(c) and (d) One complaint has been received about
irregularities in enrolment of farmers in Hanumangarh
ICICI-Lombard  General
Insurance Company Ltd. during Rabi 2010-11 season.

District of Rajasthan by
Government of Rajasthan was requested to enquire into
the matter. The State Government has reported that out
of 8272 insured farmers, the claims of 5509 farmers were
found to be correct while 381 farmers were not aware
about insurance of their crops during Rabi 2010-11
season. Remaining farmers were not found available at
the time of physical verification. The State Government
and the implementing agency were asked to take action
to settle the claims of 5509 farmers which were found
correct at the time of physical verification, re-verify the
claims of the remaining farmers, fix responsibility for false
insurance coverage of 381 farmers, and ensure
immediate return of premium subsidy by the Insurance

Company to the government in respect of such farmers.

Action has been taken to settle the claims of all
genuine farmers and also return of premium subsidy in

regard? respect of 381 farmers.
Statement
WBCIS: No. of Beneficiaries and Premium Paid
(Rs. In lakh)
S. No. States / UTs Cumulative No. of Beneficiaries from Premium paid (including subsidy by
Kharif 2007 to Kharif 2013 Centre/States)
Farmers Farmers benefitted 2011-12 2012-13 2013-14
Insured (Kharif 2013)
1 2 3 4 5 6 7
1. Andhra Pradesh 2839702 1427742 32157 38793 37125
2. Bihar 8885981 6879604 36365 63068 33239
3. Chhatisgarh 214460 154682 2416 3079 0
4. Gujarat 497661 170576 1007 0 0
5. Haryana 266836 154403 2196 4751 3998
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1 2 3 4 5 6 7
6. Himachal Pradesh 88810 60390 1305 2495 13
7. Jharkhand 357958 295606 830 2009 2460
8. Karnataka 815346 629434 2585 4297 3910
9. Kerala 81394 43767 194 513 599
10. Madhya Pradesh 940852 1114284 15328 0 1289
11. Maharashtra 590897 128496 5110 9099 844
12. Odisha 315755 215814 2000 631 0
13. Punjab 67 50 0 0 0
14. Rajasthan 30280047 16723482 80109 90461 56271
15. Tamilnadu 130940 54059 629 646 357
16. Uttar Pradesh 446607 210432 760 1637 6725
17. Uttarakhand 83742 43928 671 832 1383
18. West Bengal 104390 59627 801 111 66
Total 46941445 28366540 184465 222423 148277

Agricultural Production

645. SHRI SHIVKUMAR UDASI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the production of major cereal crops and
oilseeds and the areas under cultivation has declined
during each of the last three years and the current year;

(b) if so, the details thereof, crop and State/UT-wise;

(c) whether the production and productivity of crops
is lagging behind in comparison to the developed
countries;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to increase the production and productivity
of such crops at par with developed countries?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
SANJEEV BALYAN): (a) and (b) State-wise and crop-
wise details of production and area under cultivation for
major cereals and oilseed crops during 2010-11 to 2013-
14 are given in the enclosed Statement - |. Official
estimates of production of crops grown in an agricultural

year are normally released in the month of September
and the same for 2014-15 have not been prepared so far.
However, due to delayed/deficient monsoon rainfall, the
area coverage and production of crops during 2014-15 is
likely to decline.

(c) and (d) As per latest available reports of Food &
(FAO) for 2012, details of
production and productivity of major cereals and oilseed

Agriculture Organization

crops in India vis-a-vis developed countries of the world
are given in the enclosed Statement - II.

(e) In order to increase production and productivity
of agricultural crops including cereals and oilseeds,
Government of India has been implementing several
Crop Development Schemes/Programmes such as
National Food Security Mission, Rashtriya Krishi Vikas
Yojana, Bringing Green Revolution to Eastern India
(BGREI) as a Sub-scheme of RKVY and National Mission

on Oilseeds and Oil Palm (NMOOP), etc.

Further,
(ICAR) is conducting research programmes on basic and

Indian Council of Agricultural Research

strategic research related to different aspects of crop
improvement, crop production and crop protection in
different crop based Research Institute.
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Statement — |

to Question 394

State-Wise Details of Area Coverage and Production of Major Cereal Crops and Oilseeds

Rice
State/UT Area ('000 Hectares)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13  2013-14*
1 2 3 4 5 6 7 8 9

Andhra Pradesh 4751.0 4096.0 3628.0 4506.0 1310.0 -655.0 -468.0 878.0
Arunachal 121.6 123.5 126.1 # 0.1 1.9 26 #
Pradesh
Assam 2570.3 2537.0 2488.2 2482.2 74.5 -33.4 -48.7 -6.0
Bihar 2832.5 3323.9 3298.9 2993.9 -381.2 4915 -25.1 -305.0
Chattisgarh 3702.5 3773.8 3784.8 3802.1 31.8 71.3 11.0 17.3
Goa 46.6 47.2 45.8 # -0.5 0.6 -1.4 #
Gujarat 808.0 836.0 701.0 879.0 129.0 28.0 -135.0 178.0
Haryana 1245.0 1235.0 1215.0 1228.0 40.0 -10.0 -20.0 13.0
Himachal Pradesh 771 77.2 76.9 76.3 0.4 0.2 -0.3 -0.6
Jammu and 261.3 262.2 261.7 271.5 1.5 0.8 -0.5 9.8
Kashmir
Jharkhand 720.3 1469.0 1414.5 1224.8 -274.7 748.7 -54.6 -189.7
Karnataka 1540.0 1416.0 1278.0 1250.0 53.0 -124.0 -138.0 -28.0
Kerala 213.2 208.2 197.3 196.8 -20.8 -5.0 -10.9 -0.5
Madhya Pradesh 1602.9 1662.0 1882.6 1934.0 157.2 59.1 220.6 51.4
Maharashtra 1518.0 1543.0 1557.0 1544.0 48.0 25.0 14.0 -13.0
Manipur NA NA 122.7 # NA NA NA #
Meghalaya 108.3 108.9 109.2 # 0.1 0.6 0.3 #
Mizoram 40.7 38.5 14.6 # -6.5 -2.2 -23.9 #
Nagaland NA NA 183.3 # NA NA NA #
Odisha 4225.7 4004.5 4022.8 4159.7 -139.4 -221.2 18.3 136.9
Punjab 2831.0 2818.0 2845.0 2806.2 29.0 -13.0 27.0 -38.8
Rajasthan 131.1 134.3 125.6 145.6 -19.6 3.2 -8.7 20.0
Sikkim 12.1 121 11.9 # -0.9 -0.1 -0.2 #
Tamil Nadu 1905.7 1903.8 1493.1 1780.8 60.2 -1.9 -410.7 287.7




395  Written Answers JULY15, 2014 to Question 396
1 2 3 4 5 6 7 8 9

Tripura 264.6 266.0 254.7 # 19.0 1.4 -11.3 #

Uttar Pradesh 5657.0 5947.0 5861.0 5979.0 470.3 290.0 -86.0 118.0

UttaraKhand 289.5 280.0 262.8 254.0 -4.5 -9.5 -17.2 -8.8

West Bengal 4944 1 5433.7 5444.3 5506.7 -685.9 489.6 10.6 62.4

Andaman and 8.4 8.1 7.9 # 0.3 -0.3 -0.3 #

Nicobar Islands

Dadra and Nagar 10.8 10.7 14.2 # -1.7 -0.1 3.5 #

Haveli

Delhi 7.0 6.9 6.7 # 0.2 -0.2 -0.1 #

Daman and Diu NA NA NA NA -2.0 NA NA #

Puducherry 20.0 16.6 16.3 # -0.9 -3.4 -0.3 #

Others NA NA NA 915.4 NA NA NA 915.4

All India 42862.4 44006.3 42753.9 43936.0 944.0 1143.8 -1252.4 1182.1

* 3rd advance estimates as on 15.05.2014.

# included in others.

NG : Not grown.

NA: Not available.

State/UT Production (' 000 Tonnes)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13 2013-14*
1 10 11 12 13 14 15 16 17

Andhra Pradesh 14418.0 12895.0 11510.0 13436.2 3880.0 -1523.0 -1385.0 1926.2

Arunachal 234.0 255.0 263.0 # 18.2 21.0 8.0 #

Pradesh

Assam 4736.6 4516.3 5128.5 4970.6 400.8 -220.4 612.2 -157.9

Bihar 31021 7162.6 7529.3 52121 -497.2 4060.5 366.7 -2317.2

Chattisgarh 6159.0 6028.4 6608.8 6716.4 2048.6 -130.6 580.4 107.6

Goa 115.0 121.8 122.8 # 14.4 6.8 1.1 #

Gujarat 1496.6 1790.0 1541.0 1916.0 204.6 293.4 -249.0 375.0

Haryana 3472.0 3759.0 3976.0 3998.0 -153.0 287.0 217.0 22.0

Himachal 128.9 131.6 125.3 132.5 23.0 2.7 -6.4 7.2

Pradesh
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1 10 11 12 13 14 15 16 17

Jammu and 507.7 5447 818.1 552.7 10.3 37.0 273.4 -265.4
Kashmir

Jharkhand 1110.0 3130.6 3164.9 27411 -428.4 2020.6 34.3 -423.8
Karnataka 4188.0 3955.0 3364.0 3521.0 497.0 -233.0 -591.0 157.0
Kerala 522.7 569.0 508.3 499.7 -75.6 46.3 -60.7 -8.6
Madhya Pradesh 17721 2227.3 2775.0 2780.7 511.5 455.2 547.7 5.8
Maharashtra 2696.0 2841.0 3057.0 2915.0 513.0 145.0 216.0 -142.0
Manipur NA NA 257.6 # NA NA NA #
Meghalaya 207.0 216.5 232.0 # 0.3 9.5 15.5 #
Mizoram 47.2 54.3 30.5 # 29 7.1 -23.8 #
Nagaland NA NA 405.2 # NA NA NA #
Odisha 6827.7 5807.0 7295.5 7389.7 -89.7 -1020.7 1488.4 94.3
Punjab 10837.0 10542.0 11374.0 10997.5 -399.0 -295.0 832.0 -376.5
Rajasthan 265.5 253.4 222.5 312.6 37.2 -12.2 -30.9 90.1
Sikkim 21.0 20.9 21.3 # -3.3 -0.1 0.5 #
Tamil Nadu 5792.4 7458.7 4049.9 5520.5 127.2 1666.3 -3408.8 1470.6
Tripura 702.5 718.3 713.2 # 62.5 15.8 -5.1 #
Uttar Pradesh 11992.0 14022.0 14416.0 14628.0 1184.9 2030.0 394.0 212.0
UttaraKhand 550.4 594.0 579.8 583.0 -57.6 43.6 -14.2 3.2
West Bengal 13045.9 14605.8 15023.7 15290.0 -1294.8 1559.9 417.9 266.3
Andaman and 23.9 24.0 21.5 # -1.0 0.1 -2.5 #

Nicobar Islands

Dadra and Nagar 20.8 18.6 27.4 # 7.3 -2.3 8.8 #
Haveli

Delhi 19.6 19.8 19.7 # 0.3 0.1 -0.1 #
Daman and Diu NA NA NA NA -3.3 NA NA #
Puducherry 52.0 421 46.5 # -0.4 -9.9 4.4 #
Others NA NA NA 2174.0 NA NA NA 2174.0
All India 95970.0 105301.0 105231.6 106287.2 6886.8 9331.0 -69.4 1055.6

* 3rd advance estimates as on 15.05.2014.
# included in others.

NG : Not grown.

NA: Not available.
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Wheat
State/UT Area ('000 Hectares)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13  2013-14*
1 2 3 4 5 6 7 8 9

Andhra Pradesh 10.0 8.0 8.0 7.0 0.0 -2.0 0.0 -1.0
Arunachal 3.7 3.7 29 # 0.5 0.0 -0.8 #
Pradesh

Assam 44.8 52.6 33.9 39.7 -13.6 7.8 -18.7 5.8
Bihar 2103.5 2141.9 2207.7 2257.0 -89.8 38.4 65.8 49.3
Chattisgarh 110.8 108.5 101.2 102.0 -1.4 -2.3 -7.3 0.8
Goa NA NA NA # NA NA NA #
Gujarat 1274.0 1351.0 1024.0 1351.0 396.0 77.0 -327.0 327.0
Haryana 2515.0 2522.0 2497.0 2522.0 23.0 7.0 -25.0 25.0
Himachal Pradesh 357.2 356.6 364.2 355.6 4.7 -0.6 7.6 -8.6
Jammu and 290.7 296.2 290.0 293.6 1.8 5.4 -6.2 3.6
Kashmir

Jharkhand 96.4 158.6 164.3 173.1 -3.2 62.1 57 8.8
Karnataka 255.0 225.0 225.0 198.0 -28.0 -30.0 0.0 -27.0
Kerala NA NA NA NA NA NA NA NA
Madhya Pradesh 4341.0 4889.2 5300.0 5792.0 65.1 548.2 410.8 492.0
Maharashtra 1307.0 843.0 773.0 1097.0 226.0 -464.0 -70.0 324.0
Manipur 21 2.2 2.4 # 21 0.0 .0.3 #
Meghalaya 0.4 0.4 0.4 # 0.0 0.0 0.0

Mizoram NA NA NA # NA NA NA #
Nagaland 3.1 3.2 3.3 # 1.1 0.0 0.1 #
Odisha 29 1.5 1.0 1.5 -1.1 -1.4 -0.4 0.5
Punjab 3510.0 3528.0 3512.0 3500.0 -12.0 18.0 -16.0 -12.0
Rajasthan 2479.2 2935.3 3063.2 3080.5 85.0 456.1 127.9 17.2
Sikkim 27 25 0.5 # -2.6 -0.2 -2.0 #
Tamil Nadu 0.1 0.0 NG 0.0 0.1 0.0 NG NG
Tripura 0.3 0.3 0.7 # -0.4 0.0 0.4 #

Uttar Pradesh 9637.0 9731.0 9734.0 9858.0 -31.0 94.0 3.0 124.0
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1 2 3 4 5 6 7 8 9
UttaraKhand 379.2 369.0 358.1 348.0 -15.8 -10.2 -10.9 -10.1
West Bengal 316.8 315.7 321.6 335.0 0.9 -1.1 5.9 13.4
Andaman and NA NA NA # NA NA NA #

Nicobar Islands

Dadra and Nagar 0.1 0.1 0.1 # -0.5 0.0 0.0 #
Haveli

Delhi 256 19.5 14.8 # 4.3 -6.1 -4.7 #
Daman and Diu NA NA NA # NA NA NA #
Puducherry NA NA NA # NA NA NA #
Others NA NA NA 25.1 NA NA NA 25.1
All India 29068.6 29864.8 30003.3 31336.0 611.2 796.2 138.6 1332.7

State/UT Production (' 000 Tonnes)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year

2010-11 2011-12 2012-13 2013-14*

1 10 11 12 13 14 15 16 17

Andhra Pradesh 13.0 11.0 10.0 8.0 3.0 -2.0 -1.0 -2.0
Arunachal 5.9 6.5 4.4 1.1 0.6 -2.1 -4.4
Pradesh

Assam 52.8 60.3 44.2 49.7 -10.7 7.5 -16.1 5.5
Bihar 4097.6 4725.0 5357.2 5322.9 -473.2 627.4 632.2 -34.3
Chattisgarh 126.8 133.1 141.3 106.1 4.9 6.3 8.2 -35.2
Goa NA NA NA # NA NA NA #
Gujarat 4019.5 4072.0 2944.0 3650.4 1667.5 52.5 -1128.0 706.4
Haryana 11630.0 12685.7 11117.0 11460.0 1130.0 1055.7 -1568.7 343.0
Himachal 546.5 595.8 608.6 567.8 219.4 493 12.8 -40.8
Pradesh

Jammu and 446.3 500.3 462.4 472.2 156.4 54.0 -37.9 9.8
Kashmir

Jharkhand 158.4 302.6 319.5 347.4 -14.8 144.2 16.8 28.0
Karnataka 279.0 193.0 179.0 151.0 28.0 -86.0 -14.0 -28.0
Kerala NA NA NA NA NA NA NA NA

Madhya Pradesh 7627 1 11538.5 13133.4 13927.7 -782.9 3911.4 1594.9 794.3
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1 10 11 12 13 14 15 16 17
Maharashtra 2301.0 1313.0 1181.0 1669.0 561.0 -988.0 -132.0 488.0
Manipur 53 5.4 6.0 # 5.3 0.1 0.6 #
Meghalaya 0.7 0.6 0.7 # 0.0 -0.1 0.1 #
Mizoram NA NA NA # NA NA NA #
Nagaland 53 5.4 5.9 # 2.9 0.0 0.5 #
Odisha 4.2 2.4 2.0 23 -1.6 -1.8 -0.4 0.3
Punjab 16472.0 17280.1 16591.0 16159.5 1303.0 808.1 -689.1 -431.5
Rajasthan 7214.5 9319.6 9275.5 9780.6 -286.4 2105.1 -44 1 505.1
Sikkim 27 2.7 0.6 -3.2 -0.1 -2.1 -0.6
Tamil Nadu 0.0 0.0 0.0 0.0 0.0 0.0 0.0
Tripura 0.6 0.5 1.3 -0.7 -0.1 0.8 -1.3
Uttar Pradesh 30001.0 30292.6 30301.9 30318.3 2483.0 291.6 9.3 16.3
UttaraKhand 878.0 878.0 858.2 834.0 33.0 0.0 -19.8 -24.2
West Bengal 874.4 872.9 895.9 938.0 27.8 -1.5 23.0 421
Andaman and NA NA NA # NA NA NA #
Nicobar Islands
Dadra and Nagar 0.3 0.3 0.3 # -0.7 0.0 0.0 #
Haveli
Delhi 111.0 84.8 65.3 # 18.3 -26.2 -19.5 #
Daman and Diu NA NA NA # NA NA NA #
Puducherry NA NA "NA # NA NA NA #
Others NA NA NA 84.4 NA NA NA 84.4
All India 86874.0 94882.1 93506.5 95849.2 6070.4 8008.1 -1375.6 23427

Jowar
State/UT Area ('000 Hectares)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13  2013-14*

1 2 3 4 5 6 7 8 9
Andhra Pradesh 254.0 276.0 287.0 226.0 -131.0 22.0 11.0 -61.0
Arunachal NA NA NA # NA NA NA #

Pradesh
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1 2 3 4 5 6 7 8 9

Assam NG NG NG NG NG NG NG NG
Bihar 3.1 2.0 2.6 2.2 1.4 -1.1 0.6 -0.4
Chattisgarh 5.9 5.4 5.0 5.7 1.2 -0.5 -0.4 0.7
Goa NA NA ,NA # NA NA NA #
Gujarat 125.0 124.0 80.0 90.0 -38.0 -1.0 -44.0 10.0
Haryana 72.0 65.0 56.0 72.0 0.0 -7.0 -9.0 16.0
Himachal Pradesh NG NG NG NG NG NG NG NG
Jammu and 0.1 0.1 -4.3 -0.1 0.0 0.1
Kashmir

Jharkhand 0.3 1.1 1.5 0.4 0.1 0.8 0.4 -1.1
Karnataka 1243.0 1142.0 1263.0 1146.0 -126.0 -101.0 121.0 -117.0
Kerala 22 0.3 0.2 0.2 -0.3 -1.9 -0.1 0.0
Madhya Pradesh 432.0 394.5 285.9 231.0 -13.9 -37.5 -108.6 -54.9
Maharashtra 4060.0 3279.0 3162.0 2862.0 -116.0 -781.0 -117.0 -300.0
Manipur NA NA NA # NA NA NA #
Meghalaya NA NA NA # NA NA NA #
Mizoram NA NA NA # NA NA NA #
Nagaland 0.1 0.1 0.2 -0.1 0.0 0.1 -0.2
Odisha 8.9 8.6 7.8 7.5 -0.1 -0.3 -0.8 -0.3
Punjab NA NA NA NA NA NA NA NA
Rajasthan 726.9 553.8 680.4 579.6 8.4 -173.2 126.6 -100.8
Sikkim NA NA NA # NA NA NA #
Tamil Nadu 2435 197.7 193.9 361.0 4.9 -45.8 -3.8 167.1
Tripura NA NA NA # NA NA NA NA
Uttar Pradesh 201.0 192.0 184.0 165.0 10.0 -9.0 -8.0 -19.0
Uttarakhand 0.0 0.0 0.0 0.0
West Bengal 0.0 0.0 1.5 1.0 -1.5 0.0 1.5 -0.5
Andaman and NA NA NA # NA NA NA #

Nicobar Islands

Dadra and Nagar 0.4 0.4 0.5 -0.1 0.0 0.0 -0.5
Haveli

Delhi 3.4 3.1 29 0.1 -0.2 -0.2 -2.9
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1 2 3 4 5 6 7 8 9
Daman and Diu NA NA NA # NA NA NA #
Puducherry NA NA NA # NA NA NA #
Others NA NA NA 3.6 NA NA NA 3.6
All India 7381.7 6245.1 6214.4 5753.1 -405.5 -1136.6 -30.7 -461.3
State/UT Production (' 000 Tonnes)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year

2010-11 2011-12 2012-13 2013-14*

1 10 11 12 13 14 15 16 17

Andhra Pradesh 308.0 4421 471.5 289.0 -129.0 1341 29.4 -182.5
Arunachal NA NA NA # NA NA NA #
Pradesh

Assam NG NG NG NG NG NG NG NG
Bihar 3.3 2.2 28 23 1.5 -1.2 0.7 -0.5
Chattisgarh 8.5 4.1 3.5 3.6 2.6 -4.4 -0.6 0.1
Goa NA NA NA # NA NA NA #
Gujarat 139.0 139.0 107.0 121.0 -32.0 0.0 -32.0 14.0
Haryana 36.0 33.0 28.0 40.0 0.0 -3.0 -5.0 12.0
Himachal NG NG NG NG NG NG NG NG
Pradesh

Jammu and 0.0 0.0 -2.5 0.0 0.0 0.0
Kashmir

Jharkhand 0.1 0.5 1.1 0.2 0.0 0.4 0.6 -0.9
Karnataka 1467.0 1166.0 1315.0 1004.0 61.0 -301.0 149.0 -311.0
Kerala 1.1 0.2 0.1 0.1 -0.8 -0.9 -0.1 0.0
Madhya Pradesh 616.0 614.5 575.0 288.0 51.1 -1.5 -39.5 -287.0
Maharashtra 3452.0 2693.0 1935.3 2512.0 -114.0 -759.0 -757.7 576.7
Manipur NA NA NA # NA NA NA #
Meghalaya NA NA NA # NA NA NA #
Mizoram NA NA NA # NA NA NA #
Nagaland 0.1 0.1 0.2 0.0 0.0 0.1 -0.2

Odisha 5.4 54 4.9 4.7 -0.4 0.0 -0.5 -0.2
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1 10 11 12 13 14 15 16 17
Punjab NA NA NA NA NA NA NA NA
Rajasthan 508.9 410.1 420.4 356.7 404.7 -98.8 10.3 -63.7
Sikkim NA NA NA # NA NA NA #
Tamil Nadu 247.0 252.5 165.0 448.2 25.3 5.5 -87.5 283.2
Tripura NA NA NA # NA NA NA #
Uttar Pradesh 207.0 213.0 248.0 173.0 38.0 6.0 35.0 -75.0
Uttarakhand 0.0 0.0 0.0 0.0
West Bengal 0.0 0.0 0.5 0.5 -0.6 0.0 0.5 0.0
Andaman and NA NA NA # NA NA NA #
Nicobar Islands
Dadra and Nagar 0.4 0.4 0.4 0.0 -0.1 0.0 -0.4
Haveli
Delhi 3.3 3.0 2.8 0.1 -0.2 -0.2 -2.8
Daman and Diu NA NA NA # NA NA NA #
Puducherry NA NA NA # NA NA NA #
Others NA NA NA 3.4 NA NA NA 3.4
All India 7003.1 5979.2 5281.5 5246.7 304.9 -1024.0 -697.7 -34.8
Maize
State/UT Area ('000 Hectares)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13  2013-14*
1 2 3 4 5 6 7 8 9
Andhra Pradesh 744.0 864.0 972.0 1086.0 -39.0 120.0 108.0 114.0
Arunachal 45.1 46.5 47.5 # 1.5 1.4 1.0 #
Pradesh
Assam 19.8 21.3 23.7 21.6 0.3 1.5 2.4 -2.1
Bihar 645.5 675.0 685.6 541.5 13.9 294 10.6 -144.1
Chattisgarh 102.7 104.0 107.2 111.1 0.3 1.3 3.2 3.9
Goa NA NA NA # NA NA NA #
Gujarat 501.0 516.0 458.0 499.0 4.0 15.0 -58.0 41.0
Haryana 10.0 9.0 9.0 9.0 -2.0 -1.0 0.0 0.0
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1 2 3 4 5 6 7 8 9
Himachal Pradesh 296.4 294.2 294.3 292.1 1.0 -2.3 0.2 -2.2
Jammu and 308.2 314.0 310.9 298.7 -2.8 5.8 -3.1 -12.2
Kashmir
Jharkhand 2154 2155 249.3 259.7 52.2 0.1 33.8 10.4
Karnataka 1288.0 1349,0 1322.0 1343.0 48.0 61.0 -27.0 21.0
Kerala NA 0.1 0.2 0.1 NA NA 0.1 -0.1
Madhya Pradesh 830.6 862.8 845.4 1003.0 -1.7 32.2 -17.4 157.6
Maharashtra 891.0 881.0 822.0 1198.0 97.0 -10.0 -59.0 376.0
Manipur 22.4 24.9 19.4 0.0 17.6 25 -5.4 -19.4
Meghalaya 17.3 17.4 17.3 # 0.1 0.1 0.0 #
Mizoram 9.0 6.9 6.1 # 0.5 -2.1 -0.8 #
Nagaland 68.4 68.5 68.7 # 0.3 0.1 0.2
Odisha 117.2 102.9 94.5 95.0 36.1 -14.4 -8.4 0.5
Punjab 133.0 126.0 129.0 130.0 -6.0 -7.0 3.0
Rajasthan 1143.1 1045.6 986.2 926.4 46.2 -97.5 -59.4 -59.8
Sikkim 40.2 40.0 40.0 0.7 -0.2 -40.0
Tamil Nadu 230.5 280.6 291.0 401.2 -13.7 50.1 10.3 110.2
Tripura 3.1 37 3.6 1.1 0.6 -0.1 -3.6
Uttar Pradesh 754.0 787.0 736.0 734.0 45.0 33.0 -51.0 -2.0
UttaraKhand 28.4 28.0 28.0 25.0 0.4 -0.4 -0.1 -3.0
West Bengal 88.6 97.8 105.6 118.7 -9.1 9.2 7.8 13.1
Andaman and 0.2 0.2 0.1 # 0.0 0.0 -0.1 #
Nicobar Islands
Dadra and Nagar 0.0 0.2 0.1 # 0.0 0.2 0.0 #
Haveli
Delhi 0.1 0.0 0.0 # 0.1 -0.1 0.0 #
Daman and Diu NA NA NA # NA NA NA #
Puducherry NA NA NA # NA NA NA #
Others NA NA NA 202.8 NA NA NA 202.8
All India 8553.2 8781.9 8672.6 9295.9 2915 228.8 -109.3 623.3
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State/UT Production (' 000 Tonnes)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13  2013-14*
1 10 11 12 13 14 15 16 17

Andhra Pradesh 3956.0 3658.0 4855.0 4967.5 1194.0 -298.0 1197.0 112.5
Arunachal 64.7 68.5 68.2 # 4.5 3.8 -0.3 #
Pradesh

Assam 14.3 15.3 21.3 17.5 0.2 1.0 5.9 -3.8
Bihar 1439.6 1610.7 2475.9 1542.0 -39.1 171.1 865.1 -933.9
Chattisgarh 185.6 172.0 207.5 229.1 42.3 -13.6 355 21.6
Goa NA NA NA # NA NA NA #
Gujarat 820.3 786.0 791.0 888.0 287.3 -34.3 5.0 97.0
Haryana 19.0 24.0 23.0 27.0 -8.0 5.0 -1.0 4.0
Himachal 670.9 715.4 657.2 679.0 127.7 445 -58.3 21.8
Pradesh

Jammu and 527.7 505.0 512.3 485.0 40.7 -22.7 7.3 -27.3
Kashmir

Jharkhand 261.7 321.5 451.7 480.6 71.0 59.8 130.1 28.9
Karnataka 4444.0 4085.0 3475.0 3893.1 1431.0 -359.0 -610.0 418.1
Kerala NA NA 0.0 0.1 NA NA NA 0.1
Madhya Pradesh 1051.5 1287.4 1513.6 1510.2 6.3 235.9 226.2 -3.4
Maharashtra 2602.0 2433.0 1824.0 3158.1 774.0 -169.0 -609.0 1334.1
Manipur 41.5 45.9 447 # 29.8 4.3 -1.1 #
Meghalaya 259 26.5 26.9 # -0.4 0.6 0.4

Mizoram 13.6 8.4 8.0 2.1 -5.2 -0.4 #
Nagaland 73.2 134.3 134.7 # 0.0 61.1 0.3 #
Odisha 298.8 212.2 2275 262.1 123.7 -86.6 15.3 34.6
Punjab 491.0 502.0 475.0 507.0 16.0 11.0 -27.0 32.0
Rajasthan 2052.9 1667.0 1755.1 1501.7 907.2 -385.9 88.0 -253.4
Sikkim 66.2 66.2 68.0 0.2 0.0 1.7 -68.0
Tamil Nadu 1027.5 1695.5 946.2 1971.8 -116.8 668.0 -749.3 1025.6
Tripura 41 5.1 4.7 2.1 1.0 -0.4 -4.7
Uttar Pradesh 1114.0 1308.0 1234.5 1207 .4 75.0 194.0 -73.5 -271
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1 10 11 12 13 14 15 16 17
UttaraKhand 42.6 41.0 40.2 35.0 4.6 -1.6 -0.8 -5.2
West Bengal 352.3 364.1 416.8 473.0 -32.9 11.8 52.6 56.2
Andaman and 0.4 0.3 0.2 # 0.0 -01 -0.1 #
Nicobar Islands
Dadra and Nagar 0.2 0.1 # 0.0 0.2 0.0 #
Haveli
Delhi 3.6 0.8 0.2 # 3.6 -2.8 -0.6 #
Daman and Diu NA NA NA # NA NA NA #
Puducherry NA NA NA # NA NA NA #
Others NA NA NA 355.6 NA NA NA 355.6
All India 21725.8 21759.4 22258.2 24190.8 5006.3 33.6 498.8 1932.6
Total Coarse Cereals
State/UT Area ('000 Hectares)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13  2013-14*
1 2 3 4 5 6 7 8 9
Andhra Pradesh 1137.0 1254.0 1405.0 1444.0 -146.0 117.0 151.0 39.0
Arunachal 66.8 68.5 70.2 0.0 1.7 1.7 1.7 -70.2
Pradesh
Assam 25.0 26.9 28.1 26.1 -1.1 1.9 1.2 -2.0
Bihar 687.5 705.7 713.7 571.4 252 18.2 8.0 -142.3
Chattisgarh 280.7 268.7 263.7 238.3 8.8 -12.0 -5.0 -25.4
Goa 0.2 0.2 0.0 # -0.1 -0.1 -0.1 #
Guijarat 1553.0 1592.0 1197.0 1368.0 149.0 39.0 -395.0 171.0
Haryana 780.0 693.0 524.0 521.0 69.0 -87.0 -169.0 -3.0
Himachal Pradesh 326.8 3244 326.9 322.6 2.2 -2.4 25 -4.3
Jammu and 347.5 354.5 355.2 341.6 -9.5 7.0 0.7 -13.6
Kashmir
Jharkhand 249.8 228.8 264.2 273.0 41.8 -21.0 355 8.8
Karnataka 3652.1 3481.0 3527.0 3472.0 -53.9 -171.1 46.0 -55.0
Kerala 2.6 0.7 0.5 2.2 -0.3 -1.9 -0.2 1.7
Madhya Pradesh 1757 1 1766.4 1639.5 1782.4 -40.2 9.3 -126.9 142.9
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1 2 3 4 5 6 7 8 9
Maharashtra 6166.0 5198.0 4971.0 5031.0 -19.7 -968.0 -227.0 60.0
Manipur 22.4 24.9 19.4 0.0 17.6 25 -5.4 -19.4
Meghalaya 19.5 19.6 19.6 0.0 -0.1 0.1 0.0 -19.6
Mizoram 9.0 6.9 6.1 # 0.5 -2.1 -0.8 #
Nagaland 79.9 78.6 78.9 0.0 1.9 -1.4 0.4 -78.9
Odisha 2114 186.8 179.7 177.3 41.5 -24.6 =71 -2.4
Punjab 148.0 141.0 145.0 148.0 -11.0 -7.0 4.0 3.0
Rajasthan 77041 6913.0 5976.7 6229.4 478.1 -791.1 -936.3 252.7
Sikkim 48.2 47.9 471 0.0 1.2 -0.3 -0.8 *47 1
Tamil Nadu 631.3 638.0 624.4 979.1 -21.3 6.6 -13.6 354.7
Tripura 3.1 3.7 3.6 0.0 1.1 0.6 -0.1 -3.6
Uttar Pradesh 2061.0 2034.0 1998.0 1986.0 134.4 -27.0 -36.0 -12.0
UttaraKhand 256.4 248.0 249.7 224.0 0.4 -8.4 1.7 -25.7
West Bengal 103.9 109.7 121.2 133.8 -10.5 5.8 11.6 12.6
Andaman and 0.2 0.2 0.1 # 0.0 0.0 -01 #
Nicobar Islands
Dadra and Nagar 1.8 1.9 1.9 0.0 -0.3 0.1 0.0 -1.9
Haveli
Delhi 6.2 4.7 3.8 0.0 29 -1.5 -0.9 -3.8
Daman and Diu 0.3 0.0 0.3 # 0.0 -0.3 0.3 #
Puducherry 0.1 0.1 0.0 0.0 0.0 0.0 0.0 0.0
Others NA NA NA 251.0 NA NA NA 251.0
All India 28338.7 26421.7 24761.6 25520.4 663.3 -1917.0 -1660.0 758.7

State/UT Production (' 000 Tonnes)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13  2013-14*

1 10 11 12 13 14 15 16 17
Andhra Pradesh 4444.0 4227 .1 5519.5 5420.5 1126.0 -216.9 1292.4 -99.0
Arunachal 84.7 90.5 91.6 0.0 6.1 5.8 1.1 -91.6
Pradesh
Assam 17.0 18.2 235 19.8 -0.3 1.2 53 -3.7
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1 10 11 12 13 14 15 16 17
Bihar 1484.5 1648.3 2510.3 1575.6 -23.6 163.8 862.1 -934.7
Chattisgarh 231.9 209.9 2447 260.7 50.1 -22.0 34.8 16.0
Goa 0.1 0.1 0.1 # -0.7 0.0 -0.1 #
Gujarat 2102.6 2232.3 1999.0 2331.2 502.6 129.7 -233.3 332.2
Haryana 1369.0 1387.0 1003.0 1038.0 237.0 18.0 -384.0 35.0
Himachal 704.1 752.1 700.8 715.1 140.6 47.9 -51.3 14.3
Pradesh
Jammu and 550.9 528.1 537.3 509.0 37.6 -22.8 9.2 -28.3
Kashmir
Jharkhand 278.5 330.1 463.8 489.8 61.6 51.6 133.7 26.0
Karnataka 7845.3 6813.0 6061.0 6393.5 1950.3 -1032.3 -752.0 332.5
Kerala 1.4 0.6 0.3 0.3 -0.8 -0.8 -0.3 0.0
Madhya Pradesh 2166.6 2467.1 2616.2 2433.4 125.4 300.5 149.1 -182.8
Maharashtra 7323.6 6122.0 4429.3 6586.1 1030.3 -1201.6 -1692.7 2156.8
Manipur 41.5 45.9 447 0.0 29.8 4.3 -1.1 -44.7
Meghalaya 27.6 28.3 28.7 0.0 -0.6 0.7 0.4 -28.7
Mizoram 13.6 8.4 8.0 # 21 -5.2 -0.4 #
Nagaland 145.2 144.0 145.9 0.0 68.4 -1.1 1.9 -145.9
Odisha 360.5 259.4 287.0 320.7 130.2 -101.1 27.6 33.6
Punjab 538.0 552.0 525.0 569.0 10.9 14.0 -27.0 44.0
Rajasthan 8092.5 7464.7 6912.9 6346.8 4185.3 -627.8 -551.8 -566.2
Sikkim 74.8 73.8 78.3 0.0 0.5 -1.0 4.5 -78.3
Tamil Nadu 1556.5 2323.8 1333.0 2864.3 -85.5 767.3 -990.8 1531.3
Tripura 41 5.1 4.7 0.0 2.1 1.0 -0.4 -4.7
Uttar Pradesh 3217.6 3566.0 3695.5 3603.3 248.8 348.4 129.5 -92.2
UttaraKhand 335.0 331.0 338.4 299.0 38.0 -4.0 7.4 -39.4
West Bengal 370.4 376.4 434.6 490.9 -33.5 6.0 58.2 56.3
Andaman and 0.4 0.3 0.2 # 0.0 -0.1 -0.1 #
Nicobar Islands
Dadra and Nagar 26 1.8 1.8 0.0 0.7 -0.9 0.0 -1.8
Haveli
Delhi 12.1 6.7 4.7 0.0 8.7 -5.3 -2.0 -4.7
Daman and Diu 0.4 0.0 0.4 # -0.1 -0.4 0.4 #
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1 10 11 12 13 14 15 16 17
Puducherry 0.1 0.1 0.2 0.0 -0.1 0.0 0.0 -0.2
Others NA NA NA 409.2 NA NA NA 409.1
All India 43397.1 42014.0 40044.2 42676.3 9848.0 -1383.1 -1969.8 2632.1

Groundnut
State/UT Area ('000 Hectares)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13  2013-14*

1 2 3 4 5 6 7 8 9
Andhra Pradesh 1622.0 1307.0 1345.0 1372.0 321.0 -315.0 38.0 27.0
Arunachal 0.5 0.5 0.6 0.0 0.0 0.1 -0.6
Pradesh
Assam NA NA NA # NA NA NA #
Bihar 0.4 0.8 0.8 1.0 0.0 0.4 -0.1 0.2
Chattisgarh 29.0 28.4 25.3 25.6 0.1 -0.6 -3.1 0.3
Goa 29 3.2 3.1 # 0.0 0.3 -0.1 #
Gujarat 1806.0 1686.0 1285.0 1891.0 -16.0 -120.0 -401.0 606.0
Haryana 2.0 3.0 2.8 6.0 0.0 1.0 -0.2 3.2
Himachal Pradesh 0.7 0.1 0.0 0.1 0.5 -0.5 -0.1 0.1
Jammu and NA NA NA NA NA NA NA NA
Kashmir
Jharkhand 255 17.0 23.5 23.1 11.3 -8.5 6.5 -0.4
Karnataka 848.0 677.0 589.0 644.0 30.0 -171.0 -88.0 55.0
Kerala 1.5 1.7 0.8 0.7 0.2 0.2 -0.9 -0.1
Madhya Pradesh 201.6 213.0 205.7 200.0 13.5 11.4 -7.3 -5.7
Maharashtra 357.0 303.0 270.0 2771 36.0 -54.0 -33.0 7.1
Manipur 1.7 1.8 0.3 # 1.7 0.1 -1-5 #
Meghalaya NA NA NA # NA NA NA #
Mizoram NA NA NA # NA NA NA #
Nagaland 0.7 0.8 0.8 # 0.0 0.1 0.1 #
Odisha 72.8 66.3 66.4 68.0 -3.5 -6.5 0.1 1.7
Punjab 2.2 2.0 1.7 1.3 -0.3 -0.2 -0.3 -0.4
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1 2 3 4 5 6 7 8 9
Rajasthan 346.9 418.1 398.5 462.0 20.9 71.2 -19.6 63.5
Sikkim NA NA NA # NA NA NA #
Tamil Nadu 385.6 385.6 338.3 345.3 -27.2 0.0 -47.3 7.0
Tripura 0.6 0.6 0.6 # 0.2 0.0 0.0 #
Uttar Pradesh 85.0 92.0 94.0 96.0 -6.0 7.0 2.0 2.0
UttaraKhand 1.1 1.0 1.0 1.0 0.1 -0.1 0.0 0.0
West Bengal 62.1 54.4 67.5 78.5 -3.7 -7.7 13.1 11.0
Andaman and NA NA NA # NA NA NA #
Nicobar Islands
Dadra and Nagar NA NA NA # NA NA NA #
Haveli
Delhi NA NA NA # NA NA NA #
Daman and Diu NA NA NA # NA NA NA #
Puducherry 0.4 0.3 0.4 # 0.0 -0.1 0.0 #
Others NA NA NA 5.7 NA NA NA 57
All India 5856.1 5263.7 4721.0 5498.4 378.6 -592.4 -542.7 777.4

State/UT Production (' 000 Tonnes)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year

2010-11 2011-12 2012-13 2013-14*

1 10 11 12 13 14 15 16 17

Andhra Pradesh 1458.0 844.0 1115.0 1251.0 452.0 -614.0 271.0 136.0
Arunachal 0.4 0.5 0.5 # 0.0 0.1 0.1 #
Pradesh

Assam NA NA NA # NA NA NA #
Bihar 0.4 0.8 0.8 1.0 -0.3 0.4 0.0 0.2
Chattisgarh 42.4 375 34.9 37.3 3.3 -4.9 -2.6 24
Goa 8.3 8.0 7.5 # 0.2 -0.3 -0.5 #
Gujarat 3366.1 2717.0 758.0 5016.0 1609.1 -649.1 -1959.0 4258.0
Haryana 2.0 29 3.2 6.0 0.0 0.9 0.3 2.8
Himachal 0.5 0.1 0.0 0:1 0.4 -0.4 -0.1 0.1
Pradesh

Jammu and NA NA NA NA NA NA NA NA

Kashmir
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1 10 11 12 13 14 15 16 17
Jharkhand 23.3 20.4 27.5 27.0 12.6 -2.9 7.1 -0.5
Karnataka 742.0 485.0 395.0 553.0 230.0 -257.0 -90.0 158.0
Kerala 1.9 2.2 1.0 0.9 0.9 0.3 -1.3 -0.1
Madhya Pradesh 301.6 344.6 311.7 198.0 83.7 43.0 -32.9 -113.7
Maharashtra 460.0 351.0 285.0 347.4 101.0 -109.0 -66.0 62.4
Manipur 1.0 1.3 0.6 # 1.0 0.3 -0.7 #
Meghalaya NA NA NA # NA NA NA #
Mizoram NA NA NA # NA NA NA #
Nagaland 0.7 0.8 0.8 # 0.2 0.1 0.1 #
Odisha 85.6 78.8 81.7 85.5 -3.6 -6.8 2.8 3.8
Punjab 3.9 3.0 3.0 23 0.8 -0.9 0.0 -0.7
Rajasthan 681.1 805.4 617.3 900.9 326.6 124.3 -188.1 283.7
Sikkim NA NA NA # NA NA NA #
Tamil Nadu 895.7 1060.7 783.2 743.8 5.9 165.0 -277.4 -39.4
Tripura 0-7 0.7 0.7 # 0.2 0.0 0.0 #
Uttar Pradesh 84.0 92.0 94.0 86.0 23.0 8.0 2.0 -8.0
UttaraKhand 1.2 1.0 1.2 1.0 -0.8 -0.2 0.2 -0.2
West Bengal 103.2 105.6 170.5 202.0 -9.8 24 64.9 315
Andaman and NA NA NA # NA NA NA #
Nicobar Islands
Dadra and Nagar NA NA NA # NA NA NA #
Haveli
Delhi NA NA NA # NA NA NA #
Daman and Diu NA NA NA # NA NA NA #
Puducherry 0.8 0.5 0.8 # -0.1 -0.4 0.3 #
Others NA NA NA 12.4 NA NA NA 12.4
All India 8264.8 6963.7 4693.9 9471.6 2836.3 -1301.1 -2269.8 4777.7

Rapeseed and Mustard
State/UT Area ('000 Hectares)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13  2013-14*

1 2 3 4 5 6 7 8 9

Andhra Pradesh 7.0 7.0 4.0 3.0 3.0 0.0 -3.0 -1.0
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1 2 3 4 5 6 7 8 9
Arunachal 27.2 28.0 26.7 # 1.3 0.8 -1.3 #
Pradesh
Assam 238.9 240.5 279.5 257 1 -6.0 1.6 39.0 -22.4
Bihar 87.1 90.3 86.8 90.4 -1.6 3.2 -3.5 3.6
Chattisgarh 51.8 49.8 50.2 45.7 -7.8 -2.0 0.4 -4.5
Goa NA NA NA # NA NA NA #
Gujarat 223.0 208.0 213.0 282.0 7.0 -15.0 5.0 69.0
Haryana 504.0 535.0 559.0 541.0 -9.0 31.0 24.0 -18.0
Himachal Pradesh 9.4 9.9 9.0 9.4 0.7 0.5 -0.9 0.4
Jammu and 59.6 59.5 59.9 59.9 -0.7 -0.1 0.4 0.0
Kashmir
Jharkhand 110.9 174.5 186.0 207.8 14.6 63.6 11.5 21.8
Karnataka 4.0 4.0 2.0 3.0 -1.0 0.0 -2.0 1.0
Kerala NA NA NA # NA NA NA #
Madhya Pradesh 745.0 785.0 784.6 814.0 -45.5 40.0 -0.4 294
Maharashtra 8.0 13.0 9.0 10.0 2.0 5.0 -4.0 1.0
Manipur 26.8 27.5 36.0 # 26.4 0.8 8.5 #
Meghalaya 7.2 7.2 7.2 # 0.0 0.0 0.0 #
Mizoram 0.4 0.4 0.3 # 0.0 0.0 -0.1 #
Nagaland 27.1 271 27.2 # -31.5 0.0 0.1 #
Odisha 15.9 10.3 14.6 10.7 3.1 -5.6 4.3 -3.9
Punjab 31.0 29.0 32.0 40.0 1.0 -2.0 3.0 8.0
Rajasthan 3678.6 2502.3 2834.7 2896.4 1368.7 -1176.4 332.5 61.6
Sikkim 53 5.4 4.4 # -0.5 0.1 -1.0 #
Tamil Nadu 0.3 0.4 0.6 0.6 0.0 0.1 0.3 0.0
Tripura 2.0 21 21 # 0.5 0.1 0.0 #
Uttar Pradesh 604.0 639.0 662.0 625.0 -9.0 35.0 23.0 -37.0
UttaraKhand 14.2 15.0 18.1 14.0 -0.8 0.8 3.1 -4.1
West Bengal 410.8 419.5 446.9 460.0 0.5 8.7 27.5 13.1
Andaman and NA NA NA # NA NA NA #
Nicobar Islands
Dadra and Nagar NA NA NA # NA NA NA #

Haveli
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1 2 3 4 5 6 7 8 9
Delhi 1.0 4.0 6.8 # -2.9 3.0 2.9 #
Daman and Diu NA NA NA # NA NA NA #
Puducherry NA NA NA # NA NA NA #
Others NA NA NA 110.6 NA NA NA 110.6
All India 6900.5 5893.5 6362.6 6480.5 1312.5 -1007.0 469.1 117.9
State/UT Production (' 000 Tonnes)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13  2013-14*
1 10 11 12 13 14 15 16 17

Andhra Pradesh 3.6 4.7 2.0 4.0 1.6 1.0 -2.7 2.0
Arunachal 243 27.6 24 1 # 0.5 3.3 -3.4 #
Pradesh

Assam 138.8 134.7 170.4 150.6 10.2 -4.1 35.7 -19.8
Bihar 89.5 92.9 98.3 93.2 0.1 34 5.3 -5.1
Chattisgarh 21.1 21.7 25.8 20.6 -3.9 0.6 4.1 -5.2
Goa NA NA NA # NA NA NA #
Gujarat 349.0 327.0 361.0 446.0 8.0 -22.0 34.0 85.0
Haryana 942.0 747.0 962.0 974.0 93.0 -195.0 215.0 12.0
Himachal 5.0 6.1 4.7 5.5 2.5 1.1 -1.4 0.8
Pradesh

Jammu and 50.7 50.6 48.9 48.8 3.1 -0.1 -1.7 -0.1
Kashmir

Jharkhand 724 117.0 145.7 142.0 16.7 446 28.7 -3.7
Karnataka 2.0 1.0 1.0 1.0 0.0 -1.0 0.0 0.0
Kerala NA NA NA # NA NA NA #
Madhya Pradesh 855.1 869.6 919.2 901.9 6.2 14.5 49.6 -17.3
Maharashtra 3.0 4.0 2.0 4.0 1.0 1.0 -2.0 2.0
Manipur 20.9 21.0 30.2 # 20.7 0.1 9.2 #
Meghalaya 4.9 49 4.8 # 0.0 0.0 0.0 #
Mizoram 0.3 0.3 0.2 # 0.0 0.0 -0.1 #
Nagaland 27.1 27.3 274 # -19.8 0.1 0.2 #
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1 10 11 12 13 14 15 16 17
Odisha 3.3 2.2 4.0 2.7 0.6 -1.1 1.8 -1.3
Punjab 41.0 37.0 41.0 52.0 2.0 -4.0 4.0 11.0
Rajasthan 4369.7 2976.3 3814.6 3635.9 1421.5 -1393.4 838.3 -178.7
Sikkim 4.2 4.3 3.5 # -1.1 0.1 -0.8 #
Tamil Nadu 0.1 0.1 0.1 0.2 0.0 0.0 0.1 0.1
Tripura 1.5 1.7 1.7 # 0.4 0.2 0.0 #
Uttar Pradesh 717.0 726.0 836.0 743.0 35.0 9.0 110.0 -93.0
UttaraKhand 11.4 13.0 16.9 13.0 -0.6 1.6 3.9 -3.9
West Bengal 419.6 380.9 474.8 490.0 -23.4 -38.7 93.9 15.2
Andaman and NA NA NA # NA NA NA #

Nicobar Islands

Dadra and Nagar NA NA NA # NA NA NA #
Haveli

Delhi 1.3 4.9 8.6 # -3.6 3.6 3.7 #
Daman and Diu NA NA NA # NA NA NA #
Puducherry NA NA NA # NA NA NA #
Others NA NA NA 100.6 NA NA NA 100.6
All India 8178.7 6603.7 8028.9 7828.9 1570.6 -1575.0 1425.2 -200.0

Soyabean
State/UT Area ('000 Hectares)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year

2010-11 2011-12 2012-13 2013-14*

1 2 3 4 5 6 7 8 9

Andhra Pradesh 128.0 130.0 159.0 245.0 -28.0 2.0 29.0 86.0
Arunachal 26 27 3.0 # 0.0 0.1 0.3 #
Pradesh

Assam NA NA NA NA NA NA NA NA
Bihar NA NA NA NA NA NA NA NA
Chattisgarh 106.3 100.4 106.3 106.6 -1.7 -5.9 5.9 0.3
Goa NA NA NA # NA NA NA #

Gujarat 84.0 42.0 47.0 82.0 -3.0 -42.0 5.0 35.0
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1 2 3 4 5 6 7 8 9
Haryana NA NA NA NA NA NA NA NA
Himachal Pradesh 0.6 0.6 0.6 0.6 0.0 0.0 0.0 0.0
Jammu and NA NA NA NA NA NA NA NA
Kashmir
Jharkhand 0.1 0.2 0.7 0.6 -0.4 0.1 0.6 -0.1
Karnataka 168.0 191.0 170.0 210.0 -16.0 23.0 -21.0 40.0
Kerala NA NA NA NA NA NA NA NA
Madhya Pradesh 5559.9 5669.1 6031.7 6380.0 210.4 109.2 362.6 348.3
Maharashtra 2729.0 3010.0 3219.0 3917.0 -290.0 281.0 209.0 698.0
Manipur 4.4 4.8 7.5 # 4.4 0.4 2.7 #
Meghalaya 1.1 1.1 1.1 # 0.0 0.0 0.0 #
Mizoram 1.4 1.1 1.1 # 0.1 -0.3 -0.1 #
Nagaland 24 .4 24.5 24.7 # 0.2 0.1 0.2 #
Odisha NA NA 0.3 0.3 NA NA NA 0.0
Punjab NA NA NA NA NA NA NA NA
Rajasthan 765.5 897.1 1039.8 1175.1 -12.9 131.6 142.7 135.3
Sikkim 4.2 3.9 3.9 # 0.2 -0.3 0.0 #
Tamil Nadu 0.3 0.2 NA NA 0.3 -0.1 NA NA
Tripura NA NA NA # NA NA NA #
Uttar Pradesh 11.0 18.0 14.0 26.0 4.0 7.0 -4.0 12.0
UttaraKhand 9.7 12.0 10.5 15.0 -1.3 2.3 -1.5 45
West Bengal 0.5 0.5 0.6 0.6 0.0 -0.1 0.1 0.0
Andaman and NA NA NA # NA NA NA #
Nicobar Islands
Dadra and Nagar NA NA NA # NA NA NA #
Haveli
Delhi NA NA NA # NA NA NA #
Daman and Diu NA NA NA # NA NA NA #
Puducherry NA NA NA # NA NA NA #
Others NA NA NA 41.2 NA NA NA 41.2
All India 9601.0 10109.1 10840.7 12199.9 -133.6 508.1 731.6 1359.2
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State/UT Production (' 000 Tonnes)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year
2010-11 2011-12 2012-13  2013-14*
1 10 11 12 13 14 15 16 17

Andhra Pradesh 218.0 210.0 289.0 394.0 89.0 -8.0 79.0 105.0
Arunachal 3.5 4.0 4.5 # 0.4 0.5 0.5 #
Pradesh

Assam NA NA NA NA NA NA NA NA
Bihar NA NA NA NA NA NA NA NA
Chattisgarh 124.4 75.6 128.1 119.5 21.2 -48.8 52.5 -8.6
Goa NA NA NA # NA NA NA #
Gujarat 68.0 33.0 47.0 59.0 -2.0 -35.0 14.0 12.0
Haryana NA NA NA NA NA NA NA NA
Himachal 0.8 1.0 0.9 1.0 0.3 0.2 -0.1 0.1
Pradesh

Jammu and NA NA NA NA NA NA NA NA
Kashmir

Jharkhand 0.0 0.1 0.9 0.5 -0.1 0.0 0.8 -0.4
Karnataka 147.0 172.0 178.0 237.0 65.0 25.0 6.0 59.0
Kerala NA NA NA NA NA NA NA NA
Madhya Pradesh 6669.8 6280.6 7800.1 5368.8 263.5 -389.2 1519.5 -2431.4
Maharashtra 4316.0 3969.0 4670.8 4665.1 2119.0 -347.0 701.8 -5.7
Manipur 41 5.1 0.8 # 4.1 1.0 -4.3 #
Meghalaya 1.2 1.8 1.2 # 0.0 0.6 -0.6 #
Mizoram 2.7 14 1.5 # 0.7 -1.3 0.1 #
Nagaland 304 30.7 30.9 # 5.4 0.3 0.2 #
Odisha NA NA 0.2 0.2 NA NA NA NA
Punjab NA NA NA NA NA NA NA NA
Rajasthan 1118.1 1385.2 1468.6 1022.9 203.5 267.1 83.4 -445.8
Sikkim 37 35 3.6 # -0.4 -0.2 0.1 #
Tamil Nadu NA NA NA NA NA NA NA NA
Tripura NA NA NA # NA NA NA #
Uttar Pradesh 14.0 22.0 19.0 15.0 6.0 8.0 -3.0 -4.0
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1 10 11 12 13 14 15 16 17
UttaraKhand 14.4 18.0 20.9 22.0 -3.6 3.6 29 1.1
West Bengal 0.3 0.6 0.5 0.6 0.0 0.3 -0.1 0.1
Andaman and NA NA NA # NA NA NA #

Nicobar Islands

Dadra and Nagar NA NA NA # NA NA NA #
Haveli

Delhi NA NA NA # NA NA NA #
Daman and Diu NA NA NA # NA NA NA #
Puducherry NA NA NA # NA NA NA #
Others NA NA NA 42.6 NA NA NA 42.6
All India 12736.4 12213.5 14666.4 11948.0 2771.9 -522.9 2452.9 -2718.4

Oilseeds
State/UT Area ('000 Hectares)
2010-11 2011-12 2012-13 2013-14* Increase/Decrease over Previous Year

2010-11 2011-12 2012-13 2013-14*

1 2 3 4 5 6 7 8 9

Andhra Pradesh 2319.0 1945.0 1945.0 1936.0 247.0 -374.0 0.0 -9.0
Arunachal 31.6 32.5 32.3 0.0 1.1 0.9 -0.2 -32.3
Pradesh

Assam 266.7 268.3 306.2 284.6 -8.7 1.6 37.9 -21.6
Bihar 130.0 133.4 128.0 120.8 -8.8 3.4 -5.4 -7.2
Chattisgarh 316.5 308.3 297.5 288.8 -13.6 -8.2 -10.8 